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LOK SABHA DEBATES

i

LOK SABHA

Monday August 16, 1976/Sravana 25,
1898 (Saka)

The Lok Sabha met at Eleven of the 
Clock

I Mr . Speaker in the Chair ]

ORAL ANSWERS TO QUESTIONS 

Cultural Pact with North Korea

*81. SHRI YAMUNA PRASAD 
MANDAL: Will the Minister of
EDUCATION, SOCIAL WELFARE 
AND CULTURE be pleased to state:

(a) whether a cultural pact with 
North Korea has been concluded re
cently; and

(b) if so, the salient features there
of?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE DE
PARTMENT OF CULTURE (SHRI D 
P. YADAV): (a) and Ob). A Cultural 
Agreement with the Government of 
the Democratic People’s Republic of 
Korea was signed on 2nd July, 1976. 
It envisages cooperation in the fields 
of art, literature, culture, education, 
science, sports, public health, mass 
media of the press, information and 
education. A copy of the Agreement 
is available in the Parliament lab- 
xary.
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Plan for improving Higher M m t to  
System

*82. SHRI K. LAKKAPPA: Will the 
Minister ol EDUCATION, SOCIAL 
WELFARE AND CULTURE be pleased 
to state.

whether any ambitious plan has 
bom proposed by the Ministry to im
prove the higher education system in 
the country; and

(b) if so, the broad outlines thereofT

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(PROF. S. NURUL HASAN): (a) and
(b). A statement is laid on the Table 
of the Sabha

Statement

Within the allocation indicated by 
the Planning Commission for the Uni
versity Grants Commission for taking 
up programmes of improvement of 
higher education, the University 
Grants Commission has identified 
several programmes. The identifica
tion of these programmes and their 
implementation are based on the fol
lowing considerations: —

1. Consolidation, strengthening end 
proper orientation of the exist
ing departments of the univer-

1391 LS—1.
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fifties, improving the content 
and structure of education 
accompanied by proper pro*. 
grammes tor adoption of im
proved method* of teaching, 
improvement of texbooks and 
other teaching and learning 
materials

2. Programmes for improvement 
of undergraduate education 
like College Science Impro\c* 
ment Programme College Hu
manities Improvement Pro
gramme and Autonomous Col
leges to accelerate the pro 
cess of modernisation

3 Improvement of undergraduate
educational facilities in affiliat
ed colleges and making the 
existing colleges viable

4 Regulation of expansion of en
rolment in full-time education 
particularly at the undergra
duate level

5 Provision of facilities to increase
access of under privileged Mo
tions of society to higher i d 
eation

6 Expansion of facilities lor cor
respondence courses part-time 
education and self stud}

7. Programmes of diversification 
of general education course-* 
m collaboration with suitable 
industries trade and business 
organisations

8 Restructuring of courses and 
curriculum development with 
a view to upgrade and moder
nise the syllabus and bringing 
it nearer to the needs of the 
society and students

9. Reorientation of courses fit the 
first degree level so as to make 
them relevant to the rural en 
vironment and to the develop
mental needs of the cummu- 
nity

10 Strengthening of postgraduate 
education and starting of new 
Postgraduate programmes, re
lating them to felt needs

11 Development of research in uni*
versities and colleges and pro
grammes of R & D relevance

12 Programmes such as Computer
facilities, Instrumentation faci
lities, Science Education Cen
tres

13 Examination Reforms
14 Faculty Improvement Pro

grammes

15 Provision for Students ame
nities.

The above programmes generally can 
be grouped into the three broad cate
gories

(1) General Development of Uni
versities

(2) General Development of Col
leges

(J) Development of Special Pro
grammes and Research

The Commission has further decided 
that nearly 2/3rds of the allocations 
available to it would be utilised for
(1) and C2) above relating to general 
development programmes of universi
ties and colleges and to bring up the 
facilities to an optimum le\el in most 
of the institutions to/support their 
academic programmes The remain
ing l / 3rd would be spent on the 
various quality improvement pro
grammes and reforms in education it'- 
cluding curriculum development, exa
mination reforms, restructuring of 
courses of study to suit rural environ
ment and for support of research— 
both for purposes of building up the 
essential climate for research in the 
universities and for enabling them to 
take up well defined major research 
programmes both of a fundamental 
nature as well as having R & D impll 
cations

SHRI K LAKKAPPA I have gone 
through the Minister’s statement It is 
purely academic, no revolutionary 
changes which are needed are there. 
I woud lik© to quote a report
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“ Mushroom growth of Universities 
involving 9 crores students and their 
destinies—We have been appointing 
sub-standard Vice-Chancellors, sub. 
standard teachers and a substandard 
quality of education we are giving 
in the higher education and the 
institutions. Most of them are in 
the hands of private trade/'

Most of them are in the hands 
private hands. I would like to know 
what change is required to improve the 
higher education system, apart from 
the statement that he has issued, in 
order to see that a purposeful and use
ful programme of higher education is 
there. This is my ftrst question.

PROF. S. NURUL HASAN; I must 
confess that I cannot conceive of any 
change or any improvement of higher 
education system which is not acade
mic in nature. However, there are 
some points in the statement which 
perhaps needed a little bit of elabora
tion and which I may venture to ex
plain.

The hon. Member has rightly pointec 
out that the expansion of institutions 
of higher learning without any plan, 
without any assessment of the needs 
and requirements has had a very bad 
effect on the resources that are avail
able for higher education and. there
fore. in items 4. 5 and 6. it has been 
mentioned that the expansion of enrol
ment in full-time education, particular
ly, at the undergraduate level should 
be regulated, that un-privileged sec
tions of society should get increasing 
access and that expansion of facilities 
for correspondence, part-time and self- 
study courses should be undertaken. 
In the report of the UGC which has 
already been placed on the Table of 
the House and which, I understand 
from the business that is to be trans
acted in the House, is likely to come 
up for discussion in this session. It 
has been pointed out that there has 
been a noticeable decrease in the rate 
of expansion of enrolment as well as in 
the establishment of colleges. There

has also been an effort made in this 
direction by the University Grants 
Commission under the Fitness to Re
ceive Grants Rules under Section 12A 
of the University Grants Commission 
Act. The UGC has laid down definite 
guidelines indicating the manner in 
which the needs and requirements of 
higher education are to be assessed 
and, on that basis, they will declare 
any new university to be fit to receive 
grants from the UGC. Unfortunately, 
in the case of some State Governments, 
they have chosen to establish Universi
ties without taking into consideration 
the rules and guidelines that have been 
framed by the University Grants Tom- 
mission, a copy of which is available 
in the Parliament library. This has 
created some complications and some 
problems but I hope that the State 
Governments will offer greater co-ope
ration as many of them are already 
offering a great deal of co-operation 
in accepting these broad guidelines 
that it has given.

SHRI K. LAKKAPPA: I am very 
glad that the Minister has accepted 
that there are certain irregularities of 
standards in the universities/and at 
the same time he has given a hope that 
he would take certain measures to stop 
it. The establishment of sub-standard 
universities has resulted in unemploy
ment among the teachers and the stu
dents in various States. This is main
ly because most of the colleges and 
the institutions are in the hands of the 
private institutions which are deterio
rating the basic quality of education 
in this country. I would like to know 
the concrete steps* being taken to give 
new shape, new dynamic principles and 
administration to the universities and 
also the job oriented programmes for 
the students in future.

PROF. S. NURUL HASAN: As the 
House no doubt knows, the power to 
take over the management of a college 
is not vested in this august House. It 
is with the State legislature or accord
ing to laws framed by the State legis
lature.



AUGUST 19. 1976 Oral Answers 8

SHtI K. LAKKAPPA: The Constitu. 
tional amendment is being introduced. 
You must exercise your powers.

MR. SPEAKER: That will be done 
later on. He has already given you 
the powers.

PROP. S. NURUL HASAN: We are 
feeling deeply concerned about the 
complaints that have been coming 
from many States about the low stan
dards of instruction in many of the 
private colleges and we have privately 
suggested to the State Governments, 
and we will be suggesting them again 
to look into this matter as and when 
any complaint comes.

SHRIMATI MAYA RAY: Would the 
hon. Minister kindly inform us, fol
lowing Mr. Lakkappa’s question, 
whether the Government is thinking 
of vocational universities which would 
be job oriented? I know this has not 
come about, but with a little bit of 
imagination such a scheme could be 
worker out. Had the Government 
given any thoughts to this matter— 
not stray ones but the real ones?

PROF. S. NURUL HASAN; The Gov. 
ernment have given very careful consi
deration. They have come to the con
clusion that the stage of higher educa
tion is not one for vocationalisation of 
education. They have taken the view 
that it is the Higher Secondary stage 
especially puls 2 stage of 10+2+3 
which is the proper stage for vocation
alisation. Otherwise the cost factor 
would be much too high and it would 
be difficult for the country to afford 
that.

SHRI B. K. DASCHOWDHURY: The 
statement is quite elaborate and it >s 
a happy note^ that the Government 
have started modernising the educa
tional py t̂em Now throughout the 
country there will be 10+2+3 system, 
on the basis of the work education in 
order to diversity the education to 
meet the need of the society and the 
country at large. I would like to know 
from the hon. Minister whether (be 
new colleges or the secondary level 
Institutions of 10+2+3 have the re

7 Oral Answers

quisite ftnaiices to fulfil the ambUiou* 
programme of work education which 
has been really well worked out.

PROF. & NURUL HASAN: We arc 
proceeding a little slowly in introduc
ing the vocational streams at the plus 
two stage for the simple reason thal 
assessments have to be made about 
the possible job opportunities or ser
vice opportunities. I am not using th< 
word service in the sense of employ
ment but as service to community 
which may be voluntary or which maj 
not be voluntary which can be self- 
employment oriented or anything else 
Therefore we feel that this programme 
should be worked out with great care 
Otherwise it may be that by going 
ahead as fast as many of us would like 
it to go, it may cause certain difficult 
ties.

The Central Government is contem
plating to provide some assistance tc 
the States. Our final decision has no1 
yet been taken. It will be taken as 
soon as the Fifth Plan is finalised but 
we are thinking of giving some assist
ance from the Centre to the State < gov
ernments for the purpose of vocation, 
alisation.

SHRIMATI M. GODFREY- I would 
like to know whether the Government 
is taking steps to face-lift primary * 
education in the States.

MR. SPEAKER: This question is
about higher education, not prinvirv 
education.

SHRIMATI M. GODFREY: Would
the government consider opening more 
technical schools and having higher 
education job-oriented7

MR. SPEAKER: That question has 
already been answered.

SHRI C. K. CHANDRAPPAN- The 
Minister stated 'Examination reform* 
as one of the steps for improvement of 
crete steps taken by U.G.C. and the 
Education Ministry for bringing about 
scientific education reform in <his 
higher education. What are the con-
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country? To what extent this has been 
accepted by the Universities and 
States?

PROF. S. NURUL HASAN: The need 
for education reform has been voiced 
ever rfnte the time of the Radhakri- 
shnan Commission on University Edu
cation. It was again repeated by 
several other committees and finally 
by the Kothari Commission that this 
is absolutely essential if any progress 
is to be made. In 1972t the Ministry 
appointed a Working Group to draw 
up certain proposals. This was drawn 
up and submitted to the U.G.C. 
which had the whole thing examined, 
and finalised a draft corcrete plan of 
action which was then discussed in 
four regional workshops in each of 
the four regions of the country to 
which were invited Vice-Chancellors, 
professors, other teachers and some 
students. On the basis of this discussion 
a consensus emerged as to what are 
the specific steps which have to be 
taken. These were further discussed, 
for example, the workshop recommen
dation of the grading system. It was 
essential that there should be some 
uniformity in the grading system. 
S»me uniformity has already been 
agreed upon by the Universities and 
they are proceeding gradually, step, 
by step, pace by pace. A number of 
universities have already started going 
in for it.

The U.G.C. has just brought out a 
booklet in which all the detailed pro
posals have been given and I will have 
it placed in the Parliament Library.

SHHI PRIYA RAN JAN DAS MUNSI:
I would like to know from the hon. 
Minister of Education whether, during 
the last five years, the trend was for 
the students at the higher educational 
levels to go into Science and Techno
logy and not towards Humanities.

In that case, I would like to know 
the steps taken by Government or the 
U.G.C. to expand their activities more 
and more towards agricultural edu
cation and education in Science and

Technology. I ask this especially 
because till five years back, in most of 
the rural parts of the country, students 
whose families were not solvent had 
to leave their academic career because 
the facilities of education In Science 
and Technology could not be used and, 
in the case of students whose families 
were solvent, they had to go to the 
district headquarters to continue their 
education in Science and Technology.

PROF S. NURUL HASAN: It is
fact that the enrolments in Science 
stream have been going down and this 
is causing a great deal of concern both 
to the U.G.C. and to my Ministry.

The tragedy of the situation is this; 
it is not the inadequacy of available 
seats but the fact that all the available 
seats are not being filled. Somehow 
the trend in recent few years has been 
more towards Commerce, Economics, 
Business Management and so on. But, 
fortunately. Science is still very very 
important and without a proper edu
cation in Science, I am afraid we 
will not be able to carry Science to the 
remotest corners of, our country and 
to develop and build up a scientific 
outlook

As regards the agriculture. I am 
afraid, that I will not-----

MR. SPEAKER: That is enough.

TTmWWiT : ■ fWTT
srq JTijfff v t  ctpt *r f«rw-
faraTHJT F=TVFT VWfa faf*TW fa*=T-

vst fsrV oT? % %
?TiTSTn $ I |

fjp * ® fir? % vr 
^ 3-° errfr-

JTPFT ** m  ft t
v t  sngf £ «rV< i  «r«ff 
ffT w ot $ i ^  sNr *r fWwr

%*r ^ % i m^r*r n'jff
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There should be some limit. We allow 
-so many supplementaries. You can 
aft a question on the building; then 
you can also ask questions °°  sports. 
And everything can lead to a higher 
education. I am sorry the hon. Mem
ber is setting a very bad precedent 
You should not challenge the ruling 
of the Chair and waste the time of the 
House. My ruling is final.

Free Distribution of Copies of 
Publications by NAT.

•84. SHRI R. P. DAS: Will the
Minister of EDUCATION, SOCIAL 
WELFARE AND CULTURE be pleased 
to state:

(a) whether the National Bosk 
Trust has decided to distribute its 
large stock free of cost and if so, num
ber of titles and copies distributed;

(b) how much money was involved 
in this; and

(c) were any efforts made to sell 
the stock at a reduced price?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE (SHRI 
D. P. YADAV); (a) to <c). A state
ment is laid on the table of the Hou»“

Statement
The National Book Trust has not 

decided to distribute all of its unsold 
stock of books free of cost. However, 
the Trust decided in 1974 to gift unsold 
copies of those titles which had been 
published upto 31-12-1969. According 
to this decision, 1.29 lakh copies of 
144 titles valued at Rs. 4.52 lakhs have 
been distributed free of cost. The above 
decision was taken by the Trust on an 
ad hoc basis and with the approval of 
the Government. The Trust has since 
drawn up, also with the approval of 
Government, certain rules for the 
annual disposal of stocks of its publi
cations brought out more than five 
years prior to the year of disposal and 
of which current sales are not satis
factory. These rules for disposal pro
vide for sales, at reduced price* or 
enhanced discounts, and also free dis> 
tribution to district and block level 
libraries through the Raja Rammohun 
Roy Library Foundation or direct to 
school college and public libraries 
The Trust is taking action to imple
ment these rules.

The Trust has been offering since
1974 selected books for sale at reduced 
prices or at special discounts in the 
book fairs and exhibitions which it has 
been organising or in which it parti
cipated. Books have also been sold by 
it in bulk at special discounts. The 
Trust disposed of books worth RS. 7,000
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aft reduced rates during the Second 
, World Book Fair held earlier this 
.year.

SHRI R. P. DAS: I would like to 
.know as to what are the reasons lor 
Accumulation of huge stock of the 
National Book Trust for years together 
and why before issue of further publi
cation order steps were not taken to 
-ensure quick disposal of the mounting 
.stock. While the demand for such 
publications in the market was quite 
comfortable, neither the National Book 
Trust nor its sole agents did anything 
jn this respect commercially. Should 
not these people be held responsible 
for creating a mess in production, dis
tribution and efficient handling of the 
business? I would also like to know 
whether the sole agency system has 
been abolished by now. If so, why 
-was it not cancelled long before when 
it became clear that it was not work
ing in the interest of the reading pub
lic and the National Book Trust too?

'SHRI D. P. YADAV: Sir, we our
selves in the Ministry have been con- 
.cemed on this question of accumula
tion of books in the National Book 
Trust. For the last three to four years 
.there has been definitely a substantial 
increase in the sale of books. Former
ly books were channelised through 
the sole selling agents but now that 
system has been changed. There are 
-various reasons for accumulati&n of 
the books but I can assure the hon. 
Member that in future this accumla- 
tion problem will not be there. We 
have now streamlined the system.

Bengali writers were not invited to 
write for the National Book Trust in 
numbers?

SHRI D. P. YADAV: The total
number of titles printed in Bengali 
language is sixty-five. As to inviting 
the Bengali writers, I would like to 
Inform the hon. Member that there 
is a Committee there for selecting the 
names and making a panel. I will be 
happy to receive any suggestion in this 
regard.

SHRI DINESH CHANDRA GOS- 
WAMI: The books published by Na
tional Book Trust are very attractive 
and we do not find these books in the 
market. I would like te know what 
concrete steps have been taken to 
make these books available in the 
market? Secondly, what has been the 
result of the report value-wise and 
quantity-wise after steps have been 
taken in 1974 to streamline the 
activities?.

SHRI D. P. YADAV- The books are 
available now through the selling 
agents of the I.&B. Ministry, the 
Publications Division. In any shop of 
the Publications Division you can have 
the books. We have our own system 
of sale also. We have got four re
gional offices through which we are 
setting.

SHRI DINESH CHANDRA GO- 
SWAM I: What about selling through 
commercial sources?

SHRI D- P. YADAV: We give them 
a lot. We give them upto 50 per cent 
commission. There is no bar, we give 
discount also to those who wish to 
purchase.

If the hon. Member feels any diffi
culty, he can write to me and I will 
look into it.

SHRI R. P- DAS: I would l>ke to
know how many original titles in 
Bengali—I mean only the original 
-titles and not the translations from 
other languages—have so lar been 
published by the National Book Trust. 
Since Bengali Is one of the richest 
languages—if I am permitted to say 
ao in originality and variety of aft the 
modern Indian language®—then why

SHRI DINESH CHANDRA GO- 
SWAMI: What about the second
part of my question the result of the 
renewed effort since 1947 in quantity 
and value so that we may get somo 
ides of how you haw improved?
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SHRI D. P. YADAV: Let me confess 
that the value of the total number of 
books in our stock is approximately 
Rs. 76 lakhs. The sale is about Rs. 64 
lakhs.

SHRI PRIYA RANJAN DAS MUN- 
181: How Is the policy regarding the 
selection of writers who used to write 
copy bookfe for the NBT formulated? 
Secondly, who are the members of the 
Board who finally completed the work 
on a book published by NBT about
the freedom struggle very recently? 
In the Bengali version of this book 
which I went through the relevant 
items concerning the freedom struggle 
are absolutely absent. The motive 
was to finally outcaste the heroic role 
of the revolutionaries of the country 
as well as the role played by INA in 
the freedom struggle. Who were the 
members of the Board who actually 
completed the work on the national 
struggle which has been published 
recently by NBT—I think it was pub
lished two years ago?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(PROF. S. NURUL HASAN): I re
quire notice.

SHRI CHAPALENDU BHATTACH- 
ARYYIA Has the National Book Trust 
any programmes of publishing those 
books which have gone out of print, 
for instance, Hunter's Statistical 
Account, The Imperial Gazeteer and 
Fowler’s Game Birds of India? These 
books are simply not available. They 
have become rare specimens. Will NBT 
consider publishing such books which 
have become rare tracks now?

PROF. S. NURUL HASAN: So far as 
gazetteers are concerned, the House 
is no doubt aware that the Govern
ment of India for the last many years 
have started a project for the re-writ
ing of the gazetteers and making them 
up-to-date. The India Series has 
been brought out. It is available m 
Parliament Library. With the assis
tance of the Government of India 
and through the agency of the State 
Governments, district gazetteers are 

being brought out. In many

States, the work has been pragteuha# 
very rapidly In others, it is a. littje 
slow. But we are trying to expedite 
the completion of this.

So far as some of the other books 
like Hunter’s etc., are concerned many 
of these 19th century books written 
by various foreign authors are being 
reprinted by private publishers. The 
main purpose of NBT, as hon. Mem
bers are aware, is to promote publica
tion of books of contemporary Interest 
to the general reader so that at a 
comparatively low price and within 
the reach of the readers these books 
can be made available.

Coconut Disease in Kerala

SHRI C. K. CHANDRAPPAN:
•85. SHRI HARI SINGH:
Will the Minister of AGRICULTURE 

AND IRRIGATION be pleased to 
state:

(a) whether Central Government 
have agreed in the month of July, 
1976 to assist Kerala Government 
financially and otherwise for fighting 
a special disease in the coconut trees 
in Kerala; and

(b) if so, the facts thereof and 
stepg Government have taken to 
check its spread?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI ANNASAHF.B 
P. SHINDE): (a) No, Sir.

(b) Does not arise.

I would like to add that last month 
the Chief Minister of Kerala discussed 
the problem with us. We said that 
the Government of India would be 
happy to receive a scheme. I am 
making this statement so that there 
may be no misunderstanding. We ar»  
awaiting a scheme from the Kerala 
Government.
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SKRIC. K. CHANDRAPPAN: Five 
districts of Kerala which iathe biggest 
cocpnut producing state are badly 
affected by the disease about which 
government is fully aware. The hon. 
Minister says that when the Kerala 
government submits the scheme it 
would be considered. There are. many 
problems relating to coconut cultiva
tion that are to be tackled in an inte
grated manner and thera was a pro
posal to set up a coconut board. May 
I know at what stage is it now, so 
that this problem could be tackled 
on a national plane?

SHRI ANNASAHEB P. SHINDE 
The hon Member is aware that on the 
last occasion we discussed this prob
lem with Members of Parliament and 
coconut growing a states, representa
tives of those state governments We 
referred the scheme to various state
governments and X am . glad to men
tion that most state governments 
particularly the southern states which 
are coronut growing, have favourably 
reacted to the proposal The Govern 
ment of India would like to process it 
further and if a Central Act is requir
ed, the government would have no
hesitation m coming forward fo the
House.

SHRI C K. CHANDRAPPAN In 
view of the fjjct that coconut cultiva
tion in Kerala requires immediately 
arge financial assistance from the cen- 
iral* goyerpment would the Minis

ter be in a position to say that the 
government will consider favourably 
the scheme as soon as it is submitted 
by the Kerala Government?

SHRI ANNASAHEB P. SHINDE 
Before considering the scheme 1 can 
not say anything in advance We v-ill 
•be sympathetic and we have broadlv 
indicated that we should like to help 
the government of Kerala.

SHRI B. V. NAIK The disease of 
the cooonut in Kerala is spreading to 
other west coast areas, not only for 
coconut but also for banana feilt I

shall restrict myseif to coconut now. 
The proposal from the Chief Minister 
of Kerala is welcome and the negotia
tions should bear fruit. Since cocount 
can not have any barriers of linguis
tic states, when a decision is taken it 
should be made applicable to other 
areas also. Because in the case of salt 
land reclamation again, Kerala gets, 
and Karnataka does not get So in the 
case of coconut also, when a decision 
is taken it should be taken for the 
entire west coast, whatever is called 
Konkan and it should be made appli
cable to ail sufferers from disease.

SHRI ANNASAHEB P SHINDE. 
As far as the principle is concerned, 
I have no two opinion. I share the 
views of the hon Member but he 
should appreciate that a very large 
incidence is m Kerala and unless it is 
controlled it will spread to other areas 
Of course it does not mean that we 
should neglect other areas.

Programme for Teachers' Education.

-t*

•87 SARDAR SWARAN SINGH 
SOKHI

SHRI RAM BHAGAT PAS- 
WAN

Will the Minister of EDUCATION 
SOCIAL WELFARE AND CULTURE 
be pleased to state

(a) whether the University Grants 
Commission and the National Council 
for Teachers’ Education have chalked 
out a new programme recently for 
teacher a1 education, in Mew -of the 
new pattern of education, and

(b) if so the salient features there
of’

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND TN THE 
DEPARTMENT OF CULTURE (SHRI 
D P. YADAV): (a) and (b) A state
ment is laid on the Table of the Sabha.



Statement

A Joint Session of the University 
Grants Commission Panel on Teacher 
Education, members of the concerned 
committees of the National Council for 
Teacher Education and some experts, 
was held m June, 1976 to discuss the 
changes in the programmes ot teacher 
•education that would be needed in 
view of the new pattern of education. 
The Joint Session approved specialis
ed teacher education programmes in 
early childhood education and ele
mentary education at the B.Ed. stage 
so as to develop qualified persons to 
be teacher educators and supervisors 
of education at the pre-primary and 
primary levels of education. As re
gards the teacher preparation for the 
■secondary and higher secondary levels, 
various suggestions and strategies 
were discussed and it was finally 
agreed that a small committee consist
ing of representatives of the Universi
ty Grants Commission and National 
Council of Educational Research and 
Training may develop a draft docu
ment on teacher education and its re
orientation. It was also decided that 
ith»s document will be discussed in a 
National Conference to be convened 
towards the end of December, 1976 
under the joint auspices of National 
Council of Educational Research and 
Training and the University Grants 
Commission. The draft document is 
under preparation and as such the 
•salient features of the new programme 
will be known only after it has been 
developed.

% fzzife 3«rT w t  $ ^  »r
3ft (*t) t t  wnw
ftrirr nrr 1 1

“if so, the salient features there
o f ’

fq #  ^  fc*TT I  fa-----

"The draft document is under pre
paration and as such the salient fea-
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turns of ft*  new programme wfU be 
known only sfter it has been de
veloped.’*

if | fa 
llira j«rr «rr 

e fts

*rr faa  if w jt  ftPST I  —
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‘^approved specialised teacher edu
cation programmes in early childhood 
education and elementary education1*.

If f *  % Jf
Hngcn g  fa  *r? ■ft

star* 1 w r  w *
*rrar, ?t?»t

fatr
irfs  a t  w t  ?

^ t  t f o  «ft® « I W  :  ^
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? t s * t f t  &  ^ f a *
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£ * a r t  l  o +  2 w  aft * R r
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<fto WftW :  S ift
iftq w if v t  * * w n p  f p r r  *rw w r i

% 1 9 2 0  3? U P H flW W t W
* r * r m , s a  sww % «rnr ?p p  fcr
3  i^ jr^ r  % s o r t  Sf fltrn t  
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fJT9rr% *rror*r % wfVsr fwwfa % « « F « r  
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q r  wftit e t f t  * s  w, *rrw 
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^ r r  vq x TOr-sa $ ^rr^r
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4tar 1 i

^ t  < to  «fto Q T f t : * r » * r  5ft, 
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*n?t swra r ^ r r  t  ft? *■« %

t ^  v» Tf i #
•' ^  ¥, «R
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’ feoT jj I

« ft  T n m m r  n w < t  . « r « i« r  alt, 
i t w t  *  narrow ^  ftifsnr % fW  
f t  « w w  »nrnrr ^  t  ursrfrr
I  ft: sfiwtf fvcT  ̂ fVrflm » r
7VTX % f?i*3W TT I WT *̂T %
w i t  Sf wr■‘tT % v t t  w tw rr w ? n i | ,  wf?r
W‘T r f  f  fft  «<t WnSff ^tftrw  ?

«ft * 0  i\o WTWW : ^  if *lftw
24?rw w rw fw v iftt w r c r f n r f t n n r
1 1  *ifr <̂r X&: ftw *f qw «Pt v M r i  

w r |  cfr w^ ?f«ww wfir 1 1  
%.-jrtw k ix t x  % w.-sww lr t j ^ w  
*% s *wtw *T fT ^ r % j p t  t̂ wr w f  w>wwr 
?riw 1 1  s*r i5 ? w r  vt— stwrf vt %x 
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q t f l s ? ? v r « * w * w ^ « r t r  
i f t  * r f  <ftwwrw w?rrf * r f — wPf wr«r 
w tfe «  ?fr ?ft Wu^rr ?rrwr i

Fall in SUfarcane Price in U.F.

•92. SHRI S. M. BANERJEE: Will 
the Minister of AGRICULTURE AND 
IRRIGATION be pleased to state;

(a) whether sugarcane prices have 
gone down in U.P. as compared to last 
two seasons;

(b) whether price of sugar is soar
ing in open market; and

(c) if so, the reasons thereof and 
Government’s reaction thereto?



THE MINISTER OF STATE IN THE 
MINISTRY OP AGRICULTURE AND 
IRRIGATION (SHRI SHAHNAWAZ 
KHAN): (a) to (c ).A  statement giving 
the required Information is laid on the 
Table of the House.
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Statement

(a) As reported by the Government 
of Uttar Pr&dejH, the following prices 
of sugarcade were paid by sugar fac
tories ' fh 1073-74', 1974-73 and 1975-76 
seasons:—

Season Prices paid by factories per quintal

1973-74 Rs. 13.25 for Western and Central U.P.
Rs. 12.25 for Eastern U.P.

1974-75 Rs. 13.25 for Western and Central U.P.
Rs. 12.25 for Eastern U.P.
Rs. 14.50 for Western and Central U.P. 
Rs. 13.50 for Eastern U.P.

1975-76 Rs. 13.25 for Western and Central U.P.
Rs. 12 25 for Eastern

till 6-12-1974

}
From 7-12-74 till 
the end of thd 
season

(b> and (c). A rising trend in the 
prices of levy-free sugar in the open 
market was noticed from about June, 
1076. This could be attributed, among 
others, to speculative tendency in the 
market as a result of the fall in pro
duction. limited availability in the 
market of other sweetening agents, 
anticiiated demands for sugar for the 
festival seasons, and increase in tanff 
value of levy-free sugar. In order, to 
arrest the nsing trend in prices, Gov
ernment have released larger quanti
ties of levy-free sugar- from tune to 
time and also taken other regulatory 
measures, to maintain an even flow of 
the commodity in the open market. In 
case the situation warrants it. Govern
ment have plans ready to release more 
levy-free sugar.

SHRI S. M. BANERJEE- From the 
statement it appears that m 1974-75 
the price of sugarcane was settled at 
Rs. 14.50 for Western and Central UP 
and Rs 13 50 for Eastern UP. In the 
same statement it is mentioned that 
in 197o 76 the price was Rs 13 25 for 
Western and Central UP and Rs 12.25 
for Eastern UP The statement fur
ther says:

“A rising trend in the prices of 
levy free sugar m the open market 
was noticed from about June, 1976 
This could be attributed, among 
others, to speculative tendency in 
the market as a result of the fall in 
production, limited availability in

the market of other sweetening 
agents, anticipated demands for
sugar for the festival seasons, and
increase in tariff value of levy-free 
sugar.’*

I would like to know whether this 
reduction m price of sugarcane in UP 
was donfe at the instance, or at the 
pressure of,, the sugar mill magnates 
Otherwise, I do not find any reason 
why there should be this discrimina
tion between Western and Eastern UP 
Secondly, m 1973 during the time of 
the Charan Singh Ministry, is it not a 
fact that the price of sugarcane was 
Rs 16 per quintal’  Who decided to 
reduce it? Was there any directive 
from the Centre to the State Govern
ment to revise the sugarcane price, at 
the instance of pressure of the sugar 
magnates’

SHRI SHAHNAWAZ KHAN The 
fixation of cane price is done by the 
Central Government, on the advice of 
the Agricultural Prices Commission, 
who work out the actual cost of pro
duction of sugarcane, after taking into 
consideration other factors like the 
price of levy sugar. The major sugar
cane producing States are also con
sulted. Tn consultation with all these 
people the minimum statutory price 
of-sugarcane is fixed.

SHRI S. M BANERJEE My second 
question was about discrimination 
between Eastern and Western UP. I* 
it due to sugar content?
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SHRI SHAHNAWAZ KHAN: It is 
mainly because of the ■ difference in 
tfcoyery between eastern, and western 
UP.

SHRI S. • M. • BANERJEE: In the 
statement it is mentioned:

“In order to arrest the rising trend 
in prices, Government have, released 
larger quantities of levy-free sugar 
Ironi time to time and also taken 
other regulatory measures, to main
tain an even flow of the commodity 
in the open market.”

They have increased the quantity of 
sugar for Janmashtami. I am happy 
about it. But, aparat from the in
crease in levy sugar, what other steps 
have been taken to reduce the price 
of sugar in the open market? I am 
asking this Question because the price 
of sugar has gone up from Rs. 4-50 to 
Rs. 5 and It will go up to Rs. 5-25 dur. 
ing Janmashtami. Have Government 
taken, any final decision and are they 
ready to announce the nationalisation 
of the sugar factories in UP?

SHRI SHAHNAWAZ KHAN: Gov
ernment have fixed 65 per cent of the 
total production of sugar in the coun
try as levy- sugar, to be distributed at 
the fixed price ol 2.15 per kg. The 
price of •tree sugar is not fixed and it 
fluctuates As the H6use is aware, 
even out of the excess realisation by 
sale of free sugar, according to the 
Bhargava formula, 50 per cent should 
go to the growers. Therefore, even if 
the price sometimes exceeds a little 
bit, firstly there is no statutory level 
to the upper level of the prices, and 
secondly, the growers get a share of it

SHRI S. M. BANERJEE: Mr. Spea
ker, may I have your protection? Am 
I to understand that there is no ceil
ing on the price of the sugar sold in 
the market? This is very damaging 
statement. It means that the sugar 
price in the free market can go up to 
any extent, and Government is help
less. Who fixes the prices, after all? 
Is it the speculators, the dealers?

SHRI SHAHNAWAZ KHAN: As 1 
said, 65 per cent o f the total produc
tion of sugar is taken over by the G ov 
erament and distributed.as levy sugar. 
There is free sale of the remaining 
35 per cent fti the market, but when 
we. And that the prices are going up 
unduly high, we release more levy 
free sugar in the market, so that the 
prices come down.

SHRI S M. BANERJEE: Who fixes 
the price’

MR. SPEAKER: The rest is free.

SHRI S M. BANERJEE: Will it go 
up to Rs. 10/-?

SHRI RAMAVATAR SHASTRI: The 
price should be arrested.

MR. SPEAKER: That is e sugges
tion.

SHRI SAHANAWAZ KHAN; We 
arrest it relasmg more levy free 
sugar.

tfrfa* *nrm«r «it* :
*rffcv , Tpsft sft ^ f«P
35 fftf vter if fa rr f
vtpt £ sfa ^  farter v f t  | 
fo  s s *  tr̂ TK tf %tf *pr 

v t t  fsrar ■sr.i? srto vnft tf
tokV tftfT

t t  «5T$ i Ŷ§<rr (f fip
V i TrPTtft % w r  tf*

i9 7 5 -7 6 $ i 18 .67  
FTtr iftsVT Vr ftftft % 3»TT 5TPWT

%, ’ 1 97 -1— 7 S sp; 4 .2 6  **1*
^  % tf ^  

tf *ft tftatf 3.42 v d *  srntf
| 5ft 26 •'
w  err? >r ?tf <nrrtf <r s<rt
tf tfrvlf & tft'< Vi tf r̂nfT

tf fir? t  ^ t f |  ? vfe 
xh tfftf 3  3fr qrrfaRfr
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$ **ft yr  m  % w r <fto?r 
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fcft t 9 t t f v  ^ *r ft  ^  % #5T if 
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1% £ * r  «r6 ^r i« p  ?r> t * t t *  * T t e  
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«ft »rcfa$ «rrcw«r «rti : sft faT
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• ft  »r?ffW * n r m  «rti :  ^  ^  aft
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« T t  H r  9  In r v t n #  w  «rsnr 
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i t s  |  f t ;  5^  art ;ftfa  f ^ f r r
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It f«r#f m  53TT f w  T i w  i i m  
s*i 'r^rq 'TTffj ir %«r m  
mft r̂ wrT err w«t ^ *rr $w*t*fwrr 
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% fir e  m fs n * v t  ^  3t 
q^TRr ? w  wrJJrr f??rr ?

*rt wtpwnr wt s'r % %
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| 1 art ^srr # «  fm m iW T  if It 
^rr t  ?r? f*rfwr sm r
% m x  ^rr t̂*rr «ft^ ^rfa ^en: sr^r 
3f frrl^r'i ?s«qr?Tt srrs  ̂ ^  Tsfrq 

aft |  ? tr ?r aJTjrr ftirr  arr ^ > r  
t  gft if * F t f  a«fr*T 3R»r«Tr 1 1

SHRI N K P SALVE IrrespecUve 
of the question of the percentage of 
recovery of sugar, sugar, for an aver
age man like me, tastes sweeter if it 
can be available at a reasonable pnce, 
and that is how m> supplementary 
comes What, accoidmg to the hon. 
Minister, is the reasonable price at 
which Government would intervene 
when the variation between the prices 
of levy sugar and the lev> free sugar 
reaches a level which become sheer 
recketeering, profiteering and specu
lation?

Secondly is he sure that, purely by 
releasing sugar, the other economic 
forces would be taken care of, the
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market forces would be taken care el 
so that the spiralling of prices in 
sugar will come down? The reasons 
have been mentioned by Shri Pandey: 
If the speculators and hoarders have 
mfficient capacity to keep in store 
large stocks, you may release any 
quantity, but that will have no effect

SHRI SHAHNAWAZ KHAN First- 
ly, there is a restriction on the quantity 
of sugar wh’ch may be retained by 
any one Individual barring, of course, 
the mills where the total quantity is 
known to the Government—that is 
under the control of the Government 

. The dealers are prohibited from keep 
ing more than a certain quantity

When the price of levy free sugar 
starts going up then we release more 
levy free sugar m the market and the 
pi ices come down immediately We 
*have for each of August and Septem
ber released 30,000 tonnes more of 
levy free sugar

e t  * t i  • * w i 8»

nSTT* % W  % VrfcTTFT if HT 3T?T
*rt wnfta t  fa  ^
*rw *Pr 3f?cr 5T*r *pff f a
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w  «rr
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MR SPEAKER Now the Question’ 
Hour is over

WRITTEN ANSWERS TO QUES
TIONS

Use of Imported Edible Oils in 
Manufacture of Vanaspati

•83 SHRI S R DAMANT WiU the 
Minister of AGRICULTURE ANI> 
IRRIGATION be pleased to state

(a) the reasons for recent issue of 
instructions for making larger use of 
imported edible oils in the manufac
ture of vanaspati,

(b) how is it going to affect produc
tion and cost of manufacture of vanas
pati, and

(c) the action taken to ensure un
interrupted and timely supply of im
ported oils to the vanaspati manufac
turing units? J

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI SHAHNAWAZ 
KHAN) (a) To relieve the pressure- 
on indigenous oils and to make avail 
able larger quantities of traditional in
digenous oils for direct consumption* 
vanaspati manufacturers have been 
directed to use imported oils compul
sorily to the extent of SO per cent in 
the manufacture of vanaspati with 
effect from July 15. 1976
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tb) Continous supply o f a high per
centage ot imported oils to vwaaspati 
manufacturers should help to a great 
extent to ensure its uninterrupted pro. 
•duetiOn. The prices of imported oils 
at present are kept deliberately lower 
than the prices of indigenous oils to 
have a softening effect on the prices of 
-vanaspati as also the indigenous edible 
•oils

Cc) The State Trading Corporation 
•of India has, under instructions from 
the Government, contracted for about
1 lakh tonnes of lported oils for sup
plies between August and November 
1976 This, coupled with the stocks of
37,000 tonnes that STC had on July 15, 
1976, should be sufficient to meet the 
requirements of the industry till the 
-end of the year The STC has hired 
additional storage capacity in port 
towns and principal consuming centres 
like Delhi, Ghaziabad, Modinagar and 
Amritsar Rail movement of oils, in 
rakes, from port towns to vanaspati 
producing areas has been arranged 
The vanaspati factories have been in
structed to ensure quick and continu 
•ous off take of the imported oils and 
to lift the oils at least on a weekly 
basis

Benefit to Agricultural Labourers from 
Land Reforms

•86 S1IRI SAMAR MUKHERJEE 
Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to 
state

(a) whether less than 1 per cent of 
the agncultuial labourers have been 
benefited by the new land reforms,

(b) whether out of 5 crore landless 
•agiicultural house-holds, only 1 8 lakhs 
have been benefited, and

(c) if so, reaction of the Govern
ment thereon’

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI ANASAHEB P. 
SHINDE) (a) to (c) According to the

1071 decennial census them are 47.6 
million agricultural workers in the 
country An agricultural worker is 
one who earns the major part of hi» 
living from agricultural wages. So 
far more than 22 lakh acres of lend 
have been declared surplus as a result 
of the implementation of the land 
ceiling measures taken in the light of 
the national guidelines on land ceiling. 
Out of these, 8 5 lakh acres have been 
distributed to 4,05,000 agricultural 
workers and other eligible persona. 
Distribution of waste land, gaon sabha 
land etc, has also been going on simul
taneously During the past several 
years more than 16 million acres of 
such land have been distributed While 
It is one of the objectives of the land 
reforms policy to make land available 
to as manv as possible among persona 
who are in need of land, it is visualised 
that there will not be enough land 
available from land ceiling measures 
for meeting the needs of all Distri
bution of land available from land 
ceiling measures is only one compo
nent of an integrated policy for the 
development of the agrarian economy

Formation of National Capital Region 
Committee

•88 SHRI M S PURTY Will the 
Minister of WORKS AND HOUSING 
be pleased to state

(a) whether Government have form
ed ‘National Capital Region Commit
tee’ to Telieve the pressure of popula
tion in Delhi and

(b) if so its, composition and func
tions'’

THE MINISTER OF WORKS AND 
HOUSING AND PARLIAMENTARY 
AFFAIRS (SHRI K RAGHURAMAI- 
AH), (a) Government have #et up a 
High Poweied Board to ensure formu
lation and the implementation of de
velopment plans for the Delhi Metro
politan Area and the National Capital 
Region The High Powered Board has



alio let up • Committee uaderfhe problem* u  May be referred to it by
Chairmanship o f the Minister of State the Board.
in the Ministry to examine specific (b) A statement is attached.

Statement
I. Composition 0/  the High Pottered Board

1. Union Minister for Works & Housing . . . .  Chairman
2. Union Minister of State for Shipping and Transport . Member

3. Union Minister of State for Works and Housing . . .  „
4. Union Minister of State for Home A flair® . ,,
J. Union Minister of State for Irrrigation . . . .  ,,
6. Union Minister of State for Planning................................. .........
7. Union Minister of State for Communications ,,
8. Union Deputy Minister for Railways................................. ,,
9. Union Deputy Minister for Finance . . . .  ,,

10. Chief Minister of Uttar P r a d e s h ................................. .........
11. Chief Minister of Rajasthan.................................................. ........
12. Chief Minuter of Haryana .......................................... ......
13. Chief Executive Councillor, D e l h i ................................. .........
14. Lt. Governor, Delhi .................................................. ..........
iS> Mayor, D e lh i ............................................................................
16. Joint Secretary (Housing, Ministry of Work* and Hou ing. Member Secretary

Functions oj the Hig Powered Board development is balanced over
the whole area on the basis of 

Xl)To ensure that co-ordinated the accepted proposals in the
plans are prepared for the plan Qr planS
metropolitan area (including
the Ring Towns) and, if neces- (3) To guide the various agencies
sary, also for the National for the implementation of the
Capital Region, through the plans in the different areas,
agencies under the adminis
trative control of each of the (4) To consider any proposals
Governments participating, that may come up from time

to time from the various
(2) To ensure the provision of planning agencies in the

adequate funds for the pro- different areas for the modifl-
paration and implementation cation of the plan according
of the piyia on a phased and to changing needs and circum.
integrated basis so that the stances.

II. O nnrf«*— of the High Powered Board for National Capital Region.
x. Union Minister of State for Works and Housing . . Chairman
2. Chief Minister of U.P. or his representative . ■ Member
3. f f l f f Minister of Rajasthan or his representative . . M-mber
4. Chief Mini«er o f Haryana or his representative . . Member
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5- CMsf fiaseonve CcnraoUoc Da&i MstropoBUat€o«ftcil Meaner
d. AddL Member (Works)* Railway Board . Member
7* Director General (Roads), and Addl. Secretary > Ministry of

Shipping and Transport Member
8. Representative of Planning Commission Member
9. Vice Chairman, Delhi Development Authority Member

10 Addl Secretary, Ministry of Home Affairs . . Member
11 Joint Secretary, (Housing) Ministry of Works and Housing Member Secretary.

Functions of the HigPowered Boar 
To consider matters relating to plan

ning of the Region, provision of funds, 
addition to the areas comprised in the 
Region and other connected matters

Distribution of Land and other 
Facilities provided in Gujarat

*89 SHRI ARVIND M PATEL 
SHRI VEKARIA-

law were taken shortly thereafter. 
This wprk is still going on Most ot 
the surplus land distributed during 
the period mentioned in this state
ment had been mopped up through 
was given for distribution to the 
law that was operative before its revi
sion m the light of the national guide
lines A small assistance of Rs 87,000 
was given for distribution to th. 
assignees of surplus land under the 
Central sector Scheme for purpose.

Will the Minister of AGRICULTURE 
AMD IRRIGATION be pleased to 
state

(a) the total area of agricultural 
land distributed to landless farmers in 
Gujarat State durmg the last year;

(b) whether any other facilities, ie „  
loans for purchasing cattles, setting up 
pump sets or purchasing seeds and 
fertilizers etc were also provided to 
landless farmers of that State, and

(c) if so, the total amount loaned?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI ANNASAHEB P 
SHINDE) (a) to (c) Between June,
1975 and June, 1976, 4,173 acres of
surplus land were distributed among 
landless agricultural workers and 
other eligible persons The imple
mentation of land ceiling measures in 
Gujarat bad been held up en account 
of an ad interim injunction granted by 
the High Court against it This was 
vacated in March this year and all 
steps for the implementation of the

Drought Conditions In Kerala

•90 SHRIMATI BHARGAVI 
THANKAPPAN Will the Minister of 
AGRICULTURE AND IRRIGATION 
be pleased to state

(a) whether the Central Government 
have made any evaluation for the 
scarcity conditions in Kerala State; 
and

(b) if so, the relief and other mea
sures worked out by the Central Gov
ernment?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI ANNASAHEB P. 
SHINDE). (a) The Central Govern
ment has not made any evaluation of 
the scarcity conditions ha Kerala State. 
According to the available information 
the mosoon was delayed let the State 
and this affected crops 4  wring the 
current season. Although them was
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(lb> Consequent .upon the acceptance 

o f  the recommendations of the Sixth 
finance Commission, the relief mea
sures are now required to .be financed 
2>y the State Government from their 
own resources with the help of ‘mar
gin* money allowed to them by the 
Commission and suitable adjustment 

o f  their Plan outlays. Central assis
tance is provided where necessary by 
way of Advance. Plan Assistance only. 
State Government have just intimated 
that they will require financial assis
tance from the Centre for relief of dis
tress among farmers. and Agricultural 
workers. Their detailed proposal is 
awaited.

Construction of Multi-purpose Dam on 
River Subansiri in Assam

*91. SHRI BISWANARAYAN 
SHASTRI; Will the Minister of AGRI
CULTURE AND IRRIGATION be 
pleased to state:

(a) whether the project and engi
neering reports for construction of 
multi-purpose dam on the river 
Subansiri and Dehang have been pre
pared; and

(b) if so,1 when the project will be 
tbken up?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI KEDAR NATH 
SINGH): (a) and (b). The Hon’ble 
Member is probably having in mind 
Dehang the largest tributary of Brah- 
anauputra. Detailed investigations for 
multi-purpose project* on Subansiri 

3nd Dehang&ave been taken up by the 
Assam Government and the dam site 
-and Tes^yoir area surveys, foundation 
axp^rMJons and geological mapping

-fin progress. v^tte?'these are com- 
2>te*ed» s^ ed ta n d  engineering reports 
*011 be jfenepated. Other possible Sltoe

* r  ftonjjp resfriwl?» « d  detention 
dams in the Brahxnaputr* basin have 
also been identified, including the one 
on Dehang, but investigations so far
been taken up on Subansiri and
Dftfo*g. ' *; . .j ■ hi *•■■■■

After the project reports are pre
pared and approved their inclusion in 
the State plan could be considered.

School Drop-onts

*98. SHRIMATI B£BHA GHOSH 
GOSWAMI: Will the Minister of
EDUCATION, SOCIAL WELFARE 
AND CULTURE be pleased to state:

(a) whether there is a high percent* 
age of school drop-outs among child
ren in the country;

(b) if so, the facts thereof; and

(c) reaction of Government theretoT

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE (SHRI 
D. P. YADAV): (a) and (b). No re
cent study his been made of the 
drop-outrate at the school stage. How
ever, Government are feeling con
cerned over the high rate of wast
age and stagnation.

(c) The Government is fully aware 
of this situation. For checking the 
educational wastage which includes 
drop-outs the following measures 
have been taken:

(i) Ancillary services in the 
schools , for children studying hi 
primary schools.

(ii) Orientation programmes for 
the teachers and their professional 
organisations for checking the 
rate of educationel wastage particu
larly the djrop-outs.

, .»< Intro^wtion o f ; Non~fonnal 
ltduc t̂fcrn Programmes for the drop

outs to enable them to complete
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their elementary education upto 
class ‘ VTII and then pursue their 
further education.

Restriction for Admission in Vocistl— I 
and Technical Institutions

•94. SHRI BIRENDER SINGH RAO: 
Will the Minister of EDUCATION, 
SOCIAL WELFARE AND CULTURE 
be pleased to state:

(a) whether certain Universities in 
India have banned the admission of 
students from the out-side States to 
Vocational and Technical Institutions;

(b) whether approval of the Central 
Government has been obtained while 
restricting education in such Institu
tions to bonafide residents of the States 
only; and

(c) what action Government pro
pose to take in this regard to promote 
National Integration and right of 
citizens to obtain education anywhere 
in the country?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(PRO. S. NARUL HASAN): (a)
There is no ban on admission of 
students from outside the States in 
the Central Universities and the Ins
titutes of Technology. Information as 
regards the State Universities is not 
available and is being collected.

(b) No, Sir.

(c) The All India Council for Tech
nical Education in 1960 and again in 
1963 had recommended that admission 
to technical institutions should not 
be restricted on the basis of domicile 
or nativity or similar factors. The 
National Integration Council also in 
1968 had recommended that:—

“A student should not be required 
to produce a certificate of domicile 
in a State for the purpose of ad
mission to educational institutions 
in the State. This should be

brought into operation in all the 
States as early as possible. It 
would be within the competence of 
educational institutions in a State 
to give preference in admissions 
to students passing the School 
Board, University or College exa
minations of that State."

The Central Government had urged 
the State Governments to accept 
and implement this recommendation.

Representation made by Central 
Government Employee Residents of

Government Colonies in Bombay 
City

•95. SHRI RAJA KULKARNI: Will 
the Minister of WORKS AND HOUS
ING be pleased to state:

(a) whether representation has 
been made by Central Government 
employees residing at quarters of the 
21 Government Colonies in Bombay 
City, by end of 1975 and again in early 
1976, for providing alternate accom
modation to those of them who are 
retiring or have already retired, on 
hire-purchase system and priority al
lotment by holding discussions with 
Government of Maharashtra; and

(b) if so, what is the response of 
the Government?

THE MINISTER OF WORKS AND 
HOUSING AND PARLIAMENTARY 
AFFAIRS (SHRI K. RAGHU 
RAMAIAH): (a) Such representa
tions have been received from the 
Central Government Staff Quarters 
Residents Welfare Associations a* 
Bombay.

(b) It has been suggested to the 
Government of Maharashtra that 01,1 
of the houses/flats ofered by the Maha
rashtra Housing Board for sale to 
public under the Low Income Group 
Housing Scheme and the Middle In"  
come Group Housing Scheme, from 
time to time, a certain percentage
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N>iAtmfiP*ttoy on WtterfMWee*
*86 SHRI B. S. PANDEY: WiU the 

Minister'- o f  AGRICULTURE AND 
IRRIGATION be pleased to state:

(#) vbether the Centre has been 
urged to formulate a National Policy 
on water resources; and

(b) if so, the reaction, of Govern
ment thereon?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI KEDAR NATH 
SjINGH) (a) Irrigation Commission 
and National Agriculture Commission 
have recommended formulation of 
National Policy on Water Resources

(b) No final decision has been taken 
so far
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Welfare Scheme for Rural Women

•98. SHRI ARJUN SETHI;
SHRI D B. CHANDRA 

GOWDA:

Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to 
statej

(a) whether the Ministry liave de
cided to set up a Special Directorate 
to look after welfare scheme lor rural 
women;

(b) if so, whether this Directorate 
has also to promote the participation 
production, nutrition schemes, popula
tion, education and adult literacy; and

(cx tt, so, t o  other fynctioqs ot tfet» 
fiU«ct*»»T, , ,  '  , , w

THE JCNttlfcft 08* STATE IN 
THE MINISTRY 0 7  AGRICULTURB 
AND IRRIGATION (SHRI SHAA- 
NAWAZ* KHAN): <«) The prdpOsa! in 
still under consideration, .

(b) and (c). Question does net xrim .

Asiatic Society of India, Catontfet

*99. DR. RANEN SEN:
SHRI SOMNATH CHATTER

JEE:

Will the Minister of EDUCATION, 
SOCIAL WELFARE AND CULTURE 
be pleased to state;

(a) whether Asiatic Society of 
India, Calcutta, is in a very bad 
shape both in regard to finance and 
administration; and

(b) if so, facts there of and steps 
taken by the Government to improve 
the situation?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE (SHRI 
D. P YADAV): (a) The Government 
has seen some press reports regarding 
financial difficulties and mismanage
ment in the Asiatic Society, Calcutta.

(b) The State Government has been 
requested to let us have a detailed re
port iti this regard so that the matter 
could be considered further.

Cotton In Punjab

*100. SHRI RAGHUNANDAN LAI* 
BHATIA; Will the Minister of AGRI
CULTURE AND IRRIGATION be 
pleased to state;

(a) whether any spepial attention is 
being given to the development at 
cotton in Punjab by the Cepjare;
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<b) wbetfcer cotton output has « 0tt# 
up ft  Punjab during th* left three 
years;

<e) whether » j  steps have bMB 
tsfcen for th* ground and aerial gray
ing of the cotton crop trader the inten
sive cotton develapment programme 
by the C«ntz«; and

<d) if so, facts thereof?

THE MINISTER OP STATE IN THE 
MINISTRY OP AGRICULTURE AND 
IRRIGATION (SHRI ANNASAHEB 
P. SHINDE): (a) Yes Sir. The Gov
ernment of India is already imple
menting a comprehensive Centrally 
Sponsored Intensive Cotton District 
Programme in Punjab.

(b) Yes Sir, as shown below:

Year Production ('000 bales of 
170 kgs each lint)

1972-73 1075 0
1973-74 1157.3
1974-75 1193.3

The final estimates of production of 
cotton for the year 1975-76 have not 
yet become available from Punjab 
Stats.

(c) and (d) The Government of 
India is extending 25 per cent subsidy 
on the cost of plant protection equip
ment both to the individual farmers as 
well as to the Agro-Industries Cor
porations and Cooperative Institutes. 
In addition, the Government of Punjab 
has been allocated an area of 4,20,000 
acres for covering by aerial spraying 
against Pink Boll Worm on Cotton 
Crop during 1976-77 under the Cen
trally Sponsored Scheme^or eradica
tion of posts/diseases on crops in en
demic areas. Central assistance of 
Rs. £9.40 lakfes will be admissible to 
the State Government towards opera
tional copt af the ceiling *ate of Rs. 7 
per acre ipr aerial spraying for cover
age of allotted area.

t t ft  f la »  msue* * *  t e a t  Water 
Selma*

MS. SHRI C. JANARDHANAN: Will 
the Minister of WORKS AND HOUS
ING be pleased to state*

(a) the total Fifth Plan outlay pro
vided for the rural water supply 
scheme;

(b) the amount spent so far toward* 
this scheme; and

(c) the total number of villages be- 
ing covered by this Scheme?

THE MINISTER OF STATE IN THE 
MINISTRY OF WORKS AND HOUS
ING (SHRI H. K. L. BHAGAT); (a) 
The Draft Fifth Five Year Plan pro
vides for a total outlay of Rs. 573 
crores for rural water supply schemes.

(b) The expenditure on the schemes 
upto 31st March, 1976 is likely to be 
of the order of Rs. 115.47 crores.

(c) The Draft Fifth Five Year Plan 
envisages coverage of 1.16 lakhs 
villages.

Allocation for Rural Water Supply 
Schemes

644 SHRI MOHINDER SINGH 
GILL: Will the Minister of WORXS 
AND HOUSING be pleased to state:

(a) the total amount allotted during
1976-77 for the rural water supply 
schemes in the country; and

(b) whether any allocation in this 
regard has since been made for Punjab 

also?
THE MINISTER OF STATE IN THE 

MINISTRY OF WORKS AND HOUS
ING (SHRI H. K. L. BHAGAT): (a) 
Rs. 65.44 crores have been allocated 
for the rural water supply schemes In 
the Annual Plan 1976-77 in the State 
Sector.

(b) Rs. 4 crores. *  <
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Shortage of Residential accommodation 
for Women College Students

646. SHRI D. B. CHANDRA GOW
DA: WiU the Minister of EDUCA
TION, SOCIAL WELFARE AND 
CULTURE be pleased to state:

(a) whether there is an acute shor
tage of residential accommodation for 
women college students particularly 
in big cities; and

(b) if so, whether Central Govern
ment have suggested any solution to 
this problem and if so, salient features 
of the scheme of .Government in this 
regard?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(PROF. S. NURUL HASAN); (a) and
(b). No specific survey of the short
age of residential accommodation for 
women college students in big cities 
has been conducted. However, accord, 
fag to the information available with 
the University Grants Commission, 
only 9.9 per cent of women students 
are covered by hostel facilities in
1974-75. The Commission has been 
providing assistance to the extent of
75 per cent for construction of
Women's hostels. Besides, during the 
current plan, the Commission has 
agreed to provide special assistance 
for the development of college in me
tropolitan citis. This assistance avail

able *ri an tefar-ecOigfetft basis can 
atto be utilised for providing hostel 
accommodation. The Conference of 
Vice Chancellors held from September 
30 to October 1,1870 had recommend* 
ed (hat construction of hostels should 
be considered essential and that the 
Commission’s assistance in the case 
of women's hostels should b® raised to 
100 per cent.

Sugar from Beet in Rajasthan

647. DR. LAXMINARAIN PAN- 
DEYA: Will the Minister of AGRI
CULTURE AND IRRIGATION be 
pleased to state:

(a) whether the sugar industry in 
Ganganag&r in Rajasthan has shown 
good results in production of sugar 
from beet:

(b) whether the cost of producing 
sugar from beet is also less as com
pared to cane sugar and from the point 
of view of agriculture also it is bene
ficial since other crops can also be ob
tained with beet cultivation;

(c) whether the main difficulty in 
producing sugar from beet is the low 
acreage of beet cultivation and its low 
yield per hectare; and

(d) if so, the steps taken by Gov
ernment in this direction?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI SHAHNAWAZ 
KHAN): (a) and (b). Yes, Sir.

fc) The main difficulty in the 
Ganganagar Sugar Mills area is that 
sufficient quantity of sugar beet is not 
produced due to closure of canals in 
the area at a time when? water is 
needed most for the beet crop.

(d) The State Government are re
ported to be planning to provide ade
quate irrigation facilities.
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« l . - 8 a i  VA*ALAR RAVI: WiU 
the Minister Of WORKS AND HOUS
ING Be pleased to-state:

(a) the total number ot House sites 
-distributed among the landless under 
the 20 Point Economic Programme 
after the declaration of Emergency; 
and

(b) the state-wise, breakup thereof 
ind the steps taken to speed up the 
wocess and the total estimated number 
>f landless labourers still to get their 
>wn house sites?

THE MINISTER OP WORKS AND 
HOUSING AND PARLIAMENTARY 
AFFAIRS (SHRI K. RAGHU RA- 
MAIAH): (a) Whereas the reports 
received from the State Governments 
up to the end of June, 1975 indicated 
that the number of persons who were 
allotted house-rftes was about 3.2 
million, the reports received from 
them up to the end of July, 1976 in
dicate that this number has gone up to 
about 6.9 million.

(b) A statement based on the re
ports received from the State Gov
ernments up to the end of June, 1975 
and the July, 1976 is laid on the Table 
of the Lok Sabha [Placed in Library. 
See No. LT—11105/76], It is estimat
ed that there are another about 4 i  
million landless families still to be 
allotted house-site. This scheme had 
come up for discussion, in' the Confer
ence of Chief Ministers held at New 
Delhi On 5th and 6th March, 1976 and 
all the 5 *ate Governments were re
quested to give very high priority to 
the implementation of this scheme.
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Completion of Refugees Rehabilitation 
Programme in Bihar, M.P. and West 

Bengal
660. SHRI PRIYA RANJAN DAS 

MUNSI: Will the Minister of SUPPLY 
AND REHABILITATION be'pleased 
to state:

(a) whether Refugee Rehabilitation 
Programme has not yet been completed 
in Bihar, M.P. and West Bengal;

(b) whether complaints have been 
received fropi the refugees who came 
from the then East Pakistan and aettL.

i r n w  Answers sk a v a w a  w. zwe { » a il a )
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ed in MJ\ Bihar and West Bengal that 
a large number of them have not yet 
received agricultural lands Or house 
sites etc.; and

(c) if so, the facts thereof?

THE DEPUTY MINISTER IN 1HE 
MINISTRY OF SUPPLY AND REHA
BILITATION (SHRI G. VENKATSWA- 
MY): (a) to (c). Programmes of re
settlement of migrants from former 
East Pakistan are made from year 1o 
year according to availability of land 
for agriculturists and facilities in small 
trade in the case of non-agricularists. 
Such programmes in Bihar and Madhya 
Prdaesh (except for 39 families out of 
which 22 are being sent out to rehabi
litation sites) have been completed and 
families dispersed to resettlement sites. 
No complaints have been received from 
persons eligible for resettlement.

In the case of migrants in West 
Bengal, a Working Group was set up 
to go into the question of residual pro
blems of rehabilitation in tbat State. 
The Working Group submitted its Re
port on 10-3-1970. Further action will 
be taken after the Government have 
taken a decision on the recommenda
tions made in that Report.

Fodder and Grass Research Institute fat 
Himachal pradesh

051. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of 
AGRICULTURE AND IRRIGATION 
be pleased to state:

(a) whether the Government have 
received a request for opening a Re
gional Fodder and Grass Research Ins
titute in Himachal Pradesh; and

(b) if so, the decision taken on the 
request?

THE MINISTER OF STATE IN rJ HE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI SHAHNAWAZ 
KHAN): (a) Yes, Sir. A request for

opening a sub-station of Indian Grasa- 
land and Fodder Research Institute in 
Himachal Pradesh has been received.

(b) The Director, Indian Grassland 
and Fodder Research Institute, Jhansi 
has been asked to explore the possibi
lities for setting up a sub-station in 
Himachal Pradesh. A decision will be 
taken on receipt of his report.

Foodgrains to Gujarat

052. SHRI P. M. MEHTA: Will the 
Minister of AGRICULTURE AND 
IRRIGATION be pleased to state:

(a) whether Gujarat State i® facing 
acute shortage of food this year al
though the country is surplus in food
grains;

(b) if so, the main causes of shortage 
of food supply to the state;

(c) how much has been allotted to 
the State during the last three months
i.e., upto August, 1970; and

(d) whether the State had demand
ed more but the supply from the Union 
Government was less and if so the 
reason for allotting less?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI ANN AS AH EB P. 
SHINDE); ('a) No, Sir.

(b) Does not arise.
(c) and (d). The State Government 

had already sufficient stocks available 
with them. No demand for allotment 
of foodgrains from the Central Pool 
during the last three months i.e. from 
June to August, 1970, was made, by 
the Gujarat Government and, there- 
foret no allotment was made to them.

Soil and Land use capability survey 
Organisation

653. SHRI VAS ANT, . S VTHE: WiU 
the Minister of AGRICULTURE AND 
IRRIGATION be pleased to state:

(a) the progress made in setting UP 
Soil and Land Use capability survey 
organisation in the country;
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tfa*'$ $ £ * « ( .t f ,  various 8 t*te 
CtovcRutmii ih &gsra <o BoU and 
Moisture conservation it far from 
Mtistartoty Mainly <We to absextee of 
suitable legislation; and

(c) if so, step* psoposed'to this rs*
sard?

THE MINISTER OF STATg IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI SHAHNAWAZ 
KHAN); (a) Soil and land use Survey 
Organisations have been established 
in most of the States. In the Union 
Territories the soil survey organisa
tions are yet to be established. Dur

ing 5th Plan, a Central Sector Scheme 
'for strengthening/creation of State 
Soil Survey Organisations has been 

, In operation. At the Central level, 
All India Soil and Land Use Survey 
Organisation under Department of 
Agriculture with a sanctioned strength 
of 80 field parties is functioning lor 
soil and land use survey of catchmcnt 
areas, delineation of priority water, 
sheds as well as meeting the soil sur
vey requests from Union Territories. 
Under the Indian Council of Agricul
tural Research, Directorate of National 
Soil Survey and Land Use Planning 
has been established with sanctioned 
strength of 120 field parties for prepa
ration of a soil map in the scale of 

, 1 :1  million of the country and dealing 
with research aspects of soil surveys, 
soil classification, 'nterpretation and 
soil survey training

(b) and (c). No, Sir. Suitable legi
slation has been enacted in most of the 

'States for soil and moisture conserva
tion programmes. Other States have 
also been requested to enact the neces
sary legislation.

Soil and moisture conservation pro* 
gramme« in different States are plann
ed and carried out according to the 
Bund? provided in the>State Plan. Un. 
^er the Centrally Sponsored program* 
ffle, Government of India are alto pro
viding assistance tp the States on 50

per peat loan JO per cent
hirit jaII nfiniinrKtliiii
in 29 catchment areas of Blver Valley 
Projects.

Cash Security for Water and Electricity. 
Meters fnm  Central Government 
Employees living in Government 

Accommodation

654. SHRI R  K. SINHA: Will the-, 
Minister of WORKS AND HOUSING, 
be pleased to state:

(a) whether the Central Govern
ment used to issue guarantee letters to • 
the New Delhi Municipal Committee • 
and the letter was accepting the same- 
in lieu of cash security for water and ‘ 
electricity meters fitted at Government 
accommodation occupied by Central' 
Government employees;

(b) whether now the New Delhi 
Municipal Committee as per their re- 
solution No. 29 dated 8th June, 197& 
has decided to withdraw the facility of 
accepting guarantee letters given by 
Central Government in lieu of cash 
security and has demanded the G ov 
ernment servants occupying Govern
ment accommodation to deposit cash 
security at the rate of Rs. 80 per- 
meter; and

(c) the reaction of Government 
thereto and the particular reasons of. 
taking this step by the N.D.M.C.?

THE MINISTER OF STATE IN THE 
MINISTRY OF WORKS AND HOUS
ING (SHRI H. K. L. BHAGAT): (a) 
Yes, Sir.

(b) Yes, Sir. However, the security 
is charged @ Rs. 80/- per K. W. 
and not per meter, for domestic elec
tric connections with a minimum of 
Rs. 40/- or amount equal to average 
consumption in three consecutive 
months whichever is higher. As re
gards water meters the rate of security 
deposit is yet to be decided by the 
Committee.

(c) Representations received in this*- 
regard art under consideration
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655. SHHIMURASOLI MARAN- Will 
the Minister of EDUCATION, SOCIAL 
WELFARE AND CULTURE be pleased 
to «^te:

(a) whether the proposal to set up 
new Universities at Coimbatore and 

Tiruchirappali at Tamil Nadu has been 
-abandoned; and

<b) if so, the reasons therefor?

THE MINISTER OP EDUCATION, 
•SOCIAL WELFARE AND CULTURE 
(PROF. S. NURUL HASAN): (a) and 
<b). According to information furni
shed by the Government of Tamil 
Nadu, the proposal has not been aban
doned That Government have ap
pointed a Committee to examine deve
lopment of post-graduate university 
centres at these places. The proposal 
regarding establishment of universities 
will be taken up after report of the 
■Committee is received.

Prices of Fertilisers in Kerala

656. SHRI M. K. KRISHNAN: Will 
the Minister of AGRICULTURE AND 
IRRIGATION be pleased to state

(a) whether Government of Kerala 
urged the Central Government to fur

ther reduce the price of fertiliser; and

(b) if so, decision thereon?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI PRABHUDAS 
PATEL): (a) No, Sir.

<b) Question does not arise.

Memorials to National Lea&Crs

658. KUMARI MANIBEN PATEL: 
Will the Minister of EDUCATION. 
SOCIAL WELFARE AND CULTURE 
t>e pleased to state:

Ctjflhe **pendituj* JacuenttLJjr, 
Ctovfcpmeijt <^mem«Stiel* to National 
Leader» du«ng last {h r *  y&ars;

(b ) the expenditure inousrqd on the 
memorials to Pandit Pant, > Maulftna 
Azad, Sardar Patel, Dr. Raj endra 
Prasad and Shri 1*1 Bahadur Shastri, 
separately; and

(c) the expenditure incurred on 
memorials to Pandit Jawaharlal Nehru 
during the last three years and the 
amount of expenditure, out of it, in
curred on Nehru Sangrahalaya (Mu
seum), Teen Murti Bhawan?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE (SHRI 
D P. YADAV): (a) to (c). Informa
tion is being collected and will be laid 
on the table of the House as soon as 
possible.

Plan to Remodel Chowrl Basar Com
plex, Delhi

659. SHRI DINEN BHATTA- 
CHARYYA:

SHRI N. E. HORO:

Will the Minister of WORKS AND 
HOUSING be pleased to state:

(a) whether the Delhi Administra
tion has chalked out a plan to remodel 
the Chowri Bazar Complex, Delhi 
completely negating the master Plan 
drawn out by the authority; and

(b) if so, the reaction of Government 
thereto?

THE MINISTER OF WORKS AND 
HOUSING AND PARLIAMENTARY 
AFFAIRS (SHRI K. RAGHU RAMAl- 
AH): (a) and (b). It is a fact that the 
Municipal Corporation of Delhi had 
some proposals for the re-development 
of Chowri Bazar area in Delhi and 
invited suggestions by the 15th July. 
1976. Government had also received
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suggestions from some Member* of 
Parliament in this regard and these 
bad been sent to the Municipal Corpo
ration of Delhi tor report. At present, 
the re-development proposals ere under 
consideration of the Delhi Development 
Authority and the case is only at the 
proposal stage. However, it has been 
decided by the Delhi Development 
Authority that non-conforming indus
tries and Paper godowns would be 
shifted from the Chowri Bazar to the 
outlying areas that are being develop
ed by the Delhi Development Authority 
in accordance with the orovisions of 
the Master Plan. The non-conforming 
trade and industry has to be relocated 
in terms of the provisions of the Master 
Plan.

Air and Water Foliation in Industrial 
Cities of certain States

660 SHRIMATI ROZA DESH- 
PANDE Will the Minister of WORKS 
AND HOUSING be pleased to state.

(a) how far Government .could fight 
the air and water pollution in indus
trial cities of Maharashtra, West 
Bengal. Tamil Nadu, Karnataka and 
Bihar; and

(b) what steps have been taken to 
that direction?

THE MINISTER OF WORKS AND 
HOUSING AND PARLIAMENTARY 
AFFAIRS (SHRI K. RAGHU RAMAI- 
AH) (a) and fb) The Central Gov
ernment has enacted the Water (.Pre
vention and Control of Pollution) Act 
1974 which has come into force in 15 
States including the States of West 
Biengal, Karnataka and Bihar.

Under the above Act. the State Gov
ernments have set up State Boards for 
Prevention and Control of Water Pollu. 
tion who are already taking action to 
survey the extent of pollution in the 
rivers in the respective States The 
Industries are required to take con
sents ftom the Boards before letting 

the etBuentg into the riven.

The Maharashtra Government hat 
aet up the Maharashtra Prevention of

Water Pollution Board under Maha
rashtra Prevention of Water Pollution 
Act—1969, which is taking necessary 
action to control water pollution in 
Maharashtra including industrial cities.

In Tamil Nadu a Committee oa 
Water and Sewage purification was 
constituted as early «s 1913 as an ex* 
pert body for advising the Government 
on all matters connected with the 
supply, sewage purification and dispo
sal problems. The State Government 
is also contemplating a comprehensive 
legislation in this regard.

The Central Government is actively 
processing a legislation to control Air 
Pollution

Steps have also been taken to re
quest the State Government to consti
tute Environmental Committee/Board 
in each State

Alleged Illegal Sale of Wakf property

661 SHRI ISHAQUE SAMBHALI* 
Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to state.

(a) whether a piece of land near 
Telephone Exchange, Bhatinda (Pun
jab) was being used as Idgah and was 
declared Wakf property and published 
in Government of India Gazette dated 
the 7th August, 1971 and was shown 
at Serial No. 281;

(b) whether the said property has 
been sold illegally and Wakf is depriv
ed of this property; and

(c) if so, whether any enquiry i* 
being made to see that the property is 
restored to Wakf and culprits punish
ed?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND1 
IRRIGATION (SHRI SHAHNAWAZ 
KHAN): (a) to (c). The information 
is being collected and will be laid on 
the Table of the House.



BatarNMft Levy forTaj iM  Htaterieal 
MonMvmto in Agra

662. SHRI &. M. ‘MADHUKAR’: 
SHRl RAM PRAKASH:

Will the Minister o2 EDUCATION, 
SOCIAL WELFARE AND CULTURE 
be pleased to state:

(a) whether the entrance levy to the 
Taj and other historical monuments in 
Agra has been raised steeply from ftft 
paise to Rs. 2; and

(b) if so, reasons therefor?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(PROF. S NURUL HASAN): ia) and
(b). The Archaeological Survey of 
India has not raised the entrance fee 

'for the Taj and other historical monu
ments xn Agra, it is, however, under
stood that the Uttar Pradesh Govern
ment is collecting some other levy, the 
precise nature of which is being as
certained
Development of National Parks and 

Sanctuaries

603. SHRI RAM PRAKASH: Will 
the Minister of AftRICULl URE AND 
IRRIGATION be pleased to state-

(a) whether Union Government 
have chalked out any plan for the 
development of national parks and 
sanctuaries;

(b) whether some allocation for 
^Project Tiger’ has also been granted 
during the current year: and

(c) if so, the names of the States 
which have been selected or in which 
the scheme is in operation?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI PRABHUDAS 
PATEL): (a) and (b). Yes.

(c) (i) Under the scheme for the 
Development of National Parkp and 
Sanctuaries approved by the Govern, 
ment of India, sanction for Central

5 9  Written Answers

assistance haa been extended Iko fir  to 
the following States:—

(i) Assam
(ii) Gujarat

(iii) Madhya Pradesh
(iv) Manipur
(v) Orissa
(vi) Rajasthan

(vii) Tamil Nadu
(viii) Uttar Pradesh 
(ix) West Bengal

(ii) There are nine Tiger Reserve! 
at present m operation in the follow
ing States—

(i) Assam
(n) Bihar
(iii) Karnataka
(.iv) Madhya Pradesh
(v) Maharashtra

(vi) Orissa
(vii) Rajasthan 
(viu) Uttar Pradesh
(ix) West Bengal

Cost of Cultivation of Sugar Cane

664 SHRI M R LAKSHMINARA- 
YANAN Will the Minister of AGRI
CULTURE AND IRRIGATION be 
pleaded to refer to the reply given to 
Unstarred Question No. 2507 dated the 
16th April, 1976 and state the cost of 
cultivation per acre and also the aver
age yield per acre of the sugarcane  ̂
State-wise for the year 1975-76?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI PRABHUDAS 
PATEL)- The programme for studying 
the c°st of cultivation ot principal 
crops for 1975-76 did not include a 
comprehensive survey for sugarcane. 
Only a survey of a sub-sample of the 
main sample studied in the previous 
years waf undertaken for thft States of 
Maharashtra, Punjab, Tamil Nadu and 
Uttar Pradesh, but these sub-sample

Written Answers 6oAUGUST 18,1978
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data a** 41111 being scrutinised/com- 
Jffitodf byfth£ Uhiveiiitie*, etc., to whom 
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V

1 "Lfetest available information en the 
cost of cultivation/pftofluction of sugar. 
(Sane is given in the enclosed State
ment.

gstimafes of area, production and 
average yield per hectare of sugarcane 
for the year 1975-76 have not yet been 
received for all the States; as such 
the estimates have not yet been fina
lised.

Statement
Estimates of cost of cultivation per kectart and ant of proittction perguintal of sugarcane,

1973-74

State
Cost of cultivation per 

hectare (Rs.)
Cost of production per 

quintal (Rs.)

Cost A* Total 
Cost C

Cost A, Total
CostC

Punjab 2063*04 4128*82 3-52 7*97

Maharashtra 3894*81 6204*99 4*69 7*82

Tamil Nadu 38S7-7S 5605*22 4*90 7-13

Uttar Pradesh 1534-76 3337*31 3*ot 7-81

Notes

1. Cost A, cash and kind exoenes) pertains to patd-out costs or exoense* incurred m
cash am' kind on material inputs, hired human labour, bullock and machine labour 
(both hired and owned) and rent paid for leased-m land. Total ost C is obtaied with 
the addition of Cost A. (i.e. cash and kind expenses) of iraoutei rental value of owned 
land, interest on owned fixed capital and the imputed value of family labour.

2. Cost of production per quintal is obtained by dividing the cost of cultivation per hectar
(met of value of by-produe*) by the yield per hactare.

3. The estimates are provisional.

National Milk Grid
665. SHBl M. RAM GOPAL REDDY 

SHRI DHAMANKAR:
Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased tc state: 

<a) whether ' 'Government contem
plate to complete the establishment 
of national milk grid in the country 
by 19*8; and

(b) if so, the napes of cities which 
are to b# served by the grid?

THE DEPUTY MINISTER IN THE 
MINISTRY OP AGRICULTURE AND 
IRRIGATION (SHRI »»RABHUDAS 
PATEL)- (a) Yes, Sir. Under Opera
tion Flood Programme, storage spaces 
and long distance transport facilities 
are being created to connect Delhi, 
Bombay. Calcutta and Madras to their 
logical rural mi Ik shed* which is likely 
to be, completed by 1978- These facili
ties would lay down the foundations 
for the'National Milk Grid.
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Cb) To begin with, the cities of Bom
bay, Calcutta, Delhi and Madras will 
be served by fee National Milk Grid

Crashing Capacity and Production of 
Sogar in Belganm, Karnataka

686 SHRI A K KOTRASHETTI 
Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to state 
the crushing capacity, the sugar per 
centage, the annual production of sugar 
and the rate of sugarcane paid to the 
cane growers m each of the sugar fac
tories in Belgaum division m Karna
taka during the past three years m 
both cooperative and private sectors’

THE MINISTER OP STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI SHAHNAWAZ 
KHAN) A statement giving the requir
ed information is laid on the Table 
of the House [Placed in Library see  
No LT-11106/76]

Construction of Salt Water Barrier at 
Thanneermokkom in Kerala

667 SHRI N. SREEKANTAN 
NAXR' Will the Minister of AGRI
CULTURE AND IRRIGATION be 
pleased to state.

(a) the progress so far made in the 
construction of Salt Water Barrier at 
Thanneermukkom in Kerala,

(b) the total financial assistance 
given to the State Government from 
the Centre, and

(c) the total amount spent on this 
proiect?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE 
AND IRRIGATION (SHRI KEDAR 
NATH SINGH): (a) The Thanneer- 
mukkom Salt water barrier Scheme 
envisages construction of a regulator 
a Thanneermukkom in three stages 
across the narrow section of the Vem. 
banad lake to regulate the ingrees of 
Salt Water to order to protect the

rice fields. The Government o f  
Kerala have repotted that the work 
on the first stage has been cosn(rtete<t 
in all respects. The work on the 
Second Stage has also been completed 
except certain n>inor items which are 
in progress. Under the Third Stage, 
the side of the Coffer dam in the Cen~ 
tral portion namely the Southern 
bund has been completed, and with 
this it had been possible to commis
sion the Project in January, 1976.

(b) The work is being financed by 
the State Government from withm 
its plan allocations.

(c) An amount of Rs 3 68 crores 
was spent on the project upto the 
end of June, 1976.

Assistance for Survey Of Water Reso
urces m Punjab

668 SHRI RAGHUNANDAN LAL 
BHATIA Will the Minister of 
AGRICULTURE AND IRRIGATION 
be pleased to state:

(a) whether Punjab Government has 
started any survey of water resources 
in Punjab with a view to increasing 
the irrigated area under the 20 Point 
Economic Programme,

(b) if so, facts thereof, and

(c) whether any assistance has been 
given to the State by the Centre in 
this regard?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND IRRIGATION (SHRI SHAH
NAWAZ KHAN): (a) and (b). Pun
jab Government has started survey 
of water resources with a view to 
increase the area under irrigation. 
A separate Water Resources Directo
rate has been set up for this purpose. 
This Directorate is working on the 
following two projects:—

(i) Project of Ground Water 
Investigations and integrated 
utilization of Water Re
sources in Punjab State.
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(ii) System planning Study. for 
r ground w iiet  development 

and opUnfxal management of 
Water resources in Punjab 
State;

(c) The Central Ground Water
Board is assisting the State Gov
ernment by way of undertaking
systematic hydrogeological surveys 
and. studies for ground water resource 
evaluation. Out of the total area of 
50,362 km2 an area of 42,565 ĥ ad beep 
covered under hydrogeological sur
veys’ upto the end. of March, 1975. 
During 1975-76, an additional area 
of 4,355 km2 was covered. The Board 
has also taken up a special ground
water balance project in the Ghaggar 
River Basin covering parts of the 
States of Punjab, Haryana and Rajas, 
than with a view to. developing 
methodology for quantitative assess
ment ot groundwater, integrated uti
lization of surface and groundwaters 
and artificial recharge of ground
water.

Scheme for Collaboration of Research 
Institutes with Industries

669. SHRI VIRKEY GEORGE: 
Will the Minister of EDUCATION, 
SOCIAL WELFARE AND CULTURE 
be pleased to state:

(a) whether the University Grants 
Commission has evolved a scheme for 
the collaboration of research institutes 
with industries; and

(b) if so, the salient features there
of?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(PROF. S. NURUL HASAN): (a)
and (b). The University Grants 
Commission has recognised the need 
to establish linkages between the 
science departments in the university 
system and those of the Research 
and Development Laboratories and
1391 LS—3.

industry. For this purpose, a Science 
Research Council and Science Panels 
in different branches of Physical, 
Biological (including agricultural) 
and Engineering Sciences have been 
Set up to advise the Commission on 
the &reag of mutual interest between 
the universities and other labora
tories outside the University system 
and to promote ‘Collaborative pro
grammes.

For promoting exchange of scien
tists between the two systems leading 
to greater collaboration between 
them, the Commission has instituted 
two categories of National Assooia- 
teships. Under this programme, a 
scientist from a University can go to 
work in a laboratory for a period of 
three months during a year or 
three times for three months eadh 
during a period of five years. Under 
the second category of Associateships’ a 
Scientist from a laboratory or indus
try may be invited for teaching and 
research in the university system. 
In both cases, it is expected that the 
parent department/institution will 
pay the full salary of the scientist 
while he is working in the laboratory 
or university and the Commission 
will pay the cost of travel and 
Rs. 500 per month towards the cost 
of out-of-station living.

The Commission has a programme 
of special Assistance to selected 
Departments. The programmes of 
work in these departments include 
pure and R&D oriented research. 
The results of the latter are expected 
to be of assistance 'to industry. Some 
of the Universities also provide Con
sultancy Services to industry.

Distribution of Land and other Assis
tance to Allottees in Delhi

470. SHRI JHARKHANDE RAI: 
Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to state;

(a) the number of Harijan and 
Agricultural labourers who have been 
distributed land in different villages 
(Panchayat areas) of Delhi; and



(b) whether M y arrangement was 
made or assistance given to them to 
secure Bank loans; it so what?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI PRABHUDAS 
PATEL): (a) 4588 persons have been 
allotted land in the different villages 
(Pa&chayat areas) of Delhi, 2609 of 

them are Harijans.

67 Written Answer*

(b) The Marginal Farmers’ and Agri
cultural Labourers’ Development 
Agency, Delhi helps the allottees to 
secure loans upto a maximum of Rs. 
5,000/- per beneficiary, from banks 
for levelling of land, installation of 
pumping sets, construction of concrete 
wells, etc. This Agency also gives 
subsidy upto a maximum of 33-1/3 
per cent on the total loan secured. The 
balance is recovered from the benefi
ciaries in easy instalments.

Outlay on Education in Fifth Plan

671. SHRI M. KATHAMUTHU: 

SHRI B. S. BHAURA:

WiU the Minister of EDUCATION. 
SOCIAL WELFARE AND CULTURE 
be pleased to state-

(a) whether the Standing Commit
tee of the Central Advisory Board of 
Education has expressed concern at 
the inadequate outlay on education m 
the Fifth Plan, and

(b) if so, Government’s reaction 
thereto’

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(PROF. S. NURUL HASAN): (a) Yes. 
Sir.

<b) The Government is reviewing the 
resources position with a view to fina
lising the Fifth Five Year Plan.

Written Answers $8  

KMkaaal t M t f n  m  Floods
672. SHRI B. S. BHAURA:

SHRI P. M. MEHTA:
SHRI C. JANARDHANAN:

Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to refer 
to the reply given to Unstarred Ques
tion No. 1071 on the 22nd March. 1976 
regarding National Commission on 
Floods and state the composition of the 
National Commission on Floods and the 
time by which the Commission will 
submit the report?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI KEDER NATH 
SINGH): The RaShtrlya Barh Ayog. 
which has been constituted by the 
Government recently, consists of the 
following:—

z. Chairman • . (Part-time)
2. Two experts in flood

control . . . Members
3. One Economist . Member
4. One Agronomist . Member
5 . Representatives “"o f the f  Members 

Central Water Conuniss- (Part-time') 
ton, Garga Flood Control 
Commission ard Bra! ma-
putra Flood Control Ct m- 
mission.

6. Ore Member-Secretary . Membcry
Sccretar

The Commission has been asked to 
make its recommendations as soon as 
practicable but in any case within two 
years

7199r *  *Fn tftai
forfsnm) 1976
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Increase In Prices of Oil Seeds, Oils, 
Gur, Oilcakes and Cotton

874. SHRI N. E. HORO: Will the 
Minister of AGRICULTURE AND IR
RIGATION be pleased to state:

(a) whether there has been any 
ncrease *n the prices of oilseeds, 
idible oils, gur,- oilcakes, raw cotton 
nd cotton yam during the last six 
nonths; and

(b) if so, the increase in price, 
aonth-wise?

THE DEPUTY MINISTER IN THE 
MINISTRY 0 7  AGRICULTURE AND 
IRRIGATION (SHRI PRABHUDAS 
PATEL): (a) and (b). A  statement 
low in g  the extent of month-wise In
crease/decrease In the Index number 
o f wholesale prices of oilseeds, edible 
oils, gur, oilcakes, raw cotton and 
cotton yam, over the last six months. 
Is laid on the Table of the House 
[Placed in Library. See No. LT- 
11107/78].

Agricultural census* 1971

675. SHRI S. P. BHATTACHARYYA; 
Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to state;

(a) whether according to 1971 agri
cultural census 1.5 crore acres of 
cultivable land in the hands of 
owners of above 25 acre were re
maining fallow or waste; and

(b) if so, what steps the Govern
ment propose to take to stop this 
national loss of food production?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI ANNASAHEB 
P. SHINDE): (a) It is fact that the 
findings of the Agri. Census of 1970-71 
revealed that 6.4 million hectares of 
cultivable land is lying uncultivated in 
the large holdings, of 25 acres and 
above.

(b) State Governments have been 
addressed to take suitable steps to 
bring all such land Tying uncultivated, 
withm the operational holdings, under 
the plough and to enact suitable legis
lation, if considered necessary, for the 
purpose.

Financial Allocation to Education 
Ministry In Fifth Plan

677. SHRI K. MALLANNA; Will the 
Minister of EDUCATION, SOCIAL 
WELFARE AND CULTURE be pleased 
to state*

(a) whether there has been drastic 
cut in financial allocation to the Minis
try of Education In the Fifth Plan;
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(b) ii so, the actual allocation 
made to the Ministry and to what 
extent its draft plan iii the Fifth 
Flan hag been reduced; and

(c) the reasons thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE (SHRI 
D. P. YADAV); (a) to (c). The Filth 
Five Year Plan has not yet been finalis
ed. ft

Afforestation in Manipur

678. SHRI N TOMBI SINGH: Will 
the Minister of AGRICULTURE AND 
IRRIGATION be pleased to state ;

(a) whether the Government of 
Manipur have drawn the attention of 
the Centre to the urgent need for 
afforestation in the hills of Manipur; 
and

(b ) if so, Government’s reaction 
thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRGATION (SHRI PRABHUDAS 
PATEL), (a) Yes, Sir.

(b) An amount of Rs. 39 00 lakhs has 
been released so far during the Fifth 
Five Year Plan as Central Grant in 
aid for integrated development of Hill 
areas of Manipur, of which afforesta
tion forms a competent.

Blind and Deaf Graduates

679. SHRI B. R. SHUKLA; Will the 
Minister of EDUCATION.’ SOCIAL 
WELFARE AND CULTURE be pleased 
to state:

(a) the number of blind and deaf 
graduates in the country; and

(b) how many of them have been 
given employment by the Central 
Government?

T «E ?pEPUTY MINISTER Ity TUB 
MINISTRY' OF EDUCATION' a n d  
SOC1KL WELFARE AND IN THE 
DEPARTMENT OF CULTURE (SHRI 
ARVIND NETAM): (a) and (b)..j*> the 
absence of machinery for collection of 
such data the information on the 
number of blind and deaf graduates 
in the country ig not available.

Shifting of Weaver* out qf West Djtlhl 
Colonies to Nand Nagarl

6«Q, SHRI SARJOO PANDEY; Will 
the Minister of WORKS AND HOUS
ING be pleased to state :

(a) whether hundreds of weavers 
were shifted out of* West Delhi 
Colonies to a Trans-Jatnuna resettle
ment colony named Nand Nagari;

(b) whether they were given 25 
Sq. Yd plot each for their resettle
ment;

(c) whether this area was not 
sufficient for their stay as well as 
for installing their handlooms result
ing in the weavers loosing their 
only means of livelihood; and

(d) if so, the steps taken/being 
taken to provide land for weaver for 
installing handlooms?

THE MINISTER OF WORKS AND 
HOUSING AND PARLIAMENTARY 
AFFAIRS (SHRI K. RAGHU- 
RAMA1AH) (a) Yes, Sir.

(b) to (d) Plotg of 25 square yardB 
have been given for residenjal pur
poses only. The D.D.A. has not yet 
decided on a proposal to allot plots of 
varying sizes to weavers for installation 
of handlooms depending on the number 
of handlooms.
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Separate Interview «f 8.C. and 8.T.
Candidates for 1 M U i« Puts in 

DeBri VUInmity
681. SHRl AMAR5IH CHAUDHARI* 

Will the Minister of EDUCATION" 
SOCIAL WELFARE AND CULTURE 
be pleased to state;

(a) whether a circular has been issu
ed by the University Grants Com
mission to the Vice-Chancellor of 
Delhi University recently that the 
Scheduled Caste and Scheduled 
Tribe candidates will, in future, be 
interviewed separately teaching posts 
in Delhi University departments and 
colleges affiliated to it;

(b) if so, the gist of the said cir
cular; and

(c) whether such circulars have 
been issued to all the Universities 
throughout India, and if not, when 
such circulars are expected to be sent 
to other Universities in various 
States?

THE MINISTER OF EDUCATION. 
SOCIAL WELFARE AND CULTURE 
(PROF. S. NURUL HASAN); (a) to
(c). The University Grants Commission 
has sent a letter to all the Central Uni- 
versities suggesting that the candidates 
belonging to the Scheduled Castes and 
Scheduled Tribes be interviewed 
separately in the first instance The 
candidates belonging to the general 
category may then be interviewed 
separately keeping in view the recom
mendations made by the Selection 
Committee in respect of Scheduled 
Castes and Scheduled Tribes candi
dates. The proposal of the Commission 
regarding sending of a similar letter to 
all the Universities is under examina
tion.
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Wheat and Rice Requirement of 
Kerala

683. SHRI C. H. MOHAMMED 
KOYA Will the Minister of AGRICUL* 
TURE AND IRRIGATION be oleased 
to state; z

(a) the total quantity of rice anc 
wheat required by the Kerala Stab 
in a month for distribution througl 

f  ation ahops @> 12 oz. per adult pez
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day and $  6 02. per non-adult per 
day; and

(1>) whether the above quantity is 
supplied by the Centre to the State?

THE MINISTER OF STATE IN THE 
MINISRY OF AGRICULTURE AND 
IRRIGATION (SHRI ANNASAHEB 
P. SHINDE): (a) 1.94 lakh tonnes.

(b) The requirements of the public 
distribution system in Kerala are being 
met out of the allotments of foodgrains 
made from Central pool and also from 
locally procured rice available with the 
State. Keeping in view the overall 
availability of wheat and rice in the 
Central pool, relative needs of ether 
deficit States, market availability, the 
need to maintain a buffer stock and 
other relevant factors, maximum pos
sible allotment of foodgrains are being 
made to Kerala to meet its reasonable 
requirements of the public distribution 
system. The monthly allocations of 
foodgrains to Kerala from the Central 
pool from January 1976 to August 
1976, have been as under:—

(In *000 tonnes)

Month Allotmci t

Rico Wheat Total

Jammy 45‘0 48*0 93-0

February 54*0 39-0 93*0

March . • 54*0 39*0 93*0

April • 54-0 40*0 94* 0

May 70*0 3S*o 105*0

June 75-o 35*o IWO

July . • 8o*o 35*0 115*0

August , • 85-0 36*0 121*0

Setting OP ef Cmwwittee Jet Iwqplt 
mentation ef Urban Ij»m  <CeUfaag 

and fteftdattoa) Act, 1996

684. SHRI CHANDRA SHEKHAR 
SINGH; Will the Minister of WORKS 
AND HOUSING be pleased to state:

(a) whether Government have ap
pointed the Committee (Central Co* 
ordination Committee) for imple
mentation of the Urban Land Ceiling 
Act for a comprehensive review of 
steps taken by State Governments;

(b) if so, the names and status of 
the persons appointed on the said 
Committee and terms and reference 
of the said Committee;

(c) when the Committee is likely 
to submit the term and final reports 
to Government;

(d) how many States, the Com
mittee have visited so far and the 
outcome thereof; and

(e) wihat response has been receiv
ed by the said Committee from the 
States so far?

THE MINISTER OF WORKS AND 
HOUSING AND PARLIAMENTARY 
AFFAIRS (SHRI K. RAGHU RAM- 
AIAH); (a) Yes, Sir.

lb) A copy of the orders appointing 
the Central Coordination Committee 
is laid on the TabJe of the House. 
[Placed in Library. See No. LT- 
11109/76].

(c) The Committee mokes recom
mendations for consideration and deci
sion of the Government of India. 
Therefore, no interim or final report 
is required to be submitted by it.

(d) The Committee held its third 
meeting in Jaipur in Rajasthan State. 
The Committee does not have to visit 
the States, but the Committee may 
have meetings in States as found con
venient or desirable.

(e) The Committee has been receiving 
the fullest Cooperation from the States 
through their Representatives who- have
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been participating in ih» deliberations 
of the Committee and assisting it in 
finding solutions to problems presented 
for its consideration.

Uniformity in Education System

685. SHRI P. GANGADEB: Will the 
Minister of EDUCATION, SOCIAL 
WELFARE AND CULTURE be pleased 
to state;

(a) whether Government are con
sidering to evolve uniformity in the 
educational system throughout the 
country;

(b) whether vocationalisation of 
education will be an integral part of 
the syllabus in every school; and

(c) steps being taken by the Minis
try to make school education res
ponsive to socialism, secularism and 
democracy?

THE MINISTER OF EDUCATION. 
SOCIAL WELPARE AND CULTURE 
(PROF. S. NURUL HASAN); (a) The 
National Policy on Education has stat
ed that it will Le advantageous to have 
a broadly uniform educational struc
ture in all parts of the country, the ulti
mate objective should be to adopt the 
10+2-*-3 pattern The Central Advi
sory Board of Education cl which all 
Ministers of Education of Spates are 
members has accepted this pattern 
and has I'een urging the States to im
plement the pattern. Most of the 
States have adopted the pattern and 
the others have the matter under con
sideration.

(b) The National Policy Resolution 
on Education has provided as f< 11 ws 
in regard to vocationalisation of educa
tion at the secondary level: “ there is 
need to increase facilities for technical 
and vocational education at this stage. 
Provision of facilities for secondary and 
vocational education should conform 
broadly to requirements of the develop
ing* economy and real employment op
portunities. Such a linkage is neces

sary to make technical and vocational 
education at the secondary stage effec
tively terminal.”

Vocational courses at the higher 
secondary level will be introduced on 
the basis of survey of employment 
opportunities at the district level. It 
is expected that they will be introduced 
in selected school based on the need 
of the a'rea and also the availability of 
the staff and equipment.

The characteristic feature of 1he 
higher secondary education be
diversification and providing for both 
academic and vocational courses. 
Another necessary feature of this 
pattern will be the provision of large 
number of vocational streams which 
would generally be terminal; but the 
system itsolf would be so designed that 
one may transfer from academic to the 
vocational stream with provision to 
pursue some of the studies through 
part-time and correspondence courses.

(c) The National Council of Educa
tional Research and Training have 
brought out a frame-work of the cur
riculum of the 10-year school which has 
been sent to States for adoption. This 
curriculum has been designed to meet 
the needs of the country and with a 
view to make education an instrument 
of social change. Science and mathe
matics have been made an integral pert 
of school education upto class X with 
a view to instil in the stue’ents the 
scientific method of inquiry and deve
lop in them rational outlook. Work 
experience has been made a central 
feature of school education The 
object is to inculcate dignity of human 
labour and develop proper attitudes in 
the students towards work and stress 
the principle of productivity The 
teaching of science, social science and 
languages will be so organised as to 
ensure awakening of social conscious
ness, development of democratic v< lues, 
feeling for social justice and promotion 
of national integration. The teaching 
of social sciences will enable children 
<o appreciate India’s rich cultural herit
age and at the same time recognise and
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rejert what is undesirable and antiquat
ed Similarly the study of sciences 
will help to remove obscurantism and 
prejudices based on sex, caste religion, 
language or region Instruction m 
social scienc.es should aim at promoting 
values and ideals of humanism, secu
larism, socialism and democracy

Many of the States have shown in
terest in the draft fi amevk ork circulat
ed to them

Price of Agricultural Produce

636 SHRI M KA1AANASUNDA- 
RAM Will the Minister of AGR1CUL

TURE AND IRRIGATION be pleased 
to State

(a) the current price of agricultural 
produce like cotton, sugarcane, jute, 
tobacco, groundnut end maize in the 
market, and

(b) what was the price of the aibov® 
mentioned articles during the last 
two years7

THE DEPUTY MINIS1ER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI PRABHUDAS 
PATEL) (a) and (b) A st-itement is 
enclosed

Statement
INDEX NUMBERS OF WHOLESALE PRICES

(Base 1961-62-* ioo)

Current Correspond- Index in 
index ing 1974

31-7-76 1975 13-8-74)(2-8-75)

Cotton Raw 406 2 275 I 390 1

Sugarcane 214 5 207 I 195*9

Jute Raw 171 9 162 8 146-5

Tobacco Raw 302 6 264 9 300-8

Groundnut 307 2 16X 2 422 7

M j /<* - 4-> S *8X 9

Fund-, for Cooperative/Jc»nt Farming

hP7 SI1RI D K PANDA W 11 the 
Minute-- nt 4.GRICULTI Rr AND 
IRRilVTION bt pleased t> state

.̂1) whether any joint farming or 
cooperative farming ha? been under 
takn duung the period of ’Emer- 
pencv in respect of big patches of 
Government land distribute^ or sur
plus land above the celling by orga
nising the landless beneficiaries, and

(b> whether there is any scheme 
and special allotment of funds for 
development of sue* Cooperative 
farming and if so facts thereof’

THE MIN1STLR OF STA J h IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI SHAHNAWAZ 
KHAN) (a; and (b) Ihe l’iforma 
tion is being collected from the State 
Go\ernments/Union Territories end 
will be laid on the Table ol the Sabha 
In due course



8k Written Answers SRAVANA 29, i898 (SAKA) Written Answers 82

Density of population is  the country 
k fH H

688. SHRI NITIRAJ SINGH CHAU- 
DHARY: WiU the Minister of WORKS 
AND HOUSING be pleased to state:

(a) whether the Town and Country 
Planning Organisation survey report 
indicates that density of population 
in the country would increase from 
178 per sq. km. jn 1971 to nearly 
288 per sq. km. by 2001;

(b) if so, whether 225 million 
people would be added to the rural 
population and about 270 million to 
the urban population during the 
said period; and

(c) the broad outlines of other 
recommendations of the said report 
and Government’s reactions thereto?

THE MINISTER OF WORKS AND 
HOUSING AND PARLIAMENTARY 
AFFAIRS (SHRI K. RAGHU RAMAI- 
AH): (a) to (o>. Presumably the refer
ence is to projections in *he approach 
papei on the ‘National Ihbanisntion 
Policv prepared by the Town and 
Country Planning Organisation baied 
on tho population proierlions in a 
publication of the Registrar General of 
India. It would be appreciated that 
Government would naturally lf>ke into 
account cl] such views expressed by 
its c x p e ia n d  organisations and also 
by oilers and evolve its policy on the 
basis c,f its own appreciation of the 
situation from time to time keeping in 
view the larger interests fJf the coun
try. It is not. therefore, possible to 
indicate Government's reaction on the 
view*- riven by one or olhe” of .ts own 
expo Is

New S.ums with the onset of 
Monsoon

689. SHRI Y. ESWARA REDDY' 
Will the Minister of WORKS AND 
HOUSING be pleased to state:

(a) whether Government are aware 
that the new resettlement Colopies

near Delhi have become new slums 
with the onset of monsoon;

(b) whether the people were shift
ed to the new colonies with no pre
paration regarding their accommo
dation, drainage, medical facilities 
etc ; and

(c) if 9o, what measures have 
been taken to solve their problem?

THE MINISTER OF WORKS AND 
HOUSING AND PARLIAMENTARY 
AFFAIRS (SHRI K. RAGHU RAMAI- 
AH>: (a) to (c). Delhi Development 
Authority have developed 27 re-settle
ment colonies in various parts of Delhi 
where people removed from J.J. culst- 
ers have been settled. In all these 
colonies all basic amenities like black 
topped roads, brick paved lanes, street 
lighting, drainage, schools, parks, water 
supply by hand pumps and tubewells, 
dry and water borne latrines, T V. 
centres, adequate bus service, medical 
facilities etc. have been provided. 
Arrangements have also been made to 
avoid water logging.

Bagmati River Project

690. SHRI HARI KISHORE SINGH: 
Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to state:

(a) wihether the main oourse of 
river Bagmati (Bihar) is drifting 
towards Manusmara in Nepal’s Tarai 
area end is likely to make redundant 
the entire Bagmati River Project 
scheme in its present form; and

(b) if so, the steps proposed to be 
taken in this regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI KEDER NATH 
SINGH)’ (a) and (b). Since 1974 river 
Bagmati has shown a tendency of 
shifting towards the river Manusmara 
near Harkatwa village in Nepal terri
tory. if this tendency continues, the 
possibility of river Bagmati aviilsing
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into Manusmara and its consequences 
cannot be ruled out Since the mea
sures within Nepal, which have to be 
earned out with the concurrence of 
Bis Majesty's Government of Nepal, 
may not be immediately possible, the 
State Government has been advised 
that it may prepare an eir.barkment 
scheme lying entirey within our coun
try to take care of the possible dama
ges due to apprehended avulsion of 
Bagmati

Imbalance in availability of water

691 SHRI ANNASAHEB GOTKH- 
INDE. Will the Minister of AGRICUL
TURE AND IRRIGATION be pleased 
to state

(a) whether there are serious im
balances m availability of water in 
various regions of the country, and

(b) if so, the manner m which the 
possibilities of transbasm transfer 
from the regions of surplus waters 
to those of deficit waters is being 
worked out’

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI KEDLR NATH 
SINGH) (a) and <b) There ex.st 
large imbalances with regard to irriga_ 
tion facilities in various rc&ions of the 
country The overall \vat<*r resources 
of the Country are substantial but their 
distribution is uneven, resulting in 
floods m some areas and droughts in 
other parts With a v.ew to minimise 
these problems and to reduce the im
balances in irrigation c’ evclopment. it 
is necessary first to study in c'rpth the 
position of surpluses and shortages m 
various basins, sub basins and regions 
and determine priorities for mter- 
basin and interregional timsfer of 
waters to the drought prone regions 
An estimate of Rs 2 45 crores has 
been approved for taking up such 
studies during the Fifth Plan and the 
necessary Organisational set up has 
been created in the Central Water 
Commission

Sntfeatfoin of th# K «4 Board r f 
Consultants

692. SHRI BHOGENDRA JHA* Will 
the Minister of AGRICUL1 IRE AND 
IRRIGATION be pleased to refer to the 
reply given to the Unstarred Question 
No. 3669 on the 10th May, 1970 regard
ing report submitted by Kosi Board of 
Consultants and state:

(a) whether the Board has submit
ted any other report after April, 
1976;

(b) if so, whether any new sugges
tions/recommendations have been 
made therein, and

(c) what efforts have been made 
or are being made with the Govern
ment of Nepal and to what effects 
up till now?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI KEDER NATH 
SINGH) (a) No, Sir

(b) Does not arise

(c) It hag not been possil ie so far, 
to discuss the matter with Hi' Majes
ty's Government of Nepal Efforts 
would, however, he made to take it up 
with His Majesty’s Government of 
Nepal at an oppoilune lime

Literacy Campaign in Orissa

693 SHRI SHYAM SUNDER MOHA- 
PATRA Will the Minister ol EDUCA
TION, SOCIAL WELFARE AND CUL
TURE be pleased to state

(a) the program of literacy cam
paign m Orissa as at present, and

(b) the literacy figure among hari- 
jans and tnbals?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN TUB



*5 Written Anstoers SRAVANA 25, 18*8 (SAKA) Written Answers 86

DKPARHCBNT OF CULTURE (SHRI
0 . P. YADAV): (a) and (b). The per. 
ceatage of literacy in Orissa lax per
sons excluding the age-group 0—4 
yean, was 25.69 according to 1061 Cen
sus and is 30,02 according to the Cen
sus of 1971.

Literacy figures are collected in Cen
sus for persons belonging to Scheduled 
Castes and Scheduled Tribes. The 
percentages for Scheduled Castes and 
Scheduled Tribes in Orissa in 1961 and 
197i were as follows. These percent, 
ages include the age-group 0—4.

1961 1971
Census Census

Scheduled Castes . u-57 15-61

Scheduled Tribes 7-36 9-46

*rti fawfarreft
FtnsRT

694. 5TV7 WIH : aRT
ftteur, «r?MT»T xftr

*Tg «RTT?r 'i'VT ftr :

(*r) aRTT 5P-W7TT TTS
*r f^rfiRn'vi'zr wrrp^

*FT % f5PT*i !T̂ r*TT5T sftT fswferrr 
% 5fT*rfVvT *p> f w  f̂irarri Tir;T 
ff; xftx

( ? )  wtt *r?f fawrfasrnw •rtfrf-tf-
?TT % JsfWT f^f^TTW
«fm ?

f»«TT, wn«r m r
(sfto t̂ Ro to* ^ r ) : (* )

x f t x  ( s r ) .  s t a r  3 ,  f t w -  

fa«rT?PT tfffocr, s to tt
% fiw Tinfrr sW sRferrr s$r | »

4m *  xm  f if if  #  i?wmwt

6 9 5 .  f i w f o l  W T  :  W  * f « r  

f i s w . f  srsrr^r * > ^ r  

fa  w r t o t  arr Pr r̂?: x n $ v  

v t  jrt% vftr wfirar *pt fa%#inc<»r 
^  If fcr *r ■r̂ mrer t w  

*f »£F5«rarr ^  vt ^ ?

*f«r «Vt * f l
(«ft WTffWW  wt) : jft «T̂ t I
'TTTTFft V *  TT̂ T T̂T fo w  | I

Appointment of Librarian in National 
Library, Calcutta

696. SHRI INDRAJIT GUPTA: Will 
the Minister of EDUCATION, SO
CIAL WELFARE AND CULTURE 
be pleased to state:

(a) whether no Librarian has yet 
been appointed (or the National 
Library, Calcutta;

(b) whether, in the meantime, 
mismanagement of the Library's af
fairs *3 continuing, and thousands of 
books, journals and manuscripts are 
being spoilt by insects and climatic 
ravages; and

(c) if so, whether any urgent steps 
are proposed to be taken to imple
ment the recommendations of the 
Committee which went into the mat
ter at Government’s instance?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE (SHRI 
D. P. YADAV); (a) I t ’S hoped that the 
appointment will be made shortly.

(b) No instances of mismanagement 
have come to the notice of Government. 
In the absence of the Librarian, a 
Committee of Management looks after 
its affairs. The library Jios a well
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developed preservation unit which, 
apart from looking after its own needs 
also helps other libraries in this tegard 
Necessary precautions are being taken 
to ensure that the collections in the 
library are not damaged

(c) Most of the recommendations of 
the Review Committee set up Ly Gov 
eminent m 1968 have oeen implement
ed A few that remain will be taken 
up after the appointment of the Direc
tor which is under consideration

“No-till method" of farming

607 SHRI D D DESAI Will the 
Minister of AGRICULTURE AND 
IRRIGATION be pleased to state

(a) whether Government have 
examined the feasibility of introduc
ing “No-till method” of farming in 
the country,

(b) if so the results thereof, and

(c) whether Government are aware 
that m ceitain advanced countries 
more and more land is being brought 
under no-till or minimum tillage 
methods to save costs and improve 
soil fertility’

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICUITURF AND 
IRRIGATION (SHRI SHAHNAWAZ 
KHAN) (a) The feasibility of intro
ducing ‘ No till method” of farming oi 
‘ zero tillage farming ha.> l>e**n exa 
mined at some Agricultural Research 
Institutes and Universities Basically 
the central idea under “No-till n ethod 
is to suhstitute farm mach ne”v bv 
chemical herbicides In this method 
therefore the seedbed is not prepared 
and the weed population at seedling 
stage is killed by applicatior of an 
appropriate dose of chemical beibicid- 
es More data on the degradation pro
ducts of herbicides and their efTects f»n 
subsequent crops m a multiple cropp
ing system are needed befaie this tech 
nique is recommended to fanners.

(b) Research experiments soft “No- 
till method” are in progress at various 
Research Institutes viz. Indiai* Agricul
tural Research Institute, New Delhi; 
Punjab Agricultural University, Ludhi. 
ana Haryana Agricultural University, 
Hissar G B Pant University of Agri
culture and Technology, 'ln*gar, etc.

In one of the experiments wheat 
was sown after maize with no c iltiva- 
tion and two, four six and e’ ght lulti- 
vations On these treatments some 
weed control treatments were superim
posed The results obtained showed 
that when the weeds were not remov. 
ed six cultivations were recess >rv 
However, when annual and perennial 
weeds were removed (manually *no 
cultivation’ gave as good yield as 4,
6 or 8 cultivations

In another experiment when maize 
stubbles were killed by spray with 
paraquat Oa chemical weedicide), the 
yield obtained was as good as p’ough- 
ing the soil with inversion plough The 
paraquat spriv also killed the other 
weeds and therefore ‘no cultivation’ 
gave as good Meld 4 to 6 cultiva
tions

Similar results have aKo been ob
tained at other Agricultural Research 
Centres in India

(c) Yes In countries like the U SA 
“No-till method of farming is practis
ed mainly to check erosion loss m areas 
prone to soil erosion and for increas 
ing moisture conservation n  dryland 
areas with the help of stubble mulch 
and dned up weed-* left in the field

Malpe Fishing Harbour

698 SHRI P R SHENOY Will 
the Minister of AGRICULTURE AND 
IRRIGATION be pleased to state.

(a) whether the work of Malpe 
Fishing Harbour has commenced,

fl>) the salient features of the har
bour; and
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(c) the Which -the harbour
work is likely to be completed?

THE 2)fSi?UTY MBTCSTfca IN THE 
MINISTRY JOT AGRICULTURE AND 
nUUQATZOK <SHRI PRABHUDAS 
PATEL): (a) The work on Malpe 
Fishing Harbour will commence 
immediately after monsoon, the ten
ders and agreements having been 
already finattBed.

(b) The fishing harbour at Malpe 
hag «. design capacity to handle fishing 
vessels drawing upto 4.5 metres. It 
has a total wharf and jetty length of 
455.5 metres, which would be suffici
ent to handle 210 mechanised boats of 
10 metres length, 40 purse-seiners of
14 metres and 23 deep sea fishing 
vessels of 18—23 metres. Operation 
of these boats is expected to land 
25.500 tonnes of fish per annum valued 
at Rs. 7.8 crores, of which Rs. 4 6 
crores will be in foreign exchange.

(c) The harbour is expected to be 
ready by April 1979.

Slow start to Urban Land declaration

699. SHRI JAGANNATH MISHRA:

SHRI C. K CHANDRAPPAN:

SHRIMATI PARVATHI Kr £  
SHNAN:

Will the Minister of WORKS AND 
HOUSING be pleased to state:

(a) whether Government’s atten
tion has been drawn to the news item 
‘Slow start to urban land declaration’ 
which appeared m a Daily English 
Newspaper dated the 30th May, 1976; 
and

(b) if so, the reaction of Govern
ment thereon?

THE MINISTER OF WORKS AND 
HOUSING AND PARLIAMENTARY 
AFFAIRS (SHRI K. RAGHU RA- 
MAIAH); (a) Yes. Sir.

(b) It is not correct that a slow! 
start has been given to urban land 
declarations. The last date for filing 
statements of excess vacant land 
held by a person in the States in 
which the Act has come into force in 
the first instance is the 14th August, 
1976, which is being extended upto 
the 15th September, 1976. Extension 
of time will be applicable to those 
States also which have since adopted 
this Act. The States to which the 
Urban Land (Ceiling and Regulation) 
Act, 1976 is applicable at present, are 
fully geared up to receive statements 
and process them further.

Rioe Requirement .and Root Crop*

700. DR. K. L. RAO: Will the Minis
ter of AGRICULTURE AND IRRIGA
TION be pleased to state:

(a) what countries produce rice more 
than 4 m. tons yearly;

(b) what is the pef capita consump
tion of rice in the countries referred 
to in (a) and in India; and

(c) whether a portion of rice re
quirement in India can be met with 
root crops like potato and if so, the 
steps being taken to popularise the 
use of such crops?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI PRABHUDAS 
PATEL): (a) and (b). A statement 
is attached.

(c) Root crops like potato are a 
good source of calories and their in
creased consumption will supplement 
the average Indian dietary which is 
deficient in terms of calories. The 
Central as well as State Governments 
have initiated programmes to encour
age production of root crops like 
potato and to educate the consumer 
to increase the consumption of such 
root crops as a subsidiary items of 
food.
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Sto'mtnt

Production of paddy and ptr capita aogilabiJîttf He*

Country

Produc
tion in 

terms 
of paddy (s) 
(million 
tonnes)

Per
cnite

ayaQabillt-
of rice

T B 7(m kgs.)

U.S.A. S*a 3*3

Brazil 6*8 46*4

Bangla Desh 17*3 N.A.
*

Burma 8*4 *47*5

China 1*5*3 133*0

India

(d)

40*3
(Rice)

60*4 59*9
(Paddy) (c)

Indonesia 22*8 82-7
Japan 15*9 Ill*I

Korea Rep. 5*9 111*9
Philippines 5-6 86* T

Thailand 13-2 i 6i ’ 5

Vietnam n-4 169*4
(c) (0

ih fc h o iw lto

701. SHRI RAJDEO SINGH: Will 
the Minister of AGRICULTURE AND 
IRRIGATION be pleased to state:

(a) whether despite our long coast
line and vast internal resources, 
annual fish haul is barely two per cent 
of the world catch and less than one- 
sucth of assessed Indian potential;

(b) whether countries like Japan 
and Indonesia and even the Soviet 
Union reap more from the waters of 
the Indian Ocean than we do;

(c) whether our internal resources 
are very vast and exploitation is very 
low, and

(d) if so, what steps Government 
propose to rectify this vast gap in our 
performance and resources7

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI PRABHUDAS 
PATEL) (a) The current level of 
fish production is only l / 6th of the 
potential according to certain esti
mates of resources India’s share of 
fish production to the total world 
pioduction is currently around 3 5 
per cent

(a) Relates to the year 1974 f«r countries 
other than India (Source FAO Pro
duction Year Book, 19741 Data in 
respect of India are based on 11- 
India Final Estimate for 1974-75

(b) Data on per capita availability per 
year for countries other than India have 
been published by FAO in “Food 
Balance Sheets, 1971 ”

(c) Relates to t̂ e year 1975 Provisional 
(dl FAO Estimates

(e) This includes 4*2 million tonnes of 
production in Vietnam Democratic 
Republic (as estimated by FAO; and 
7*2 million tonnesm Vietnam Republic 
(Unofficial estimates)

) For Republic of Vietnam The figure 
j)for North Vietnam is 140-4 kgs

(b) The share of countries like 
Japan, Indonesia and U S S R  is 
separately less than 5 per cent, as 
against India’s share of about 48 per 
cent of the Indian Ocean fish produc
tion

(c) India has vast inland fishery 
resources, which on proper develop
ment can sustain a high degree of 
exploitation

(d) On the marine side infrastruc
tural facilities are being provided 
and assistance extended in the matter 
of exploiting inshore, off-shore and 
distant waters fishery resources On 
the inland side, the exphasls is on In*
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creasing the area under fish culture 
«®d improving the yield levels 
'tfaroafft adoption of intensive fish 
sutture techniques.

Oart of laptaaeataiioa of Dairy 
O m W aw n t SdMowi

*02. SHRI DHAMANKAR; WUl the 
Minister of AGRICULTURE AND 
IRRIGATION be pleased to state:

(a) thg cost involved in the imple- 
nentation of the dairy development 
scheme and to what extent the World 
Bank propose to finance it; and

(b) programmes drawn up for dairy 
development, dairy machinery factory, 
cattle breeding, vaccine manufactur
ing, modernisation etc., and 
anticipated savings in terms of foreign 
exchange?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI PRABHUDAS 
PATEL): (a) Presumably, the ques
tion relates to the Dairy Development 
Schemes being taken up in the Vth 
Plan with World Bank assistance. Six 
Integrated Cattle-cum-Dairy Deve. 
lopment Projects are proposed to be 
taken up in the Vth Plan. For the 
present, three projects have been 
taken up in Rajasthan, Madhya Pra
desh and Karnataka at a total cost of 
about Rs. 117.41 crores. The World 
Bank will provide soft credit to ihe 
extent of approximately Rs. 59 24 
crores.

(b) The project envisages cross
breeding programme, artificial in
semination, technical inputs, health 
cover and establishment of primary 
milk producers’ cooperative societies, 
Milk Unions with the Dairy Develop
ment Corporation at the apex level. 
The project does not provide for any 
dairy machinery factory but vaccine 
manufacture would be taken up 
through regional diagnostic labora
tories and the plants for production 
of biological veterinary vaccines. 
Middle-sized dairy plants are pro
posed to be set up under this project

with «  pn>per link-up with the pro
ducing centres in the rural milk 
sheds.

The extent to which It would be 
possible to save foreign exchange as a 
result of theae efforts has not yet been 
determined.

Tree Planting

703. SHRI R. N. BARMAN; WUl 
the Minister of AGRICULTURE AND 
IRRIGATION be pleased to state:

(a) whether any country-wide move 
has been made for planting more trees;

(b) whether the assistance of the 
educational institutions of the country 
in this regard has been sought; and

(c) if so, the targets fixed for im
plementation?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI PRABHUDAS 
PATEL): (a) and (b). Yes, Sir.

(c). The targets are being worked 
out by the States/Union Territories.

Estimate of Pazhassi Project tat 
Kerala

704. SHRI A  K. GOPALAN: Will 
the Minister of AGRICULTURE AND 
IRRIGATION be pleased to state:

(a) what is the original estimate of 
Pazhassi Project in Kerala when it 
was started in 1961;

(b) how much money has been spent 
so far;

(c) how much money is needed for 
completion; and

(d) the reason for the delay in 
completion?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI KEDAR NATH 
SINGH): (a) to (d). Pazhassi Pro
ject was originally approved for an 
estimated cost of Rs. 4.42 crores in
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April, 1904. The project i$ at present 
estimated to. cost 1Is. 17.40 crores. The 
expenditure incurred on the project 
upto the end of March, 1976 was 
Rs. 6.72 crortis; leaving a balance of 
Rs. 10.68 crores to complete the pro
ject. > The delay in the execution of 
the project is on account of the in
ability of the State Government to1 
provide adequate funds for the pro
ject.

Bice and Paddy procured by F.C.I. in 
Andhra Pradesh

705. SHRI K. SURYANARAYANA: 
Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to 
state:

(a) the quantity of rice and paddy 
procured by the Food Corporation of 
India in Andhra Pradesh during the 
current year;

(b) the quantity stored in open 
space due to lack of godown facility; 
and

(c) the quantity damaged 
rains?

due to

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND IRRIGATION (SHRI ANNA
SAHEB P. SHINDE):

(a) Rice 
Paddy

(b) Rice 
Paddy 
Wheat

(c) Rice 
Wheat

9.93,748 Tonnes. 
3,55,307 Tonnes.
2.02.000 Tonnes.
3.42.000 Tonnes.
1.89.000 Tonnes

100 Tonnes. 
224 Tonnes.

tsi H a jnfa

706. faqrfa fa sr : jtct f fa  
fcrarrf *r?ft ^  «r?rr* sjr̂ r

fa  :

( * )  9 ’SPlTcT, 1976 ^  %
fafas *rpft ir Wsft & sttst
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(v )  ir m x  *  fair fa?r«fr
ft |  ? . v
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( « )  s r t  fafr frrift*r 
qft faEifrtf wfarT fa* orr% 
q f< qn »r^ « T T T ^  *?t smft»r
s r a  ft *T<fr *rrf̂ R Emrfa 

*ro% fsrsfV srarretff 
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2 n r o tift  i r t f a r r  =fV
|  i

3.

4

5. «rf?w?cr

6. ffhfeqT

7 ssrTcW r̂ sftqferr

«9

1097

29,5 39 

12,827 

48,084 

19,592 

82,205
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S. fa  *>>
8,353
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SarfcRFcT 84
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1 sirf?crflrf #  3rr% *rf

2 srftwar 3T̂ rr=T

3 t̂q; *rq '̂T f f
srf?r 677

4. 5TT?ff *?t arfa 9 i

Aid for Can very Delta Project

707. SHRI P. GANGA REDDY. WiU 
the Minister of AGRICULTURE AND 
IRRIGATION be pleased to state:

(a) whether Tamil Nadu Govern
ment have sought aid for Cauvery 
Delta Moderation Project; and 
1391 LS—4.

(b) if so, the decision of Govern
ment thereon?

THE DEPUTY MINISTER IN THE 
MINISTRY OP AGRICULTURE AND 
IRRIGATION <SHRI KEDAR NATH 
SINGH): (a) The Cauvery Delta
modernisation scheme has not as yet 
beep approved and is pending clear
ance with Central Water Commission 
on account of inter State aspects in
volved on the use of Cauvery waters. 
No request for any special central 
assistance for this project has been 
received in the Centre from the Gov
ernment ot Tamil Nadu.

(b) Does not arise.
L.

708. «ft wmaft * r f : * tt |*fir 
t f *  f t m f  *r? #  wtt
fa
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% fiatf war % tn=a«ra
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^ w  Sf 1. 67 sro 
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• tf ytaT i

Business Management in Currlculto of 
Engineering Colleges and Institutes

709. SHRI NAWAL KISHORE
SINHA: Will the Minister of EDUCA
TION, SOCIAL WELFARE AND CUL
TURE be pleased to state steps taken 
to introduce Business Management in 
the Curriculla of Engineering Colleges 
and Institutes?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(PROF. S. NURUL HASAN): At the
first degree level in Engineering 
courses, elements of Management such 
as Industrial Organisation and Engi
neering Management are included in 
the Curriculum.

The All India Council for Technical 
Education through its Board of Studies 
has emphasized the need for appro
priate weightage being given to the 
subject, in Engineering Curriculla.

House-sites for S.C. & S.T.

710. SHRI SAROJ MtJKHEiRJEE: 
Will the Minister of WORKS AND 
SOUSING be pleased to state:

(a) the total number of households 
belonging to Scheduled Castes and 
Scheduled Tribes, State-wise who 
ictually got house-sites and the num
ber of such households who could ac
tually build huts on them during the 
ast one year; and

(b) the causes of very slow prog
ress in spite of definite targets fixed 
by the Central Government for 
implementation o£ the Prime Mini
ster’s new Economic Programme?

THE MINISTER OF WORKS AND 
HOUSING AND PARLIAMENTARY 
AFFAIRS (SHRI K. RAGHU 
RAMAIAH): (a) and (b). As the 
scheme for provision of house-sites to 
landless workers in rural areas does 
not make any distinction between the 
persons belonging to Scheduled Caste 
and Scheduled Tribe and those< not 
belonging to these two categories in 
the matter of allotment of house-sites, 
no separate statistics regarding the 
allotment made to the persons belong
ing to Scheduled Caste and Scheduled 
Tribe under the scheme are maintain
ed. Of the estimated US lakh families 
without house-sites in the country, 
about 69 lakh families have already 
been allotted house-sites by the differ
ent State Governments and the Union 
Territory Administrations. This am
ounts to more than 60 per cent of the 
total requirement in the country. 
Thus, the progress made in the im
plementation of this scheme is con
sidered satisfactory. The State Gov
ernments have been requested to ex
pedite the allotment' of house-sites to 
the remaining families also expedi
tiously.

Sick Units in Sugar Industry

711. SHRI MOHINDER SINGH 
GILL; Will the Minister of AGRICUL
TURE AND IRRIGATION be pleased 
to state:

(a) whether some new schemes are 
being finalised to help the sick units 
in sugar industry in the country;

(b) if so, the amount earmarked for 
the purpose; and

(c) whether any machinery has also 
been set UP to look into the causes of 
this sickness?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI SHAHNAWAZ 
KHAN): (a) A scheme to forestall 
sickness in selected industries, includ
ing the sugar industry, by grant of soft
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loans to enable them to Improve their 
productivity and competitiveness by 
modernisation and rehabilitation has
been formulated.

(b) For the present, no specific 
amount has been earmarked

(c) So far no machinery has been 
set up specifically to look into the 
causes of sickness in the sugar indus
try However, term financial institu
tions and commercial banks are en
gaged in setting up a monitoring 
system to detect sickness at the inci
pient stage itself, so that necessary 
remedial measures can be initiated 
before the unit really becomes sick

t o  urn ijwt «rmn

qsT«f? % far!

7i 2. sft n*n itbt w
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Acreage and production of Pulses and 
Cash crop

714. SHRI S. R. DAMANI: Will
the Minister of AGRICULTURE AND 
IRRIGATION be pleased to state:

(a) the acreage and production in
respect of pulses and for each of the 
major cash crops forming industrial 
raw materials; ,

(b) the reasons for their uneven 
production instead of progressive in
crease year after year; and

(c) the efforts being made to im
prove their production?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION KSHRI PRABHUDAS 
PATEL): (a) According to the final 
estimates for 1974-78, the acreage

and production in respect of pulses 
and for each of the major cash crops 
forming industrial raw materials were 
as follows:—

Crop Area 
(’ooo hec
tares)

Production 
(‘000 ton

nes)

1. Total Pulses 32*577-8 10,396-3

2. Oilseeds (five
major) 15,586-3 8.363-8

3. Cotton (Lint) - 7,620*6 7,979'S*
4- Jute £ 664-3 4.470-5©
5. Sugarcane (Gur) 2,771-2 14,313-1

♦In thousand bales of 170 kgs. each.
@In thousand bales of 180 kgs. each.
^Revised Estimates.

(b) The main reason for uneven 
production instead of progressive in
crease year after year is that these 
crops, barring sugarcane, are largely 
grown under rainfed conditions. Fur
thermore, substantial area under 
these crops are marginal lands of poor 
fertility status. Consequently, ad
verse weather conditions dilute the 
benefits calculated to accrue from im
proved techniques of cultivation and 
influence production trends to a consi
derable extent. In years, when the 
weather conditions have been favour
able, high production levels have been 
achieved whereas in years of drought 
the production levels have declined.

(c) Efforts are being made to im
prove the production of these crops 
through the adoption* of Intensive 
cultivation measures in the potential 
areas, bringing additional area under 
these crops by cultivation of ahort- 
duration varieties under multiple 
cropping programmes laying demons
trations to educate the farmers in the 
adoption of improved cultivation prac
tices; extension of cultivation, parti
cularly of oilseeds and cotton in the 
tpcigatad area unde; the command of 
major and minor irrigation projects; 
etc.
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Central grant to A. p. for Land 
Allottees

715. SHRI Y. ESWARA REDDY: 
W ill the Minister of AGRICULTURE 
AND IRRIGATION be pleased to 
state:

(a) whether the Andhra Pradesh 
Government have prepared a scheme 
to provide the new land owners with 
the wherewithal to cultivate the land 
they are provided with;

(b) if so, the facts thereof;

(c) whether the said scheme has 
been submitted to the Centre for the 
sanction of necessary grants; and

(d) if so, Government’s reaction 
thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI PRABHUDAS 
PATEL): (a) to (d) It has been 
reported by the Andhra Pradesh Gov
ernment that in pursuance of the 
Government of India’s suggestion 
schemes for financial assistance to be 
given to the allottees of surplus land 
are being prepared

Reduction in cost of one-roomed 
apartments constructed by Tamil Nadu 

Housing Board

716 SHRI M KATHAMUTHU- Will 
the Minister of WORKS AND HOUS
ING be pleased to state

<a) whether the Tamil Nadu Hous
ing Board is constructing 1,500 one 
roomed apartments costing Rs 14,000 
each for the weaker sections with 
monthly income of Rs 350 and less, 
and

(b) whether the terms are Rs 1 500 
down payment and Rs 100 every 
month for the next 20 years9

THE MINISTER OF WORKS AND 
HOUSING AND PARLIAMENTARY 
AFFAIRS (SHRI K RAGHURA-

MA1AH): <a) The Tamil Nadu Hous
ing Board has taken up the construc
tion of 760 apartments for the Econo
mically Weaker Sections o f Society 
whose monthly income is not more 
than Rs. 350/-, at Thyagaraya Nagar 
and Mylapore in Madras city. Each 
of these apartments consists of a bed
room, a small kitchen-cum-dinning 
room a bath room and a water closet. 
The cost of each of these flats is 
Rs. 14,600/. in Thyagaraya Nagar 
and Rs. 14,500/. in Mylapore (inclu
sive of the cost of the land).

(b) The terms stipulated for the 
allotment of these apartments are:

(i) down payment of an initial 
amount of Rs. 1,460/. in Thyagaraya 

Nagar and Rs 1,450/- in Mylapore.
Cii) a monthly instalment of Rs. 

110/ .  for a period of 20 years
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Year

1973—74 . 
X974—75 •
1975—76 •

Deaths of animals in Velvadar 
Sanctuary in Gojatfet

718. SHRI BHAGIRATH BHAN- 
WAR: Will the Minister of AGRICUL
TURE AND IRRIGATION be pleased 
to state*.

(a) whether about 900 deer of 
Velvadar sanctuary (Gujarat) have 
been reported to have died in the re
cent rains and if so, the number of 
other animals and birds which have 
perished in these rains and the ar
rangements made to avoid such loss 
in future;

(b) the total number of deer and 
other animals in the sanctuary; and

(c) the annual expenditure being 
incurred by the State and Centra] 
Government thereon?

THE MINISTER OP STATE IN 
THE MINISTRY OF AGRICULTURE 
AND IRRIGATION (SHRI ANNA- 
SAHEB P. SHINDE): (a) 923 black 
bucks perished due to the recent 
Cyclone and rains in Velvadar Sanc
tuary. No other animals or birds are 
reported to have perished. The Gov
ernment to Gujarat propose to set up 
a Committee consisting of the Chief 
Wildlife Warden and a leading Wild
life local expert to study and recom
mend preventive measures.

(b) According of 1974 estimates, 
there are about 2,500 black bucks in 
the sanctuary. No other animals or 
birds are found there.

(c) Annual expenditure being incur
red by the State and the Central 
Government are as follows;—

Statp Central
Govt. Govt.

Rs. Rs.

22,90S*oo
1,948*00 1,21,553*00 

14,706*00 1,20,089*00
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Indo-Nepalese accord for embank
ment over river Kamala

720. SHRI BHOGENDRA JHA: 
Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to 
refer to the reply given to Unstarred 
Question No. 3651 on the 10th May,
1976 regarding Indo-Nepalese accord 
for embankment over river Kamala 
and state:

(a) whether project report for ex
tension of flood embankments on the 
Kamala in Nepal has been completed; 
if so, outlines thereof; andT if not, the 
reasons for the delay;

(b) whether more than fifteen years 
ago an agreement for the above em
bankment had been arrived at with 
the Government of Nepal; if so, the 
main features of that agreement and 
reasons for delay in implementing the 
same;

(c) whether there was a proposal to 
construct a fiood-prevention-cum-irri- 
gation Dam at Sispani in Nepal over

Kamala to solve the problems of flood 
and drought effectively in both India 
and Nepal; and

(d) if ao, the step* taken for conr 
structing the same?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI KEDARNATH 
SINGH): (a) and (b). The State Gov
ernment of Bihar have informed that 
baaed on Joint Surveys conducted by 
the engineers of Nepal and Bihar and 
taking into consideration the data 
furnished by the His Majesty’s Gov
ernment, Nepal, a rough project re
port has been prepared which is 
under scrutiny of the State Govern
ment. According to this report, the 
length of embankments to be cons
tructed on both sides of the river 
Kamala upto Mirchaya will be about 
65 Km., which would protect an area 
of about 62,000 hectares in India and
34,000 hectares in Nepal territory The 
proposal will require agreement of 
Government of India with His Maj
esty’s Government Nepal for the pre
construction detailed surveys and 
subsequent execution of the scheme.

(c) and (d). Possible schemes for 
the development of water Resources 
on the common rivrs for benefit of 
both Nepal and India have been the 
subject matter of talks between the 
two countries for some time past It 
has not been possible to come to any 
decision so far.

Enquiry into the death of Docks ftn 
Kerala

721. SHRI VAYALAR RAVI; Will 
the Minister of AGRICULTURE AND 
IRRIGATION be pleased to state:

(a) whether the Central Government 
have conducted any enquiry into the 
causes of the mass death of Duck 
population in Kerala;

(b) if so, the findings thereof and 
steps taken to prevent Its recurrence; 
and
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(c) DoMMNxrea taken to give economic 
relief to the affected people?

3HE DEPUTY MI1>IISTER IN THE 
MINISTRY O f AGRICULTURE AMD
ir r ig a t io n  <shbx p r a b h u d a s
PATEL)- (a) No, Sir The State Gov
ernment had however requested the 
Director of Indian Veterinary Research 
Institute (XVRI) Izatnagar to send, a 
team to investigate the cause of death 
of ducks m Kerala The Director, 
IVRI has informed that he has since 
requested for the supply of suspected 
materials lor preliminary laboratory 
investigations, before deputation of 
an expert team

(b) Does not arise However it has 
been reported by the Director Animal 
Husbandry, Kerala that the result of 
preliminary investigations carried out 
by the Disease Investigation Wmg of 
Animal Husbandry Department, 
Kerala and Kerala Agricultural Uni
versity are suggestive of pesticide 
poisoning combined with acute Past- 
eurellosis and that detailed laboratory 
Investigations have been undertaken 
by Kerala Agricultural Umversity to 
detect the cause for mortality m 
ducks based on the findings of which 
may step to prevent recurrence can 
be taken

(c) It is understood that Kerala 
Government have decided to give to 
each farmer free of cost two hatching 
eggs per duck lost by death, to the 
maximum of 500 per farmer and that 
arrangement has also been made to 
provide low interest loan upto a 
maximum limit of Rs 2,500 per far
mer.

Food* for the completion o f Irriga
tion Projects under consideration in 

Kerala

722. SHRI C. JANARDHANAN: 
Wall the Minister of AGRICULTURE 
AND IRRIGATION be Dieased to 
state:

(a) whether the Kerala Govern
ment has asked for some additional 
funds for the completion of the irri
gation projects already under con
struction;

<b) which are the irrigation projects 
the construction of which is in prog
ress and the area of additional land 
expected to be irrigated by their com
pletion, and

(c) if the answer to part (a) be m 
affirmative Government’s reaction 
thereto’

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI KEDARNATH 
SINGH) (a) and (c) A request has 
recently been received from the 
Government of Kerala for the addi
tional allocation of funds by the Cen
tre for four of their continuing major 
irrigation projects namely Kuttiadi, 
Pamba, Pazhassi and Kalled The 
question of providing special Central 
assistance for these projects for the 
year 1976-77 is at present under the 
consideration of the Government of 
India

(b) The State has under construc
tion seven continuing major irriga
tion projects viz Periyar Valley, 
Kallada, Pamba, Kuttiadi, Chittur- 
purzha, Kanhirapuzha and Pazhast 
which on completion will provide 
irrigation benefits to an area of 3 53 
lakh hectares Some preliminary and 
preparatory works have also been 
taken up by the State on two new 
major irrigation projects namely 
Muvattupuzha and Chimoni Mupli 
which on their completion will pro
vide irrigation benefits to an area of 
0 78 lakh ha.

Teaching of Eleetrtsiti from Secon
dary Classes

723 SHRI MOHXNDER SINGH 
GILL Will the Minister of EDUCA
TION, SOCIAL WELFARE AND 
CULTURE be pleased to state:
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(a) whether an expert advisory 
group in electronics drawn from im
portant scientific institutions in the 
.country has recommended the teach
ing of electronics from the secon
dary classes; and

(b) if so, whether some steps in 
this regard are contemplated to be 
taken in the near future?

THE DEPUTY MINISTER IN THE 
MINISTRY OP EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE (SHRI 
D. P. YADAV): (a) and (b). An Ex
pert Advisory Group in Electronics 
was set up by the National Council 
of Educational Research and Train
ing with persons drawn from impor
tant institutions, such as the Tata 
Institute of Fundamental Research, 
National Physical Laboratory, Cen
tral Electronic Engineering Research 
Institute, Indian Instiue of Techno
logy, Delhi etc.

The Group has recommended that 
electronics should be taught at the 
middle school stage as an apprecia
tion course and should form an inte
gral part of science courses. At the 
secondary stage, it is recommended to 
be included in the integrated science 
programme for future and as part of 
physics now.

These recommendations are under 
the consideration of the appropriate 
departments m the N.C.E.R.T.

Supply of Sugar to Punjab

724. SHRI MOHINDER SINGH 
GILL: Will the Minister of AGRI
CULTURE AND IRRIGATION be 
pleased to state:

(a) whether the Punjab Govern
ment have written to the Centre re
garding short supply of sugar and 
consequent rise in prices there; and

(b) if so, the reaction of the Cen
tre in this regard?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE! 
AND IRRIGATION (SHRI SHAH 
NAWAZ KHAN): (a) Yes, Sir.

(b) The releases of levy sugar to 
the various States had to be carefully 
regulated in view of the fall in sugar 
production this year and it has not 
been possible to increase the monthly 
quota of levy sugar to Punjab State 
beyond the level of 6,081 tonnes pre
vailing since January 1976.

U.G.C, Grades to Lecturers in Physi
cal Education in Central Universities

725. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of 
EDUCATION, SOCIAL WELFARE 
AND CULTURE be pleased to state:

(a) whether the lecturers in physi
cal Education working in tine Central 
Universities and colleges have been 
given the U. G. C. grades;

(b) if so, the date with effect from 
which they have been given these 
grades; and

(c) if not, the reasons for this di. 
crimination and the likely date b 
wlhich they would be given these 
grades?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(PROF. S. NURUL HASAN); (a) to
(c). According to the information 
furnished by the University Grants 
Commission, the pay scales of Lec
turers in Physical Education in the 
Central Universities, wherever they 
exist, have been revised on the same 
basis as Lecturers in other faculties 
with effect from 1-1-1973.
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jMubllitatton of Repatriate* trim  
Vietnam

72ft. PROP. NARAIN CHAND 
PARASHAR: Will the Minister of 
SUPPLY AND REHABILITATION be 
pleased to state:

(a) whether some repatriates from 
Vietnam have approached the Gov
ernment of India for their proper re
habilitation;

(b) if so, the steps taken by Gov
ernment to rehabilitate them in India; 
and

(c) if no steps have been taken bo 
far, the reasons for this delay and 
the likely date by which proper and 
adequate arrangements would be 
made for their rehabilitation?

THE DEPUTY MINISTER IN THE 
MINISTRY OF SUPPLY AND RE
HABILITATION (SHRI G. VENKAT- 
SWAMY)); (a) Yes, Sir.

(b) and <c). 591 such repatriates 
have arrived in the country. All 
repatriates, including 4 families 
comprising 33 persons who needed 
some assistance, have gone to their 
native places, mostly to Tamil Nadu 
and some to Punjab and Maharashtra.
A proposal in respect of rehabilitation 
of these repatriates has been received 
from the Government of Tamil Nadu 
and it is under consideration.

Nehru Yuvak Kendras In Himachal 
Pradesh

727 PROF. NARAN CHAND 
PARASHAR; Will the Minister of 
EDUCATION, SOCIAL WELFARE 
AND CULTURE be pleased to state:

(a) whether the Nehru Yuvak 
Kendras sanctioned for Himachal 
Pradesh have been opened;

(b) if so, the dates on which they 
have been opened; and

(c) if not. the reasons for this de
lay and the likely date by which they 
would be opened?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE (SHRI 
D. P. YADAV): (a) to (c). Six Nehru 
Yuvak Kendras have been sanctioned 
in Himachal Pradesh so far. These 
are «t Chamba, Hamirpur, Solan, Una, 
Kulu and Bilaspur. Three Kendras, 
Chamba, Hamirpur and Solan, are in 
operation since 22*12-72, 29-12-72 and 
22-12-72 respectively. The remaining 
Kendras have not been functioning 
for want of youth coordinators. Steps 
are being taken to select them early. 
The Kendras will be opened as soon 
as Youth Coordinators are posted.

Stoppage of Crushing of Sugarcane by 
Sugar Mills in Tamil Nadu

728. SHRI DINEN BHATTACHA- 
RYYA: Will the Minister of AGRI
CULTURE AND IRRIGATION be 
pleased to state:

(a) whether the Government’s at
tention has been drawn to the stopp
age of crushing sugarcane in 10 pri
vate sector sugar mills and 7 Co
operative sector sugar mills in Tamil 
Nadu;

(b) if so, the reasons thereof; and

(c) tae reaction of the Govern
ment thereto?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND IRRIGATION (SHRI SHAH 
NAWAZ KHAN): (a) Yes, SSr. The 
Cooperative sugar factory at Amara- 
vathi, however, is presently working.

(b) According to the State Govern
ment, the reasons are:

(i) availability of cane to suga] 
factories has been affected by un 
precedented drought condition: 
throughout the State during 1974
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(ji) divendon of some cane to 
jaggery manufacture; and

(iii) comparatively better return's 
available to the fanners from other 
competing crops.

(c) In order to ensure adequate 
cane production, the State Govern
ment had announced an increase of 
Rs. 1.50 per quintal over and above 
the statutory minimum cane price for
1975-76 season and had advised the 
factories to make prompt payment of 
the cane prices to the growers. Pro
hibition of diversion of sugarcane 
from registered cane areas to jaggery 
manufacturing units is also under 
theii* consideration.

Cattle and Dairy Development in 
Gujarat

729. SHRI ARVIND M. PATEL: 
SHRI VEKARIA:

Will the Minister of AGRICUL
TURE AND IRRIGATION be pleased 
to state:

(a) whether there is any scheme for 
the development of cattle and dairy 
in the Gujarat State during the Fifth 
Five Year Plan; and

(b) if go, the salient features there
of?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI PRABHUDAS 
PATEL): (a) Yes. Sir.

(b) The following cattle and dairy 
development schemes have been in 
operation in Gujarat during the 5th 
Five Year Plan.

(a) Cattle Development Schem**

1 . 6 Intensive Cattle Development 
Projects located at Ahmedabad, Raj
kot, Mehsana, Surat, Kaira and Baroda 
are in operation. Proposals are under 
consideration for establishment of

*uch projects at Sabarkanth* and 
Junagarh. The existing projects 
cover approximately 6 lakh breedable- 
bovine population.

2. 12 Key Village Blocks are located 
in different districts and cover a 
breedable population of about 1 lakh 
cattle and buffaloes.

S. Gaushala Development and Cattle 
Breeding institutions-. 30 Gaushalas 
and 7 cattle breeding institutions have 
been assisted. Assistance is extended 
to these institutions to stregnthen 
their existing herds or as managerial 
subsidy.

4. State and Central Cattle Breed
ing Farms: 5 State Cattle Breeding 
Farm-* established at Morvi, Bhuj, 
Thara, Mandvi and Junagarh are be
ing continued. A Central Cattle 
Breeding Farm for Surti buffaloes hes 
been established at Dhamrod.

5. Central Herd Registration Scheme: 
This scheme has been established in 
Gujarat for Gir and Kankrej breeds 
of cattle and Surti breed of buffaloes 
as the breeding tract of these breeds 
is located in this state with a view to 
identify the best available material of 
indigenous germ plasm for further 
propagation.

6. Assistance to Small and Marginal 
Farmers and Agricultural Labo
rers: For taking up dairying based on 
cross-breed cattle a Centrally spon
sored scheme has been sanctioned for 
the Districts of Ahmedabad, Baroda, 
Sabarkantha, Valsad, Bharuch and 
Surat for identified beneficiaries who 
are small and marginal farmers.

7. Artificial Insemination Scheme: 
This scheme covers selected pockets 
in Mehsana, Rajkot, Ahmedabad, etc., 
which aims to raise milk production
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through crossbreeding with high 
<juality frozen semen of exotic breed,
e,0. Jersey, HoJstefn-Frieslan.

8. Purchase of bulls from co-operative
Societies:

Selected bulls are purchased by the 
Government for distribution for 
breeding purposes in' other Villages 
through Veterinary hospitals and dis
pensaries. i

9. Feed and Fodder Development
Scheme;
Under this scheme introduction of 

Improved Fodder crops and grassland 
improvement is being undertaken.

<B) Dairy Development Projects:

Under the operation Flood Pro
gramme, which covers the districts of 
Sabarkantha, Baroda, Kaira, Ahmeda- 
bad, Mehsana and Banaskantha, two 
milk products factories at Anand and 
Mehsana were expanded and two new 
products factories at Sabarkantha and 
Banaskantha were established, in
creasing the total capacity to 6.50 lak 
litres of milk per day. The other 
schemes being taken up under the 
Fifth Five Year Plan under dairy 
development are as follows:

1. Financial assistance to District
Cooperative Milk Producers’
Unions and Feeder Societies.

2. Financial assistance to consu
mer coop. Societies.

3. Banni Development Scheme.

4. Federation of District Coopera
tive Milk Producers’ Union.

5. Share capital contribution to
Gujarat Dairy Development
Corporation.

6 . Loans for Gujarat Dairy Deve
lopment Corporation.

7. Development of Dairy Science
College at Anand.

& Technicians Training Centre 
(Grant-in-aid to National 
Dairy Development Board, 
Anand).
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Report on Muslim Wsflf t

732. DR. RANEN SEN:
SHRI ISHAQUE SAMBHALI:

Will the Minister of AGRICUL
TURE AND IRRIGATION be pleased 
to state:

(a) whether Late Prof. Humayun 
Kabir had submitted a report on 
Muslim Waqf;

(b) if so, the main recommenda- 
,iong put forward by him;

(c) whether Government have im
plemented any of these r*commen^a“ 
tions; and

(d if so, the main features there
of? ’

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND IRRIGATION (SHRI SHAH- 
NAWAZ KHAN): (a) No, Sir.

(b) to (d). Do not arise.

Co-operative Societies to Tribal 
Blocks in Kerala

733. SHRIMATI BHARGAVI THA- 
NKAPPAN: Will the Minister of
AGRJICULTURE AND IRRIGATION 
be pleased to state:

(a) whether Government have set 
up co-operative societies in the tribal 
blocks in Kerala State;

Cb) if so, the salient features of 
the functioning of these societies; 
and . . . . . .

(c) facilities provided so far to tfce 
Scheduled Castes and Scheduled Tri
bes by the co-operative societies in 
the State?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND IRRIGATION (SHRI SHAHNA. 
WAZ KHAN): (a) Yes.

(b) Most of the Societies are Multi
purpose Cooperative Societies and 
their functions inter alia are:—

1. Distribution of Agricultural 
loans and consumption loans to 
Members.

2. Distribution of Agricultural in
puts.

3. Marketing of Agricultural pro
duce and minor forest produce.

4. Distribution of Essential com
modities to Members.

5. Under taking minor forest con
tract works etc.
(c) The Co-operative Societies for 

Scheduled Castes and Scheduled Tri
bes provide the following facilities to 
their members:—

1. Lending of Agricultural loans 
and consumption loans of Members.

2. Distribution of Agricultural in
puts to Members.

3. Organising Cooperative Farms.
4. Marketing of Agricultural pro

duce and minor forest produce of 
Members.

5. Distribution of essential com
modities to Members etc.
Besides these, the Scheduled Castes 

and Scheduled Tribes are eligible for
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membership in all types of other Co
operative Societies and are getting the 
benefit* from such Societies.

Payment of Lower Wages to Labour- 
«rg voder Crash Programme for Rural 

Development

734. SHRI R. S. PANDEY:

SHRI R. N. BARMAN:
SHRI P. M. MEHTA:

Will the Minister of AGRICUL
TURE AND IRRIGATION be pleased 
to state:

(a) whether according to an offici
al evaluation, many States had paid 
lower wages to labourers or spent leas 
on the construction materia] than the 
limits fixed by the Centre under the 
Crash Programme for Rural Employ
ment during 1971—74;

'b) whether the Centre had desired 
the States to generate 286 million 
man days of employment of a cost of 
Rs. 142 74 crorgs but they spent only 
R». 12540 crores; and

<c) if so, the reaction of Govern
ment thereto and the future strategy 
•evolved to achieve tlhe targets?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND IRRIGATION (SHRI SHAH- 
NAWAZKHAN): (a) The Guidelines 
for Crash Scheme for Rural Employ
ment provided that the rate of wage 
to be fixed for a district shall be equal 
to the off-season rate for agricultural 
labourers in the district and shall not 
m any case exceed Rs. 100 pm Thus 
m States where the wages paid were 
lower than the maximum limit of Rs. 
100 p m. these rates corresponded 
only to the off-season wage rates 
which in many States were lower than 
Rs. 100 p.m. The guidelines did not 
fix the minimum rate of wages where
as a limit was set to the maximum 
rate Similarly, in the case of mate- 
tial also, g limit was set to the extent

to which these could be used, the 
maximum having been indicated so 
«s to ensure durability of assets. It 
would thus be noted that the State 
Governments did not pay lower wages 
or spent less on material.

(b) and (c). It was intended that 
625 lakh mandays would be generated 
every year With an investment of Rs. 
50 crores. Thus for an investment of 
Rs. 142.74 crores, the expected target 
could be fixed at 2499 lakh mandays 
for 3 years. A sum of Rs. 125.70 
crores was spent on C.S. R.E. against 
the allocated amount of Rs. 142.74 
crores The mandays generated were 
to the extent of 3154 lakh mandays. 
The target of mandays of employment 
had been exceeded even at a lower 
investment.

Shortage of Drinking Water In 
Saurashtra Region

735 SHRI ARVIND M. PATEL: 
SHRI VEKARIA:

Will the Minister of WORKS AND 
HOUSING be pleased to state:

(a) whether there is an acute short
age of drinking water in Saiurashtra 
region of Gujarat State;

(b) if so, the names of such Dis
tricts with their number of villages 
which are facing the shortage; and

(c) the steps taken by Government 
to ease the situation?
THE MINISTER OF STATE IN 

THE MINISTRY OF WORKS AND 
HOUSINGH (SHR H. K. L. BHA- 
GAT): (a) No, Sir.

(b) and (c). Do not arise.

Grants for Rural Water Supply to 
States

736. SHR M. RAM GOPAL REDDY: 
Will the Minister of WORKS AND 
HOUSING be pleased to state:

(a) whether Centre has provided 
grants to States for rural watcpr 
supply; and
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(b) if *0, tt* «9tf©tf1fc«Hted feia*- 
wise during 1974 «9d 1W&?

THE MINISTER OF STATE IN 
THE MINISTRY OF WORKS AND 
HOUSING (SHRI H. K. I* BHA- 
GAT): (a) Schemes lor drinking
water for the rural areas are in the 
State Sector for the Fifth Five Year 
Plan period.

(b) Does not arise.

Release of Levy Sugar
737. SHRI S. M. BANERJEE; Will 

the Minister of AGRICULTURE AND 
IRRIGATION be pleased to state:

(a) whether Government have 
decided for further release of levy 
sugar into market; and

(b) if so, the facts thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND IRRIGATION (SHRI SHAH- 
NAWAZ KHAN): (a) and (b). The 
Government of India have been re
leasing a quantity of 2 05 lakh tonnes 
of levy sugar per month, for distribu
tion to the consumers through fair 
pnce shops, since January, 1976. In 
view of the limited availability of 
levy sugar during this year, due to 
decline in sugar production, it has 
not been possible to step up the quan
tum of levy sugar release.

Production of Vanaspati

738 SHRI C. K. CHANDRAPPAN: 
Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to
state:

(a) what is the total production of 
vanaspati during the last six months; 
and

(b) what is the target for this year?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND IRRIGATION (SHRI SHAH- 
NAWAZ KHAN): (a) The production 
of vanaspati during the six months

from January to June, 1976 was 2.89 
l*kh tonne*

(b) The levef of prddtoctlotf*i#*gom*u 
emed by various f£btors-''such aa 
demand for varratoa^ ibi?7#*ailabillty, 
price level etc. Produetfetn in 1976 is 
expected to be around 5-5 lakh tonnes.

Long Term contract between Mills 
and D.G.S.ftD.

739. SHRI ISHAQUE SAMBHALI: 
Will the Minister of SUPPLY AND 
REHABILITATION be pleased to 
state:

(a) whether a meetmg took place 
in Calcutta recently to explore the 
possibilities of having a long term 
contract between the mills and the 
Directorate General of Supplies and 
Disposal on the sale of the B Twills; 
and

(b) if so, the outcome of this meet
ing?

THE DEPUTY MINISTER IN THE 
MINISTRY OF SUPPLY AND RE
HABILITATION (SHRI G. VENKAT- 
SWAMY): (a) Yes, Sir

(b) The discussions were not con
clusive.

Per Capita Expenditure on Engineer* 
ing Courses

740. SHRI YAMUNA PRASAD 
MANDAL: Will the Minister of
EDUCATION, SOCIAL WELFARE 
AND CULTURE be pleased to state:

(a) whether Government have
worked out the per capita expendi
ture on Engineering Courses in the 
country; and „ v~

(b) if so, the facts thereof?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(PROF. S. NURUL HASAN): (a) and
(b). The Institute of Applied Man
power Research made a study of per 
student expenditure in Indian’ Insti-

1391 LSr—9
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utes of Technology tad some 49 
(elected Engineering Colleges and 82 
Polytechnics for the years 1968*69 
»nd 1971-72 The per capita expendi- 
.ure for undergraduate and postgra
duate courses m the years 1968-69 and
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1971-72 In >4h» Indian Instate* ,of 
technology, Roorkee Uplv^mty, ;Ja- 
davpur University, Regional 'En^neer.1 
ing Colleges, other Bngineeriag Col
leges and Polytechnic* a* stated la 
the I AMR report are given below:—

(Figures m Rupe«6>

1968— 69 I9’» i_ 7 2

U nd r- Port- Ui d< r- Po't
Graduate Graduate Grudu’ tt Graduate

IIT s 55» K368 6-94 IC643

Roorkee U rivcrsit\ 3543 5670 11306

Jadavpur U r m r- itv *346 H*> 7 7^51 14560

Regional Engineering Collcgi s 24&0 34S6
Other Colleges 3290 "395 47'*2 9^32

Diploma D irk m a
Coursi1 < l l r  ..

Polytechi ic* . j - (4

Conference on Farm Strategy
741 SHRI S R DAMANI

SHRI ARJUN SETHI
SHRI N E HORO
SHRI R N BARMAN
SHRI MOHINDER SINGH 

GILL

Will the Minister of AGRICUL
TURE AND IRRIGATION be pleased 
to state

(a) the main features of the new 
farm strategy emerging out of recent 
discussions with State Governments,

(b) the modalities which have been 
worked out for it* implementation: 
and

(c) minimum production aimed a* 
for m ajor cereals and cash crops tim 
ing the next four or fi\ e years’

THE D EPU TY M INISTER IN THE 
M IN ISTR Y O F A G R ICU LTU R E A N D  
IRRIGATIO N  (SHRI PR A BH U D A S 
A T E L ) (a) to (c) A s indicated in 

the Annual Plan, 1970-77, brought out 
by the Planning Commission, the mam 
elements in the strategy for promoting 
agricultural growth and achieving the 
targets of production are a step-up m 
the consumption of fertilisers, Increase 
in the area under irrigation, introduc
tion of high yielding varieties on a 
more extensive scale and adoption of 
sou conservation The main focus of 
the discussions held between the Union 
Minister of Agriculture and Irriga
tion and the Chief Ministers/Agricul
ture Minister* of various State* dur
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ing June-JiUy 1978, way on identify
ing -measures required for stepping 
up agricultural production during 
1078-77 within tits broad 'framework 
« f  tiie strategy mentioned above. 
During these discussions, stress was 
laid on the need for maximising the 
area tinder high yielding varieties in 
Irrigated and assured rainfall regions. 
The State Goverhments were request
ed to take all the necessary steps to 
implement successfully the National 
Hice Campaign as also the Fertiliser 
Promotion Campaign, especially in the 
identified districts where fertiliser 
consumption is presently low but good 
potential exists for quick and subs
tantial increases Emphasis was laid 
Jit the expansion of pest surveillance 
and plant protection services to aug
ment crop yields. The need for in
tensifying research efforts to evolve 
h'fth yielding, disease resistant varie
ties of rice, wheat, bajra, etc, suitable 
to the different agro-climatic situa
tions including high altitude areas, 
vas stressed In the sphere of irri
gation, the States were advised to 
jptimise the use of available irriga
tion in addition to the creation of 
further irrigation potential As re
gards Command Area Development, 
neasures suggested include greater 
ittentlon to on-farm development, 
construction of field channels, deve- 
opment of suitable cropping patterns 
md arrangements for drainage. In 
■egard to soil conservation, stress was 
laid on taking up soil conservation 
measures on water-shed basis, control 
>£ shifting cultivation, land reclama
tion and amendment of alkaline/acidic 
:oils. The States were also requested 
p strengthen the primary cooperative 
igricultural credit societies, reduce 
he level of overdues and step up the 
upply of credit to farmers.

During these meetings which were 
mainly aimed at achieving the crop 
production targets for 1976-77, the 
'question of fixing the minimum pro
duction levels of major cereals and 
cash crops during the next four or 
five years was not discussed.

Kharif production and rood Exports

742. SHRI a  R. DAMANI:
SHRIMATX &HARGAVI THA- 

NKAPfAN; •
Will the Minister of AGRICUL

TURE AND IRRIGATION be pleased 
to state:

(a) the expectation o ffood  produc
tion in the current kharif season;

(b) how muon of it |s likely to be 
available for strengthening the buffer 
stocks, and

(c) whether there are plans to ex
port foodgrains and if so, the facts 
thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND IRRIGATION (SHRI ANNA- 
SAHEB P. SHINDE): (a) and (b).
Firm Estimates of production of 
kharif cereals for the current kharif 
season (1976-77) are expected to be
come available only after the close of 
the agricultural year t.e., August, 1977. 
In the absence of production estima
tes, it is not possible to say that how 
much of it will be available for 
strengthening the buffer stocks of 
foodgrains.

(c) There are no plans for the pre
sent to export foodgrains other than 
superior basmati rice, barley and cer
tain specified varieties of pulses on a 
restrictive basis.

House Building activity in trig Cities

743. SHRI S R. DAMANI; Will the 
Minister of WORKS AND HOUSING 
be pleased to state:

(a) whether house building activity 
particularly in big cities has slowed 
down;

(b) if so, the reasons thereof; and

(c) the measures thought of to re
vive this activity? •



135 Written An*wr* AUGUS* 16, An*#* l$ S
99 * > ** »

m s  Munwraif-Gar w p r k » £ N d  • 
HOUSING AND PARUAaOSWCABY 
AFFAIRS (SHRI K. RAGHty RAMA- 
IAH): (a) to (c). Uptodjrta statistics 
of house building activities in public/ 
private sectors in big cities are not 
available. However, C.P.W.D’s bud
get Estimates <for general pool ac
commodation during the current year 
is Rs. 9 crores against Rs. 7 crores 
last year. Similarly HUDCO sanc
tioned 163 schemes covering 88567 
houses in 1975-76 against 67 schemes 
covering 25289 houses in the year
1974-75. Guidelines have also been, 
issued to permit house construction 
on vacant land with the ceiling limit 
under the Urban Land (Ceiling and 
Regulation) Act, 1976 subjed: to cer
tain safeguards. With the expeditious 
operation of the Scheme for allotment 
of house sites to the landless rural 
workers, rural houses are also being 
constructed in various States. Thus, 
generally spfeaking, except for cons
truction jadlvity in vacant lands in' 
excess of the ceiling limit in urban 
agglomerations, w*iere the Urban Land 
(Ceiling and Regulation) Act is in 
force, there is no reason to believe 
that housing activity has been affec
ted. In fact, recently, the Reserve 
Bank h*s also issued guidelines for 
the nationalised banks to give loans.
Failure to assessing demand of Readers 

by N.B.T.

744. SHRI R. P DAS: Will the Mi
nister of EDUCATION, SOCIAL 
WELFARE AND CULTURE be 
pleased to state:

(a) the reasons for failure of the 
National Book Trust in (i) assessing 
the demands of the readers, (ii) pub
lishing of books at cheap rates and
(ih) giving wider circulation all over 
the country; and

(b) how much commission is allow, 
ed by the T^ust to the dealers?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE

(SHRI D. P. YADAV'XJj ^ y  and (b>* 
The Trust puBUdbasgeceral fcrform»* 
tive books with *  view to supple* 
men ting the knowledge of. reader* 
who may not have had the advantage 
of higher vacation, and books which 
serve a social purpose such a# 
national and emotional integration, 
even though these books may not be 
commercially viable.. The intention 
is to make good books available to> 
the public irrespective of the size 
of the existing demand so that even
tually a sizable demand is generated. 
This policy has met with success and 
the Trust has achieved an overall 
average sale of approximately 50 per 
cent of its publications.

While pricing its books, the Trust 
is not guided by the profit motive. 
Books are priced as low as possible 
keeping m view the current costs of 
book production and the need to 
maintain reasonably high production 
standards.

The Trust has appointed field re
presentatives for various regions and 
has intensified its promotional activi
ties and diversified its distribution 
channels Its books are expected to 
reach the public more easily now.

The commission given by the Trust 
to the trade varies from 25 per cent 
to 50 per cent depending upon the 
quantum of purchase, cash sales, eta

Sugarcane price paid by Factories in 
Tamil Nadu

745. SHRI M. R. LAKSHMINARA- 
YANAN: Will the Minister of AGRI
CULTURE AND IRRIGATION be 
pleased to state the price recom
mended by the Government of 
Tamil Nadu to be paid by the Sugar 

r Factories, per tonne of sugarcane for 
the season 1975-76 and the actual 
price paid by the factories in Tamil 
Nadu, factory-wise?
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THE .MINISTER OF STATE IN 
THE MINISTHY OF AGRICULTURE 
AND ISRRIGATION (SHRI SHAH 

' NAWAZ KHAN):

A  statement giving the required in
formation is laid on. the Table of ttie 
House. [Placed in library. See No. 

, LT-11110/78J.

Non-Implementation o f  • Sugarcane
Price by Factories In Tamil Nadu.

748. SHRI M. R. LAKSHMINARA- 
YANAN: Will the Minister of AGRI
CULTURE AND' IRRIGATION *W  
pleased to state:

(a) whether the sugar factories in 
Tamil Nadu have implemented the 
price as advised by the State Govern, 
xnent from 1989-70 to 1-971-72 seasons;

(b) the factor leading to the qoq- 
implementation of the price by the

factories in Tamil Nadu, as advised by 
fiber State Ctovnrngnent from 1972-78 
season onwards; and

(c) whethfcj; in  view* of the recom- 
mendatiottj(made to nationalise sugar 
factories under Joint Jgftock Companies 
by tfye former DMBl Government, the 
Ce ĵkral Government gm ose  to na- 

. -tionalise the factories which have per
sistently failed to implement the price 
a» advised by the State Government 
in the interest of maintaining sugar 
production and alto to safeguard the 
interest of growers?

Tip: MJNISTSft OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND IRRIGATION (SHRI SHAH 
NAWAZ KHAN): (a) Information
is being 'collected from the State 
Government and will be laid on the 
Table Of the Sabha.

(b) The yrar-wise details of sugar 
factories' who had not pai£ the pri
ons as advised by the State Govern -  

' ment of Tamil Nadu are as under:—

Year

19 7 2 -7 3

5973—74

2974— 75

In 1975-76, all sugar factories ex
cept four have agreed to pay the 
cane prices advised by the State Gov
ernment. The four factories are also 
being persuaded by the State Gov
ernment to pay the advised prices.

(c) There is no such proposal un
der consideration to "feationa'ise only - 
these few factories.

No. of Reasons given 
factories

I 1 Financial
{ difficulties.

■ I

Grant for Desert National Park in 
Jaisalmer, Rajasthan

747. SHRI HARI SINGH: Will the 
Minister of AGRICULTURE AND 
IRRIGATION be pleased to state:

(a) whether the Central Govern, 
ment have Withdrawn the initial non
recurring development grant to the' /. 
Rajasthan Government for the pro
posed desert national park in Jaisal
mer Dfstrict for 1975.78;' and
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(b)'if ao, the reaaom# fori withdraw* 
ing the above grant? r |

THE DEPUTY MINISTER IN THE 
- MINISTRY OF AGRICULTURE 

AND IRRIGATION (SHRI PRABHU- 
DAS PATEL): (a) Yes. Sir.

(b) The scheme was administra
tively approved by the Government 
at India at a total non-recurring cost 
of Ra. 14.65 lakhs and an expendi
ture of Rs. 3.65 lakhs was also sanc
tioned for 1675-76, subject to the 
Rajasthan Government submitting a 
management plan for the Scheme for 
the approval of the Government of 
India before undertaking the sche
me. The Management Plan was 
not received from the State Govern
ment till the end of January, 1976, 
leaving hardly any time for imple
menting the scheme during 1975-76.' 
In view of this, and the fact that 
suggestions for an alternative area 
containing more typical features of 
a desert were received for conside
ration, the amount of Rs. 3.65 lakhs 
sanctioned for 1975-76 was withdrawn.

Milk Production Plan of Delhi Milk 
Scheme

748. SHRI HARI SINGH: Will the 
Minister of AGRICULTURE AND 
IRRIGATION be pleased to state:

(a) whether Delhi Milk Scheme an. 
nounced in the month of June, 1976 
a plan to double the milk production; 
and

fb) if so, main features of that 
Plan?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE 
AND IRRIGATION (SHRI PRA- 
BHUDAS PATEL): (a) No, Sir.
The information given by the D.M.S.
In June, 1976 only indicated the 
level of distxibution of miik reached 
at that time i.e,, 3.25 lakh litres daily 
by the D.M.S. and 1.30 lakh litres 
by the New Dairy plant. It was also 
indicated that the two dairy plants 
are expected to progressively increase 
the distribution level4 to 750 lakh 
litres daily by the end of 1977 there

by meeting the total estimate*! re
quirements ol fluid milk in the Cani- 
tal.

(b) The handling capacity of the 
De.hi Milk Seheri.e is being expanded

* gradually Upto 3.7t lakh litres , per 
9 day. At present, l a total quantity 

of 3.35 lakh litres is being distributed 
daily. The level of distribution by 
the Delhi Milk Scheme is likely ta 
be increased to 3.75 lakh litres daliy 
by the end of 1976-77t when some of 
the plants which are,, under the pro* 
cess of replacement, are replaced 
and commissioned.

In order to meet the balance milk 
requirement of the city, a Second 
Dairy Plant (Mother Dairy), with a 
handling capacity of 4 lakh liters daily 
has been set up. At present, Mother 
Dairy is distributing about 1.5 lakh 
litres of milk daily. Additional bulk 
milk vending booths are under con
struction in the city and the quantum 
of milk distribution is likely to be 
increased by the Plant to the level 
of 3-4 lakh litres per day by the end 
of the year 1977.

Food storage Problem in Andhra 
Pradesh

749. SHRI M. RAM GOPAL RED
DY: Will the Minister of AGRICUL
TURE AND IRRIGATION be pleas
ed to itate:

(a) whether food storage crisis has 
been brought to the notice of the Cen
tre by the State Government of 
Andhra Pradesh; and

(b) if so, the reaction of the Gov
ernment thereto?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND IRRIGATION (SHRI ANNA- 
SAHEB P. SH1NDE): (a) and (b). 
There has been pressure on storage 
capacity in Andhra;Pradesh due to 
very good procurement and this has 
been pointed out by the State Gov
ernment. Keceffary measures ( have 
been taken to ensure creation °* 
required additional storage capacity* 
by constructing godowns, Wring.
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through various sources, use of open 
plinths, airfields etc. With the mea
sures taken, the storage capacity 
available with the Food Corporation 
of India in Andhra Pradesh had in
creased from 5.51 lakh tonnes as on 
1-10-75 to 10.21 lakh tonnes as on 
25-7-73.

Survey of Unauthorised Colonies in 
Delhi

751. SHRI M. RAM GOPAL RED- 
DY: Will the Minister of WORKS
AND HOUSING be pleased to refer 
to the reply given to Unstarred Ques
tion No. 604 on the 15th March, 1976 
regarding survey of unauthorised 
colonies in Delhi and state:

(a) whether the survey has since 
been completed; and

fb ) if so, the time by which the 
development work in the area will be 
started?

THE MINISTER OF WORKS AND 
HOUSING AND PARLIAMENTARY 
AFFAIRS (SHRI K. RAGHU RAM- 
AIAH): (a) Survey of some of the
areas of Bagh Kale Khan, Fadam 
Nagar, Motia Bagh, Sarai Rohilla has 
been completed.

(b) Jhuggies have been removed 
from the area, but a large number of 
unauthorised structures still exist in 
these areas. The development work 
in these areas can be undertaken 
only after the survey is completed 
and arrangements for resettlement of 
these persons are made. It is not 
possible to indicate any date by which 
development of work can be under
taken in these areas.

Storage of Foodgrains

752. SARDAR SWARAN SINGH 
SOKHI:

SHRI DHAMANKAR:
SHRI P. GANGA REDDY:

Will the Minister of AGRICUL
TURE AND IRRIGATION be pleased 
to state.

(a) whether Food Corporation of 
India is facing acute shortage of store 
houses and godowns for storing food
grains, due to bumper crop this year;

(b) whether due to the shortage of 
store houses in the country foodgrains 
worth crores of rupees would be spoil
ed in rain and heat; and

(c) if so, what arrangement Gov
ernment propose to make to save the 
foodgrains?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI ANNASAHEB 
P. SHINDE): (a) As a result of 
very good procurement and fall in 
offtake through the public distribu
tion system, there has been some 
pressure on storage capacity with the 
Food Corporation of India. A num
ber of steps have been taken to aug
ment storage accommodation by way 
of raising stack-heights, expeditious 
disposal of obsolete/unserviceable 
stores, hiring of additional accom
modation construction of additional 
godowns/plinths for temporary sto
rage, etc. As a result, the storage 
capacity available with the Food Cor
poration of India has increased from 
8.14 million tonnes as on 1st October, 
1975, to 15.20 million tonnes on 1-7-76.

(b) and (c). All possible precau
tions are beinp taken to see that 
foodgrains are properly stored so as 
to save them from any damage, etc. 
Frequency of stock inspections has 
been stepped up and prophylactic mea
sures like fumigation etc. are being fully 
enforced precautions are also being 
taken to ensure that foodgrains, 
which are stored over raised plinths, 
are covered by rain proof polythene 
covers with adequate dunnage to 
minimise chances of damage.
Exemption under Urban Land (Ceil

ing and Regulation) Act, 1976

753. SARDAR SWARN SINGH 
SOKHI:

SHRI RAMAVATAR SHAST- 
RI:
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n Will the Minister of WORKS AND 
HOUSING be pleased to State:

■ Tim fc.‘ -
v (&) whether Government'have an
nounced certain exemptions under the 
tfrb&rn "Land (Ceiling and Regulation) 

' ’ Art,' 1976;
- ,c . *  .... k ■

(b ) if so, the facts thereof; and
"ll' (c) the reasons for giving such
* exemptions?

THE MINISTER OF WORKS AND 
HOUSING AND PARLIAMENTARY 
AFFAIRS (SHRI K. RAGHU RAM- 
AIAH): (a) Not Sir. Government
have not announced any exemptions; 
btlt Section 19 of the Urban Land 
(Ceiling and Regulation) Act, 1976 
itself provides for the exemption of 
vacant lands held by Governments, 
certain ins tit’-.tons, organisations 
etc. and Sections 20, 21 and 22 also 
provide for exempting certain vacant 
lands from the provisions of the Act 
in certain circumstances.

(b) and (c). Do not arise.

Deep Sea Fishing on Gujarat Coast

754. SHRI ARVIND M. PATEL: 
SHRI VEKARIA:

Will the Minister of AGRICUL
TURE AND IRRIGATION be pleased 
to state:

(a) whether there is any scheme to 
encourage the fishermen of Gujarat 
coast to take to deep sea fishing; and

(b) if so, the main features thereof 
and th% result achieved so far?

TtflE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SftRI PRABHUDAS 
t?ATEL):(a) and '(b). ♦’‘The Union 
Government 8nd the Gujarat Govern
ment are tikfng various ̂ measures to 
encourage o 4eep sea fishiag. ^ p art 
i t 0m resources surveys inducted  by 
the Exploratory Fisheries Project with 
‘Kandla* and Bombay as b££esf a 
commercial survey is proposed to be 
held shortly with Polish assistance 
with f :*  view to~ Establishing 
commercial potentialities for deep

sea fishing.^ Under a scheme 
for Import of SO 4eep sea fishing 
vessels, Gujarat Agro-Marine Corpo
ration is importing two Mexican ves
sels ol 23 metre length. The World 
Bank has shown, interest in integra
ted development of fisheries from two 
bases, namely, Veraval and Mangrol. 
At both these sites, harbour facilities, 
other jnfrastructural facilities and 
introduction of fishing vessels are 
proposed to be provided with World 
Bank assistance.

House-sttes to Landless People in 
Gujarat

755. SHRI ARVIND M. PATEL:
Will the Minister of WORKS AND 

HOUSING be pleased to state:
(a) whether Gujarat Government is 

considering to provide house sites to 
landless people in the State;

(b) if so, the number of people 
benefited by the scheme so far District- 
wise;

(c) whether the help for construct
ing the houses was also provided; 
and

(d) if so, the nature thereof?
THE MINISTER OF WORKS AND 

HOtJSING AND PRALIAMENTARY
Af f a ir s  is h r i k . r a g h u  r a m -
A1AH): (a) A scheme to provide 
house-sltes to landless people in rural 
areas in Gujarat is already being im
plemented by the State Government 
since 1972, initially as a Central Sec
tor scheme tfpto 31st March, 1974 and 
thereafter as a part Of the Minimum 

f iNeed Programme in the State Sec
tor. This scheme has further Sot 
momentum since its inclusion in the 
20-Point 'Economic Programme.

(b) A statement showing the num
ber o f  perrons allotted h o u s e -s ite s
District-Wise in Gujarat upto the end 
of 30th Jane, 1976 is laid on the Table 
of .the Lok Sabha.

M No, Sir/ .
(d) Dees not arise.



Stmtnunt
__________________________ (Uptojuae 197©

145 Written Amuer« SRAVANA 25, 1888 (SAKA) Written Answers 146

Name of Districts
t *

* ■ No. of 
beneficiaries

x. Kaira . . . . 18,470
2. Mehcana 18,441
3. Baroda 25,604
4. Paachtnahals 3.4*7
5. Junagadh 29.3*7
<>. Banaskantha 6.925
7. Dang 875

Sur.ndranagar 5.33*
9. Jam''-agar 10,893

10. Gmdhinagar. 1,695
11. Kutch . . . . 6,680
12. Bhav; agar . 29,209
13. Amreli 16,387
14. Bulsar . . . . 12,0X1
15. Broach 17,823
16. Sabarkintha . 5.395
17. Ahmedabad 8,451
18. Rajkot . . . . t > . , 13,653
19. Surat

Total

x8,35Q
2,48,865

Central Assistance for Irrigation in 
Tribal Areas of Kerala

756. SHRIMATI BHAKGAVI THAN. 
KAPPAN: Will the Minister of
AGRICULTURE AND IRRIGATION 
be pleased to state:

(a) the names of the districts where 
irrigation potential is less than 5 per 
cent in the State of Kerala; and

(b) Central assistance for irrigation 
in the State, particularly in the tribal 
areas?

*HE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND

IRRIGATION (SHRI KEDAH NATH 
SINGH): (a) District-wise informa
tion is not readily available.

(b) Irrigation is a State subject and 
funds for execution of irrigation pro
jects are provided by the State Gov
ernments within the framework of 
their overall developmental Plans. 
Central assistance to the State Plans 
is given in the form of block loans 
and grants which is not related to 
individual sector of development or 
project.

A special advance Plan assistance 
of Rs. 2.10 crores was given to the 
Stole riovenoment by the Centre du-
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ring 1975-76 for some of the major 
ongoing irrigation projects with a 
view to accelerate their execution.

The Tribal Plan of the State is yet 
to be finalised.

Qualification for recruitment of Tea
chers suggested by U.G.C.

757. SHRI M ATI SAVITRI SHY AM: 
Will the Minister of EDUCATION, 
SOCIAL WELFARE AND CULTURE 
be pleased to state:

(a) whether Delhi University has 
recently appointed a Committee to go 
into the question of minimum qualifi
cation necessary for recruitment of 
teachers as suggested by the Univer
sity Grants Commission;
 ̂ (b) if so, the terms of reference
thereof and when the Committee is 
likely to submit its interim and final 
Reports; and

(c) the names and status of the per- 
« sons associated with the said Com. 

mittee?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(PROF. S. NURUL HASAN): (a)
Yes, Sir.

t
(b) According the information fur

nished 1 by the Delhi University, no 
time limit has been laid down for 
the Committee to submit its report.*»

(c) The Committee comprises the 
following:—

1. Prof. U. N. Singh, Pro-Vice- 
Chancellor—Chairman.

2. Prof. K. B Rohtagi, Director, 
South Delhi Campus.

3. Shri Mohinder Singh Dean of
Colleges, t ii (I'<* ’ ■ r

4. Prof. R. S. Sharma, Prof. and 
Head of (he Department of History.iF i x.

5. Dr. B. M. Bhatia,' Principal,
Hindu College. 'u

6. Shri Ruddar Dutt, Principal, 
School of Correspondence Courses.

7. Shri B. P. Singh,  ̂ Reader in
Commerce, Department of Com
merce. *

v
8. Shri Y. N. Trehan, Lecturer f in 

History, Hastinnpur College.
9. Dr. Vijay Shankar Verma, Lec

turer in Physics.

10. Mrs. R. A. Menon, Reader in 
Economics.

11. Shri M. M. Sharma, Lecturer in 
Mathematics, Hindu College.

12. Dr. P. N. Arorat Lecturer in 
Mathematics, Dyal Singh College.

F.C.I. Godowns in Assam

758. SHRI BISHWANARAYAN 
SHASTRI: Will the Minister o f
AGRICULTURE AND IRRIGATION 
be pleased to state: 1

(a) the number of godowns cons
tructed by the F.C.I. in Assam upto 
date;

a•jt
(b) the total storage capacity o f 

those godowns;

(c) whether there is any scheme for 
construction of more godowns by 
F.C.I. in Assam; and

(d) what is the total storage capa
city at the disposal of F.C.I. in Assam 
including hired godowns? *

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND IRRIGATION (SHRI ANNA- 
SAHEB P. SHINDE): (a) and (b). 
The Food Corporation of India have 
its own godowns in 14 Centres in 
Assam (including those transferred 
by the Department of Food) with ® 
total capacity of 94,400 metric tonnes.

(c) Yes, Sir. Additional construc
tion 6f  about 75,000 tonnes has been 
planned. ' V'H J
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(d) The existing storage capacity 
with the Food Corporation Of India 
in Assam, including hired god owns is 
about 3.36 lakh tonnes.

f*^TT ii W O T J T  (flr ^  WCT HV 
v t  nm  v  f i n  ^  qIvmi

759. «ft WTH5«T mov :
wht 1*  «ftr ftw rf *T3f; u? 
FTT wr^n f«p :

( v )  W T  f * £ T 7  fT T T T T  % »T»TT ^  
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s t t t x  % <m: ^';tf5T % far* 
*3TT ?  ; %hx

( ^ )  JTft %t, rff ffRFCT *f
r ^ i r  r r r r r  wrr w t  w r w f l  t t  
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5>tf 1

‘Specific DraW for Allotment of Flats 
by DDA ’ n/ ’? j

760. SHRI G. P. YADAV: Will
the Minister of WORKS AND HOUS
ING be pleased to refer ta the reply 
given on the 5th April,^1976 to Un- 
starred Quention No. 1936 regarding 
specific Draw for allotment of flats 
by DDA and state:

(a) whether the ‘Specific Draw’ for 
allotment of DDA FlatsM in Rajorii 
Garden, which was promised to be 
held in the month of May. 1976 has 
actually been held, if not the reasons 
for delay in holding the 'Specific 
Draw9 and

(b) whether it is proposed to pay
interest on the Earnest Money of those - 
persons who have been declared 
successful under ‘General Draw’ (held 
during November, 1975) for allotment* 
of Flats, which becomes due after the 
Month of August, 1976, in case the 
allotment of flats is not made till this 
date? sxr

THE MINISTER OF WORKS-
AND HOUSING AND PARLIAMEN
TARY AFFAJRS (SHRI K. RAGHU 
RAMAIAH): (a) No, Sir. It could,
not be held in scheduled time beca
use electricity work could not be 
provided to the flats ,by that time. 
The ‘Specific Draw’ for allotment of 
flats has now been fixed for 24th 
August, 1976.

v  -1 t r  t
(b) Interests on the registration 

amount will be paid^ipto the date of; 
‘Specific Draw*.

Reported fraud in supply of ̂ Gunny* 
Bags

761. SHRI ^  BIRENDER SINGH 
RAO: Will ‘ the Minister of AGRI
CULTURE AND IRRIGATION T>e 
pleased to state:

(a) whether Government have seen* 
the press reports that farmers in the 
State of Punjab, Haryana' and Uttar 
Pradesh have suffered a loss of seve
ral crores of rupees due to fraud in* 
the supply of gunny bags to Food Cor-, 
poration of India; and

£
. (b) if sor the facts of the case and' 

the action . taken by Government 
against the defaulters?

THE MINISTER OF STATE IN 
THE " MINISTRY OF A GRICUTURE" 
AND IRRIGATION (SHRI ANNA-
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SAHXB P. SHINDE): (a) end (£). 
The Government have teen the press 
reports in Hindustan Times £nd 
.Financial Express dated 23-6-7$. The 
Pood Corporation of India and the 
oifher Government procuring agencies

• obtain their requirements of gunnies 
through the D G.S. & D. The Qov~ 
«rroneats of Haryana and Uttar Pra
desh have informed that they have 
received no complaints. The Punjab 

■ Government have stated that some 
reports about supply of gunnies of 

-abort weight have come to their no- 
<*ice and they are collecting data for 
i£he same

*tj www m  m tn
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Distribution of Land 0  Landless 
Persons

763. SHRI NATHU RAM 
AHIRWAR

SHRI M KATHAMUTHU
SHRI & P BHATTACHARY Y A •
SHRI D. K PANDA:
SHRIMATI ROZA DESH-

PANDE
SHRI Y. ESWARA REDDY.
SHRI SAROJ MUKHERJEE:
SHRI SHANKAR DAYAL 

SINGH.
Will the Minibter of AGRICULTURE 

AND IRRIGATION be pleased to 
state

(a) the total acreage of land allotted 
to landless persons upto 30th June, 
1976 under the ZD-Point Economic 
Programme;

(b) the State-wise break-up in this 
regard; and

(c) the number of Harijans and 
Adivasis £nong tile persons allotted 
land?
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THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI PRABHUDAS 
PATEL): (a) to (c). A statement is 
laid on the Table of the House. [Plac
ed in Library. See No. LT-1112/76.]

Assessment of Demand for Foodgrains

764. SHRI ARJUN SETHI: Will the 
Minister of AGRICULTURE AND 
IRRIGATION be pleased to state-

(a) whether it is possible for Gov
ernment to assess the effective demand 
[or foodgrains in the country on the 
basts of minimum per capita consump
tion of foodgrains and the projected 
growth in population so as to enable 
the Government to plan food produc
tion particularly that of foodgrains on 
realistic basis; and

(b) the steps taken in the matter?
THE MINISTER OF STATE IN THE 

MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI ANNASAHEB P 
SHINDE) • (a) Yes, Sir.

(b) Information on the minimum 
per capita requirement of foodgrains 
for providing a balanced C'et has been 
collected from the National Institute 
of Nutrition, Hyderabad This is being 
taken into account in estimating the 
total requirements of foodgrains It 
may, however be mentioned that a 
balanced diet provides for, apart from 
foodgrains, a number of other food 
items, namely, vegetables, fruits, milk 
and milk-products, meat, fish, eggs etc. 
Since the per capita availabili+y of 
food items other than f oodgrams falls 
short of nutritional requirements and 
also in many cases their prices rule at 
levels which are too high for a vast 
majority of the people, it would be ne
cessary to provide for higher intake of 
foodgrains to a level even higher than 
that prescribed in a balanced nutri

tional diet With this in view the Gov
ernment have been trying o secure as. 
higher a rate of growth as possible in 
foodgran production with the avail
able financial resources and subject to 
constraints with regard to availability 
of irrigation, fertilisers and other in
puts.

Request to increase allotment o t  
Foodgrains to Kerala daring lean 

months

765. SHRI N. SREEKANTAN 
NAIR:

SHRI C. H. MOHAMMED 
KOYA:

Will the Minister of AGRICULTURE. 
AND IRRIGATION be pleased to state:

(a) whether Central Government 
propose to increase allotment of food
grains to the State of Kerala during 
th“ lean months of June to September;.

(b) whether any request from the 
State Government to the above effect 
has been received; and

(c) if so, action taken in the matter?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND> 
IRRIGATION (SHRI ANNASAHEB P. 
SHINDE): (a) to (c). A request was. 
received from the Kerala Government 
on 20th April 1976, for increased allot
ment of 80,000 tonnes of nee and 20,000 
tonnes of wheat per month from May 
*76 to October ’76. A request was also 
received from the Minister tot 
Food and Civil Supplies Kerala 
Government, by the Union Minis* 
ter of Agriculture and Irrigation 
on 9t*i July 1976 for increasing the- 
allotment of rice from the Cen* 
tral pool to Kerala to 95,000“ 
tonnes for the months of July, 
August and September. The allo» 
cations of foodgrains to Kerala have- 
been increased for the months of June*- 
to August, 1976, as under:—



155 Written Answers AUGUST 28, 1978 Written Answers xj$

(In *coo tonnes)

Month
1976

June
Uuly
August

For September 1976 also, the allotment 
of foodgrains is proposed to be main
tained at the level of allotments made 
lot August, 1976

Buffer stock of Foodgrains held by 
Kerala

766 SHRI N. SREEKANTAN NAIR:
SHRI C. H. MOHAMMED 

KOYA:
Will the Minster of AGRICULTURE 

AND IRRIGATION be pleas.d to state
(a) whether the monthly allocation 

•of nee and wheat to the State of 
Kerala from the Central Pool is insuffi
cient to meet the rationing system in 
Kerala,

(b) whether any buffer stock is held 
by the Sta*e Governm'n<; and

(c) if so, the break-up of quantum 
o f foodgrains7

THE MINISTER OF ST^TK IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI ANNASAHEB P 
SHINDE ) (a) Keeotng in view the 
overall availability of rice m *he Cen
tral Pool, relative needs of ether de
ficit Stales, market availability, the 
need for building uo an adequate 
buffer stocks and other relevant fac
tors. maximum possible allotments of 
wheat and rice are being made to 
Kerala Government to meet its reason
able requirements of the public 
distribution systems. In addition, the 
State Governments procures certain 

quantities of rice locally which are 3lso 
..available for public distribution in the

AUotm‘T.t 
Rto ' - *ot»] ;

75 0 35 0 110*0

bO 0 35-0 115-0

85-0 36 0 121-0

State. With the allotments of wheat 
and nee made from the Central Pool 
and with the locally available procured 
stocks, the issue of wheat and rice 
through the Fair Price Shnp is main
tained by the Kerala Government at 
160 grams per adult and half of thia 
quantily for non-adults per day.

(b) and (c). Normally, the buffer 
sto.ks of foodgrains are held by the 
Central Government. The S'ate Gov
ernment, however are hull Img up 
.come stocks of nee. thrcigb the agency 
o£ the Kerala Civil Supplies Corpora
tion. to supplement the stock*, allotted 
to them from the Centr.il Pool This 
m being done, from out of the levy 
free stocks of rice allotted to them by 
thp Central Government from the sur
plus States and from out of th.» Nepal 
rice purchased by the Food Cjr- 
poration of India and allotted 
to ihcm by the Central Government. 
The stock of rice he’d by the Kerala 
State Civil Supplies Corporation on 
behalf of the Kerala Government ib 
reported to be 12,191 tonnes

Recommendations of UGC Committee 
on Calcutta University

767 DR. RANEN SEN, Will the 
Minister of EDUCATION, SOCIAL 
WELFARE AND CULTURE be pleased 
to state:

(a) whether the Committee 
appointed by University Grants Com
mission have made certaiq recommen
dations regarding Calcutta University
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nd whether thesa recommendations 
ive been accepted by the University 
rants Commission, and
(b) if so, steps taken to implement 
tern?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
[PROF S NURUL HASAN); (a) and 
(b) According to information sup. 
plied by the University Grants Com
mission the report of the Committee 
appointed by the Commission to go 
nto the question of reorganisation 
jn^ development of Calcutta Uriver
ity was considered by the Commission 
in September, 1974 The Commission 
Mesired that the views of the Govern
ment of West Bengal and the Ctlcutta 
University on the report of Com. 
mittee may be invited in the first 
instance

While the views of the Government 
of West Bengal are still awaited the 
Calcutta University had eommun rated 
its views on some of the r^cimmend 
lions of the Committee These were 
considered hj the Commission at its 
meeting held on Septembpr l'i7r The 
Commission desired that a Committee 
may be appointed to discus* the impli
cations of the ieport vuth the Mate 
Government the Calcutta university 
and other concerned univeisi*ies 
This Committee has accordingly been 

► appointed, and its work is m progress

Committee on Victoria Memorial Hall, 
Calcutta

,768 DR RANEN SEN
SHRI INDRAJIT GUPTA

Will the Minister of EDUCATION 
SOCIAL WELFARE AND CULTURE 
be pleased to state

(a) whether Ray Committee has 
submitted its report on the improve
ment of Victoria Memorial Hall, 
Calcutta, and

<b) if so, broad features thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE DE

PARTMENT OF CULTURE (SHRI D. 
P YADAV) (a) Yei, Sir

(b) The Committee set up under the 
Chairmanship of Prof Niharranjan 
Ray made recommendations for re-on- 
entation of the Victoria Memorial, 
Calcutta so as to convert it into a 
Period Museum—the period to be re
presented should be about ISO years of 
the Indian History from about the 
middle of 18th Century to end of the 
19th Century

In accordance with the proposed re
orientation the Committee also recom. 
mended a thorough re-allocation of 
space and re-arrangement of existing 
stitues and other exhioits In keep
ing with these recommendations, the 
Committee proposed that the two exist
ing Galleries now known as Royal and 
Portrait Galleries as well as the En
trance Hall should be converted into 
what may he railed the Gallery rf the 
People, depicting the life and occu
pations of the people during the
period Further, the Committee
recommended that some other
galleries also should be so re
oriented as to accommonate exhibits 
illustrative of the irts and crafts,
m anufactures and industries and occu
pations of the Indian people during the 
period represented 

The Committee also recommended 
that the existirg Calcutta Room should 
be so enlarged and arranged that the 
exhibits displayed make this room one 
of the most important focal centres of 
the Hall showing the origin rnd growth 
of the citv of Calcutta

Further certain jUgge’-t ons have 
been made by the Committee in respect 
of the manner and r^thod of re
arrangements of exhibits m the collec
tion of this Museum For implcrrenta. 
tion of its recommendations, the 
Committee proposed add tional techni- 
eal staff for the Museum tnd constitu
tion of an Overseeing Committee to 
look after and guide the actual work 
of re-onentation and re-organisation 
of the Museum

The Government of It dU has ac
cepted the recommendations Route by
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the Committee of Expert* for rfc-orien^ 
tation of Victoria Memorial, Calcutta 
as a Period Museum. Xt has feften de
cided that the period to be' covered by 
thi$ Museum should be 200 years of 
Indian History i.e. 1700—1900.

Requirement o f Fertiliser
r

769. SHRI RAGHUNANDAN LAL 
BHATIA: Will the Minister of AGRI
CULTURE AND IRRIGATION he 
pleased to state:

(a) whether fertilizer imports 
would be marginal this year;

(b) whether his Ministry has made 
any estimate of the requirement of 
fertilizer in the current year;

ic) if s°> salient features thereof; 
and

(d) whether there would be an 
increatie in fertilizer production this 
year as compared to last year?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI PRABHUDAS 
PATEL): (a) To bridge the gap bet- 
ween requirements ind indigenous 
production it would be necessary to 
import fertilisers during the current 
year.

(b) and (c). The requirement of 
Fertilisers for 1976-77 has been esti
mated at 36.00 lakh tonnes. The nu
trient-wise break up is as follows:—

(in lakh tonnes)
N P . K NPK

26 50 6 .oo 3.50 36-00

(d) Yes, Sir, Production target for
1976-77 has been fixed at 19.5 lakh 
tonnes of Nitrogen and 4-85 lakh tonnes 
of P , O , as against a production of 
15.35 lakh tonnes of Nitrogen and 3.2 
lakh tonnes of P , Os in 1975-76.

Honse-siteg for landless workers
. 770. SHRI RAGHUNANDAN LAL 
BHATIA: Will the Minister of WORKS 
AND HOUSING be pleased to state:

\ (a) the total number o f faouae site* 
distributed to landless worker* in 
the country till July thla year; and

(b) whether State Governments 
have taken initiative for construction

• of houses on the rites?

THE MINISTER OF WORKS AND 
HOUSING AND . PARLIAMENTARY 
AFFAIRS (SHRI K. RAGHU- 
RAMAIAH): (a) The reports received 
from the State Governments upto the 
end of July, 1976 indicated that about 
6.9 million landless workers had been 
allotted house-flites in the country.

(b) Some State Government e.g., 
Tamil Nadu, Kerala, Karnataka, 
Andhra Pradesh, West Bengal, Orissa, 
Maharashtra, Madhya Pradesh, etc., 
have taken initiative for construction 
of houses on the house-siteg allotted to 
landless workers in rural areas Other 
State Governments have been request
ed to follow suit.

Food and Fibre Production and 
Rainfall in States

771. SHRI NAWAL KISHORE 
SINHA: Will the Minister of AGRI
CULTURE AND IRRIGATION be 
pleased to state:

(a) the up-to-date State-wise posi
tion of rains and crops in the coun
try; and

(b) the State-wise target of food 
and fibre production in 1976-77?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI ANNASAHEB P. 
SHINDE): (a) Monsoon set in time on 
31st May in Kerala afid moved rapidly 
to some parts of the Peninsula. How
ever, the monsoon activity weakened, 
particularly in the South, during the 
second and third weeks of June. The 
monsoon revived in Southern and some* 
Eastern States in the last week of June 
1976, but in many parts 6t the country 
it remained weak until the 1st week o f



July 1976. The monsoon became 
active to moat parts of the ceuntry in 
the 2nd week of July. Duriag the 4 
weeks ending 11th August 1076, wides
pread rains occurred in different parts 
of the country. The easy availability 
of fertilizers, adequate supply of 
quality seeds and appropriate mange- 
ment of irrigation and power supply • 
for agricultural purpose mould also 
help the kharif crops.

Available information on the extent 
of sowing etc. in different States in res. 
pect of fbodgrains, cotton nnd raw 
jute and mesta is given below:—

Food Crops

Paddy, maize, jowar, bajra and 
pulses are the principal foodgrain 
crops during the kharif season.

Transplanting of paddy in major 
paddy growing States like West Bengal, 
Bihar, U.P., Madhya Pradesh, Andhra 
Pradesh, Tamil Nadu. Orissa and 
Karnataka is in full swing. In Punjab, 
Haryana and Western U.P., the trans
planting of paddy is nearing comple
tion.

Sowing of bajra and jowar is in pro. 
gress in the major producing states 
like Maharashtra, M.P., Rajasthan,
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Andhra Pradesh, Karnataka, Gujarat 
and U.P. Sowing of maize is complete 
in almost all the maize growing States. 
Sowing of arhar and other krarif pul. 
sus is over.

If the current tempo of monsoon 
activfty is maintained in the coming 
fortnight, Jt is expected that all 1he 
States will achieve the full coverage.
Cotton

Sowings of Cotton in the Northern 
States of Punjab, Haryana, U.P. and 
Rajasthan have been normal and crop 
condition is satisfactory. In the case 
of Gujarat, M.P. and Maharashtra, 
sowing are in progress, though some
what delayed on account of break in 
the monsoon. If the monsoon conti
nues to maintain the present tempo, the 
area in these States also is expected 
to be normal.
Raw Jute and Mesta

According to the -available informa
tion, the production of jute and mesta 
is expected to be significantly larger 
than in 1975-76.

(b) The State-wise targets of produc
tion of foodgralns and fibre crops as 
indicated in the Annual Plan, 1976-77, 
issued by the Planning Commission for 
the year 1976-77 are as under:-'
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Crop Production Targets for the year 1976-77.

S. State/U.T. Food- Cotton Jute and
No. grains (lakh Mesta

(lakh bales (lakhs
tonnes) 170kg. bales

each) 18o kg.
each)

1 Andhra P ra d e sh .................................................92-00 4-24 3*50

2 Assam .................................................................... 2J*5° •• jo*oo

3 B ih a r ................................................................... loo-oo 8-jo
4 G u i a n t ..........................................................48-00 23-29

5 H a r y a n a ..........................................................47*oo 4*30

6 Himachal P r a d e s h ......................................... 11*00

1391 LS— 6
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X 3 3 4 5

7 Jammu & Kashmir . . • . . 1160 , . . .

8 Karnataka.................................. • . . 69*00 9*00 ..
9 Kerala . . . « • > 15-50 .. . .

xo Madhya Pradesh , . . .  123*00 *•34 ..
XX Maharashtra.................................. 87*00 14*82 . .

X2 M a n ip u r .................................. 3-40 ..
13 Meghalaya.................................. 1*40 0*04 0*68

14 N a g a la n d .................................. 0*92 • • o*ox

13 Orissa........................................... 59*00 • • 5*50

16 Punjab........................................... 88*00 X3*23 • •

17 R a jasth an .................................. 75-00 3-70
18 Sikkim........................................... 0*30 . . . .

19 Tamil Nadu . . . . 8i-oo 3*71
20 T r i p u r a .................................. 352 0*02 10 5

21 Uttar Pradesh.................................. 210-00 0*56 1*04
22 West Bengal.................................. 90-00 . . 3200

23 Union Territories . . . . 5° 0 -
T o ta l ( 1) to (23) . 1247-14 8l-47 62-28

T o ta l—ALL INDIA 1160*00 75-00 65-00

Higher Education Component oj New 
Education System

772. SHRI RAGHUNANDAN LAL 
BHATIA:

SHRI BIBHUTl MISHRA;

Will the Minister of EDUCATION, 
SOCIAL WELFARE AND CULTURE 
be pleased to state:

(a) whether U.G.C. has initiated 
any action to determine the “higher 
education” component of the new 
educational pattern;

(b) if so, whether U.G.C. has set up 
standing panels in this regard; and

(c) if so, facts thereof?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(PROF. S. NURUL HASAN) (b) to
(c). According to information furni
shed by the University Grants Com
mission the subject panels of the com
mission have been asked to examine 
the question of content and levels of 
two and three year first degree courses 
as well as other related questions

The University Grants Commision 
has appointed Panels in Sciences, Hu
manities and Social Sciences.

Convention of the Cooperative Group 
Bousing Societies Ift Delhi

773. SHRI JHARKHANDE RAI: Will 
the Minister of WORKS AND HOUS
ING be pleased to refer to the reply
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given to Starred Question No. 189 on 
the 22nd March, 1976 regarding Con
vention of the Cooperative Group 
Housing Societies in Delhi and state:

(a) whether the Committee of 
representatives of different Ministries 
hag since processed the recommenda
tions made by the Convention of Co
operative Group Housing Societies 
held on the 8th February, 1976;

Cb) if 8o, what is the report of the 
Committee;

(c) what was the report of the 
Committee On D.D.A. on Cooperative 
Gro*P Housing Scheme which was 
submitted on the 31st March, 1975;

(d) what are other Committees 
which have studied or are studying 
the Cooperative Group Housing Sche-
06  in Delhi; and

(e) what action Government have 
taken on these reports?

THE MINISTER OF WORKS AND 
HOUSING AND PARLIAMENTARY 
AFFAIRS (SHRI K. RAGHU- 
RAMAIAH): (a) to (e). No final deci. 
sion has yet been taken on the de
mands put up by the Convention of 
*he Cooperative Group Housing Socie
ties.

WfTTiflhw. *TT-
wns fh m  wn 

frafar w «frar
?n*r«rpi

774 - THTT :
^  ftw if wV ^  qfr fr<TT 
fa  :

( * )  ivT  zrzftnr 
1 frwftwHr «rre ffarqrr n«rr 

vntfttvH tr 
*nr fa r  spptt vr Hnrsnsr $ : xrh

( * )  m  3* if 
*PT̂ r w*r vr jftm $

mfinr
nfrr t  i

fftr ftnrrf 3  ?rm *pft 
«r"rmrffcw qV :

( v )  f a r o  i 
(«r) jw t $  sr̂ lf 3s?rr i

fWWT*
i r r o f a r  P m ,  v m m r r x  

fo«m wrfe farforcr 

»T FR SR 5*^*1 gftfretf 
% f ^ ,  ^  w m  ?rfKf?r m

*r5̂  faror nsr § f^r^r WT&f

vmmnT f^nr, s ^ r r t

fopr*? finw, srrfc % srfafrfa
wrfir?rf%^«iTr? 1 %, fasraft

??  z&f: I, srgsr
*RT3f *1̂  gf^TWcr X̂rTT I  fa

ifrTrm/wmmxt 
srt fa*rfa ifrsRr ar*

in  % four 5ntr ?rrf% 3 * *  ^ t t t  fat* 

f?i*rfor fjTrrfo % snn 
3TT «% 1

2. tt«*t tft, xrfsnm*
s ^ ttT wttt *rfs?r rr^r

*pV % *H«R
?riT?^ f̂ JTT 5TT?TT | I % «T 1?M W I 

if Tr«T W&tx, TT̂ T tn'W’TTT 
fWT, VYt*WX fim ,

vfkfWf, vmfhr îre*r f r o  unf?
% srfMMt? wfusr | i
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mm ym  f a t a

775. «ft fT * «im : * 1Tfr*rH
t f r t m r r s  *?rrj* wm *$*r
fa  :

( * )  S*r 3  f a *  f a *  rr^wff *f 
?w r f a s  i  n & 3r^ f V R p r  mtw 
mfotr fw j »rs | ;

(m) Trwrf i*r «rWf 
fprpfcr f a *  % f a q
fa*rr n*rr |  m  o t t w t  f a * r  »urr |  ? 

ftn fa  «Vt wrrw «wrr tfsftew ri 
*nft («ft f e  T^ Trftm) : ( ^ )  fawr- 
f̂ rf%RT 7F»ff % 3*% STPT fiwfr cTRta 
It are (s r ^ jr  fo s n -^  ?r*rr fairer*) 
«rfsrffT2rfT, 1974 % «jfcnrcr ar?r xt̂ 'pt 
f o r m  rwr f a r o *  % f*n?
afWf «FT *5*  fa*T | :—

1. *TT*WJT%*r 24—1—1976

2- XSm |2—6—1975

3. faftlT 7 - 1 1 - 1 9 7 4

4. *J3TTT?r 1 5 -1 0 -1 9 7 4

5. SfoimT 1 9 -9 -1 9 7 4

6. fS*T**TSfc?r 26-1 1 -19 7 4

7. 3|T̂ r Jf VTWtT 2 -3 -1 9 7 6

S. 2 1 -9 -1 9 7 4

9. %T5T 12 -9 -1 9 7 4

10. *TS*rST̂ r 2 3 -9 -19 7 4

11. 'fa’T* 3 0 -7 -1 9 7 5

12. TITOT* 7 -2 -1 9 7 5

13. mmx sfor 3- 2 -19 75

14. wm* 20- 9-1974

«faf*Rr *$TTFS$: TOT*

*wsr$*«r f*m«iirfsf*»m,

1969 W s g t a
to rro rth f *?**«* fa«rr«rr 1 w  jiw c 

wtmx % mm siypr 
ftwrw v fa f* **  1953 fc w t * ^  

affor *pt * 5*  fa*r mi t
(«•) TT®T 9 ??PPCf?r Sn'Cjfafaff 

% mmrx mm sr$*m fortr>r mt 
$*m r *rr% v r t  r N f  *r i m  sfafT 
% «nr* 3 1 1 m% mm % ssrtarf *rr *sr 
ŵ rr«iT *T7sr$?rqT*sr {v y ro  f**rc"r 
cr«rr f**rcrT) mMtom 1974 % 
*rwr*t % syr* mm mx*t %
ftp* wnrwu mrimit mt mrzt 1 1

3  *3 *1*1* wft wfawf *  mwfom 
[gf**rraf m't « m f r

776. «ft «jWq?* fmr :

mo r&o “ mymv”  :

w r f*rnN w\t www * f#
s r t h  t V y r r  ^ * r

( * > )  f c & f t  m  w x r T r x  m t m$

srf??pff i f  f% e r ^  s ft*r  m *  I
f% e r^  j t t p t  ^rr |  ar«rr

m m f m t q t r  f o r t  m f t  k  m f  r n m v r

*  m f o  $  ,

( m )  w r  -3* %  «rra *i%x
*pY w fV  | ftw%
* r f w * r t  arftT ^rrart t  ? r ,

?r> T> u «rrR r %  f * m  w r  
v n i s T ^ t  T ^ f V ;

( * r )  v f e n r f  i f  a g f t R r * r f * T * f f
W T  a w r j t c  <TT»ft «P> f l T f f W

^  mm srtjt arn^ ?
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N N  intwi w ?  i l f f t w r f  
* *  $ •  : ( * )
q ** $ % tfT p r * r » r o » r  3 7,0 0 0  «rforncf 

nvpmx tit f t n n ^ T ,  <wg»rr«rcf t  
if

*wr tffarc<j{, i f tw p :  frur *r*r ?m t 
gfcrra 5? tor w  |  1
f^?T «rfa?prf % *rcrrc carnr f  
fr®rr % sriem srfffasr
*wr |  1 wr*rr?r t  f a  s o  srfcHFT 
« r r a f f z j f f  %  t * %  * w t  a r ^ i t r  $  1 s f a  

s o  srf?m?r ^ *fT5%  jtsptjt *?rns 1 1

( w ) ^ ,  ^  1

(*r) *nft frs fa  wsftfswrf *f
3T5r-fazrfa qft wrfWT «fV »rf | 1 

*Tpft % 3f*TT <fT>T^ % fartr srepsr

%  f ?  t  1

(*r) w rfTT arm hrs* f«rer «rnft*r 
v t  f w f x ^ r  *$ fa re  jfnc fair %  

TT̂ T W FRf tit itrpfhr 
I T T T  eft- 3 f T ^  a r R T t  * n f a p T

brxtRt ^  tigwn 3 *rr% Onft- 
ff̂ rni'sft $ ?r*rr snsft «ffarcrr*fr % 

•rfTSR ^t ^p jf^  yr: 7nrr«f̂ 3nr 
TT??r v r ?  % far? fatftar qgriwn ^
«W * T  s|n?ft I  I %rgfa 
«ft̂ TT % fsrif srfirc ^ t w  % ^  if 
f f r w u d ^  eft- f  ( JJ3RT5T 
^ ̂ fr̂ Trrr % fm  srfinr «?nrarr«FT?i^g[ 
fâ TT | 1 TTRT ^  STT̂ rTŴ Ttff WT 
3TTWT % far? (pr 5?r vftgr
f t  TTHT *FTT t̂TT I

f W *

fcn *f gqswf v  £Tfa

777. «ft *TW?5 I1»TT : SRT *fe  
< f k  f t r m f  w t  ^  « r < r t f  t i t  f q T  ^  

f a  :

(*?) »r?r cfar JTftff h ^  ^ fas% 
gqjnr «fVt t t w w it  fa ? n ft-ta fV  
are, tR?r<T?r«rT?T«q% ,̂5Tr?r|f , tflT 

(*§r) srsfrrfarer TT̂ zff *r %
STTT fa ^ -fa ? p ft  SJfCrfVr HPft TT 
TrsjRTT:, f a ^  m
• i f t  ?

f t *  ^  ftwrf v r m  h gn-»nft 
JI^RT : (?p) fq^ T ^

*r^ff fc?r ^ ^  ?r*rjfV g^nr srraT i 
^ r n r J R T ^  v t t x  icr m i  ? r * n  ? r * r %  

^  f 1S ^tTPT ?TT siftTT fTW  fa3T»T 
^  fapnr w  t  1

w r r a

1 . sqfjRPTf^STT? »rf 69

2. ^tpfhft 1097
*tor

3- ?RT q̂r«fr«ft 29,539

4. *w?r 12,827

5. wffrinRr «nPTT 4 8,084

6. s^ T  afwf?irr 19,592

7. ^ ro sfT 'T fo rr  82,205

8- ^  ^  wfcT 8,353
T f f t  t^2R

9. «wrf?T afft
o r iv tH  5^ ,
ffi^nt ^  fiT ^ r  
s m  ?T*rT q T f ^ ^ V



<nfs, 
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mlkm
I. «rf«RT<rT 3TT# v i 1

2 . FT ^ 2

3 . wfinwr inn*

( i )  ^  * 
wfenre-r

46

( 2 ) snfaw f t  $ 
srfsww

84

if nr 130

i. ^  srT# »rf 33

2. wf?nmr*wT;T 219
3. sfftr ijtt £ar *Pfr 

wfcT
677

4. ?TT«ff ^  esrFcr 91

Coat of Production of Bice, Wheat, 
Jute sad Cotton

778. SHRI S. P. BHATTACHARYYA: 
Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to state;

(a) cost of production for rice,
“wheat, jute, cotton and groundnut 
during 1975-76; and

(b) procurement price fixed *or
by the Government during

1 9 7 5 - 7 6 ?

THE DEPUTY MINISTER IN THE 
MINISTRY OP AGRICULTURE AND 
IRRIGATION (SHRI PRABHUDAS

PATEL): (a) Under the Comprehensive 
Scheme tat studying the Cost of Culti
vation of Principal Crops launched by 
this Ministry, data on cost of produc
tion of paddy, taken as the principal 
crop for study, have been collected in 
the States of Assam and Uttar Pra
desh, wheat in Bihar, Punjab and West 
Bengal, cotton in Andhra Pradesh, 
Gujarat, Maharashtra and Tamil Nadu, 
and groundnut in Orissa during 1975- 
76. Jute was not taken up as the prin
cipal crop for study during the year 
in any of the States. On a sub-sample 
basis, data on cost of production have 
been collected in a number of States, 
these data for 1975-76 sure still under 
scrutiny/compilation by the agencies, 
generally Agricultural Universities en. 
trusted with the field work under the 
scheme. As such the estimates of cost 
for 1975-76 are not yet nvailable. 
However, the latest available esti
mates of cost of production in respect 
of these crops are given in Statement I 
laid on the Table of the House (Placed 
in Library. See No. LT-11113/76)

Written Answers vjz

(b) Procurement prices fixed by the 
Government for the 1975-76 marketing 
season in respect of Daddy and wheat 
are given in Statement II Procure
ment prices were not fixed in respect 
of cotton, jute and groundnut. How
ever, minimum support prices fxed 
for cotton and jute are given in State
ment II laid on the Table c.f the House. 
[Placed in Library. See No. LT-11113/, 
76], Support prices are not fixed for 
groundnut.

Directive for stabilising price of School 
and College Text Bookg

779. SHRI SHASHI 6 HUSHAN: 
SHRI VAYALAR RAVI:

Will the Minister of EDUCATION, 
SOCIAL WELFARE AND CULTURE 
be pleased to state:

(a) whether any directive has been 
issued to stabilise the prices of school 
and college text books: and

AUGUST 16, 1876
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(b) what has been the position of 
prices of those books during the last 
one year?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE (SHRI 
D P. YADAV): (a) and (b). Regular 
allocations of white printing paper at 
a concessional rate of Rs 2750/. per 
tonne have been made to the State 
Governments and Union Territories 
for production of text, reference and 
recommended books at all levels and 
instructions have been issued to them 
to ensure that benefit of concessional 
price of paper is passed on to students 
in the form of reduced prices of such 
books This, by and large, has helped 
the States to stabilise the pnces of 
text-books Reduction in the prices of 
text-books has been reported in 14 
States during the last one year

Expenditure on Civic Amenities in 
New Resettlement Colonies of 

Delhi
780 SHRI H N MUKERJEE 

SHRI CHANDRA SHEKHAR 
SINGH.

Will the Minister of WORKS AND 
HOUSING be pleased to state.

(a) how much money Government 
has spent m the resettlement colonies 
of Trilokpuri, Kichripur and Kaiyan- 
puri m the Union Territory of Delhi 
for drainage, electricity, roads and 
other civic facilities and detaals there
of, and

(b) what i8 the condition of these 
colonies after the onset of monsoon?

THE MINISTER OF WORKS AND 
HOUSING AND PARLIAMENTARY 
AFFAIRS (SHRI K RAGHU 
RAMAIAH) (a) A sum of Rs. 144.74 
lacg has been spent by the Delhi 
Development Authority upto Silt July,

1976 for drainage, electricity, roads 
and other civic facilities m these re
settlement colonies as per details given 
below —

Trilokpuri 
Khichnpur T 
Kaiyan pun 
T ota l

67 88 lacs.

76 86 lacs

. 144 74 lacs

(b) These facilities have helped in 
maintaining a satistactory living con
ditions in these colonies

Complaintg Re: Bad Wee to West 
Bengal by F.CJ.

781. SHRI H N. MUKHERJEE; Will 
the Minister of AGRICULTURE AND 
IRRIGATION be pleased to state.

(a) whether Government have 
received complaints regarding Food 
Corporation of India selling bad rice 
to West Bengal;

(b) if so, the main features thereof; 
and

(c) what steps Government have 
taken to supply better nee to West 
Bengal?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI ANNASAHEB P. 
SHINDE) (a) to (c). The Govern
ment of India have not received any 
complaints in this regard from the 
Government of West Bengal. How
ever, enquiries reveal that some cases, 
where the West Bengal Government 
ielt that the rice supplied were not
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upto the specifications, were brought 
to the notice o i the Food Corporation 
o f India. The Food Corporation of 
India have reported that out of 44 
such cases, S3 were within the specifi
cations prescribed by the Government 
of India and in the other 11 cases the 
stocks were kept back for issue after 
cleaning and processing. The main 
problem, however, appears to be that 
while the consumers in West Bengal 
are accustomed to take par-boiled 
rice, the bulk of the rice available with 
the Food Corporation of India is of 
the raw variety. Efforts are being 
made by the Government to encourage 
larger conversion of paddy into par
boiled rice in the surplus States.

Tribunal Award 0fl Krishna Project 
Water

782. SHRI K. MALLANNA: Will
the Minister of AGRICULTURE AND 
IRRIGATION be pleased to state:

(a) whether there is any proposal 
under the consideration of Central 
Government to review the Tribunal 
Award on Krishna Project Water;

(b) whether the State Governments 
are also not anxious to work out the 
projects before the decisions of Tri
bunal were announced; and

(c) if so, the progress thereon?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI KEDAR NATH 
SINGH): (a) The final order of the 
Krishna Tribunal was published m the 
Gazette of India dated 31st May, 1976 
In accordance with the provision of 
the Inter-State Water Disputes Act, 
1956, and is binding on the party 
States. The Central Government does 
not propose to review the Tribunal's 
award.

(b) and (c). The State Governments 
have been requested to revise their 
project reports in the light of the Tri
bunal’s decision and to send them for 
technical scrutiny.

Ora** for Znttattoa M aty  
te Ktfrsktak*

783. SHRI K. MALLANNA: Will 
the Minister of AGRICULTURE AND 
IRRIGATION be pleased to state:

(a) whether Karnataka Govern
ment are making efforts to secure 
funds in a big way from the Centre 
for its irrigation projects and also 
electrical conductors whose paucity 
has hampered the progress of minor 
irrigation schemes and energisation 
of irrigation pump sets;

(b) whether recently the represen
tatives of Karnataka have also met 
the concerned authorities of the Cen
tral Government and apprised them 
of the requirements o f the State to 
fulfil the targets set for the state on 
additional acreage under major, 
medium and minor irrigation for 
Fifth Plan as a part of a country
wide programme to create an addi
tional irrigation potential of five 
million hectares; and

(c) if so, the reaction of Central 
Government thereon?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI KEDAR NATH 
SINGH): (a) and (b). Yes, Sir.

'(c) The question of providing more 
funds for irrigation projects would be 
considered at the time of Annual Plan 
discussions of the State

As regards the procurement of con
ductors required for energisation of 
irrigation pumpsets, the matter has 
been taken up by the Union Ministry 
of Energy with the Karnataka State 
Electricity Board

Time-bound phased Hearing 
Programme

784. SHRI N. TOMBI SINGH: Will 
the Minister of WORKS AND HOUS
ING be pleased to state:

(a) whethler the Central ‘Govern
ment has a time-bound phased pro-
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fgnmme to provide houses to the 
Government employees as well as to 
the getteral public who are houseless;

(b) if so, broad outlines; and
(c ) current position of demand and 

supply of houses in respect of Cen
tral Government employees?

THE MINISTER OF WORKS AND 
HOUSING AND PARLIAMENTARY 
AFFAIRS (SHRI K. RAGHU RA- 
MAIAH): (a) and (b). The Central 
Government builds houses only for 
Central Government employees. As 
for the general public, bouses are 
built either by the persons concerned 
themselves or by the State Housing 
Boards, Improvement Trusts, Deve
lopment Authorities or other builders, 
including Cooperative Societies .

The programme for building houses 
for Central Government employees in

the general pool is a phased one in the 
sense that all the houses required are 
not—and cannot be—built at one 
time; but are phased out from year to 
year, depending on the availability of 
funds. These are time-bound in the 
sense that, for each set of buildings 
taken up for construction, there is a 
time schedule for completion. More
over the attempt is to take up the 
construction of a certain number of 
houses each year so that a certain tar- 
getted satisfaction, based on the exist
ing demand, is reached within a cer
tain time. However, the actual imple
mentation of this programme depends 
on the fund allocation from year to 
year.

(c) A statement indicating the de
mand and availability of houses in 
general pool, houses under construc
tion, and proposed to be taken up for 
construction during 1976-77. is attached.

Statement
Demand, availability, quarters under construction and proposed to be taken up for construction 

1 n 1976-77 tn general pool.

Note : (*')

Name of City Demand Availa
bility

No. of Qrs. under 
construction and 
porposed to be 
taken up for con
struction in 1976-77

Delhi 98,891 41,943 3,931

Calcutta . 29>i56 1,915 1,800 +84 hostel
suites

Bombay . 24,025 3*578 1,050

Madras . 7.832 1,019 72

Faridabad 1,649 1,353 ••
Chandigarh 6,168 658 124

Nagpur , 4.442 1.093

Bangalore 1,279 144

Simla 3,373 563 108

(t») 80 -quarters have been taken up for construction at Indore.
(hi) In the case of Delhi the dr mand is on the basic of application rc c< 1 vt d ir rl.e 

allotmer t period 1972—74. For other citics, the demand is a* on 1 -1 -1975.



AUGUST 16,1976 Written Answers 180

Opening of North Eastern BIB.
University Campos In Nagaland

785. SHRI N. TOMBI SINGH: • WU1 
the Minister of EDUCATION, SOCIAL* 
WELFARE AND CULTURE be pleased 
to state:

(a) the progress made by the North 
Eastern Hill University, Shillong in 
the matter of opening campuses in 
Nagaland;

(b) whether the University, has 
made any headway in tribal studies 
so far, if so, facts thereof; and

(c) whether Government are consi
dering reservation of seats for local 
talents in the filling up of the teach
ing posts?

THE MINISTER OP EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(PROF. S. NURUL HASAN): (a) The 
Nagaland campus of the North Eastern 
Hill University waB established in 
1974. The Government of Nagaland 
has made available an area measuring 
1200 acres of land as the permanent 
site for the campus.

(b) Yes, Sir. The teachers and stu
dents of the University are involved 
in studies relating to Tribal Economy, 
Languages and History. The Univer
sity is also running a Continuing Edu
cation programme.

(c) Reservation of teaching posts 
for tribal people has been accepted by 
the University in principle; and the 
details in this regard are being worked 
out.
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Time-Bonnd Irrigation Programme

r 786. SHRI N. TOMBI SINGH: Will 
the Minister of AGRICULTURE AND 
IRRIGATION be pleased to state:

(a) whether Government have a 
time-bound irrigation programme for 
the whole country, if so, broad out
lines thereof;

(b) state-wise figures of irrigated 
land with Central assistance;

(c) whether the matter was review
ed in a meeting of the Agriculture 
Ministers of the States held recently;
and

(d) if so, the outcome thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OP AGRICULTURE AND 
IRRIGATION (SHRI KEDAR NATH 
SINGH): (a) It has been assessed
that the ultimate irrigation potential 
would be about 107 Million ĥa. com
prising 57 million ha. under major 
and medium irrigation projects and 
50 million ha. by minor schemes. 
Against this, a potential of 21.4 mil
lion ha. by major/medium and 24.3 - 
milion ha. through minor schemes 
has been created by the end of the 
Fourth Plan. The Draft Fifth Plan 
envisages additional potential of 12.2 
million ha. comprising 6.2 million ha. 
from major/medium and 6 million ha. 
from minor schemes. The balance 
potential is likely to be created dur
ing the course of next 5 to 6 Five Year 
Plans.

(b) Irrigation is a State subject and 
irrigation schemes are planned and 
executed by the State Governments. 
Central assistance to State plans is 
normally given in the form of block 
loans and grants and is not related to 
any individual project or sector of de
velopment. Irrigation of 20.22 million 
ha. by major/medium projects and 
25.20 million ha. by minor schemes 
was achieved by the end of 1975-76. 
State-wise break-up of these is given 
in the statement laid on the Table of 
the House. [Placed in Library. See 
LT-No. 11114/76.]

(c) and (d). The position of irrigation 
development was inter alia discussed 
in the meetings with the State Ministers 
held recently. The States were request** 
«d to step up progress wherever found 
lacking by increasing plan sector out
lays and institutional Investmenta.
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Agricultural and Ancillary Industry 
in Command Areas of River Valley 

Project*

787. SHRI NAWAL KISHORE 
SINHA: Will the Minister of AGRI-
CULTURE AND IRRIGATION be 
pleased to state:

(a) whether Agricultural Finap.ce 
Corporation has been asked to pre
pare plans for the development of 
agriculture and anciliary industries 
in the Command Areas of river 
valley projects in the country; and

(b) the main features thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI SHAHNAWAZ 
KHAN): (a) and (b). At the request 
of the Governments of Uttar Pradesh 
and Bihar, the Agricultural Finance 
Corporation have drawn up project 
reports for integrated command area 
development of parts of the command 
areas of Gandak Sarda Sahayak and 
Ramganga Irrigation Projects of U.P. 
and Gandak and Sone Projects of 
Bihar.

In formulation of the project reports 
commands of minors/distnbutanes 
have been taken as project areas. 
Socio-economic and other surveys
have been carried out. For on-farm 
development, estimates have been 
drawn up on the basis of survey of 
pilot areas covering a number of out
let commands. The aspects dealt with 
in the project reports include
financing procedures, organisational 
arrangements, on-farm development, 
ground water exploitation, rural elec
trification and other schemes of rural 
development like fisheries, poultry,
animal husbandry, horticulture, agro
based industries, custom-service units, 
arrangement of transport facilities in
cluding construction of roads, etc. The 
project reports cover command area 
of 21,280 acres in Gandak Project 
(U.P.), 16,600 acres in Sarda Sahayak 
Project (U P.), 26,000 acres in Ram
ganga Project (U.P.), 11.300 acres in 
Gandak Project (Bihar), and 7,900 
acres in Sone Project (Bihar).

Bangiya Sahitya Parishad

788. SHRI SAROJ MUKHERJEE: 
Will the Minister of EDUCATION, 
SOCIAL WELFARE AND CULTURE 
be pleased to state:

(a) whether National Professor, Dr. 
Suniti Chatterjee has written to the 
Central Education Minister to do 
something to bring the Bangiya Sahi
tya Parishad out of woods and save 
it from a serious financial crisis;

(b) if so, what the Ministry pro
pose to do for the old organisation of 
National importance carrying forward 
a longstanding literacy tradition; and

(c) if not, whether the Ministry is 
seized of the situation regarding the 
Baid Parishad?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE XSHRI 
D. P. YADAV): (a) Yes, Sir.

(b) and (c). Government had ap
pointed a one man Committee to look 
into the functioning of the Bangiya 
Sahitya Parishad and assess its finan
cial needs. The report of the Com
mittee is under consideration.

School-wise Result of Delhi Higher 
Secondary Examination

789. SHRI G. P. YADAV: Will the
Minister of EDUCATION, SOCIAL 
WELFARE AND CULTURE be pleas
ed to state:

(a) the percentage of the students 
passed in Higher Secondary Exami
nation in 1976 in various schools in 
Delhi in Science and Arts groups 
separately; and

(b) the remedial measures taken 
to improve the educational standard 
in schools where results are not 
satisfactory?
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THE DEPUTY MINISTER IN THE 
■MINISTRY OT EDUCATION AND 
■SOCIAL, WELFARE AND IN THE 
DEPARTMENT OF CULTURE (8HRX 
D. P. YADAV): <a) According to the 
Delhi Administration, the percentage 
•of students who had passed in Higher 
Secondary Examination in 1976 in 
various schools in Delhi 1b 59.7 for 
.Science Group and 68.2 for Arts Group.

(b) The Administration have asked 
'the Principals and teachers of schools 
whose results have not been consider
ed satisfactory to explain the position. 
Certain other steps have also been 
taken, e.g.,

<i) Remedial teaching.

'(ii) Emphasis on the regular atten
dance of the weak students.

'(ill) Co-operation of parents sought 
to ensure proper attention being paid 
at home to the studies of their wards

(iv) Frequent surprise visits to the 
schools to ensure proper teaching.

(v) Recognition of good teachers 
and action against such teachers whose 
results are poor.

1962 Aslan Games

790. SHRI CHANDRA SHEKHAR 
SINGH- Will the Minister of EDU
CATION, SOCIAL WELFARE AND 
CULTURE be pleased to state:

(a) whether India has applied to 
host the 1982 Asian Games;

(b) if so, the facts thereof and 
the response received thereto;

(c) bow many countries are likely 
to participate m the same; and

(d) what preparations have been 
made for the same so far?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE

DEPARTMENT OF CULTURE flap** 
ARVJND NETAM); (a) to <d>. Ac
cording to the President of the Indian 
Olympic Association, the Asian Games 
Federation has accepted the offer of 
the Indian Olympic Association to 
hold the Aslan Games 1982 in New 
Delhi, It is not possible to say at this 
stage as to how many member coun
tries of the Asian Games Federation 
will be able to participate in the 
Games which are scheduled to be held 
six years later. While a broad assess
ment has been 'made of the prepara
tions that will have to be made for 
staging the Asian Games in 1982, full 
details will now have to be worked out 
by the Indian Olympic Association and 
other concerned bodies.

Primary Schools In Villages

791. SHRI CHANDRA SHEKHAR 
SINGH- Will the Minister of EDU
CATION, SOCIAL WELFARE AND 
CULTURE be pleased to state.

(a) the number of primary schools 
are there in the six lakh villages of 
India; and

(b) the number of boys and girls who 
have become educated upto primary 
level in the villages during the last 
three years’

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE (SHRI 
D. P. YADAV). (a) According to the 
latest information available, there 
were 3,71,208 primary scHSols in the 
rural areas of India, in 1970-71.

(b) Information in respect of edu
cated boys and girls in rural areas by 
levels of education is collected by the 
office of the Registrar General de
cennially. The latest census relates to 
the year 1971 and shows 2,96,37,000 
boys and 1,23,29,000 girls educated 
upto primary level in ryral areas.
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National Toiler «n ffu rtn c

702. SHRI P. GANGADEB: Will
the Minister o f  WORKS AND HOUS
ING be pleased to state:

(a) whether recently Government 
hag constituted a working group of 
experts for national policy on housing;

(b) if so, whether the group has 
submitted any report to the Govern
ment; and

(c) if so, main features thereof?

THE MINISTER OP WORKS AND 
HOUSING AND PARLIAMENTARY 
AFFAIRS (SHRI K. RAGHU 
RAMAIAH): (a) Yes, Sir. A Work
ing Group was appointed by this 
Ministry to examine all available 
material relating to housing and re
port on the areas for expert study.

(to) and (c). The Report has been 
received and is under examination.

New Rice Strains

793. SHRI P. GANGADEB: Will
the Minister of AGRICULTURE AND 
IRRIGATION be pleased to state:

(a) whether institutes under ICAR 
have developed some rice strains;

(b) whether these are resistant to 
diseases; and

(c) if so, salient features thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND IRRIGATION (SHRI SHAH- 
NAWAZ KHAN): (a) and (b). Sev
ered high yielding varieties which are 
resistant to some of the important 
pests and diseases have been deve
loped under the All-India Coordinated 
Rice Improvement Project in which 
the Centra] Rice Research Institute,

the Agricultural Universities and 
State Government rice research cen
tres are participating.

(c) The salient features of some of 
the important varieties are as fol- 
lows:—

VU ay a—-Resistant to blast and 
tolerant to green hopper; 
tolerant to tungro.

Ratna—Tolerant to tungro virus 
disease, and stem borer in 
the dead heart stage.

Jayanthi—Resistant to blast and 
tolerant to green hopper.

Vani—Resistant to blast and tole
rant to green hopper.

RPW-6-13 Resistant to gaB
RPW-6-17 > midge
Sawthi J

1 Resistant to
CR 94 MR 1550 ( gall midge and
CR 59 MR 1523 ^tolerant to 

j brown plant 
J hopper.

Jaya—Resistant to blast.

Other strains with multiple resist
ance are in the final stages of yield 
evaluations.

Improved varieties of Basmati Rice

794. SHRI P. GANGADEB: Will
the Minister of AGRICULTURE AND 
IRRIGATION be pleased to state:

(a) whether* agricultural scientists 
have developed improved varieties of 
Basmati rice;

(b) whether export earning are* 
likely to be increased by these veri
ties; and

(c) if so, facts thereof?
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THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND IRRIGATION (SHRI SHAH* 
NAWAZ KHAN): (a) Yes, Sir.

(b) The export potential of the 
new varieties is yet to be assessed.

(c) Improved Sabarmati, Pusa-33, 
PAU Mutant Basmathi 370 and RP 
067-11-1-2 have good potential, 
scent and good quality characteristics. 
These ere superior to the local types 
and may have potential for export 
market. Yield superiority ranges 
from 10—25 per cent.

Project on Juvenile Delinquency

795. SHRI P. GANGADEB: Will
the Minister of EDUCATION, SO
CIAL WELFARE AND CULTURE be 
pleased to state:

(a) whether Department of Social 
Welfare has sanctioned two projects 
-on the juvenile delinquency;

(b) if so, the total amount sanc
tioned to carry out these projects; and

(c) salient features thereof?

THE DEPUTY MINISTER IN THE 
"MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE (SHRI 
ARVIND NETAM): (a) to (c). The 
Department has so far sanctioned two 
research projects on juvenile delin
quency at a total cost of Rs. 85,330.

The project, “Study on Juvenile 
Delinquency in Greater Bombay” 
sanctioned in January 1976 to be 
completed in a period of about one 
year, will investigate problems of 
juvenile delinquency, adequacy of 
legislative provisions and availabilily 
of institutional and non-institutional 
services for delinquents in Greater 
Bombay.

The project. “Assessment of Delin
quency—An Examination of Person*

ality and Event Interaction^ sanc
tioned in November 197$, will study 
the personality characteristics of 
juvenile offenders in West Bengal 
and the factors which make them de
linquents.

Enforcement of Urban Lang (Ceiling 
and Regulation) Act, 1876

798. SHRI D. K. PANDA: Will the 
Minister of WORKS AND HOUSING 
be pleased to state:

(a) whether in the wake of the 
enforcement of the Urban Land (Ceil
ing and Regulation) Act of 1976, the 
Centre had recommended to State 
Governments a series of Comple
mentary measures; and

(b) if so, the nature thereof and 
State Governments response thereto?

THE MINISTER OF WORKS AND 
HOUSING AND PARLIAMENTARY 
AFFAIRS (SHRI K. RAGHU RA- 
MAIAH): (a) Yes, Sir.

(b) The State Governments to 
whom the Urban Land (Ceiling and 
Regulation) Act, 1976 is applicable 
were requested to undertake the fol
lowing measures which are within 
their legislative competence:

I Imposition of tax on vacant 
urban land;

H. Imposition of tax on urban land 
with buildings where such 
land is in excess of the spe
cified limits;

HI. Imposition of tax on built up 
areas in excess of the speci
fied limits;

IV. Imposition of development 
charge on lands when they 
are developed;

V. Imposition of conversion charge 
where the land is proposed 
to be used for a purpose 
different from that it is be
ing' used;
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VI Imposition of restriction on 
transfer of agricultural land 
within the urban agglomera
tions without permission, 
and

VII Removal of certain types of 
restrictions imposed by the 
Master Plan/Zonal regula- 
tions/Municipal Bye-laws 
which militate against the 
concept of urban ceiling

The State Governments are gen
erally keen to implement the above 
measures

Rehabilitation 0f  Disabled Persons

797 SHRI D K PANDA Will the 
Minister of EDUCATION, SOCIAL 
WELFARE AND CULTURE be 
pleased to state

(a) whether Government have a na
tional policy on rehabilitation of dis
abled persons, and

(b) if so, the broad outlines thereof 
and steps being taken m this direc
tion?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE (SHRI 
ARVIND NETAM) (a) and (b) The 
policy of Government 19 to promote 
the education, training, rehabilita
tion anj welfare of the physically 
handicaoped Pursuant to this policy, 
the following measures have so *ar 
been taken

(I) Scholarships are offered for 
studies from 9th Class on
wards to doctoral level( in
cluding vocational and 
correspondence courses

( II) Grants-m-aid are offered to 
voluntary organisations for 
the handicapped for constru- 
tion of buildings salary of 
staff, purchase of equipment 
and furniture, purchase or 
transcription of books, Semi

nars, Conferences and exhi
bitions, Research and surveys 
and publication of journals, 
pamphlets, books etc

(ill) To facilitate placement of 
the physically handicapped, 
a scheme for inplant training 
has been involved, and 
Special Employment Ex
changes established Besides, 
National Awards are made 
for outstanding physically 
handicapped employees and 
their employers each year

(iv ) The development of Scienti
fic appliances as will enable 
the handicapped to overcome 
their limitations is being pro
moted

(v) To promote integration of 
the disabled with the general 
community, the concept of 
‘Integrated Education’ is being 
popularised

(vi) National Institutes for the 
four major categories of the 
handicapped are proposed to 
be set up to serve as models, 
combining elements of re
search and adjunct services

Farm Research

799 SHRI N1TIRAJ SINGH CHAU- 
DHARY Will the Minister of 
AGRICULTURE AND IRRIGATION 
be pleased to state

(a) whether special chairs for farm 
research to strengthen fundamental 
research in agriculture are being set 
up;

(b) if so, where these chair8 are 
likely to be located and their break
up,

(c) whether the response from In
dian Scientists working abroad for 
filling up these chairs xs not encourag
ing, and

(d) if so, reasons thereof and steps 
Government proposed to take/or have
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taken to have eminent Indian Scien
tists on them?

THE MINISTER OF STATE XN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI SHAHNAWAZ 
KHAN): (a) Yes, Sir, Government
have approved a Fifth Flan scheme 
for creation of Chairs of excellence at 
Rs. 8000 p.m. for Professors of Emi
nence and Professorial Chairs for 
National Fellows in the University 
professors' scale (1500—2500).

(b) These chairs will be located in 
Agricultural Universities, ICAR Re
search Institutes and some general 
universities. Exact locations are be
ing decided on the basis of national 
priorities in agricultural research. 
Out of 35 Chairs proposed in the 
scheme, 10 would be Chairs of Excel
lence and 25 Professorial Chairs de
signated as National Fellows.

(c) and (d). Scientists abroad have 
not yet been contacted Details will 
be circulated to Indian Scientists 
abroad through our Embassies, as 
soon as they are finalised.

Unsoi j  Rooks lying with N.B.T and 
Akademies

800. SHRI N1TIRAJ SINGH CHAU- 
DHARY:

SHRI S. A. MURUGANAN- 
THAM-

SHRI N. E HORO:
SHRI VASANT SATHE:

Will the Minister of EDUCATION, 
SOCIAL WELFARE AND CULTURE 
be pleased to state:

(a) whether improper Selection of 
bookg for publication by National 
Book Trust was responsible for 95 
per cent of its books remaining un« 
sold;

tb) if so, the steps taken or pro
posed to be taken to stop its recur
rence in future;

(c) if not, the other reasons for the 
books remaining unsold;

(d) whether tinfibr conditions' exist 
regarding publications of Sahitya 
Akhdemy, Lalit Kate Akadxrmy &  
Sangeet Natak Akademy;

(e) if not, percentage of their 
books, still remaining unsold?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE (SHRI 
D. P. YADAV): (a) to (e). The per
centage of total unsold stock, to the 
number of copies printed in respect of 
the different publications is as fol
lows:—

National Book Trust—50 per cent 
of the publications of the last 
5 years.

Sahitya Akademi—
29.2 per cent of the direct public

cations of the Akademi.
Laltt Kala Akademi—

Ancient art publications and
Contemporary art publications 27.59
per cent

Multi-colour reproduction 66.88 per
cent

Sangeet Natak Akademi—59.52 per 
per cent.

It is not a fact that a poor selection 
of titles is responsible for the sales 
position of the publications. The 
titles are selected very carefully in 
respect of the specific areas of in
terest of the individual organisations 
and not on commercial considerations. 
The selections are made on the basis 
of the recommendations of advisory 
bodies, which consist of eminent 
writers, scholars and artists.

Lack of book-mindedness on th» 
part of the literate section of the 
population, as well as the lack of the 
economic means to purchase books, 
are among the chief causty for the 
generally slow rate of sales even o f 
books which constitute papular read*'
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tag. On the other hand, the books 
*Mnb tee published with a social 
purpose, books (classics) which are 
brought out to promote the develop- 
ttMttt <* literature and inter-regional 
*0$*>eetiitl6a of' IMantare, besides 
quality books on specialised subjects 
and those which have even research 
Vtluef ' ’ ‘ have all recorded ' an under
standably slow rate o f Mies. None
theless, tlie important fact is that 
the publications do tiot lose value 
with the passage of time.

The arrangements for sale of books 
are indicated below organisation, 
wise:—

National Book Trust

Since March 1976, the Trust has 
taken steps to modify the earlier Sole 
Selling Agency arrangements, to
wards gradual assumption of direct 
sates itself. This gives an opportunity 
to the Trust either to sell its langu
age publications itself or through 
agents of its choice on terms most 
advantageous and convenient to it. 
The Trust has also succeeded in mak
ing arrangement? for the sale of its 
English, Hindi and Marathi publica
tions in the metropolitan cities of 
Bagalore, Bombay, Calcutta, Delhi, 
Kanpur and Pune. Steps have also 
been taken to strengthen its sales or
ganisation field representatives 
appointed to develop contacts with 
the book trade, libraries etc The 
Trust has also entered into arrange
ments with the Publications Division 
for sale of its publications through 
their emporia

Sahitva Akademi
Sales arrangements exist at the 

Akademi’s office at New Delhi and 
its regional office? at Bombay, Cal
cutta and Madras. Besides, 18 
aook-seller concerns have been 
appointed as chief agents for sale of 
titles in some languages (viz., Assa
mese, Bengali, Gujarati, Malayalam,

* ^
Marathi, Oriya, Slndhi, Tamil and 
Telugu). The Publications Division 
of the Ministry of Information and 
Broadcasting has also undertaken to 
sell the Akademl’s publications 
through its Sales Emporia. The 
Akademi has had the best results 
through its direct sales supplemented 
by direct contacts and other sales 
promotion measures.

Lalit Kola Akademi

The publications are available for 
sale in the Akademi’s Office at New 
Delhi, as well as the Sales Emporia 
of the Publications Division located 
at Bombay,' Calcutta and Delhi, be
sides the Sales Depot of the Ministry 
of Education and Social Welfare, the 
Prince of Wales Museum, Bombay, 
and the leading booksellers In all 
important cities.

The Akademi does not have any 
Sole Agent or other stockist, and 
handles all orders itself.

Sangeet Katak Akademi

Sales arrangements exist in the 
Sales Depots of the Ministry of Edu
cation and Social Welfare and in the 
Akademi's Office A reputed book
seller (Munshiram Manohar Lai, 
New Delhi) has also been appointed 
on a commission basis for selling some 
of the major publications.

Buffer Stock of Foodgrains

801. SIIRIMATI ROZA DESH- 
PANDE-

SHRIMATI PARVATHI 
KRISHNAN:

Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to 
state:

(a) whether Government have rea
ched its target of foodgrain buffer 
stock; and
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(b) if  so, the ^tamtam foodgrataa 
held by Govertmient?

TfflB MINISTER OF STATE IN 
a m  MINISTRY OF AGRICULTURE 
AND IRRIGATION (SHRI ANNA- 
SAHEB P. SHINDE): (e) and (b).
Government bad decided to build up 
a buffer stock of 7 million tonnes of 
foodgrains dunnf the Fourth Five 
Year Plan. However, a Technical 
Group has been set up by the Gov
ernment, which is, inter alia examin
ing the size of the buffer stock of 
foodgrains that should now be created 
in the country, having regard to the 
production trends and increase in 
population and other relevant fac
tors. A decision on the sue of the 
buffer stock to be built up will be 
taken by the Government on receipt 
of the recommendations of the Tech
nical Group

The total stock of foodgrains (both 
buffer and operational) held by Gov
ernment (both Centre and State) at 
the end of June, 1976 was about 17 
million tonnes.

Kalammawadl Dan Project

802. SHRI ANNASAHEB GOT- 
KHINDE: Will the Minister of
AGRICULTURE AND IRRIGATION 
be pleased to state*

(a) whether Dudhaganga Project, 
commonly known in Southern Maha
rashtra ae Kalammawadi Dam Project, 
is going to be a joint project between 
the States of Maharashtra and Kar
nataka;

(b) if so, whether the points regard
ing the requirements of the project 
in thousand million cubic feet, the 
likely changes m the canal alignment; 
the particulars of the crops for which 
the water may be used and sharing 
of the estimated expenditure have 
been discussed by both the Chief 
Ministers;

<c) if »o, the particulars o t agree- 
ment reached; ana

(d) whether the project hM been 
cleared after the award of tfap Krishna 
Watfer Dispute Tribunal?

THE DEPUTY MINISTER £ 
MINISTRY OF AGRICULTURE AMD 
IRRIGATION (SHRI KEDAR NATH 
SINGH): (a) Yes, Sir.

(b) The Government of Maharash
tra have intimated that the matter 
has not L#»en discussed by the two 
Chief Ministers;

(c) Does not arise.

(d) The project report modified 
in the light of the award of the 
Krishna Water Dispute Tribunal is 
awaited.

Leas of Agricultural Production due
to Failure of Monsoon in Kerala

803 SHRI VAYALAR RAVI: Will 
the Minister of AGRICULTURE AND 
IRRIGATION be pleased to state:

(a) the total estimated loss in the 
agricultural production of Kerala due 
to the failure of Monsoon this year; 
and

(b) steps taken to give relief to the 
affected farmers and measures taken 
by the Central Government to help the 
State to tide over the difficulties?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI PRABHUDAS 
PATEL): (a) No specific report about 
loss to agricultural production due to 
failure of monsoon has been received 
from the State Government.

(b) Does not arise.
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Bttti QonwHnttt1 Jsefctar Suggestkm 
en. New Systam Of Education

60*. SHRI EflNEN BHATTACHAR- 
YYA: Will the Minister of EDUCA
TION,. SOCIAL WELFARE AND 
CULTURE be pleased to state:

(a) whether many State Govern
ments have advised the Board of 
Secondary Education of their States to 
introduce a change-over to tenth class' 
system instead of 1 1th Class in Secon
dary Education;

(b) if so, the name of the States 
where these changes have taken place 
and whether any suggestion in the 
matter was sought from the Centre; 
and

(c) on what basis the new system 
of education was recommended?

THE DEPUTY MINISTER IN THE 
MINISTRY OP EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE (SHRI 
D. P. YADAV): (a) to (c). The ques
tion of introducing the new pattern 
of education 10 t 24 3 has been under 
consideration of the State Govern
ments. The present position in re
gard to its introduction is given in 
the statement attached.

Recently a Framework for the 10- 
year School Curriculum was pre
pared by the National Council of 
Educational Research and Training 
and approve^ at the National Confer
ence of Educationists, with represen
tatives from all state governments. 
This Framework has been made 
available to all State Governments 
for adoption.

On the recommendation of the 
Kothari Commission (1964—C6) the 
Government of India adopted the 
National Policy of Education in 1968 
which proposed a broadly uniform 
educational structure in the country 
with the ultimate objective of adopt
ing the 10 i 2 1 3 pattern. The Cen
tral Advisory Board of Education has 
also recommended that the new pat

tern should be introduced through
out the country by the end of the 
Fifth Fiva Year Plan period.

Statement

The following States/Union Terri
tories have already adopted the new 
pattern of education:—

(1) Andhra Pradesh
(2) Assam
(3 ) Binar
( 4 )  Gujarat
(5) Jammu & Kashmir
(6) Karnataka
(7) Kerala
(8) Maharashtra
(9) Sikkim

( 10) Tripura
( 11) Uttar Pradesh
(12) West Bengal
(13) A. & N. Islands
( 1 4 )  Arunachal Pradesh
( 15) Chandigarh
(16) Dadar & Nagar Haveli
( 17) D*lni
(18) Goa, Daman & Diu
(19) Lakshadweep

The following states propose to 
adopt the new pattern from 1977-78/ 
1978-79: —

(1) Haryana
(2) Himachal Pradesh
(3) Manipur
(4) Nagaland
(5) Tamil Nadu
(6) Rajasthan
(7) Ori«sa
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The matter is under consideration 
in the fallowing States/Union Tenri- 
torties:—

(1) Madhya Pradesh
(2) Meghalaya
(3) Punjab
(4) Mizoram
(5) Pondicherry

Agreement on Snbarnarekha Project

nos SHRI SHYAM SUNDER MO- 
HAPATRA Win the Minister of 
AGRICULTURE AND IRRIGATION 
be pleased to state

(a) whether work on Subarnarekha 
Project has started, whether both the 
States of West Bengal and Orissa have 
signed the agreement, if not, what are 
the difficulties on the way, and

(b) whether the drainage in the 
lower basin of the river has started, 
whether the straight-cut to the sea 
has been approved

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI KEDAR NATH 
SINGH) (a) The work On the Sub- 
arnarekha multi-purpose project has 
not yet Parted The States of Bihar 
Orissa and West Bengal are con
cerned w th the development of 
Subarmrekha water An agreement 
has since Leen reached between Bihar 
and Orissa The Government of 
Orissa and West Bengal have been 
requested to arrive at an agreement

(b) The State Governments of 
Orissa have reported that they are 
investigating two drainage schemes 
namely Knaljori and Chitai in the 
lower 11 df'hcs of Subarnarekha 
They h n e also stated that two pro
posals for straight cut to the sea 
namely Batagaon and Matikancha are 
under investigation at present Model 
studies of the pioposals for sea cut 
are also reposed to be earned out 
before a decision to start the work is 
taken

Reqnfaremmt K  Teacher, Am  to Nov
gyrtea iorw cattM

806 SHRI SHYAM SUNDER 
MOHAPATRA. Witt the Mfaugto* of 
EDUCATION, SOCIAL WELFARE 
AMI# CULTURE tie to ftate
how many mote teacher* win be 
needed. f°r vocational training in 
India due to this new 10+4+3 system 
of education and whether it will give 
rise to retrenchment of some teachers7

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OP CULTURE (SHRI 
D P YADAV) Education being a 
State subject, the requirements of 
teachers will be assessed by the State 
Governments Vocational courses to 
be undertaken will be determined 
after completion of surveys at the 
district le\ els which have already 
been undertaken b> some States The 
requirement of staff can be decided 
onlv after the courses of vocational 
study are finalised The National 
Council of Educational Research and 
Training K heipmg the States m the 
conduct of survejs, preparation of 
curriculum and sjllabus for voca
tional courses training of teachers 
of vocational conses The implemen
tation of the rew pattern of educa
tion is not likely to give rise to re- 
tienchment of teachers

Female Education

807 SHRI SHYAM SUNDER 
MOHAPATRA Will the Minister of 
EDUCATION, SOCIAL WELFARE 
AND CULTURE be pleased to state 
the target of female education in 
India in the Fifth Plan period*



201 Written Answer* SRAVANA 25, 1898 (SAKA) Written Answers 202

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE (SHRI

Classes/Agr-group

I—V/6-i i 
VI—VIII/n-14 
IX—XI-XII/I4-17 .

Adult Literacy Drive in Fifth Plan 
Period

808. SIIRI SHYAM SUNDER 
MOHAPATRA: Will the Minister ot 
EDUCATION, SOCIAL WELFARE 
AND CULTURE be pleased to state:

. (a) whether any crash programme 
is envisaged for adult literacy drive 
in the Fifth Plan Period; and

(b) whether there is any foreign 
contribution for campaign on literacy?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE (SHRI 
D. P. YADAV)- (a) The Fifth Plan 
strategy envisaged laige .scale pro
grammes of adult education including 
functional literacy lmkjng them with 
social and economic developmental 
programmes. Major progiammes, are 
as follow?.

(i) Non-Formal Education for 
the age-group 15—25.

(ii) Farmers Functional Literacy 
Project foi lllitrate farmers;

(iii) Functional Literacy for 
Women;

(iv) Non-Formal Education for 
Urban Workers;

D. P. YADAV): Ip the draft Fifth 
Five Year Plan, the targets of enrol
ment of girls at the school stage have 
been indicated as under:—

Percentage coverage 
in the corresponding 
age-group by 1978-79

82

33
15

(v) Assistance to Voluntary Or
ganisations working in the 
field cf adult education; and

(vi) Production of literature for 
neo-literates.

(b) No foreign contribution has 
been received for any of the above 
programmes except an assistance of 
58,500 (equivalent Rs. 70,960) re
ceived from UNESCO for a project 
of preparation of problem oriented 
learning material (proto-type) for 
specific learner groups for Non- 
Formal Education
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Land allotted to Cooperative Housing 
Societies by DDA

813. SHRI ISIIAQUE SAMBHALI: 
Will the Minister of WORKS , AND 
HOUSING be pleased to state:

(a) the number of Cooperative 
Housing Societies which have been 
allotted land and given possession 
thereof by D.D.A.;

(b) the number of Societies which
have made the full payment but have 
not been given the possession of land 
as yet; . (

(c) the time by which possession 
will be given to these Societies; and

(d) when land will be allotted to 
remaining Societies who have not 
been offered land as yet?

THE MINISTER OF WORKS AND 
HOUSING AND PARLIAMENTARY 
AFFAIRS (SHRI K. RAGHU RA- 
MAIAH): (a) Cooperative House
Building Societies are allotted land 
only by Delhi Administration. So far 
93 such have been allotted land.

(2) 2 Cooperative House Building 
Societies have made payment but hare 
not been allotted land.

(c) The question of allotment of 
land to these 2 societies has not yet 
been decided.

(d) There is no proposal at the 
moment.

Denial of readmlaskm to failed 
students la Delhi Schools

814. SHRI G. P. YADAV: Will the 
Minister of EDUCATION, SOCIAL 
WELFARE AND CULTURE be 
leased to state:

(a) whether readmission is being 
denied to students in Delhi Schools 
who have failed in Higher Secondary 
examination held in March-April, 
1976; and

(b) whether any directive 
been issued by Education Depart
ment in this regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WEI FARE AND IN THE 
DEPARTMENT OF CULTURE (SHRI 
D. P. YADAV): (a) and (b). Accord
ing to the Delhi School Education 
Rules, 1972, ‘A student who fail at 
any public examination shall not, on 
that account, be refused re-admission 
in the school or class by the school 
from which he had appeared at such 
examination.” In view of this, the 
question of issuing any directive or 
instructions denying admission to 
failed students does not arise. There 
may be some instances where a stu
dent having failed in a particular 
school wanted re-admission in a 
different school and was denied ad
mission due to other limitations.

Loan to Cooperative Group Housing 
Societies in Delhi

815. SHRI ISHAQUE SAMBHALI: 
WiU the Minister of WORKS AND 
HOUSING be pleased to state:

(a) the total amount of loan re. 
quiroments by the Cooperative Group 
Housing Societies in Delhi;
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<b) the money that has been ear
marked or provided for giving loan to 
these societies by the HUOCO, L.I.C. 
and Delhi Cooperative Finance Society 
Ltd. during the current financial year 
and the rate oi interest at which loan 
will be available; and

(c) the reasons for which the Delhi 
Administration doeg not &ve 1°®» to 
these Societies while individuals can 
get loan from it for construction of 
houses?

THE MINISTER OF WORKS AND 
HOUSING AND PARLIAMENTARY 
AFFAIRS (SHRI K. RAGHU RAMAI- 
AH): (a) No such survey has been 
made.

(b) No separate amount is set aside 
for giving loan by HUDCO, UC. Indi
viduals schemes are received and are 
considered on merits.

(c) Loans given to individuals are 
under specific Social Housing Schemes 
like MIG and LIG housing schemes. 
Group Housing Scheme does not fall 
under any category of such schemes.

Excise Rebate on Sugar

816 SHRI D D. DESAI: Will the
Minister of AGRICULTURE AND 
IRRIGATION be pleased to state

(a) whether there is a proposal to 
revive excise rebate on sugar in 1976-
77 season;

(b) whether benefits of this rebate 
will be passed on to the sugarcane 
growers; and

(c) if so, the main features thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHR SHAHNAWAZ 
KHAN): (a) to (t). The various as
pects of sugar policy for 1976-77 sea

son, including the need for excise re
bates, are in preliminary stages of 
consideration and it is not possible to 
say anything more at tM» stage.

Effect of Delay la Monsoon on Kharif 
Crop

817. SHfcl D. D. DESAI- Will the 
Minister of AGRICULTURE AND 
IRRIGATION be pleased to state:

(a) whether monsoon delay this 
year has affected crop prospects for 
kharif season; and

(b) if so, the State-wise position 
thereof’

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI PRABHUDAS 
PATEL), (a) and (b). As per the 
available information, monsoon delay 
this year is not expected to have affect
ed general crop prospects for kharif 
season although paddy ~rop is reported 
to have been affected to some extent, 
m parts of Kerala and Karnataki

Loss to Cumin Crop in Gujarat

818 SHRI W. D DESAI Will the 
Minister of AGRICULTURE AND 
IRRIGATION be pleased to state

(a) whether there have been re
ports of cumin crop m Gujarat being 
affected by pe&ts;

(b) if so, whether any research is 
being done on these diseases; and

(c) whether Gujaiat Government 
has taken any steps to prevent the 
spread of this disease?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI SHAHNAWAZ 
KHAN): (a) Yes, Sir, according to the 
State Department of Agriculture, about 
70 per cent of the cumin crop In North



a99  Written Artsteer* SRAVANA 25, 
Gujarat w u  damaged by a disease 
called "cumin blight” The seventy of 
the rittffenn it attributed to the untime
ly ratas and cloudy weather during 
January, 1970.

(b) Yts, Sir, the Gujarat Agricul
tural University is seized of the pro
blem and has taken up investigations

(c) Yes, Sir, the State Department 
of Agriculture had issued warnings end 
guidance to the farmers for preventive 
measures through the press and radio 
and also arranged demonstrations for 
preventive measure against the dis- 
sase

Irrigation Facilities for Chakra River 
Valley in Karnataka

819. SHRI P R SHENOY Will the 
Minister of AGRICULTURE AND 
IRRIGATION be pleased to stale

(a) whether Chakra river is being 
diverted from South Komona District 
in Karnataka under Kundremuk Iron 
Ore Project and if so, when,

(b) whether about 5000 acrcs of 
land m South Komona District will be 
left without any lrngation facilitv, and

(c) arrangements made foi provid
ing irrigation facilities to the people 
of Chakra river Valley’

THE DEPUTY MINISUR IN HIE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI KEDAR NATH 
SINGH) (a) to (c) The C h ikra 
hydro-electric scheme envisage;, diver. 
bion of waters from the Chakra river 
basin to augment the eneig/  potential 
under Sharavathi Hydel Project It 
provides for construction of two dams, 
one on the Chakra river and the other 
on the river Savehaklu, a tributary of 
Chakra and water conductor system 
The scheme envisages supply of power 
to K u d r e m u k h  Iron Ore Project Work 
on the projeet has been commenced
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There is no reference to irrigation 

development in the Chakra river basin 
m the report on the Chakra Hydro
electric Scheme nor any report for 
major/medium scheme m the Chakra 
basin has been received from the State 
Government

Work on the Rajasthan Canal

821 SHRI P R SHENOY Will the 
Minister of AGRICULTURE AND 
IRRIGATION be pleased to refer to 
the reply given to Unstarred Question 
No 745 on the 19th January, 1976 re
garding work on the Rajasthan Canal 
and state

(a) the length of the proposed 
Rajasthan main canal completed so 
far,

(b) the length of its branches and 
its tributaries and length completed 
up till now,

(c) the main items of works pend
ing construction so far and when they 
are likely to be completed, and

(d) the total benefit that the Canal 
will bring to the country on its com
pletion’

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI KEDAR NATH 
SINGH) (a) ihe entire length o£
Rajasthan Mam Canal of about 400 
Kms including about 204 Kms of 
feeder canal envisaged under Stage I 
has been completed

(b) and (c) The tot.il lc iigth of 
branches and distributaries m Stage I 
is about 3000 Kms The lenghts com
pleted up till now are

Lined . . . 1 47i Kms.

Unlincd . . 854 Kms.

T ota l 2,325 Km*-
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The mam items 61 work pending 
construction are the balance works of 
Stage I and the works on Stage'll of 
the Rajasthan Canal Project compris
ing of 256 Kms.' of main canal and 
3,800 Kms of branches and distribu
taries. r. y,'

It is expected that Stage I of the 
Project would be substantially com
pleted by 1976-77 except for lining of 
distribution system which would con
tinue for the next three years. The 
schedule for completion of Stage II, 
construction of which is now in pro
gress, is yet to be drawn up by the 
State Government. The Project is 
likely to be completed in the Sixth 
Plan subject to availability of funds.

(d) On full development, the Rajas
than Canal Project (Stage I and II) 
envisages irrigation in an area of about 
1254 thousand hectares annually.

Agro.Industrlal National Grid

822. SHRI JAGANNATH MISHRA: 
Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to state.

(a) whether the need for setting up 
of Agro.Industrial National grid has 
been advocated by ICAR; and

(b) if so, the facts thereof and Gov
ernment’s reaction thereto?

THE MINISTER OP STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI SHAHNAWAZ 
KHAN); (a) and (b). The concept of 
Agro-Industrial complexes has been 
initiated by the Ministry of Agricul
ture and Irrigation to link production 
with processing and marketing m an 
integrated manner. A scheme for set
ting-up Agro-Industrial Complexes 
with collaboration from Bulgaria has 
been prepared by the Department of 
Food in Bihar and Karnataka. The 
ICJV.R. has sanctioned Rs. 11,73,000/- 
for b period of three years commenc
ing from 1st July, 1976, for testing 
different varieties of vegetables fruits 
and other crops in the Project areas

fix the two States, as well as for ted* 
ing out the possibility of tpfrtteation 
of Scientific Technology la the flfW, 
for production, processing, marketing 
and export. The detailed project is 
under consideration of th0 Planning 
Commission.

Central aid for Seed Cerpemtkm In 
Bihar

823. SHRI JAGANNATH MISHRA: 
Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased *o state:

(a) whether Bihar Government has 
requested for assistance in setting up 
Seeds Corporation in the State; and

(b) if so, the decision of the Gov
ernment thereon}

THE DEPUTY MINISTER IN THE 
MINISTRY OP AGRICULTURE AND 
IRRIGATION (SHRI PRABHUDAS 
PATEL): (a) Yes, Sir The Govern
ment of Bihar has recently furnished 
a copy of the Project Report for set
ting up of State Seed Corporation.

(b) The Government of India is exa
mining this project Report and will 
take a decision after the examination 
is completed.

Cooo-nut Board

824. SHRI C. K CHANDRAPPAN: 
WiU the Minister of AGRICULTURE 
AND IRRIGATION be pleased to state;

(a) whether Government have de
cided to set up Coco-nut Board; and

(b) if so, the facts thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OP AGRICULTURE AND 
IRRIGATION (SHRI PRABHUDAS 
PATEL): (a) and (b). A proposal to 
set up a Coconut Board is ocing exa
mined by the Government in consul, 
tation with the Coconut growing 
States. No final decision has, how
ever, yet been taken.
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Pregre* of Infection

825. S«T»T NAVAL. KISHORE 
SINHA Will the Minister of AGRI
CULTURE AND IRRIGATION be 
pleased to state.

(a) the progress of irrigation dur
ing the year 1976-77 method-wise in 
the context of 20-point programme; 
and

(to) the target for remaining years 
of Fifth Five Year Plan?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI KEDER NATH 
SINGH): (a) and (b) Under the
20-Pomt Economic Programme, addi
tional Irrigation of 5 million ha is - 
envisaged from major and medium 
schemes during the last 4 years’ of the 
Fifth Plan t e 1975-70 to 1978-79

Potential of 105 million ha was 
created during 1975-76 It is en\isag- 
ed to create potential of 1 20 m ha 
during 1976-77 and the lemaming 
potential m the last 2 years of the Fifth 
Plan.

Defects in Group Housing Coopera
tive Societies

826 SHRI K M ‘ MADHUKAR ’ 
Will the Minister of WOPKS AND 
HOUSING be pleased to state

(a) the reasons due to which land it> 
not being allotted by the DDA to Co
operative Societies on plot houbing 
basis while large numbei of pl°t9 
have been allotted by it to mdividu- 
also through draw of lots,

(b) what are the various de'ect* m 
the present cooperative gioup hous
ing scheme which have been brought 
to the notice of the Governm ent by 
the United Association of Group 
Housing Cooperative Societies ana 
other agencies, and

(c) what steps have been taken to 
remove these defects?

THE MINISTER OF WORKS AND 
HOUSING AND PARLIAMENTARY 
AFFAIRS CSHRI K RAGHU RAMAI- 
AH) (a) There is acute shortage of 
land, therefore, it was decided to 
allot land to Cooperative Group 3rous
ing Societies only.

(b) The United Association of Group 
Housing Societies have represented 
that land should be given on cheaper 
rates near the place jf duty cf its 
members, that normal ground rent 
should be charged and the societies 
should be allowed to cover more area 
and loan should be given to the socie
ties for constructing houses at cheaper 
rates

(c) No final decision h-js been taken

Filling of Fake Return by Land 
Owners in Union Territory

827 SHRI K M ‘ MADHUKAR 
Will the Minister of AGRICULTURE 
AND IRRIGATION be oleased to state.

(a) whether the attention of the 
Government has been drawn to the 
fact that some land owners have sub
mitted and are submitting false re
turns for not surrendering their sur
plus land under the Land Ceiling Act 
m Delhi and o+her Union Territories,

(b) if so, how many such cases 
have been detected in Delhi and m 
other Union Territories,

(c) the steps taken against defaul
ters, and

(d) how many such persons have 
been detained under DIR, MISA and 
such other laws in this regard’

THE DEPUTY MINISTER IN rHE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI PRABHUDAS 
PATEL) (a) to (d) No such cose 
has been reported m 4he Union Terri
tory of Delhi. No report has been 
received from the other Union Terri
tories, namely, Pondicherry and Dadrs 
and Nagar Haveli where land ceilma 
laws are being implemented.
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828. SHRI K. M. “MADHUKAR” : 
Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to 
state:

(a) whether he hag written letters 
to the Chief Ministers for the deter
mined bid to halt the alarming rise in 
food prices over the past some 
months;

(b) if so, the gist of the said letter 
and the reaction of the State Govern
ments; and

(c) how many hoarders, black 
marketeers have been arrested in the 
Union Territories and in various 
parts of the country after the issue of 
the said letters?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI ANNASAHEB P. 
SHINDE): (a) Yes, Sir.

Cb) The State Governm ents w ere 
requested to take necessary steps to 
a tte s t the rising trend in prices of 
food articles. They were also re
quested to intensify under M ISA, 
D IR s and the Essential Commodities 
A ct the steps against the hoarders, 
profiteers and those indulging in mal
practices. It was also suggested that 
a review  of the working of the public 
distribution system should be under
taken to see to what extent it reeded 
to be reactivised. It has also oeen 
suggested that Cooperatives which 
might be holding stocks of cereals cind 
pulses should be persuaded to sell the 
stocks at reasonable prices covering 
only their cost price and over-hea'ls
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Territories have reported that they 
have intensified the campaign 
them.

Written Aruioerg 2X6

Improvement of Football fame stand- 
dard

829. SHRI PRIYA RANJAN DAS 
MUNSI; Will the Minister of EDUCA
TION, SOCIAL WELFARE AND CUL
TURE be pleased to state:

(a) whether there is any compre
hensive proposal to improve the Foot
ball game standard of our country by 
forming a separate committee by the 
Government; and

(b) if so, the salient features there* 
of?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE (SHRI 
ARVIND NETAM); (a) Steps neces
sary for the promotion and de\elop- 
ment of Football in India were recent
ly considered by a Committee under 
the Chairmanship of the President, 
All India Council of Sports The re
commendations of the Committee have 
been endorsed to the All Indu Football 
Federation, the Indian Olympic Asso
ciation and Netaji Subhas National 
Institute of Sports, Patiala for neces
sary action towards implementation

(b) A  statement is laid on the Table 
o f th e House. [Placed in Library. 

See No L T -11115/76]

Protect Tiger and increase in other 
animal population

AUGUST 16, 1976

The State Governm ents have inti- 830. SHRI RAJDEO SINGH: W ill
m ated that they have sufficient slocks the M inister of AG R ICU LTU R E AND
of foodgrains and are confident of hold- IRRIGATION  be pleased to state:
ing the price line It has also been
stated that steps against hoarders, whether since the launching of
black-marketeers and other unscrupul. “Project Tiger’' not only has the •
ous persons have been intensified. tiger population increased but It

indirectly helped other animals too
(c) Action against hoarders, black. including the endangered one* to

marketeers etc. is a continuous pro. multiply in th^ nine tiger reserves
cess and most of States and Union of the country; and



(b) il so, in what way it has helped 
to multiply other animals and reptiles?

Ttffi DEPUTY MINISTER IN THE
MINISTRY o f  a g r ic u l t u r e  an d  
IRRIGATION (SHRI PRABHUDAS 
PATEL) (a) Yes

(b) The philosophy of the Project 
Tigfcr is total environment conserva
tion Implementation of this philoso- 
iAjr has helped to rehabilitate the habi 
tat of the wildlife. There are positive 
indications that not only the popula- 
tioh of the tiger has increased but also 
the endangered species like Swap deer 
in Kanha, the Rhinoceros, the Golden 
langur, the Caped langur and the 
Mgmy hog, the clouded leopard in 
m tias and the Crocodile and chin- 
kara in Ranthambhor, Ghanyal and 
crocodile in Corbett Park and other 
reptiles like Pythons, monitor, lizards 
etc have received protection in all the 
tiger reserves Their population is 
algo showing an increase

Incentive to Writers for writing 
Books

831 SHRI RAJDEO SINGH WiU 
the Minister of EDUCATION SOCIAL 
WELFARE AND CULTURE' be pleased 
to state

(a) whether the Chairman UNESCO 
International Book Cofnmittee, Dr 
Stgfred Taubert expressed the view 
that book production in India 1* 
absolutely first cla^s from the point 
of view of international standard,

(b) whether he had commented on 
the Indian book industry that the 
number of titles had grown immense
ly in the past few years and the qua
lity and content were also very high

(c )  whether Central Government 
offer incentive to writers o' repute 
for writing books on different subjects
and

(d) if so, the facts thereof’

th e  d e pu ty  m in ister  in  t h e
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE CSHRI 
D. P. YADAV): (a) and (b) The 
News Bulletin of the Federation of 
Indian Publishers reported that Dr 
Sigtred Taubert, who attended as a 
special invitee the Annual Conference 
of the Federation held on 26-5-76, “ap
preciated the Indian publishing which 
had been making rapid progress in the 
recent past”

(c) and (d) The Government is 
operating through various agencies 
several schemes to encourage Indian 
authorship e g , UGC Fellowships to 
academics for preparing manuscripts 
of University level books in different 
disciplines, the scheme of the National 
Book Trust for subsidising University 
level books m English, national awards 
to authors for writing origins1 stand
ard University level books, Sahitya 
Akademi awards for outstanding books 
of literary merit award of prizes to 
Hindi writers from non-Hmdi speak' 
mg States national pme competition 
of books/manuscript? for neo-literatea 
elc

Aid from U N D P for development 
of Fishery

832 SHRI RAJDEO SINGH Will 
the Minister of AGRICULTURE AND 
IRRIGATION be pleased to state

(a) ■whether India will receive an 
additional assistance of £24,78,800 
from the United Nation’s Development 
programme (UNDP) for the second 
phase of fisheries exploration and de
velopment on the South-West coast,

(b) if so, whether this assistance of 
Rs 2 crores is very small sum as 
compared to the sum of Rs 160 crores 
allotted during the current Five Year 
Plan,

(c) whether UNDP contributed in 
the 1st phase; and
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(d) wbewer it to* given some sur
vey research vessels?

THE DEPUTY MINISTER IN THR 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI PRABHUDAS 
PATEL): (a) Hie UNDP assistance 
for the second phase of the "Pfclagic 
Fishery Investigation on the South 
West. Coast” would be $24,78,800.

(b) The entire 5th Plan outlay for 
Fisheries Sector is about Rs 160 crores. 
Perhaps a more apt eomparision would 
be the relative contributions of the 
Government of India and the UNDP 
tor the saqie Project, where the Gov
ernment of IAdia’s contributions would 
be Be. 17,461,000.

(c) Yes, Sir.

(d) Hie UNDP has given two survey 
vessels tnz., R, V. Sardin&lla and R> V. 
Rastrellij/er:

World Bank old for integrated Cotton 
Development project

833. SHRI DHAMANKAR: Will the 
Minister of AGRICULTURE AND 
IRRIGATION be pleased to state:

(a) whether any integrated cotton 
development project is proposed to be 
commissioned, if so, when is it expec
ted to be completed;

(b) how the finance for the proposal 
are to be met and whether the World 
Bank/International Development As
sociation ig likely to provide some 
credit to the Project, if so, to what 
extent; and

(c) other facilities proposed to be 
provided under the project to the 
cotton growers and how many of them 
are expected to benefit under the in
tegrated cotton development project?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI PRABHUDAS 
PATEL): (a) Yes, Sir. The Govern
ment of India is implementing an inte

grated cotton development project with 
World Bank assistance with effect trem 
1876-77 *od the same will be osmpMsd 
by U ffell. .

(b) Of total estimated project cost 
of $36.0 million the World Bank has 
provided loan component of (18.0 mil
lion and the remaining 50 per cent Of 
the cost will be met by the Government 
of India, Indian Council o2 Agricultu
ral Research and the State Govern
ments of Haryana, Punjab and Maha
rashtra, where this pilot project i* 
being implemented.

(c) Improved production facilities 
being provided to the cotton growers 
under the project are as follows:—

(i) Supply of certified seed of Im
proved cotton varieties

(ii) Short-term credit to enable the 
cotton growers finance pack* 
age of inputs.

(ill) Training programmes to edu
cate the growers about im
proved agro-techniques.

(iv) Extensive cotton development 
service for individual fanner 
contact to increase the produc
tion.

(v) Provision of intensive risect 
and disease control service.

1,20,000 farm families are expected 
to get the benefit of above facilities 
under the integrated cotton develop
ment project

Additional storage capacity for Food
grains

834 SHRI DHAMANKAR:
SHRI BIBHUTI MISHRA:

Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to state;

(a) how much additional storage 
capacity has so far been built or ac* 
quired by the Food Corporation of
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Indie wad b y  the Central and State 
Government Warehousing Corpora
t e ^  and hew much wore is proposed 
to be acquired/hired to meet the un- 

problem of plenty created by 
tamper harvests and record procure
ment; and

(b) whether the offtake of food
grains by the State Governments has 
registered a steep fall in the recent 
months; if so, what are the reasons 
therefor and what measures are pro
posed to avert such situation?

THE MINISTER OF STATE IN '1HE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI ANNASAHEB P- 
SBINDK): (a) The additional storage 
capacity built end hired by the Food 
Corporation of India is about 7.06 mil
lion tonnes between October 1975 to 
June 1976 including the additional 
Storage capacity hired from the Central 
and State Warehousing Corporations. 
Every effort is being made by the Cor
poration to hire as much accommoda
tion as possible from private parties 
etc. Proposals are also under conside
ration for creating additional capacity 
of about 1 million tonnes each year 
during the remaining period of the 
Fifth Plan.

(b) There has been /eduction in the 
offtake of foodgrains by the Stale Gov
ernments recently. The pressure on 
the public distribution system has 
decreased with the easy availability of 
foodgrains in the open market at rea
sonable prices. It is not pi oposed to 
take any action in such a situation as 
this reduced offtake will enable the 
’Government to increase its buffer 
stock.
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Vacation of Government Quarters in 
Delhi

837. SHRI P. M. MEHTA:
SHRI Y. ESWARA REDDY: 
SHRI R. K. SINHA:

Will the Minister of WORKS AND 
HOUSING be pleased to state.

(a) the number of Government ser
vants who have been evicted from 
Government accommodation in Delhi 
tince January, 1976 &s they owned 
hcuseg in Delhi;

(b) how many of such Government 
employees have not vacated Govern
ment accommodation; and

(c) the reasons for allowing them 
to retain Government acommodation 
so long?

THE MINISTER OF WORKS AND 
HOUSING AND PARLIAMENTARY 
AFFAIRS (SHRI K. RAGHU RAMAI- 
AJi)- (a) to (c). A Government em
ployee who owns a house or part of a

nouae at the place of posttaf, U fiHjuir. 
ed to vacate Government «ccommoda- 
tlori<alk*ta4't0'KS*i;*ftt *e fcfttf tmm 
given the ofitteb'td eot>Mou» IT4* M »  
Hcettee fa* it*  f t t  GoVfcrtfloeritacewn- 
modatkn at inaurket'MIMt.7 f c  p**1**- 
ance of the above dsclHcb lM l'O ttam  
have vacated GovMfeott&t 'aMbMwd*. 
tion since January, 1976 and ! W  Offi
cers are still continuing on payment of 
licence fee at1 market Tate. Wo femplo- 
y«e has been fartfefiflfy- evicte# i»  *ur. 
suance of this decision from the Qov- 
ermrtent accommodation under fte  pro
visions of flue Public Ptenflsea (fEvic- 
tion of Unauthorised Occupants) Act, 
1971.

Non .Extot*nce of Civil AjneeMes te 
Neir Resettlement O sW ln

838. SHRI P. M. MEHTA: Will the 
Minister of WORKS AND HOUSING 
be pleased to state:

(a) how many persons have been 
evicted from unauthorised/unapprov
ed sites in Delhi during January- 
June, 1976;

(b) how many of them have been 
allotted plots/built houses;

(c) whether most of them are feel
ing great difficulty due to non-exis
tence of civil amenities at sites where 
they have been removed; and

(d) if so, what steps Government 
propose to take to redress their grie
vances?

THE MINISTER OF WORKS AND 
HOUSING AND PARLIAMENT ARY 
AFFAIRS (SHRI K. RAGHU RAMA1- 
AH) (a) About 67,000 squatter fami
lies have been shifted during the 
period.

(b) and (c) All the families found 
eligible have been given plots m new 
resettlement colonies developed by 
Delhi Development Authority which 
have been provided with a'l ba?ic faci
lities.

(d) Question does not arise.
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Completion of Kanjira Puzlia irriga
tion Project in Kerala

839, SHRI A. K. GOPALAN: Will
the Minister of AGRICULTURE AND 
IRRIGATION be pleased to state;

(a) whether the Kanjira Puzha 
Irrigation Project in Kerala began 
with Rs. 3.5 crores in 1961;

(b) how much money js needed to 
complete tfie project; and

(c) the reasons for the delay in 
completion of the Project?

THE DEPUTY MINISTER 7N TKE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI KEDAR NATH 
SINGH): (a) to (c). The Kanjira
Puzhe irrigation project was originally 
approved for an estimated cost of Rs. 
3.65 crores in March, 1964. The project 
is at present estimated to cost Rs. 13.75 
crores. T h e  expenditure incurred on 
t h e  project upto the end of March, 
1SI70 was Rs. 4.84 crores, leaving a 
balance of Rs. 8.91 crores to complete 
ihe project. The delay in the execu
tion cf the project is on account of the 
inability of the State Government to 
provide adequate funds for the project.

Estimated Cost of Pamba Irrigation 
Project, Kerala

840. SHRI A. K. GOPALAN: Will
the Minister of AGRICULTURE AND 
IRRIGATION be pleased to state:

(a) what was the estimated cost of 
Pamba Irrigation Project (Kerala) in 
1961;

(to) how many times estimated cost 
was revised and what is the present 
estimate;

(c) how much money has already 
been spsnt; and

(d) how many hectares of land are 
to be benefited when it is commis
sioned?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI KEDAR NATH 
SINGH): (a) to ^d). The Pamba Irri-

1391 LS—8.

gation Project was originally apprOveJ 
in March, 1964 for an estimated cost' 
of Rs. L.83 crores. The cost of the' 
project was subsequently revised to 
Rs. 20.16 crores in May, 1975.
The cost was indicated as * 
Rs. 22.16 crores during the Annual ' 
Plan discussions for the year 1976-77. ‘ 
An expenditure of Rs. 11 crores has 
been incurred on the project upto the 
end of March, 1976. The project on f 
completion would irrigate «in area o£,,, 
44000 hec. annually.

Agricultural University in Gujarat

841. SHRI VEKARIA: Will the Mi
nister of AGRICULTURE AND IRRI
GATION be pleased to state the fact* 
about the establishment and work
ing of the Agricultural University in 
Gujarat state?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND IRRIGATION (SHRI SHAH- 
NAWAZ KHAN); The “Gujarat Agri
cultural University” was established 
In 1972. A statement showing the 
facts about the establishment and 
working of the University is laid on 
the table of the Sabha.

Statement

The Gujarat Agricultural Univer
sity was established in February 1972 
and the State Government thereafter 
transferred teaching, research and 
extension training institutions to the 
University in June 1972. The Uni
versity started with 3 campuses at 
Junagadh, Anand and Navsari where 
the Agricultural Collleges are situated 
Anand Campus also had a veterinary 
college and a Dairy Science College.
42 research stattons and farms were 
transferred to the University. ICAR 
coordinated Research Projects have 
also been transferred to the Univer
sity. The University operates 13 Agri
cultural Schools, one Home Science 
Shool, four Gram Sevak Training 
Centres, who stockman training cen
tres, a poultry training centre and an 
Irrigation Training Centre. An Insti
tute of Extension Education at Anand 
now with the University is the regio-
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nal centre for the training of exten- 
non officers and workers. This eentre- 
oflters short-term and long-term train
ing in applied nutrition programmes 
for gram se vikas and village level 
workers, social workers of voluntary 
agencies and also training to extension 
workers in small farmers agency pro. 
gramme, etc.

The fourth Campus, which will be 
the principal campus of the Univer
sity, is being developed at Danti- 
wada. The University has proposed 
acquisition of about 1200 hectares of 
land of which about 600 hectares of 
land have already been transferred 
to the University and the rest is under 
acquisition. The projects proposed to 
be started at Dantiwada are:

1. Centre for research in arid and 
semi-arid zone problems.

2 Livestock Research Station.
S. Centre of Education and Re

search in Agriculture
4 Krishi Vigyan Kendra (Deesa)

The Master Plan for the entire area 
has been finalised and the projects 
sanctiond As Dantiwada had to be 
started fiom scratch, the entire town
ship is to be built The cost of the 
township is estimated at Rs 284 lakhs 
during the first phase Due to finan
cial constraints, the State Govern
ment could not release adequate 
funds during the last 2 years for the 
development of the Dantiwada Cam
pus However, construction of build
ings m the first phase was stalled in 
the last year and about l/3rd of the 
residential quarters will be ready by 
February 1977 The administrative 
office functioning at Ahmedabad may 
bt shifted to Dantiwada later this 
year

The land acquired by the Univer
sity has been put to use during the 
last two years for green manuring in 
the first year and for growing nucleus 
seeds

The livestock research station is 
proposed to be started in an area of

nearly 200 hectares. An area of 200 . 
hectares is set apart for arid zone re
search. 40 hectares is set apart for 
student farm and the rest will be uti* 
lized for growing nucleus seed and 
for production-cum-demonstratioo 
purposes.

A Krishi Vigyan Kendra will be 
started at Deesa where there was an 
agricultural school with an attached 
farm.

The University has switched over to 
a semester system with internal eva
luation of students. It has introduc
ed uniform syllabi in all colleges. A 
programme of faculty improvement 
has been undertaken. The syllabi are 
reviewed to make eduation more prac
tical and problem oriented It is pro
posed to strengthen the different col
leges during the 5th Plan.

Dry farming research which is very 
important for the State has been re
cently strengthened The disciplines 
of agricultural engineering and agri
cultural economics have been added 
in the dry-farming project operating 
at Rajkot Groundnut is the most 1m- 
portanl crop of Saurashtra area and 
it is proposed to establish an advanced 
centre for strengthening research in 
groundnut and other oilseeds at 
Junagadh

A farmers’ training programme has 
bepn staited at Deesa During the 
Sardar Patel Centenary year, the Uni
versity collected funds from the public 
and also with the giants received fiom 
the Saidar Centenary fund, 3 centies 
called Sardar Smriti Kendras are 
beinp started at Junagadh, Navsan 
and Anand These centres will have 
a n.useum and information centre 
and a vung foi various types of ti am
ino programme for farmers

The University has established a 
new. faculty of basic science and Hu
manities and also the Faculty of Agri
cultural Engineering and Technology 
It is proposed to have departments of 
Forestry and Fisheries as soon as re
search in forestry and fishery are
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transferred to the University by the 
State Government

The total financial assistance to be 
made available to the University in 
the State Plan is Rs 9 crores ICAR 
assistance wili be available to the 
extent of Rs 25 crores

The University, within the resources 
available, has tried to achieve inte
gration of teaching, research and ex
tension and has also strengthened and 
improved programmes in these direc
tions ,

12.90 hrs

PAPERS LAID ON THE TABLE
Notification under Tamil Nadu 

Payment o f  Salaries A ct, 195J

THE MINISTER OF WORKS AND 
HOUSING AND PARLIAMETARY 
AFFAIRS (SHRI K RAGHU RAM- 
AIAH) I beg to lay on the Tible a 
copy of Notification No GO Ms 1141 
(Hindi and Engl sh versions) published 
In Tamil Nadu Government Gazette 
dated the 3th May 1976 nuking certain 
amendment to the Tamil Nadu Legista 
lure (Free Transit by Railways.) Rules 
197*5 under sub-section (3) of section 
14 of tht Tamil Nadu Pa\mcm of 
Salaries Act 1951 read with clause (<') 
<iv) of the Proclamation c’a’ ed the 
31st January 1976 issued by tne presi
dent in relation to the StVp of Tamil 
Nadu rPIoc< d m Library jee  No L7 
11078/76]

A nnual Report o f  CtNTim Bo-vrd For 
Prevention and C ontroi or W atli 
P o li cjtion f o r  1975-76 A i  uit Report 
Accounts roa 1974-75. Presidfnt s 
A ct* under Tam il Nadu state Lrois 
la tu re  (D elegation  o f  Tow ers) A ct 
1976 and N otific  \tions under Urb\n 
Land (C eiling & R egu w iion } A ct 

1976
mHE MINISTER OF STATE IN THE 

MINISTRY OF WORKS AND HOUS 
5NG (SHRI H X L BHAGAT) 1 beB 
to lay on the Table;—

fl) A copy of the Annual Report 
(Hindi and English versions) of the 
Central Board for Prevention and 
Control of Water Pollution, for the 
year 1975-76, under sub-section (1) 
of section 39 of the Water (Preven
tion and Control of Pollution) Act, 
1974. [Placed in Library. See No 
LT-11079/76]

(2) A copy of the Audit Report 
(Hindi and English versions) on the 
accounts of the Central Board for 
Prevention and Control of Water 
Pollution for the year 1974-75. under 
sub-section (6) of section 40 of the 
Water (Prevention and Control of 
Pollution) Act. 1974 fPlaced <n 
Library. See No LT 11080/76]

(3) A copy each of the following 
Presidents Acts (Hindi and English 
versions) under sub-section (3) of 
section 3 of the Tamil Nadu Slafe 
Legislature (Delegation of Powers > 
Act, 1976 —

(I) The Madras City Municipal
Corporation Tamil Nadu 
District Municipalities and 
Tamil Nadu Panchayats 
(Amendment), Act 1976 (Pre
sidents Act No 22 of 1976) 
published in Gazette of India 
dated the 1st June 1976

(II) The Tamil Nadu Local Authori
ties Laws (Amendment) Act 
1976 (Presidents Act No 23 of 
197b) published in C wette «f 
India dated the 1st June 1976

(in; The Tamil Nadu Mutuc pal 
Councils (Appointment of 
Special Officeis) Act, 1976 
(President s Act No 28 of 
1976) published in Cazctte of 
India dated the 25th June, 
1976

(w) The Coimbatore Municipal 
Council (Appointment of 
Special Officer* Amendment 
Act, 1976 (President’s Act No 
29 of 1976) published in 
Gazette of India dated the 251b 
June, 1976 [Placed m Li

brary See No LT 11091/76]



33i  Papers Laid AUGUST 16, 1976 Papers Laid

(4) A copy each of the following 
Notifications under sub-section t3) 
of section 46 of the Urban Land 
(Ceiling and Regulation) Act, 1976 
together witn ait explanatory me
morandum:

(i) G.5.R. 493 (Hindi and English
vefsions) published In Gazette 
of India dated the 3rd April. 
1976 containing corrigendum to 
G.SJR. 85(E) dated the l?th 
February, 1976.

(ii) G.S.R. 716 (Hindi version) 
published in Gazette of India 
dated the 22nd May, 1976 
containing corrigendum to the 
Hindi version of Notification 
No. G.S.R. 83(E) dated the 17th 
February, 1976.

(iii) the Urban Land (Ceiling and 
Regulation) Amendment Rules, 
1976 (Hindi and English ver
sions) published in Notifica
tion No. G.S.R. 685, in Ga
zette of India dated the 15th 
May, 1976.

(iv) The Urban Land (Ceiling ar.d 
Regulation) Second Amend
ment Rules, 1976 (Hindi and 
English versions) published w 
Notification No. G.S.R. 718 in 
Gazette of India dated the 
22nd May, 1976.

[Placed in Library. See No LT-1108^/
76 J

Household Electhical A ppliances 
(Quality Conthol) Order, 1976

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI B.
P. MAURY A); I beg to lay on 1he 
Table a copy of the Household Electri
cal Appliances (Quality Control) Order, 
1976 (Hindi and English versions) 
published in Notification No. s. O. 388 
(E) in Gazette of India dated the :Ust 
May, 1976, under sub-section (6; of 
section 3 of the Essential Commodities 
Act, 1955

[Placed in Library. See No. LT-1108.V 
76]

F in al Report 1976 op W ak» Inquiry 
Com m xttk, Sm &mxkts, Nonjpic&rttjws, 

President’s A cts etc

THE MINISTER OF STATE IN 
THfc MINISTRY OF AGRICULTURE 
AND IRRIGATION (SHRI SHAtt- 
NAWAZ KHAN): I beg to l« y ' tin
the Table—

(1) A copy of the Final Report 1976 
of Wakf Inquiry Committee—Pacts 
I & U.

(2) A statement (Hindi «nd Er.gksb 
versions) explaining the reasons for 
not laying simultaneously the Hindi 
version of the Report.

1 Placed m Library. See No. LT-11084/ 
76.]

(3) A copy each of the following 
Notifications (Hindi and English ver
sions) under sub-section (6) of section
3 of the Essential Commodities Act, 
1955 —

(i) The Sugarcane (Control)
Amendment Order. 1976, pub
lished in Notification No. 
G.S.R. 484(E). m Ga/elte Of 
India dated tht 26th July, 1976.

(ii) The Sugar iPm«* Determina
tion for 1975 7t> Production) 
Second Amendment Order, 
1976. publishcJ jn Notification 
No G S.R 748(F; in Gazette
of India dated the 3rd August, 
1976.

[Placed in Library. Sf’( No. LT-1 ’ 085/  
76.J

(4) A copy of JNotifkcUiun No. 
28943/A1/.75 1 (Hindi and English 
versions) published m Tam-1 Nadu 
Government Gazette dated the 17th 
Februaiy, 1976 making certain 
amendments to the Tamil Nadu
Sugar Dealers’ Licencing Order,
1962, under sub-section (6) of sec
tion 3 of the Essential Commodities 
Act, 1955 read with clause (c) (iv) 
of the Proclamation dated the 31st 
January, 1976 issued by the Presi
dent in relation to the State of 
Tamil Nadu.
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. (5). A statement (Hindi and EngJish 
versions) sfapwing reasons tor delay 
in laying the above Notification. 
LPlaced in Library. See No. LT- 
11086/78],

*(6) Hindi version ot the statement 
showing reasons lor delay in laying 
the Bombay Tenancy and Agricul
tural Lands (Gujarat First Amend
ment) Rules, 1976 published in Noti

fication No. GHM/76/75/M/TNC/ 
1075/134879-J in Gujarat Govern

ment Gazette dated the 25th March, 
1976. [Placed in Library. See No. 
LT-11087/76].

*(7) Hindi version of the Explana
tory Note about the Bombay Tenancy 
and Agricultural Lands (Gujarat 
First Amendment) Rules, 197G. 
[Placed in Library. See No. LT- 
11088/76].

(8) A statement (Hindi version) ex
plaining the reasons for not laying 
the Hindi version of the Bombay 
Tenancy and Agricultural Lands 
Gujarat (First Amendment) Rules, 
1976, [Placed in Library. See No. 
LT-11089/76],

(9) A copy each 0* the following 
President’s Acts (Hindi and English 
versions) under sub-section i3) of 
section 3 of the Tamil Nadu Legis
lature (Delegation of Powers) Act, 
1976: —

(i) The Tamil Nadu Indebted 
Agriculturists (Temporary 
Relief) Act, 1976 (Presi
dent’s Act, No. 15 of 1976) 
published in Gazette of India 
dated the 17th April, 1976.

(ii) The Tamil Nadu Indebted 
Persons (Temporary Relief)
Act, 1976 (President’s Act 
No. 16 of 1976) published in 
Gazette of India dated ^
17th April, 1976.

(iii) The Tamil Nadu Indebted 
Agriculturists and Indebted 
Persons (Special Provisions)

Act, 1976 (President's Act 
No. 17 of 1976) published in 
Gazette of India dated the 
17th April, 1976. [Placed in 
Library. See No. LT-11090/ 
76].

(10) A corrigendum (Hindi and 
English versions) to the Annual 
Report of the Indian Council of 
Agricultural Research, for the year
1973-74. [Placed in Library. See 

No. LT-11091/76].
C entral Warehousing C orporation 
(2nd Amdt.) Rules, 1976, Food C or
porations ( Amdt.) Rules, 1976, Rxce- 
Millinc Industry (R egulation  k 

Licensing) Amdt. Rules, 1976 and 
N otifications

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI ANNASAHEB 
P. SHINDE): I beg to lay on the
Table—

(1) A copy of the Centra] Ware
housing Corporation (Second Am
endment) Rules, 1976 (Hindi and 
English versions) published in 
Notification No. G S.R. 449(E) in 
Gazette of India dated the 13th July, 
1976, under sub-section (3) of 
section 41 of the Warehousing Cor
porations Act, 1962. [Placed in 
Library. See No. LT-11092/76}.

(2) A copy of Notification No. 
G.O.Ms. No. 4 (Hindi and English 
versions) published in Tamil Nadu 
Government Gazette dated the 4th 
February, 1976 making certain 
amendment to the Tamil Nadu 
Warehousing Rules, 1953, under sub
section (4) of section 27 of the 
Tamil Nadu Warehouses Act, 1951 
read with clause (c) (iv) of the 
Proclamation dated the 31st Janu
ary, 1976, issued by the President 
in relation to the State of Tamil 
Nadu. [Placed iri Library Sec No 
LT-11093/761.

(3) A copy of the Food Corpora
tions (Amendment) Rules, 1976 
(Hindi and English versions) pub-

♦English versions w«re laid on 21-5-76.
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tiShri Annasaheb Shinde] 
liahcd in Notification No. G.S.R. 
481(E), in Gazette of India dated 
the 30th July, 1974, under .sub-sec- 
ttan (3) of section 44 ot the Food 
Corporations Act, 1964. Iplaced in 
Library. See No. LT-11094/76].

(4) A copy each of the following 
Notifications (Hindi and English 
versions) under sub-section (6) of 
section 3 of the Essential Commo
dities Act, 1955: —

(i) The Rice (Southern Zone) 
Movement Control (Amend
ment) Order, 1976, published 
in Notification No. G.S R. 
944, in Gazette of India dated 
the 26th June, 1976.

(ii) The Southern States (Regula
tion of Export of Rice) (Am
endment) Order, 1976, pub
lished in Notification No. 
G.S.R. 945, in Gazette of India 
dated the 26th June, 1976.

(iii) The Inter-Zonal Wheat and 
Wheat Products (Movement 
Control) Amendment Order, 
1976, published in Notifica
tion No. G.S R. 946, in Gazette 
of India dated the 26th June, 
1976.

(iv) The Gujarat and Dadra and 
Nagar Haveli Rice (Export) 
and Paddy (Movement Con
trol) Amendment Order, 
1976, published in Notification 
No. G S. R. 987 in Gazette of 
India^ dated the 3rd July. 
197^

(v) The Delhi Roller Mills Wheat 
Products (Ex-mill and Re
tail) Price Control (Amend
ment) Order, 1976, published 
in Notification No G.S.R. 456 
(E) in Gazette of India dated 
the 15th July, 1976.

(vi) The Inter-Zonal Wheat and 
Wheat Products (Movement 
Control) Second Amendment 
Order, 1976 published in Noti
fication No G.S.R. 480(E) in 
Gazette of India dated the 
26th July, 1976.

(vii) G.S«R. 1156 published in 
Gazette of India dated the 
31st July, 1976 rewinding 
certain Orders specified in the 
Schedule. [Placed in Library. 
See No. LT-11095/76.]

(5) A copy of the Rice-Milling 
Industry (Regulation and Licensing) 
Amendment Rules, 1976 (Hindi and 
English versions) published in Noti
fication No. G.S.R. 490(E) in 
Gazette of India dated the 29th 
July, 1976, under sub-section (4) of 
section 22 of the Rice-Milling 
Industry (Regulation) Act, 1958. 
[Placed in Library. See No. LT- 
11096/76].

N otifica tion s  under E ssential Com 
m odities A ct, 1955 and A n n u a l Re
ports o f  H aryana and T am il Nadu 
A gro-Industries C orporations f o r

1974-75

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI PRABHUDAS 
PATEL): I beg to lay on the
Table—

(1) A copy each of the following 
Notifications (Hindi and English 
versions) under sub-section (6) of 
section 3 of the Essential Commo
dities Act, 1955: —

(i) The Fertiliser (Control) 
Fourth Amendment Order, 
1976, published in Notification 
No. G S.R. 345(E) in Gazette 
of India dated the 18th May, 
1976.

(ii) The Fertiliser (Movement 
Control) Third Amendment 
Order, 1976, published in Noti_ 
fication No G SR  348 (E ), in 
Gazette lof India dated the 
20th May, 1976.

(iii) The Fertiliser (Control) 
Fifth Amendment Order 1976, 
published in Notification No. 
G.S.R. 398(E), in Gazette 
of India dated the 16th June, 
1976, together with corrigen
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dum thereto published in Noti
fication No. G. & H. 1037 in 
Owette of India dated the 
17th July, 1976.

(iv) The Fertiliser (Control) Sixth 
Amendment Order, 1976, pub. 
lished hi Notification No.
G.S.R. 418(E), in Gazette 
of India, dated the 23rd June, 
1976. [Placed in Library. 
See No. LT-11097/76].

(2) A copy each of the following 
Reports (Hindi and English ver
sions) under sub-section fl) of 
section 619A 0* the Companies Act, 
1958:—

(i) Annual Report of the Haryana 
Agro-Industries Corporation 
Limited. Chandigarh, for the 
year 1974-75 along with the 
Audited Accounts and the 
comments of the Comptroller 
and Auditor General there
on. [Placed in Library. See 
No. LT-11098/76],

(ii) Annual Report of the Tamil 
Nadu Agro-Industries Corpo
ration Limited, Madras, for 
the year 1974-75 along with 
the Audited Accounts and the 
comments of the Comptroller 
and Auditor General thereon. 
[Placed in Library. Sec No. 
LT-11099/76],

A ccounts op II.T., Madras fo r  1973-74 
A nnual A cctts . o f  UGC fo r  1973-74, 
V ictoria  M em orial (Amdt.) ru les , 
1976 & Tam il Nadu Private Colleges 

(R egulations) A ct, 1976

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE (SHRI 
D. P. YADA'V): I beg to toy on the
Table:—

(1) A copy o f the Certified Ac
counts (Hindi and English versions') 
of the Indian Institute of Techno
logy Madras for the year 1973-74 
along with the Audit Report there
on, under sub-section (4) of section 
28 of the Institutes o* Technology

Act, 1961. [Placed in Library. See 
No. LT-11100/76].

(2) A copy of the Annual Ac
counts (Hindi and English versions) 
of the University Grants Coipmis- 
sion, New Delhi for the year 1973*74 
together with the Audit Report 
thereon, under sub-section (4) of 
section 10 of the University Grants 
Commission Act, 1956. [Placed in 
Library. See No. LT-11101/76].

(3; A copy of the Victoria Memo
rial (Amendment) Rules, 1976 
(Hindi and English versions) pub
lished in Notification No. G.S.R. 
797 in Gazette of India dated the 
5th June, 1976. issued under scctidn
5 of the Victoria Memorial Act, 
1903. [Placed in Library. See No. 
LT-11102/76],

(4) A copy of the Tamil Nadu 
Private Colleges (Regulation) Act, 
1976 (President’s Act No- 19 of 
1976) (Hindi and English versions) 
published in Gazette of India dated 
the 17th April, 1976 under sub-sec
tion (3) of section 3 of the Tamil 
Nadu Stale Legislature (Delegation 
of Powers) Act, 1976. [Placed in 
Library. S<*e No. LT-11103/76],

12.01 hrs.
MESSAGES FROM RAJYA SABHA

SECRETARY-GENERAL: Sir, I
have to report the following messages 
received from the Secretary-General 
of Rajya Sabha: —

(i) “In accordance with the pro
visions of rule 111 of the Rules of 
Procedure and Conduct of Business 
in the Rajya Sabha, I am directed 
t0 enclose a copy of the Factories 
(Amendment) Bill, 1976, which has 
been passed by the Rajya Sabha at 
its sitting held on the llth August, 
1976.”

(ii) ‘In accordance with the pr°* 
visions of rule 111 of the Buies of
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I Secretary-General]
Procedure and Conduct of Business 
m the Rajya Sabha, I am directed 
to enclose a copy of the Essential 
Commodities (Amendment) Bill,
1976, which has been passed by the 
Rajya Sabha at its sitting held on 
the Hth August, 1976”

1 2 1 ] hrs.
BILLS AS PASSED BY RAJYA 

SABHA
SECRETARY-GENERAL: 3ir, I

lay on the Table of the House the 
following Bills, as passed by Rajya 
Sabha:—

(1 ) The Factories (Amendment) 
Bill, 1976.

(2) The Essential Commodities 
(Amendment) Bill, 1976

12.02 bn .
CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE

r
R eported death of one hundred 

babies in tw o  Delhi Hospitals 
BECAUSE OF HOSPITAL INFECTION

SHRI M C DAGA (Pah): I cali
the attention of the Minister of Health 
and Family Planning to the following 
matter of urgent public importance 
and request that he may make a 
statement thereon-

“Reported death of one hundred 
babies in two Delhi hospitals due to 
indiscriminate use of antibiotics 
because of hospital infection ”
THE MINISTER OF HEALTH 

AND FAMILY PLANNING (DR. 
KARAN SINGH)- Government’s atten
tion has been drawn to press reports 
regarding the alleged deaths of 100 
babies in Delhi Hospitals due to hospi
tal infection Mortality among new
born infants is due to many factors 
including Diarrhoea Salmonella is 
commonly found m diarrhoea of in
fants, but SalmoneBa-Newport, which 
is a resistant variety, wms detected

for the first time in Ibti&vitti Saran 
Children’  ̂ Hoapitiftl in &&t&hber 1975. 
From then to date a total of 125 
cases of this infection amongst infants 
were detected in three hospitals, out 
of which 43 have proved fatal. This 
wos not due to indiscriminate use of 
antibiotics.

All Government hospitals in Delhi 
have adequate machinery to detect 
and deal with hospital infections, 
which can be of various types. How
ever. in view of the importance of the 
matter. Government have set up a 
Group of four experts to investigate 
this new variety of infection as well 
as other hospital infections, and sug
gest further remedial measures within 
a month. A copy of the Resolution 
containing the terms of reference and 
composition of the Expert Group is 
placed on the Table of the House.

New Delhi, the 9th August, 1976 
Resolution

Increase In the incidence of hospital 
cross infection m Delhi hospitals has 
been reported in the recent past 
Government has also learnt that 
a virulent form of infection, namely 
Salmonell'a-Newport, has been de
tected in the paediatric wards of 
some of the hospitals and this has 
also resulted in higher mortality of 
infants The problem of hospital cross 
infection was recently examined m a 
joint ICMR-WHO Workshop on “Mic
robiological Investigations 011 hospital 
Cross Infections’ he’d in January. 
1976

To determine the prevalence of in
fections in Delhi hospitals in general, 
and of the Salmonella-Newport in 
particular, the sources of such infec
tion, their spread, the measures taken 
and those required to control the spread 
ef such infection, the Government 
have decided to appoint a Group con
sisting of.—

I. Dr. L. N. Mohapatra, Professor 
of Microbiology, All India fa* 
ititute of Medical Sciences.
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2. Dr. B. R. Arora, National Insti
tute o f Communicable Dis
eases, Delhi.

3. Dr. O. P .’ Sharm a, Director
H ealth Services, Delhi.

4. Dr. Sharad Kum ar, Deputy
D irector G eneral of Health 
Services, D irectorate General 
o f H ealth Services 
Convenor

w ith  the follow ing term s of reference.

1 . to investigate the appearance
c f  Salm onella Newport in 
D elhi H ospitals its origin, the 
effect it has had in term s of 
m ortality and m orbidity and 
the measures that have been 
taken so far b y  the hospital 
authorities to check the spread 
of this infection;

2 . to assess the effectiveness of
the m achinery that exists in 
the hospitals to monitor and 
control the hospital cross in
fections, and

3. to  suggest m easures for the
detection and control o f such 
infections.

The G ioup should submit its report 
by 15th Septem ber, 1976.

C. R. KHISHNAMUllTHr 
Jt Secy to the Govt, of India

xm TO
i f  % rrr w  s w r  m r r  f  f r  

sr?7 % fa-r it?  
trh: w  wnr vt w *  %

«pV s»ra =* war g fa
-r^nrr % ?r> srcftq w >ar%  %ftr 

sr* ar-ŝ rr srwr & ^  m r  1 1

^ < i i  f v  vrsft a ft Y d w l r  I  f a  
fcir % mrr wsri'?r
f t w w  afhrnci- % »r*

1[t, JT?

$  <?p | ^  fsp f lw f im  3

1 * 1
f » r * m r  w r r  |  w k  v t f  f r e r  

&r gferr *ft <rc f%r»mr
% fia T̂TE «?fWT-r 1 %
47  W ?  ^

g t f  3f t *
w < t  m  arn’- ^ F w r  f i w n r  w  
* > 3 *  sr# «rvr *rV< $ ft»
*J 5  * i r  f? r < ? f o r r *  %  f r o m r  T « c r r  $  

«rV‘< STT̂ TffT ?r W% rR'ff *  v «fte
f*p  w w  f y w r

«rr 1

* * 5  vgtfYnpTTg'fvw StC T?

1975 *  <r$\ %#)’ frf^T wSfrr
*r, sft fo  nr ?rf Terror w
sfhRTRft- TF 'TTT W  «Tf sta *TT*
?T *j? «it QZT & fv 1975 $
n’fc .iff^r , r̂> ft: 12 0 0
w ^r, vhrr»[ vr <rm rm  *ft'< v z  *
*JT5f!T*f)‘ 1976ir WTTP?
*r yt ^  f#  v7'< Tro %o ^ 0  vnrf 
% <ft vrwnr zsrf, ^
siY r̂ft vV % fa s  ?r|f
fqpirri ^rr^sftorT 
fTnnr ^  *fe*rr ŝr=ft r̂f̂ (T «f? ftr 
s?r srpr< ^  i«r« ^  f  =̂r 

qj^rr 1
tto fco ^fo % firm* vsif,
jfqRropr if jt/ t *rf ?rV<
fn*cS«TT, 1975 % ^ frfiPT

<?*

TPfCtf % 5F?T f% *r̂
^t*rrd | 1 $  3fH*rr r̂r̂ <Tf jr
nT?T»f-JTTft? v)- sft stored | w  ^ 
srtffRiff^^^TcTrpff ifsTf?r

spt #P<3TC Sff <} yrorc
q r & f ft  ?rhr ^ I W *w*
*rr  i r  irr r r r s r  I f

Vft* f *  Vt ?T|tT w ffti
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i j j r r o  ¥T*rr] 

trw*ri*r *  vy t o r t f  * f f  
^  t  Mhc *tt<t « w « r  #  *»y

t  1 ■ <rrsr w f *b wnsr w  <r?rr 
*r# « w  f t  *  <*to tfw  
wrn? i <*v w«rr * tr  jjrcr *«*r *rc 
m rr w te  $ * ? * t  * « *  s v  ura* ^  « r t  » r *  
*ftr f o s t  »TTrrpcff »fY vtw *T*ft f t  *rf 
xftx  *  f f t  1

W W H Uj tm : *T*TT sft, WVf T O T

% tfwnr v fiw  t fv  *ra ^f=fcr 1

«ft « w r  : V t 'f i  w *  #  

^ t t  g  f v  f t t f f f c ;  w r a n r  

«r 3sr *p* tit  n r f t a  *> f ^ r

*«%  * t  f i w  ft:*i m e v ,

**ifa*wrn*rc% wr«fn § f  *fh* ^  
vr w r vn w  «rr ? q v  ^ r  »ry
tit *TT f«M Vf «?T< n^f fa<37 |

ŷfTT STV57 if H? VvTT STi^f j  
fV 5W fan^TC 1975 if #*V ?rfer 
STjffa* *  ^ f  % W?TnT5T S' iiSTfl <T$>
«ffvpfft«T % w r c  sr^ n  ^
^  f f  ̂ K'^To %o yto 5r<rf ^ *rt
* r t 5 K w * r * 5 i £ , ? f T  * \ r  %  «rr<T 

% m  sfhrrwr̂ T ftr^ fav& «r«*rf

fft r̂cr snfn | fo  «ftvrrd
«t?r srfSr «n% % ^ tr^ x  sjfrr

^  *fr c  f o - r  srvnc s n r  ^  ih - 
f fc z s p r  f v * ? r  ?

^*rr sr»n t  fa TmY *tpt 
^ r  % s f^ r^ ft  Tt srr 3 7

5pr f̂ «f?t w  f^ r ,  3f?i’ ^  r̂ **%

j t w  ^  ^ s r t  ^r^enr 5

«rj ^  t  ft? w*r % 'ttw ^  btot

f  irfhc ITW % <n* v t«  *>«

^iT^’3? «rfV «r?V fmvTQf f  1 v t  

i * n w r%  «rn^rAsirr ^ f fc r  

^  wit if w  ^rV^n t  if>*< wrz 
w r^ T R t^ n t t  f w  

% ir f o w  n  ^  JTfuT ^  sflvr.'d ^  

T^:«rr«i «Flf 5ff ^  1

^fff xto w j w  ^ ?7 r  f  fi: 
^IViTt % «iriTW f'x'n fVn »IT5rnff «r>T 
f»Tn f w  ?rt*fi % «r^r w w * *  *3r *r̂ ,
W  WiT f=?n «TC ¥l vr '<|

f  *ftX f¥ri fVrf Vn^T % §Vi | I
¥H «??q?rr5fr w wry «ft 
iftT Vf'BTf SFt 5?<ft I  ? V7i 
*WTP5rrJr «f(-^ ̂ 5>p  sr?f• < ^ i7 $ r  
^  f-i i'<fi | ? sf. r̂ Taî ri
#  f-nv< % irrc^r gH l’

^  t  1 ^ft ^  |<  f

w r  «■.-?•< ^  *;,*<<ir ?rt n^lf |  fit
STTT< fT?f»rn ^  ^ffl 5>. SlPPiIfl’ 

tr? Sffi- cpift '<f|- f t  ? 5,'^TnWi *r
!pr «rf? qit -rnft | *ft'<
9 ^  *1 ?.vf I  (

MR. SPEA K ER : Order, please. I
think the tendency in the House is 
somehow to convert the call attention 
into a debate and, unnecessary tim e 
is wasted. The rules are very clear.
I shall quote: Rule 197(2) says.

“ (2) There shall be no debate on 
such statem ent at the tim e it is 
m ade (but each m em ber in whose 
nam e the item  stands in the list o f  
business m ay, w ith  the perm ission 
of the Speaker, ask a question-----”

I w ill not confine m yself very  literally. 
Y ou  can form ulate you r questions and 
you can m ake tw o or three points but 
not put so m any questions— 1, 2, 3, 4 
and 5— and you go on fo r ten m iautes ' 
or 12 m inutes and then the M inister ’



345 Beat)) °S babies «n SRAVANA 25,1898 (SAKA) Delhi hospitals (CA) 246

takes another ten minutes and thus it 
is converted into a debate I would 
xequest the hon Members—because I 
am allowing more call attentions—to 
confine themselves to half an hour to 
the whole thing in general cases and 
in some cases which are very impor
tant the whole thing may take not 
more than 25 to 40 minutes

SHRI M C DAGA Mr Speaker 
Sir, this is the practice that generally 
in a particular call attention, m the 
House, the Minister makes a slate 
ment and then be gives replies to ques 
bons 1 shall put specific questions 
in future if you want

MR SPEAKER I have cited the 
rule That is for your guidance

DR. KARAN SINGH Sir I entirely 
agree with the hon Member when he 
says that the death oI a child is alwaj s 
more poignant and tragic even than 
perhaps the passing away of somebody 
in ripe old age because, the man m 
his ripe old age has fulfilled most of 
his points The point is this I can 
assure the hon Member that 1 m> self 
have been deep1} concerned not only 
with regard to this particular instance 
but generally with regard to uihers 
He rightly raised the question of hygi 
ene and the rate of infection in hospi 
tals m general I shall deal with them 
bnefly On salmonella, in fact there 
was a W H O and 1CMR Workshop on 
mycrobiological investigations in Noso
comial and Streptococcal Infections 
which was held in January th s >ear 
and we are following this up ery 
closely m order to see what needs to 
be done to lower the infection rate 
The reasons for these infections have 
got to be understood sometimes there 
are carriers, sometimes the mother is 
infected and sometimes there are in 
lections within the hospital itself 
Some of these children were born in 
this hospital while some of them came 
here immediately after their birth 
Some of the children were born some 
what prematurely and, as you know, 
for the child born prematurely, the 
defence mechanism is not adequately

developed and therefore the rate of 
mortality is somewhat high In any 
case, we would now set up not only 
a group to look into these but I shall 
have a series of personal meetings I 
would like to admit that the rate of 
infection in the hospitals in this coun
try is still unexceptionally high Delhi 
should be a mode) for the rest of the 
country I am not at all satisfied with 
the present rate of infections and I am 
trying to see what measures need to 
be taken These measures will include 
extending the hospitals and giving 
more and moie staff, particularly 
nursvng slaff and by providing clean 
and sterilised facilities for the children 
whenever they are bom and also of 
educating the community in general 
with regard to the health practices 
and with regard to keeping the babies 
clean, we are taking a series of meas
ures which will need to be taken

1 would only like to submit to my 
hon friend Shn Daga that there is 
no question of any complacency, or 
anybody having to be awakened 
Certainly we have been aware of this 
and we are taking the steps that are 
necessary to meet it

Nobody can assure that hospital 
infections will not take place Child 
mortality even m more advanced 
countries is an unfortunate fact of 
life All we can ensure is—as Mr 
Daga said—that due to negligence, 
lack of cleanliness or due to hygiene 
there should be no avoidable deaths

I am grateful to Mr Daga for 
having given me the opportunity to 
say on the floor of the House tha* as 
soon as the report of this high-power 
ed committee, in which high-level 
officers of my Ministry and the Delhi 
Administration are involved, is re
ceived by me I will initiate imme
diate action on whatever necessary 
steps are required to be taken to 
improve the facilities hewt
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12.15 hr*.
COMMITTEE OF PRIVILEGES 

Eightsenth Report 
SHRI N. K. P. SALVE (Betul): I 

beg to lay on the Table the Eighteen
th Report of the Committee of Privi
leges.

12.154, hr*
ELECTION TO COMMITTEES
(i) Central Advisory Board or 

Archaeology  
THE DEPUTY MINISTER IN THE 

MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): I beg to move: 

“That in pursuance of paragraph 
1 of the Government of India,
Archaeological Survey of India,
Resolution No. 31-1-76-M, dated 
the 1st May, 1976, the members of 
this House do proceed to elect in 
such manner as the Speaker may 
direct, two members from amongsl 
themselves, to serve as members of 
the Central Advisory Board of 
Archaeology, subject to the other 
provisions of the said Resolution.” 
MR. SPEAKER. The question is 

“That in pursuance of para
graph 1 of the Government of 
India, Archaeological Survey of 
Resolution No. 31/1/76-M, dated 
the 1st May, 1976, the members of 
this House do proceed to elect in
such manner as the Speaker may 
direct, two members amongst
themselves, to serve as members
of the Central Advisory Board of
Archaeology, subject to the other 
provisions of the said Resolution.” 

The motion was adopted.

(ii) Court of the U niversity of 
D elhi

SHRI D. P. YADAV: I beg to move:
“That in pursuance of sub-clause 

(xvi) of clause (1) of Statute 2 of 
the Statutes of the University of 
Delhi, the members of this House

do proceed to elect, in such *»— 
as the Speaker may direct, two 
members from amongst themselves 
to serve as members of the Court 
of the University of n»Hii The 
members so elected shall not be 
the employees of the University of 
Delhi or of a recognised College or 
Institution of that University.”
MR. SPEAKER: The question is;

“That is pursuance of sub-clause 
(xvi) of clause U) of Statute 2 of 
the Statutes of the University of 
Delhi, the members of this House 
do proceed to elect, in such man
ner, as the Speaker may direct, 
two members from amongst them
selves to serve as members of the 
Court of the University of Delhi. 
The members so elected shall not 
be the employees of the University 
of Delhi or of a recognised College 
or Institution of that University.”

The motion was adopted.

12.17 his.
SUPPLEMENTARY DEMANDS FOR 
GRANTS (TAMIL NADU), 1976-77.

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI- 
MAT1 SUSH1LA ROHATGI): Sir, I 
beg to present a statement showing 
Supplementary Demands for Grants 
in respect of the State of Tamil Nadu 
for the year 1976-77.

12.171 hrs.

SUPPLEMENTARY DEMANDS FOR 
GRANTS (PONDICHERRY), 1976-77.

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMATl 
SUSHILA ROHATGI): Sir, I beg to 
present a statement showing supple
mentary Demands for Grants in res
pect of the Union territory of Pondi
cherry for the year 1976-77.
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XKpblAN IRON AND STEEL COM
PANY (ACQUISITION OF SHARES) 

BILL*
THE MINISTER OF STEEL AND 

MINES (SHRI CHANDRAJIT 
YADAV): Sir, I beg to move for
leave to introduce a Bill to provide 
for the acquisition of certain shares 
of the Indian Iron an<J Steel Compan* 
limited* witft it hriew ta souring the 
prop* management of the affairs of 
the Company, and the continuity and 
development of the production of 
good«r which are vital to Che needs of 
the country and for matters connect
ed therewith or incidental thereto

MR> SPEAKER: The question is

“That leave be granted to mtro- 
duoe a Bill to provide for the acqu
isition of certain shares of the Indian 
Iron and Steel Company Limited 
with a view to securing the proper 
management of the affairs of the 
Company and the continuity and 
development of the production of 
goods which are vital to the needs 
of the country and for matters con
nected therewith or incidental there
to”

The motion was adopted
SHRI CHANDRAJIT YADAV Sr, I 

introduced** the Bill

12.19J tars.
STATEMENT RE. INDIAN IRON 
AND STEEL COMPANY (ACQUISI 
TlON OP SHARES) ORDINANCF, 

1976.
THE MINISTER OF STEEL AND 

MINES (SHRI CHANDRAJIT YA
DAV): Sir, I beg to lay on the Table 
an explanatory statement (Hinrli and 
English versions) giving reasons for 
immediate legislation by the Indian 
Iron and Steel Company (Acquisition 
of Shares) Ordinance, 1076

* Published in Gazette of India
dated 18-6-76.
*• Introduced with the recommends

96 (SAKA) Stat. Resl. re. ^  250
Dieapp. of MIS (Am£U<) ~ 

Ord., 1976 & Bill
12.29 hn.
STATUTORY RESOLUTION RE. DIS
APPROVAL OF THE MAINTENANCE 
OF JNTJiRNAL SECURITY (AMEND- 

‘ to*t*T) ORDINANCE. 197ft 
AND

MAINTENANCE OF INTERNAL
SECURITY (SECOND AMENDMENT) 
BILL—Qont<t.

MR SPEAKER: We take up further 
discussion of the following Resolution 
moved by Shn Somnath Chatterjee on 
the 12th August 1976, aameiy:—<

“Thifc House disapproves of the 
Maintenance of Internal Security
(Amendment) Ordinance, 1976
(Ordinance No 5 of 1976) promul
gated by the President on the 16th 
June, 1976”.

and further consideration of the fol
lowing motion moved by Shri K. 
Brahmananda Reddy on the 12th 
August, 1976, namely.—

“That the Bill further to amend 
the Maintenance of Internal Securi
ty Act, 1971, be taken into considera
tion” .
The balance time left is 1 hour and

15 minutes Let the debate go on for 
an hour I will call the Minister at 
about 2 15

THE MINISTER OF HOME AF
FAIRS (SHRI K BRAHMANANDA 
REDDY): Yes

SHRI SOMNATH CHATTERJEE 
(Burdwan) I will have to reply.

MR. SPEAKER. After that.

ir?<rra) : #  tftoTPT % tjft- 
5T?Fr qrr ft? sirr
Tsf sroftsR vr ^rnra
r̂r?iT g 1 if fairs* g? fa

jfarT s'itst
^  I ^  % 60 V d f  ?frft

^ fa "  " t *  *rf ?  1

Extraordinary. Part II, section 2, 

ion of the President.



4m  *r «rr* wrtt wr wfii* It  
w r a r *  t  * f ! fa  «wft q irtiW  f t  
falft | ifrt I* irix tfr fvifa 3 It ft 
^ r ^ p r c ? 5f r |  i h i #  « r fr « P W T  
% i w i f l r * c m n f « * r $  i f l i h f f S  «ft  
fw  wv f  *rfa **rrt hrtf»frfhiff vr 
iflr vr fad* «r?Sr t$ f i
tftar unr fircl* tfr j f t  f a n  $ i 
f a d r f t  « « r  $  « f t a  * t  f a  i f f e r r  m
f a t a  *K $  w  h r  ^r<51  f a

& * fW * r p  w r$nf, **rwnf 
vt «ro<fa firowTT fa*r n»rr |,
f i r d t f  ^  « n  »f,-*nr «p t f l t f r *  

«nft f  ** **  tfrfai v^ ir 
*tvt mranr *rr « ^
£  i *  v ?  h r  <nt? $  f a  *  f a s

V. ^ r  TT ^  I  I Jf ĵptfr
n  wri tt ^ 4 *  v r  w*rr qr,
*n w *fl v r  *ptot v  %pfK. *  

f a  w t v  T .r ff  %  « r f %  ftr ^ fT r c  
fa*rr *nr f  q-«rfa S$i *m mr $ fa  
^raff fm arflr <ft® «ft v n w
*ftap it i *rnr tppsrtf, &
farfH v t fa *  snrnc t  ^ m r
fachflr Heart wrr *% *, fa s  jttht

h i  8? i r o m r  €  fa r f o  «f*r  
T r t f w f  ^ T f f ^  Vi «ff i s p f f  v rc u ff 
*nrs Supreirft vfr  «f i *rr
fsws* t  f a t f  w fa* ^ T « 7 
%flx t f t f i f t *  s*r a*nr ar«fr $? 

f  i w  F ? r  fatf*  vrfr tfra 
*>«? ifi >15 % *rt 5f

^  fTOT | v f  *nr ^fr ^ 1  §■ 
fa  ^wt vr^- ?f)^ fa*rr |

SHRI SOMNATH CHATTERJEE 
This Bill has nothing to do with econo* 
mic offenders That Bill is coming up 
next time tomorrow or the day after 
I made It very clear in my speech that 
this Bill hits nothing to do with econo-

2 $ l 8 t* t M  rc. Ditapp- of HIS (Arndt.) 232 
O r*, 1978 k  S ill 

mic offenders, amutfters and ftmUpn 
exchange racketeers. Why does Ike 
say that I did not oppose or say any
thing about it. What Is the food of 
saying this?

: « r c « t* r *
rtar fa  <prSf#t tfft % <nrtr *|t

wrM  « * W f  t o  5> 
^ r r * P T « ^  lr
ftw r  ^ 1 v r ^  #  v fw ff  f t  fnrrrr 
%  1 t  P n j j a i t  «r^f f t  « n t  ^  1
? * t  w  J r r a ^ r t  t t f t  f  f a ^  l r  

h r  ^  $  a r t f a  T w f i f f c  * r r  « r « r r  
|«? f  f a »5 fJ tu r  w  w n r  

f a d i f i  « « f f  v r  ift w *  fjprr t  r f t r  
h r  v t  f W i t T  v t f t i w  V i  I  1 
jfi ’̂ rr « t  ^  v r r r  *Fff w fsprnf j t  wrr 
«TI *t T̂̂ nr *T|r If I l|fa!T 

%w fa  *fhrr 4 $  % «rc trwf
8? * * f t  v r t  |  ^ c T r T ^ r  j f f r  
« t t^  v fi^  v fw  *wra fr  *rf f  1 

*ra t t  3r> ^ r  ^TKar £ 
f a  h i  * f  r r ^ i f h ^  w f f * w  t c t  
^  »r| «ft ^  ,<ri t a t  *wr
I  1

«f. ^T3f q Jjqj 3f 5t tfi 
irrrar farr | 1 $  3n*?r

«F»w 5 1 arj  ̂ ?f. *. j f  t i  
f a ^ J i  f a r r  | [  1 ^ ? |T %  s r ^  &
T̂GS flsff *{ fa

Wi^^sr % farare %tn. « «  T?if^r< ^  
a rrfi «ff 1 ? f r r # f  w &

% Trnnrf $* ut vrnrTf 5? ar> *1  *sr 
fa  9<t#i *rpraT *r̂ f ft ^  *  
faw n? f  %fa*r «rw rc If
^rf *̂r vnff «rt ^ ? t  f  ?fi Trit ^

AUGUST 16, i m
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fir  wm  tai 9  a r w R *
f t a f e . t a r  qfr v t f t w  ^  |  i

f  ,*V t <rc «9 aft t o t
'*m i if fiF V  W *f ST, if 

sifflPir t jr*  «rrf« t$r® *st
j w f f o  | w r  |  tfh c  fifr tif  
^ «ff *«T *T ywifrt *?f
vtftur tfr | i r ?  If ?fr<ff 9  wrcfa 
Or wpmt t o  5 V w*fr $ 1 fsfa it 
$  *foff aft* If * s f * r  «ri?ar f  f a  afar  
W f  * # f  aft % i j # r  tfftn fr  v f  arfrrr 
f t *  v ,  * j*  JTTrar^r v r  a r s j  * n » f f  %  
*fas tpff rcfor v t  arfai fift rir % fa  

v r  w f t  I r  < n w *  f t r r  ^ r r f ^ r  a ft 

*r>r ^rr € f  tr^isT, f o n a r  a ft*  * w  *?r 
3* f a  %  «rnr S* v r a v  f  a *  %  ftrernR 

vit v p f o #  vt arnfr «frfc3r,
f a r ^ T r a  « r r * ? n f ir  €  f W f i  

* p f f i f t  f > f t  a r r f ^
wprt wraifr *rt f w w  ir>̂ rr v.1V^ fa  

m fo  xr̂ ’ c tto w a r  % f$a % fwt
wr*rfc fa*rr *r t  t  1

5j tpr fa* ̂ ffcfa  «rw a *  jRrTr 
%tt in P rfT  * r * ?  If *[*<: w  $ q* a *  
q-fvi'Tt vrsr* T&ft ^rrf^, tfiT^ua^r
Vf&tfi $  ft*  ^*To *T^o V'Zfo tto
vinĵ  T̂ flrr vrf^if 1 snv f̂ifW5r fa  
WIT" »T»io «?rfo q*f© tro ? $ r  fo r r  
«TRT, 3  iT fa  farV i TO T|
f ,  ?fi w  f a r m  $ ? r  jffrft ? w ivra- 

B̂T?fVsT f w f o  ff ar> g f a ir
*$ *-.* « w  jq  f ,  f V ^  «r?*f 

?T, «rK 2rfi vrir if?
anrff f% ^ r-n ft sr«fr̂ rr irnrpr * taw 1 
^nfV r̂ irqo vrfo  qjfo tTo ar*£ IT* 
v  *1?  *rfi' art % fcn v  vr«r j ^ p t  minx 
f w r  ^  1 v P F f a r  vfnt hTg*
$  firthr frr# f  ̂  ^  anw 
«rt®»ft<rffar *ff 1 w tv  v >  »rnr f> r r  f p  
1 *  w r  5? fVnr #f/ft ?t v^ff«T#r-rnr

vr vfrwr Ppjt Jtv  mar apwftr 
5^if *  v *  f & M  fa  annNr 

v t f w r v t t  1 #  «tfr w m si fw  
<itt &  wft v^r tW f f t  awar»  
«wrr r ^ r  f&ft «ftr w  arror i*r ^t 
wrff <rt inw r fH t ?

^  W«ff V  VW v r p  apt 

fRlfe «fl% wr WPRI WTOSIT Jf ^3ft
aft v t ^  ^rr * twt J i

SHRI S M. BANERJEE (Kanpur): 
Sir, when this Bill was first introduc
ed in this House I was one of those 
who, with my lion, friend Somnath 
Chatterjee, opposed this Bill on cer
tain grouru-K The leader of my group, 
Shri Indrajit Gupta, has made it clear 

that our stand is: not total opposition
lo this Bill. That Is why we have 
decided not to vote for or against this 
Bill. The re»«m is clear. We do not 
want the anii-social and anti-national 
elements who had been arrested 
under MISA to be released. Our main 
opposition stems from misuse of po
wer gi :en to various police officers and 
state aui’norit ei under MISA. I shall 
confine mvself to a few cases of de
fence employees who are behind the 
bars. The hon Ministei assured us 
the other day that he would consider 
those case*. I have already given 
Shri Om Mrhtaj his colleague, a total 
picture of the workers and trade 
union leaders who extended their 
who’ehea: Ifd support during the 
emergency to lh«* 20 point program
me Unfortunately even such per
sons are b< hind the bars Four emp
loyees of the Ordnance factory at Am- 
barnath near Bombay are behind the 
bars under MISA for 8-7 month. One 
of our executive committee members 
of the All India Defence Employees 
Federation, M. K. Rahut, who was 
working in Calcutta, has been put be
hind the bars because he incurred 
the displeasure of an army major and 
protested against misappropriation of
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co-operative funds by the army major 
who w rs  commanding, officer; he has 
been, put behind the bars. Nine 
months have passed and he has not 
been released. What are the charges 
against those persons? Two workers 
of the ordnance factory at Katni, B. 
P. Sharma and another are similarly 
suffering. 1 had talk with ,the Chiel 
Minister of Madhya Pradesh and he 
was surprised; he did not know any
thing about it. I referred the case to 
the Minister of Defence Production 
Shri Gadgil and he was kind enough 
to take up the matter with the state 
government. 1 hope he will also have a 
talk with the Home Ministry.

Even after this, in the clothing fac
tory at Avadi, the General Secretary 
of our union, Shri V. C. S. Nair, who 
gave unconditional support to the im
plementation of the 20 point program
me has been put behind the bar. The 
Security Officer of that particular or
dnance factory reported against him 
and he still owes his allegiance to 
the DMK and not to anybody else. In 
the Heavy Vehicles Factory at Avadi, 
two of our employees, who are among 
the best artisans, are behind the bars. 
This Housif showered praises on the 
workers of this factory for producing 
the Vijayanta Tank which made a 
grave of the Patton tanks, given to 
Pakistan by the USA. In the ordnance 
factory &? \arangaon in Maharashtra, 
the General Secretary of our union, 
Shri V. P. Sonai has been arrested 
on the 11th August under MISA. In 
the Kanpur JIT, the General Secretary 
of the Karamchari Sanght Shri R. K. 
Tiwarj ;s behind the bar.

I am prepared to sit with the Minis
ter. Let him prove that any of 
these workers whose names I have 
mentioned in this House has done any
thing which is anti-social or anti
national or is against the progressive 
policies of the Government of India, 
including the 20 point programme. The

situation is being exploited by the right 
reactionary forces and by the extre
mists. They openly say to tHese 
workers^ ‘‘Yc»u supported the 20-point 
programme and you are in jail” . They 
are the General Secretaries of our 
unions. 1 request - the minister to 
make a note of these cases. In Bihar, 
24 com udes of our party are behind 
the bars under MISA. In Korba 
mines also so many employees are 
behind the bars under MISA. After 
the emergency was clamped, did we 
not fight the sinister and right reac
tionary forces with our back to the 
wall? Did we not hold the banner 
high and made their sinister plans 
inoperative? Is this the reward you 
are giving us for that? 1 am not 
speaking now as an M.P. but as the 
President of the All India Defence 
Employees Federation, which rose to 
the occasion during every external 
aggression, whet he:- by Pakistan or by 
China. We gave unconditional support 
to the Defence Minister and the Prime 
Minister. I urge on the hon. Home 
Minister to call for the concerned 
papers and not to rely on the false and 
fabricated reports of the local ad
ministration. Let him sit with the De
fence .Minister and sort out these cases.
I will be able to prove that all the 
charges against these workers are 
fabricated or manipulated. The only 
fault of these workers is that they 
are trade union workers and they 
have worke \ for the welfare of the 
w orkers. The officers are tryihg to 
get them arreted because of the past 
enmity and hatred towards them- 
When thpre was an attack against 
the workers, they fought against it. 
Is this the i-easo^ for putting them 
behind the bar? I request the hon. mi
nister to ponder over this and not to 
give a stereotyped reply. Our wor
kers are not afraid to be behind the 
bars. But it has created an extrem e
ly difficult situation for us to work 
in those particular units when we 
find that those who supported the gov
ernment’s progressive policies qre 
put behind the bars. I have written 
to the Prime Minister. I make an aP“ 
peal to thr hon. minister and his|

f
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$oU&gttt to realise the gravity of 
the situation. Today the workers are 
jdttmtertag with anger. They know 
hot? to fight "back but We have advised 
tfeefti not to agitate on this issue. I 
am sure some day the minister will 
consider their cases sympathetically 
and they will be released.

I am really sorry to use such ex
pression. i f  I may say so, if these 
people are not released, it will hamper 
the production of these units. Of 
course, during Emergency they can
not raise their voice. If these workers 
who have supported the 20-Point 
Programme and Mrs. Gandhi’s pro
gressive policies on certain issues, are 
not released, Emergency or no Emer
gency, DIR or no DIR', MISA or no 
MISA, they will also show their 
strength. I do not want confrontation 
at this stage with the Government 
when we have to do so many things. 
So, I request the Home Minister to 
take note of this thing and give proper 
reply. I am prepare^ to accept his 
reply. Let him scrutinise all those 
cases. If even in one case it is proved 
that they nave done something anti
national or anti-Government, I am 
prepared to resign All the charge, 
are false and fabricated L.ia I wual i 
request the lion Home Minister to 
kindly givt? me a chance to prove that 
these cases are false and based on past 
prejudice. He should not go by the 
report of the ordinary Police. I know 
they are s.mp’y misusing their powers. 
Today, bureaucracy and Police autho
rities are han^ in glove with earn 
othe*\ These things are done to 
create hatred for the Prime Minister 
and her 20-Point Programme. The 
people ere scoffing and laughing 
at us and lidiculing us by saving, 
look hero you have supported the 
20-Point Programme and what is the 
net result of that. The General Sec
retary and Active workers who have 
supported the Government under the 
banner of All India Defence Employees 
Federation and fought internal and 
«t* m a l aggression, are behind the 
m i  L S - Q

bars. I have no answer to it. I be
come speechless.

We support the progressive policies 
of the Prime Minister, but, supposing, 
the Defence workers decide to fight, 
please do not misunderstand them 
because they will fight m self-defence.

SHRI VASA NT SATHE (Akola):
I rise to support tile Bill for the . 
extension of the period of MISA 
because I feci that the discipline that 
has b?en brought in the country du
ring Jast year njust continue if this 
Nation has to make progress on the 
economic front and if we are really 
to win the war against poverty be
cause democracy itself without disci
pline becomes mobocracy and 
anarchy. That is why our country 
was sliding into a period of anarchy, 
a period of lawlessness. I am sure, 
no person, who wants democracy, 
parliamentary democracy as well, to 
continue hi this country, would ever 
support a state of anarchy.

So much was said about democracy. 
Waxing eloquent some of my friends 
like Prof. Mavalankar, Shri Shamim 
and others, say that democracy is in 
danger. Of si] the things, even 
Mahatma Gandhi'.s name was invoked 
to support their argument. I would 
like to quote what Mahatma Gandhi 
said about democracy.

“True democracy is not inconsis
tent with a few persons represen
ting the spirit, the hope and aspi
rations ot those whom they claim 
to represent. The spirit of demo
cracy cannot be enforced from 
without but it has to come from 
within. The spirit of democracy 
cannot be established in the midst 
of terrorism whether governmental 
or popular... In some respect* 
popular terrorism is more antago
nistic to the growth of the de
mocratic spirit than the govern-  
mental. For the latter strengthens 
the spirit of democracy, whereas 
the former kills it
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I do hot want anybody to give 
up tau convictions or to suppress 

himself. I do not believe that a 
healthy and honest difference of 

. opinion will injure our cause. But 
opportunism, camouflage or pat- 
ched-up compromises certainly 

' will. If you must dissent, you 
should take care that your opinions 
voice your innermost convictions 
and are not merely intended a# a 
convenience party cry.

The highest form of freedom 
carries with it the greatest meas
ure of discipine and huminity Fre- 
ure of discipline and huminity Free
dom that comes from discipline 
unbridled licence is a sign of vul
garity injurious alike to self and 

one’s neighbours.

In democracy, the individual 
will is governed and limited by 
the social will which is the State, 
which is governed by j.'.d for de
mocracy. If every individual 
■takes the law into his own hands, 
there is no State, it becomes ana
rchy, i.e. absence of social law or 
State. That way lies destruction of 
liberty."
Therefore, Siri even before Inde

pendence Gandhi ji laid down the 
concept of democracy in so categori
cal a language, as I quoted just now. 
Hence all those people who think 
that . . . (Interruptions)—I have quot
ed from ‘‘Yc.jana” of 26th January 
1976. page 37. It is a quotation from 
Gandhiji—So, as far as MISA is con
cerned, what does it actually hamper? 
I am one with those persons, Sir— 
and you h&ve also stated last time 
that if there is any abuse or misuse 
by officials which, you concede, is 
likely to be there, you would person
ally look into it; and if it is brought 
to  your notice, you will see to it that 
this abuse is stopped, or that misuse 
is stopped. What is the grievance?

The gravamen of the grievance that 
has been burled or Urged here in 
this House by the Opposition..is that 
so many ofiici a Is—police officials and. 
others—are misusing the power under 
MISA. The Prime Minister the other 
day stated that she had repeatedly 
written to the Chief Ministers of the 
States that they should review these 
cases, scrutinize them carefully to see 
that in hard cases, if there are any, 
people are not detained. Nobody is 
interested in detaining people merely 
on suspicion. I can understand that 
in the earlier part of the imposition 
of MISA, there might have bean 
eases where police, probably in their 
enthusiasm, have detained certain 
persons, beinfr afraid of their activi
ties; but now, over a period of time, 
we have had enough time to scruti
nize the ro le  th a t th ese  p e o p le  have 
p la y e d , th e ir  p&st reco rd  and what 
a cts  th e y  a re  l ik e ly  to  commit or 
h a v e  co m m itted . T h e re fo r e  I would 
a lso  p lead, b e cau se  I myself know 
o f  som e in stan ce^  S ir . that some 
p o lic y  deck.ion has to b e  ta k e n  in the 
ca se  o f old  m en. I k n o w  th at old 
m en  a b o v e  70( su ffer in g  fro m  p a r a 
ly s is — just b ecau se  sonic y e a r s  back 
th e y  w e re  'm  the reco rd  oJ th e  p o lice  
as b e lo n g in g  to  ce rta in  b an n ed  o rg a 
n iz a t io n s --w e r e  t;;ken  in n ow . They 
a re  co n tin u in g  to be in. I a ’ so k n o w  
that as soon as such in stan ces w e re  
b rou gh t to -he n o tice  o f o u r C h ie f  
M in ister , h<? im m e d ia te ly  p assed  
o rd ers fo r th eir  re lease . In the 
C e n tre  ulso -the hon. M in ister m u st 
h a v e  ijiven  d irectio n * ab o u t su ch  
g e n e ra l m utter? abou t old p eop le, 
y o u n g  b o ys, som etim es stu d en ts etc., 
A s  fa r  as p ossib le , a  str ic t  s c ru tin y  
should he made and let. th ere b e  re
la x a tio n .

As the Prime Minister herself has 
said) she has taken measures to 
relax the rigours of the emergency, 
as much as she could. Probably, 
the detenus which the opposition has 
in mind are persons who are guilty



Staft. ftwtl. re> Dfeap* SRAVANA 25,1898 (SAKA) of MIS (Arndt.) 263

e4 'Jaaw othtlr oAgnoes, like; amug- 
glees and racketeers, and not the 
political detenus. What are we in
terested in? We are interested 
mainly in political detenus. If there 

*ara instances where the persons who 
are detained are not guilty of any 
subversive activities, you can bring 
them to the notice of the Home 
Minister.

SHRI SOMNATH CHATTERJEE: 
Is it a matter of dialogue between 
the Minister and the detenue?

SHRI VASANT SATHE; I am con. 
fldent that the attitude of the Gov
ernment is not to be vindictive, to 
victimise anybody. But, at the same 
time, it could not allow anybody to 
subvert democracy itself, or sabotage 
democracy, or bring about a state of 
affairs which wil] breed indiscipline 
in the country. That cannot be al
lowed. We cannot go back to a 
state of affairs of anarchy, not only 
this year or next year but never. 
Therefore I strongly support the ex
tension of this Act.

Then as the Prime Minister stated, 
what is the repsonse of the opposi
tion’  They say that they want the 
emerge'icy to be relaxed. All right, 
we agree to it. Now all their top 
leaders ar2 out in the country. Have 
they in any mr.nner shown that they 
want the state of discipline in the 
jpuntry to be continued? What is 
your idea of normalcy?

SHRI SOMNATH CHATTERJEE: 
What is your idea of normalcy?

SHRI VASANT SATHE- My idea 
is that discipline should continue. 
That is tho condition for democracy 
if MISA i« necessary to bring about 
that discipline, 1 would say that it 
should be made a permanent statute, 
yhig emergency is Anus)iasan Parva, 
■nd it must remain for ever, if demo
cracy is to prevail. Without that, 
democracy cannot prevail. So, this 
should be continued, unless you want

Ord., 1970 & Bill 
this country to be forced to go to a 
state of affairs that is found in some 
other countries * where there is regi
mentation.

I  would conclude by quoting what 
the Prime Minister said in her ad
dress to the Commonwealth Parlia
mentary Conference that was held 
here recently, and these are pertinent 
remarks:

‘The inability to accede to power 
by democratic means may lead 
some parties to offer unconstitution 
ai or extra-constitutional challen
ges.”

That was what was happening m 
this country.

“For any democracy it is im
perative to guard against such 
developments. It then becomes an 
onerous, if painfulf duty to counter
act them by constitutional remed
ies. The responsibility for preserv
ing democracy is not confined to 
the ruling party. It devolves ' 
equally on the parties of the op
position and the people as a 
whole ”
Before pleading for any relaxation,

I would plead with the Members of 
the Opposition to search their hearts 
and try to play their role so that what 
you call relaxation may be increased.

I support the BilL
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twrqtfrgwi ?rft* % 1 ^
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SHRI SHYAM SUNDER MOHA- 
PATRA (Balaaore) • Mr. Speaker, Sir, 
extension of the period of MISA is 
going to give solace to those persons 
who want to carry forward the 20- 
point programme of the Prime 
Minister, in a country which is lac
ed with on sloughts from Right Reac
tionary and Fascist forces, MISA is a 
boon to us, because it is the iron rad 
which a ringmaster uses to control a 
tiger. Government is the ring-master 
and it is controlling the Fascist and 
Right Reactionary iorces with this 
rod. In a socialist country where the 
people think of equality, where the 
people think of socialism and where 
the people think of having an egali
tarian society, there has also to be 
control on these forces by means of 
Government orders.

We have enjoyed unlimited demo
cracy during the last 25 y^ais Stu
dents, teachers, lawyers, businessmen 
and everybody else thought that each 
was ensoying his liberty to a vast ex
tent in this period of restraint This 
period of one year may have been an 
era of restraint or may have been an 
era of discipline, but we have to dis
cipline every type of person who is 
interested in sabotaging our sense of 
discipline. In this year of discipline, 
prices have been controlled and infla
tion has been controlled through dis
ciplinary and educative measures. Big 
business has been controlled to the 
extent that they have now agreed to 
the dictates of Government Smuggl
ing has been checked to a very large 
extent and smugglers who are operat
ing from Kuwait and certain Arab 
countries are so much restrained in 
►their activities and so much frustrated 
that they think that they are probably 
doomed. During my tour of the Arab 
countries, various people, especially

m Kuwait, told me that the Emer
gency in India has curbed to a large 
extent the movements of the smuggl
ers in these Arab countries. Then, 
bad characters also, have been hauled 
up. In the streets of Delhi it was im
possible for women to move about 
after 10 o'clock in the night, but it is 
now safe. A Police officer told me 
that two years ago it was so difficult 
for the people to move about In the 
&tieets, but it is now calm because 
bad characters have been hauled up. 
But. at the same time, I must give a 
cautious warning to the Administra
tion Our Prune Minister had told 
the Inspector-General of Police to tell 
the Chief Secretaries and other offi
cials that the MISA should not be 
used recklessly. Yet, as the Hon. 
Minister had said, in certain cases, 
m?leac* of the MISA being used 
against persons who are anti-national, 
who aie anti social and who want to 
f’urb our democracy, it is being used 
fox personal vendetta against certain 
persons I have seen this in my State 
of Orissa and I pointed this out last 
time also; he is aware of it. But, oi 
course, there has been caution from 
the Prime Minister to the Chief Min
isters that this MISA should be used 
only against persons who are against 
the implementation of the 20-point 
programme and who are agamst the 
four-point programme and the five- 
point programme of Saajey Gandhi 
and who are against the democratic 
spirit that has been unleashed by the 
Government during this period of 
Emergency.

The manipulation of foreign ex
change by smugglers has been curbed 
to a large extent by the MISA, and 
because of the COFEPOSA Act there 
are more than a thousand people be
hind the prison bars today, who had 
tried to smuggle out our money into 
other countries

Sir, there has been pressure on the 
Government from various sources that 
persons who are in jail should be re
leased. Persons who are in England, 
persons who are in the United States,
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persons who are in' Canada, Ger
many .......................

MR. SPEAKER: The House stands 
adjourned to meet again at 2.00 p.m. 
The Lok Sabha adjourned for Lunch 

till Fourteen of th® Clock).

The Lok Sabha reassembled after 
Lunch at Three Minutes past Fourteen 

of the Clock

[tVlR, Depcty-Spfakek in the Chan]

STATUTORY RESOLUTION RE.' DIS
APPROVAL OP THE MAINTENANCE 
OF INTERNAL SECURITY (AMEND
MENT) ORDINANCE, 1976 AND 
MAINTENANCE OF INTERNAL 
SECURITY (SECOND AMENDMENT) 

BILL—Contd.
SHRI SHYAM SUNDER MOHAPA- 

TRA Mr. Deputy Speaker, Sir, while 
concluding my speech on this MISA, 
1 would like to refer to a directive 
which was issued by the Hon. Minis
ter Shri Om Mehta on behalf of the 
Heme Ministry to all the State Go
vernments, to use the MISA against 
black-marketeers, racketeers and eco
nomic offenders. This directive was 
issued on the 18th of July 1976 and it 
was appreciated by a very large sec
tion of the people. We know that 
there are political opponents; there are 
parties which believe in aggressive 
Leftist designs: there are Parties
which believe m communalism and 
there are Parties which intend to sub
vert our economic rights; but the 
most dangerous element in our coun
try today is a section of the people 
which is indulging in economic racke
teering. They want to subvert our 
economic standing. The MISA should 
be used mainly against those people.

Now, Mr. D. N. Tiwari, the Chief 
Minister of Uttar Pradesh, said a few 
weeks ago that he would like to use 
the MISA against those who are cor
rupt. There are officers in our bure
aucracy—~IAS officers, IPS officers, 
Engineers etc.—who are very corrupt. 
During the &st 27 years, a section of

the bureaucracy ©ranched #»*nas*}ves 
through the contractors and it ig they 
who had helped the smugglers and 
economic offenders. The Income Tax 
officials and Engineers have been 
hands-in, gloves with the contractors 
who have absolutely reduced our eco» 
nomic standing. The MISA should be 
used against these officers- I congra
tulate Mr. Tiwari for having spoken 
fankly.

Many years before Independence, 
Pt. Jawaharlal Nehru said that we 
should hang economic offenders from 
the nearest lamp post. If the law 
does not permit that and we cannot 
hang them, we can at least send them 
to the prison houses under the MISA. 
If that is done, a large section of out 
people will be very much happy.

While concluding, I will make an
other fervent appeal to the Home 
Minister. There are many persons 
suffering under MISA; there are help
less and poor people who have been 
sent to prison mainly because of per
sonal vendetta of certain police offi
cers, and their families are in a ruin
ous condition. The Kerala Govern
ment have decided to give between 
Rs 50 and 150 to them. Their chil
dren have not made any mistake; their 
wives have not made any mistake; it 
is the husbands who may have done 
any mistake Therefore, while con
gratulating the Kerala Government, I 
would request that the Home Ministry 
which has the power to review cases, 
may undertake a review and if they 
feel in their discretion that there are 
cases where help is necessary, they 
may, by using their discretion, bv 
their benevolent consideration, try to 
hrlp such families.

I support this move by the hon. 
Home Minister and I hope that the 
MISA will be utilised in the best 
possible manner against the economic 
offenders and against those who want. 
to subvert our economy and jeopard! 
our progress and the implementation 
of the 20-point programme of our 
esteemed Prime Minister.
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MB. 9BPUTV-SPEAKER: By on 
easier decision, the Home Minister Is 
to reply at 2.15' p.m. There are ten 
minutes: at the most, I can accommo
date two more Members if they agree 
to abide by an allotment of five minu
tes each..

Dr. Kailas
DR. KAILAS (Bombay South): Mr. 

Deputy-Speaker, Sir, I rise to support 
the motion moved by the Home Min
ister for extending the period of arrest 
under MISA and oppose the Resolu
tion moved by Shri Somnath Chalter- 
jee. This motion has been brought 
forward by the Home Minister be
cause the situation is still grave, and 
before any suggestion of Mr. Somnath 
Chatterjee is taken care of, we must 
take care of our country first and 
think for the benefit of teeming mil
lions, who were suflering so much 
before Emergency and MISA were 
applied.

Mr. Somnath Chatterjee spoke in a 
very angry mood because the plan of 
his Party to use violent and extra- 
Constitutional means came to an end 
and, perhaps, because this Group has 
been dislodged from their efforts to 
create chaos and anarchy m the coun
try. Mr. Somnath Chatterjee is right, 
as a member of the Opposition Party, 
in moving the Resolution for which I 
have no grievance, but he must under
stand the larger implications of the 
MISA on the country and the achieve
ments that have come in the last 
twelve months during the operation of 
Emergency and MISA and then press 
for his resolution.

I think, Mr. Indrajit Gupta and his 
Party have decided to remain neutral 
when voting takes places: he has ex
plained why he has taken this atti
tude. But may I request him to 
oppose when voting takes place on the 
Resolution of Mr. Somnath Chatterjee?
I agree with Shri Indrajit Gupta that 
those persons who have been honest, 
labour unionists or party workers 
should not have been arrested. But 
dun he stand guarantee that those

labour leaders would not instigate the 
workers to "produce less in factories or 
create chaos in the factories and that 
his party men would not teach vio- 
lent agitations to the landless labour 
or the persons affected by the recent 
measures against money-lenders or on 
anything which is shown in the 20- 
point programme which, Mr. Indrajit 
Gupta and bis Party has already said, 
they are supporting. ‘Supporting’ 
does not mean that you create chaos 
in the places where they are working 
in the name of 20-point programme 
and teach the people to take to violent 
means for redress under the 20-pomt 
programme. The Govt, can not afford 
to take risk in law and order question

I think, the Home Minister wid 
agree that there have been mala fide 
arrests by over-enthusiastic officers or 
by certain officers just to take revenge 
for some old. personal grievances. I 
would suggest that the Advisory Com
mittee. under the chairmanship of 
Chief Minister, may get the cases of 
those who have been recommended by 
MPs be examined by an independent 
and impartial officer without believ
ing in the police reports which have 
been concocted and then decide the 
cases. Secondly, all those cases which 
haye been recommended by the Chief 
Minister or the State Government for 
release, as mentioned by Mr. Salve 
and also by myself, should be con
sidered by the Home Ministry at the 
Centre and they should see that they 
are released.

I would say that suo motu all cases 
of school and university teachers, doc
tors, engineers and intellectuals be 
examined afresh. If they give an un
dertaking m writing that they have 
nothing to do with any violent agita
tion and that they would behave like 
n~> honest and good citizen, they must 
be released, or released on parole so 
that they can establish what they 
have given In writing.

Before I conclude. I would ask a 
few questions to the Home Minister. 
Will you have a better review com-
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mittee? Today, though the Chief Min
ister sits as Chairman of the review 
Committee, he has perhaps to depend 
on the police records and I am sorry 
to say that our cxy, our letters alter 
letters have fallen on deaf ears. Cer
tain innocent persons have l*een kept 
in custody beyond a period of 8-12 
months just on suspicion and the en
tire family has been ruined. I am 
talking of those boys, teachers and 
professors whose families have been 
badly affected. It is not only the per
son who has been arrested suffers but 
his family, his wife and his other rela
tions are also getting affected econo
mically. Politically also it is going 
against this Government for nothing. 
Will the Home Minister agree to give 
us a break-up of arrests in the diffe
rent States m the categories, not of 
smugglers, hoardeis or black-marke- 
ters, but students, teachers and such 
political leaders who perhaps did not 
belong to any banned organization? I 
am sure, the Home Minister will be 
good enough to do this He has al
ways given due consideration to the 
representations which 1 have sent to 
him. On my representation to him, 
on® person has been brought out on 
parole and another person has been 
released, because he was convinced 
that the Shiv Sena people were res
ponsible for creating trouble and not 
these people. Before I sit down, I 
would give two names, one is Dr. 
Prashant Kumar and the other is Shri 
Sheth of Delhi University. They are 
innocent people and have been haras
sed unnecessarily. Their cases may 
kindly be looked into.

MR DEPUTY-SPEAKER: Why br
ing in names’  You can write those 
names to the Home Minister.

DR, KAILAS: With these words. I
support the Bill and oppose the Re
solution of Shri Somnath Chatterjee.

SHRI B. V. NAIK (Kanara): Mr. 
Deputy-Speaker, Sir, since I have 
waited throughout the whole of Fri
day and s'nee the Home Minister is

%t, w r iff mu xtflim' r m
Or* * 1876 *  m il 

here and * I am the last speaker, X 
would request you to he kind enough 
to give ate a lew move minutes,

MR, DEPUTY-SPEAKER; We are 
neering 14-15 already; you may take
five minutes and finish,

SHRI B. V. NAIK: The other day, 
I was hearing Shri R. K. Khadilkar 
and he said that there was a lot of 
nervousness even in the Central HalL 
I do not think that the gossip must 
be taken that seriously. But as a 
solution to put MISA permanently on 
the Statute Book of this country, that 
w o u ld  not be in fairness to our Con
stitution. I do hope that we do look 
forward to a day when MISA which 
was described as a sort of corrective 
or restorative for the national health 
and discipline is vacated. It does not 
appear but we must Be in a position 
to see that the status quo ante on the 
eve of the imposition of the MISA 
docs not come once again

The acid test would be oi the effec
tiveness of the MISA like the medi
cine administered to a patient as to 
how well he has recovered, not that 
he has been continuously hospitalised. 
But, for that, I think now is the time 
during the period of emergency when 
all the peace-loving, progressive par
ties of our country will have to unite 
to forge a united front at a time when 
this destructive element has either 
gone underground or has been locked 
behind the bars, as to how to lace the 
reaction when the MISA is lifted.

Therefore, with due deference and 
due agreement to my lack of know
ledge about the individual Commu
nists who have been put behind the 
bars, I would suggest that the sugges
tion of the CPI leader, Mr. Indrajit 
Gupta with regard to those Commu
nists and CPI Vembers who have been 
detained in order at a future date to 
forge a common united front against 
the resurrection of the activities in 
the post-emergency period, diorid be 
considered most sympathetically.
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Unfortunately, during this period of 
Jtoergency what has grown is not 
constitutionalism. (Interruptions).

MR. DEPUTY SPEAKER: You have 
a very limited time. Please do not get 
diverted.

SHRI B. V. Naik: In respect of the 
MISA period and the Emergency 
period, what we have witnessed is 
more and more of statism and less end 
less is the evidence of consitutiona- 
lism. Statism looks like constitutiona
lism and adamant to discipline. But 
there has been a rise of statism. The 
hon. Minister who has been very 
sober and far away from the descri
ption of that French-cut hon. friend 
of ours, Mr. Shamim who only looks 
more like Adolf Hitler than Mr. 
Brahmananda Reddy.

I hope, will examine from the poli
tical angle as to in how many States 
the Chief Ministers I would not men
tion the names the Chief Executives 
of your Government have been able 
to rely more and more, not on the 
popularly elected representatives, not 
on the elected Congress Parties or 
their own ruling Parties, but more 
and more on the Statp apparatus, 
viz., the Magistracy and the Police 
Officers in identifying the pnople who 
have to be dealt with by and large.

A large number of people, accord
ing to my limited observation, who 
ought to be inside under the MISA, 
are yet outside and it is a considera
ble number, I must admit, because 
their detentions are particularly ba
sed °n Poli®* records, law and order 
records and not on political intelli
gence gathered from the local people 
and representatives °* the people 
and the confidants of the governing 
party and the Ministers. If a consi
derable number of people who ought 
to be outside are also inside. I think, 
the hon. Minister, when he extends 
the period of this legislation, will give 
due consideration regarding this re
view. The recommendation in regard 
to broad-basing these review com
mittees is welcome by and large. 
The treatment of the MISA detenus, 
as of them have come oat, is ac

tually very very glorious and they 
are very happy about the treatment 
they have been given and we have 
no complaints about it.

I hope the Minister gives due con
sideration to the few points I have 
raised.

THE MINISTER OF HOME AFFA
IRS (SHRI K. BRAHMANANDA RE
DDY) : Mr. Deputy Speaker, of the 
hon. members and I would like to ex
press my grateful thanks to all those 
who participated in the discussions 
on this amending Bill. I must parti
cularly thank the members on my 
side for their very valued support 
and also Shri Sharma, former BJS 
Member, now independent and Shri 
Indrajit Gupta who has also given su
pport to the Bill though he was made 
some observations with regard to the 
detention of some of his party work
ers.

Shri Somnath Chatterjee, while 
moving the Resolution of disapproval 
ha* tried to tell this House what is 
the conception of democracy, natural 
law, natural justice, civil liberties, 
etc. It is not my purpose now to enter 
into any controversy or even a discu
ssion with regard to his, if I may say 
so eloquence on those subjects. But 
I wish to say this—as the Prime 
Minister is also reported to have 
said at one place all rights flow only 
from duties. Just now, an hour or so 
ago, my friend Shri Sathe was quot
ing from ‘Mahatma Gandhi’s observa
tions on democracy. They are very 
relevant in this context if my friend 
Shri Somnath Chatterjee can again 
and also change his mind about thoae 
concepts.

SHRI SOMNATH CHATTERJEE; I 
shall be relying on them

SHRI K. BRAHMANANDA 
REDDY: I will be happy.

However, I feel that we on this 
side of the House or many sides of 
the House have a better apprecia
tion or in fact a better comprehension 
of what democracy is or what civil 
liberties have to .be. In this context,
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possibly, if l  may take some liberty, 
that comer in this House is at a dis
advantage to speak about democrac
ies, civil liberties, etc.

At has been repeatedly said by 
many civil liberties do not contemp
late incitement to violence, civil li
berties do not contemplate the kind 
of most offensive speech that have 
been made from that corner of the 
House in the Parliament or to disrupt 
economy or to disrupt th© life of the 
entire community. Everybody will 
have to understand that ones liberty 
should have respect for the liberty of 
the other and in my opinoin there are 
few rights which have no correspond
ing obligations. I do not wish to ela
borate on this point because it is a 
beaten track. Honourable friends 
know about it and my friend shri 
Somnath Chaterjee also knows very 
well about it.

I would like also to quote from a 
purported statement said to have been 
made by the Prime Minister a few 
days ago—

“The purpose of the proposed cons
titutional charges was to ensure th «t 
the protections afforded in the na^t* 
of civil liberties were not misused 
to frustrate and over-turn the very 
existence of Constitutional demo
cracy and secondly, to facih»ate 
social change and secure it from the* 
power of vested interests to mani
pulate the catches and springs of 
law.'*
This has been recently reported and 

I Wish to quote that the information 
of hon. Members

Now, unfortunately, in this country 
a strange sort of culture has develop
ed for the last few years. When
ever trenchent criticism is made 
about Government or Governments 
functioning by the court or whenever 
the court makes any observations 
about such things, some members of 
the opposition, particularly in the 
CPM party, get up here, quote them 
and say, here you see the indepen
dence of judiciary, democracy is aerv-

controvw*y on that subject. But I 
am otily referring to that strange 
culture which ha* come into thii 
country, namely, that whenever i 
person criticises the Government, he 
is independent and whenever any boy 
supports th Government he is under 
the heels of the Goventtnent. This 
sort of conception has to undergo a 
great change Any government will, 
of course, have to be criticised for 
its wrong doings. Certainly, I am not 
against dissent as I said before. Even 
today I am not against dissent. But 
dissent must be sincere and purpose
ful It must help th® Government 
in correcting its mistakes 1 wUi to 
draw Mr. Somnath Chatterjee’s atten
tion to that particular aspect.

MISA is a permanent Act passed 
by this House, as you could be aware, 
in 1971. MISA now has two con
cepts: one is that one passed in 1971, 
namely, where a person who has 
committed some mischief and things 
like that, can be detained. But in that 
case he will have to be, within a 
period of 7 or 10 days etc. given his 
grounds, why he is detained and then 
there is the process of the advisory 
hoard which is generally presided 
ovpi by a high court judge. They 
look into the matter and make a 
commendation to Government which 
recommendation is generally accepted 
by the State Government or Central 
Government. Now, because of the 
special situation that had developed 
when this country was sought to be 
involved in a sort of chaoes and dis
order, 16A was brought in. I think 
16A provision has been discussed 
threadbare in this House many times. 
Even now, the situation that had 
made Sec. 16A necessary has been 
discussed. Many hon. Members not 
only cited instances tort they gene
rally deal with the situation that w as 
existing prior to June, 1975. Tbey 
said what sort of situation we then 
had, how economy was disrupted, 
how colleges were not allowed to
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function, how universities were not 
'tffowed to function, how incitement 
to violence was* taking plac«, and 
all sorts of most offensive criticisms 
were being made not only here but 
even outside and a sort of disaffection 
was sought to be created against 
Government and the confidence of the 
people in their own future was being 
shaken. All these things were men
tioned previously in this House and 
I do not want to go into that again 
Therefore, this 16A was brought in
to control and meet that situation. It 
was felt then that if the Government 
did not do something to meet that 
situation. probably, Government 
would have been accused of having 
abdicated its responsibility to inter
vene, and that was why, in this coun
try, even as early as in June 1975, we 
published a booklet on ‘why Emer
gency was declared'. It was said that 
no government worth the name could 
allow itself to keep mum when things 
were going in that chaotic fashion

Section 16A was felt necessary by 
this H^use and after full discussion, 
and with the support of my hon. 
friends from the Opposite as also from 
the Members of the CPI that we 
passed that legislation. Now the 
question is limited—I am not going 
into it because as I said, this House 
had the opportunities to discuss not 
once, but twice or thrice how Section 
16A is to meet that particular situa
tion. I need not now go into it. 
This amendment is to extend the 
time mentioned in the original Sec
tion 16A from 12 months to 24 months. 
We will have to see the iustification 
for this extension and not for the 
original 16A which is already there 
and which has been discussed already 
and approved after discussing it not 
once but twice or thrice.

Therefore, this House will now 
have to make a proper and practical 
assessment of the situation in this 
country. There need not be any 
doubt as to the gains that have ac
crued to the nation on account of the 
emergency. Discipline has been crea

ted because of the emergency. I seed 
not go into it. Because of this, con
fidence has been created in the entire 
community; in field of activity, we 
see hopeful signs. Our economy ta 
improving and there is discipline in 
all walks of life. Everything is 
functioning as in normal times. There
fore. let the gains be preserved for 
the benefit of the nation; there may 
be no doubt about that. I do not 
think that Shri Chatterjee will ques
tion that What t am trying to submit 
to this House is that the discipline 
which has brought about these gains 
to the society must remain a perana- 
n n t  feature of our life. That is my 
point.

The emergency has not brought in 
the?'- stains; it has brought in the dis
cipline by which benefit has accrued 
to the nation. This cannot be ques
tioned by any Member to whichever 
T)qrt v hp mav belong what we find is 
that these gain? are the resultants of 
tbf di'ciolme in society self imposed 
discipline—and because of this disci
pline certain gains have resulted for 
the benefit of the community and we 
say that that discipline muBt become 
a part of life and a way of our life. 
This is what we want I do not 
want to be taunted by Shri Shamim 
luokilv hr i* not here now—but Be 
may ask: Do you mean to say that
one can gain only in emergency? 
Do you mean to say that if the gains 
are to be ensured permanently, the 
emergency must be ensured perma
nently?, That is not the idea.

The idea is that the discipline which 
has come about because of emergency 
must be a permanent feature of our 
society if we are to serve as a gre?t 
nation—in the comity of nations. 
Now, we will have to see whether a 
s’ ldden reversal or a sudden revoca
tion would be helpful to thenatio* 
or whether a resurrection of the 
licence which this community was 
enjoying prior to June 1975 wouM be 
helpful. You will have to make an 
assessment of the situation 
to the conclusion as t* whether w
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SHRI K. BRAHMANANDA
REDDY; You said’ thlt you are not
opposing it.

tSbri K. Brahmananda Reddy]
'will be helpful to the nation or net 
X feel that for the present it would 
be premature to indicate any date as 
to the revocation of emergency. It 
floes not mean that the detentions 
etc. are not under review. It does 
not mean that policy also is not un
der constant review. But I think 
that the present situation should not 
lead to a complacent attitude or into 
thinking that everything is quiet 
What may be quiet at the surface 
need not be quiet underneath. There 
can be grouping or re-grouping of 
forces also. Therefore, it becomes 
necessary for you to be wary.

In this connection. I wish to plead— 
as Mr. Indrajit Gupta has pleaded— 
that there are forces even outside 
which have not taken kindly to your 
national interest and, therefore, you 
have to be on your watch. I need 
not elaborate it further, and I would 
submit for the consideration of this 
House that in view of these factors— 
though the situation should be under 
constant review, though 3om e rigours 
can be relaxed—I feel that revocation 
of emergency without going into 
other aspects of the situation and to 
get near-complacency that every
thing is quiet would not be in the 
Interests of the nation.

Sir, one friend had remarked that 
there is a fear-psychosis. Sir, as you 
are aware, one of the main objects of 
etny penal law is to inculcate fear, 
not in the law-abiding citizens but 
in those who intend to be law-brea- 
kers or do something against the 
community in aa illegal way. There
fore, to say every now and then that 
you are creating fear-psychosis and 
without this fear-psychosis you can
not manage is not a very strong 
argument. For instance, Mr. Indrajit 
Gupta has rightly said that he is 
supporting this amending Bill with 
the obsei vation----

SHRI INDRAJIT GUPTA (Ali- 
pore): I think you did pay much 
attention to what I said.

SHRI INDRAJIT GUPTA: Mir.
Deputy Speaker, Sir, I said that we 
are not in a position to support this 
Bill because of the gross misuse of 
power which is going on and I gave 
so many instances.

SHRI K BRAHMAN AN DA RED
DY: I do not think I have misunder
stood vou I am only trying to 
analyse you.

SHRI INDRAJIT GUPTA: Better
analyse Mr. Khadilkar He gave 
you &ome advice.

SHRI K BRAHMANANDA RED
DY: You have stated that you see
the dangei in outright release of 
people ..

SHRI INDRAJIT GUPTA- Yes.

SHRI K BRAHMANANDA RED
DY- You have also said that there 
ar«* othn foreign foiccs at work

SHRI INDRAJIT GUPTA: True.
SHRI K BRAHMANANDA RED

DY- vhith ar( m or dangerous 
than thi* local fo rccs

SHRI INDRAJIT GUPTA That is 
mjr opinion

SHRI K BRAHMANANDA RED
DY: I do not think there is much
difference of opinion. There can be 
some, but not much—it is marginal 
That means that with the spirit of 
the extension of this Amendment Bill 
you agree. You only say that because 
my CPI workers are m jail ..

SHRI INDRAJIT GUPTA- You are 
distorting what I said. I did not 
want to embarras you by giving the 
names of other people including peo
ple of your own party.

SHRI K BRAHMANANDA RED
DY: No. no. I am only trying to
submit...



281 Stat. Resl. re. Disapp. SRAVANA 25, 1898 (SAKA) of MIS (Amdt.) 282.

SHRI SOMNATH CHATTERJEE: 
Your understanding plus analysis— 
both are wrong.

SHRI K. BRAHMANANDA RED
DY : My analysis is wrong? That 
is how I have understood you. I 
still presume I am right.

The point is this. It may not be 
very correct for Shri Indr a jit Gupta 
to say that what all you pleaded for 
regarding releases should be accept
ed by Government. I think if you 
take a position like that it would be 
difficult for me to accept. But if you 
take a position ‘Yes, we certainly 
bring to your notice about the alleged 
misuse of MISA* and if we look into 
them, consult the State Governments 
and check up with other information 
that we may have at our disposal 
and then come to some conclusion 
bona fide ‘Yes, these people can be 
released, these people it may not be 
safe to release’, then you should have 
faith in our sincerity. I am not 
trying to say—I said it even last 
time which you have quoted already 
—that there cannot be any instance 
of misuse anywhere in this country. 
I have not taken a position like 
that. I am not taking that position 
even today. There could have been, 
but I was tryihg to come to some 
figures and also show how we have 
been trying to dilute the rigour of 
it, how wo have been trying to make 
it less rigorous, how we have been 
trying to consult State Governments 
and to release friends also.

Shri Indrajit Gupta asked, last 
time and this time also, 'Why don’t 
you tell us about the number of 
people and all that?’. I do not want 
to give 3'ou the exact number, but I 
wish to tell you this: roughly speak
ing, only two people for a lakh of 
population are under detention today.

SHRI B .V. NAIK: 1200 or 1100?

SHRI K. BRAHMANANDA RED
DY: I am not going to say that,

Ord., 1976 & Bill
whether it is that or not. I am only 
saying that roughly speaking. . .

SHRI SOMNATH CHATTERJEE: 
How many under 16A?

SHRI K. BRAHMANANDA RED
DY: I am concerned with 16A. I
am also trying to tell you that about 
a third of these belong to banned 
organisations, and roughly a third 
belong to the category of anti-social 
elements and economic offenders— 
smugglers, hoarders, blackmarketeera. 
etc.

SHRI INDRAJIT GUPTA: Either 
under the Defence of India Act or 
under COFEPOSA?

SHRI K. BRAHMANANDA RED
DY: COFEPOSA is with regard to
smuggling from foreign countries,, 
violation of the Foreign Exchange 
Regulations. However, MISA ap
plies in regard to smuggling of 
controlled commodities from one 
State to another, from one area to 
another. Therefore, you will kindly 
see the result: whether an hon. House 
like this genera.ly can come to the 
conclusion lh<>t there has been wide 
misuse. If in a country of over 600 
million, hardly such number as I 
have said—you calculate it—if they 
are in detention, nobody can with 
justification say that there has been 
large scale misuse of MISA or wide 
arrests. I also know that clandestine 
literature may be going on, trying to 
mislead people, that lakhs of people 
are in jail. Therefore, I wish to 
disabuse the minds of Members in 
this House, if they had any wrong 
impression.

SHRI S. M. BANERJEE: Suppose
we bring to your notice cases where 
no political party was involved, cases 
of trade union workers? I am happy 
that Mr. Gadgil is sitting here, he 
actually v/ent to the extent of asking 
the Chief Minister of Maharashtra 
about some cases of such people.
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You should scrutinise the cases of 
defence employees who are detained. 
If they were a real danger to the 
security of the country, you may take 
action; otherwise you should release 
them.

SHRI K. BRAHMANANDA RED- 
-DY: I have taken your point; 1
will come to ycu. I also wish to say 
that about thirty per cent of the people 
have been released and about ten per 
cent of the people are already on 
parole. I am giving broad hints so 
that you may appreciate whether there 
could be any large scale misuse. I am 
not going into particular instances here 
and there, there may be cases which 
may have to be gone into and I have 
said that if instances are brought to my 
notice, I shall go into them. As I have 
said, in this House, at the earliest 
opportunity after the Ordinance re
garding section 16A on 29th June 
1975, the Prime Minister had written 
â strong letter to the Chief Ministers; 
without quoting from it; I should say, 
it is to this effect; we have recently 
enacted the Maintenance of Internal 
Security Act by an Ordinance; this 
amendment gives wide powers to the 
state governments to detain persons 
without giving them any grounds for 
their detention and their cases reed 
not be sent to the central advisory 
board; I am sure you will agree that 
this power ought to be exercised very 
sparing and with the greatest of 
care; according to the provision in 
the amending ordinance when the 
detention is m^de by orders of an 
officer it has to be approved by the 
state government within a fortnight 
of detention; there are also provisions 
for periodical reconsideration of the 
detention orders; having regard to the 
nature of the powers granted. It is 
essential that the highest authority in 
the state should approve the deten
tion and I would therefore request 
you to personally look into all cases 
that come under the amending Or
dinance and all detentions thereunder 
should only be made if they are

approved by you or if necessary by a 
ministerial committee appointed by 
you.

SHRI INDRAJIT GUPTA: ‘You*
means v;ho?

SHRI K. BRAHMANANDA RED
DY: Chief Ministers; the letter was
addressed by the Prime Minister to 
the Chief Ministers.

SHRI SOMNATH CHATTERJEE: 
Has it been followed?

SHRI K. BRAHMANANDA RED
DY: Yes, of course; if it has not
been followed how do you think that 
thirty oer cent had been released?

SHRI S. M. BANERJEE: Has it
been followed only thirty per cent— 
only thirty per cent of that letter?

SHRI K. BRAHMANANDA RED
DY: Do you mean to say that every
body who has been taken in should 
be released? I think it is a proposi
tion at which you are yourself 
laughing. This letter has been 
followed up by several guidelines 
issued by the Home Secretary on how 
this has to be done. Therefore, I 
am only trying to convince this 
House that all possible precautions 
right from the head of the country 
are being taken to see that misuse 
if any is kept to the absolute mini
mum. Even in July 1976 the Ftime 
Minister had written another letter 
regarding police excesses, etc. where
in she had brought in detention and 
requested the Chief Ministers to 
kindly bestow personal attention in 
the matter.

SHRI S. M. BANERJEE: When
will you write? You also write a 
letter.

SHRI K. BRAHMANANDA RED
DY: Nos no; do not take it formally;
I should request the hon. Member 
that it is not intended to be that 
formal; it is intended to be observed
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by the Chief Ministers. Other pre
cautions also have been taken with 
regard to interviews, the correspon
dence they can undertake with their 
relatives or lawyers etc. and particu
larly with regard to their health. 
"With regard to health, instructions 
'had been issued by the Home Secre
tary to see that particular care is 
taken about the health of the detenus 
who are Members of Parliament, 
Members of State Legislatures and 
other important people. I have pre
viously in this House quoted the 
letter written by Mr. Samar Guha 
and if you do not mindf I would like 
to read it again.

SHRI INDRAJIT GUPTA: Is that
the only letter you have got?

SHRI K. BRAHMANANDA RED
DY: It says:

“I had been in British jailsy in 
Pakistani jails in Dacca and Cong
ress jails on innumerable occasions 
and I do not remember to have 
received better treatment from the 
members of the jail staff including 
the doctors than I have been re
ceiving from the staff of the jail 
and tli3 doctor.”

Shri Jayaprakash Narayan is re
ported to have said:

‘ ‘As far as food or living arrange
ments are concerned, everything 
was satisfactory. Everyone was 
very courteous. I had a good room 
in the hospital like any other 
hospital room. In a personal sense, 
everyone from the Director to the 
Deputy Commissioner treated me 
well. Some special arrangements 
were alsc made for leaders like 
Shri Morarji Desai, Shri A. B. 
Vajpayee, Shri Chandrashekar etc.”

SHRI S. M. BANERJEE: I would
like to remain throughout my life 
in jail if the conditions were like 
these!

SHRI K. BRAHMANANDA RED
DY: In spite of the fact that under 
tails about the amenities provided for 
prisoners because it is a State subject 
and every State has its own regula
tions. But generally speakingp with 
regard tc healthf living conditions, 
diet, interviews, letter-witting etc. 
they have been taken care of.

SHRI INDRAJIT GUPTA: You
are not compelled to take the advice 
of the Advisory Board. But let them 
have a lcok at these cases and review 
them. What is your objection to 
that? You are not explaining that 
at all.

SHRI K. BRAHMANANDA RED
DY: In spite of the facts that under 
the judgment of the Supreme Court, 
the detenus cannot have recourse to 
courts on the questions whether the 
detention orders are legal or illegal, 
mala fide or bona fide, even so, many 
representations have been recieved 
at State levels and Central level also 
and each one of them has been exa
mined. 1 can say that those repre
sentations that have been- made 
either by the detenus or on their be
half by Members of Parliament or 
Members of State Legislatures or 
others have been gone into, the 
State Governments and other agenc
ies have been consulted and then 
action has been taken.

The other day Shri Indrajit 
Gupta was referring to so many cases. 
In order to save the time of the House,
I can write to him a detailed letter 
regarding each person, what steps 
have been takent how it has been 
done jn consultation with the State 
Government and how some people 
have been released. My purpose in 
suggesting this is not consume much 
time of the House.

Shri Chandeshwar Singh of Saran 
and Lai Jha of Madhubani were 
not arrested. Shri Harijan Jha 

and Shri Gulab Thakur of Madbu- 
bani were released. Cases instituted 
against Shri Uma Kant Singht Shri 
Ram Manohar Chaudhri, Shri Kedar
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Sharma, Shri Zainul Abedin, Shri 
Jalandhar Das, Shri Baidya Nath 
Rai and Shri Chandra Mohan Singh 
relate to the period prior to the 
declaration of Emergency anj are, 
therefore, continuing. Shri Akhile- 
shwar Singh auj Sh’ i Shiv Kumar 
Tewari, who were detamed under 
MISA, were released from deten
tion. Cases against Shri Bhuban Das, 
Shri Navijan Mian, Shri Jaimuddin 
Ansari, Shri Asgar Ali, Shri Ismail 
Mian and Shri Bhola Sim'h have 
been withdrawn. I have written to 
Shri Bhupesh Gupta on this

So far os Shu Anwar Ah Khan is 
concerned, he has been released on 
parole.

SHRI C K. CHANDRAPPAN 
(Tellicherry): Shri Anwar was never 

released from jail. He has been taken 
back.

SHRI K. BRAHMANANDA RIDDY: 
Naturally.

SHRI C' K CHANDRAPPAN: 
Many persons, including those belong
ing to RSS, v. ere released and 
only Shri Anwar Ah Khan was not 
released.

SHRI K. BRAHMANANDA RE
DDY : When the period of paro’>j was 
over, naturally he W'as taki i back

Shri Hoda, a leader of the Student 
Federation of India,, who had parti
cipated in agitations m his ca««e the 
State Government after review pro
posed to release him on parole to 
enable him to piosecutr. hî  studies. 
We sent our approval five days ago 
and he will be ie eased so that he 
can continue his studies.

So far as Shri R. K. Tewari is con
cerned that case has been gone into 
by fhe State Government, and the 
State Government is not inclined to 
release him for very many valid 
reasons.

is that every representation that is 
made by the hon. Members is being 
looked into with sincerity by the 
State Governments concerned.

SHRI VASANT SATHE: With this 
reply, I hope Shri Indrajit Gupta 
w'ould be satisfied.

SHRI K. BRAHMANANDA RE
DDY; With regard to this Bill, I supp
ose he is as sincere as all of us are; 
but he only wanted to enter an 
apology for not voting with us this 
time.

Shri Udit Narayan Sharma has been 
released on parole.

SHRI INDRAJIT GUPTA: Parole
does not mean release.

SHRI K. BRAHMANANDA RED
DY Parole means a lot.

SHRI INDRAJIT GUPTA: It is
generally done on grounds ot ill 
health. He is an old man of 70. Why 
not release him4

SHRI K. BRAHMANANDA REDDY: 
Why do you put such direct ques
tions’  What you have said before 
has been taken note of, and he has 
been released on parole. It may be. 
that he might be released later. II 
you compel me to answer a direct 
question on the floor of the House, it 
becomes a little embarrassing.

15.00 hrs.

With regard to the other allega
tions made by Mr. Somnath Chatter- 
jee regarding the dismissal of Cen
tral Government servants, it is not 
as if it is done off-hand just like that. 
Whenever action has to be taken, 
there is a Secretaries Committee, in 
which so many Secretaries sit to
gether, to decide the case on merits 
whether it is a case fit to be dis 
missed under article 311 (2) (c) a 
the Constitution or not It is not ai
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it the Minister -takes a decision A 
strong Secretaries Committee goes 
into it, goes into all the reasons, and 
sees whether there is any justification 
or not, and then only it ultimately 
goes to the Minister tor his approval.

SHRI SOMNATH CHATTERJEE 
Why are those reasons not disclosed9

Ord, 1B76 k BUI 
SHRI K BRAHMANANDA REDDY: 

If you mean to say that because of 
some trade union activity or because 
they are representing a trade union 
or an association they are dismissed, I 
do not agree

SHRI SAMAR MUKHERJEE That 
is why they are dismissed

SHRI K BRAHMANANDA REDDY 
You are going on the beaten track. 
You cannot get over it

SHRI SOMNATH CHATTERJEE 
Why don’t you order an enquiry''

SHRI K BRAHMANANDA REDDY 
I am only submitting that 
a Government servant under article 
311 is not due to the whim or fancy 
or imagination of a certain individual. 
I am only saying that the entire case 
is gone into by a Secretaries Com. 
mittee where several Secretaries sit 
they analyse the case, they look into 
the case they see the justification or 
otherwise, and then only come to a 
conclusion Therefore it is not arbi
trary or whimsical

SHRI SAMAR MUKHERJEE Those 
who have been dismissed are either 
Secretaries or Presidents of unions 
So the conclusion is clear that it is 
only to smash the unions of the em
ployees that they have been dismissed 
and put under MISA

SHRI K BRAHMANANDA REDDY 
It may be a pure accident that they 
happen to be office bearers of trade 
unions

SHRI SAMAR MUKHERJEE 
MISA is used to suppress the trade 
unions

SHRI K BRAHMANANDA REDDY 
Is it his idea that inactive people, 
people who do not take part in poli
tics, should be dismissed?

SHRI SAMAR MUKHERJEE. Be 
honest and dearly announce that you 
will not allow any trade unions.
1391 LS— 10

SHRI K. 1AKKAPPA (Tumkur) 
There are still people in Karnataka m 
the non-nattonalised banks who be
long to the RSS Why is not MISA 
being applied against them on a large 
scale since they are sabotaging the 
whole economic system7

SHRI K BRAHMANANDA REDDY 
Even that matter has been gone into 
and a few have been removed from 
service I do not know how many, I 
only wish to say that even your alle
gation has been gone into Whether 
on the basis of your allegation or that 
of somebody else, it has been gone 
into and some have been asked to quit 
service In the case of others the 
allegations were found to be baseless

Therefore, it is very difficult to 
accept the advice of Shri Indrajit 
Gupta that the Advisory Board should 
be re activated under section 16A, or 
to accept the suggestion of my valued 
friend, Dr Kailas to have a review 
committee There cannot be a bigger 
review committee than under the 
aegis of the Chief Minister himself 
After all, he is the man responsible 
for the administration of the State. 
All these committees are headed by 
the Chief Minister And that certain
ly does not prevent political leaders, 
hon Members of the House, from 
trying to carry conviction to the Chief 
Minister in any particular case 
Therefore, I am not able to accept the 
advice of Shri Indrajit Gupta or of 
Dr Kailas. That this has been under 
constant review can be seen from the 
facts I have mentioned, from the per
sons under detention under section 
ISA, from the number of persons who 
have been released and from the num
ber of paroles that have been given 1 
have got the details here as to how
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many MLAs, MPs, etc. have been re
leased, and I wish to say that even 
big leaders like Shri Jayaprakash 
N arayan,...

SHRI VASA NT SATHE: Have you
laid down certain criteria or guide-i 
lines that may assist the State Go
vernments?

SHRI K. BRAHMANANDA REDDY: 
We have already given the guidelines. 
There can be a difference of opinion 
as to the assessment of a particular 
individual or appreciation of the acti
vities of a particular individual. 
Therefore, my submission to you is 
this. You need not ask for a review 
committee. A Committee is already 
there, presided over by the Chief Min
ister, and with some Ministerial col
leagues, etc., and some officers; cer
tainly it is up to the political leaders 
to carry conviction to the Chief Min
ister. If necessary, if you think so. 
you can also try to tell me under what 
circumstances A thing has come about 
and how it has been misused in any 
particular case, and it will be my job 
to consult the State Government and 
go into the question and then if I find 
that there is no sufficient justification, 
certainly I will advise the State Go
vernment to revoke the order.

Therefore, my submission to the 
House is that this Bill may be agreed 
to by this hon. House.

MR. DEPUTY-SPEAKER: Before
I ask Mr. Somnath Chatterjee to 
reply to the debate, I would like the 
Home Minister to clarify a particular 
position. Are the Members of Par
liament, sitting in this House today, 
inhibited in any way in the normal 
discharge of their duties by MISA— 
in moving about in their constituen
cies, meeting their constituents, hear
ing their grievances, explaining the 
position to them and trying to find 
solutions to the problems? Do they 
have to take prior permission of the 
Deputy Commissioner or the Deputy 
Collector even when they avoid call-
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ing public meetings as such and they 
are particular in advising the people 
to eschew demonstrations? I think, 
this is a very vital question affecting 
the Members 01 this House, and I 
would like the Home Minister to 
clarify the position.

SHRI K. NARAYANA RAO 
(Bobilli): Is it an academic ques
tion?

MR. DEPUTY-SPEAKER: It is
not an academic question. It affects 
everybody.

SHRI K. NARAYANA RAO: Has
any specific grievance been brought 
in this regard?

SHRI K. BRAHMANANDA RED
DY: A general question has been
put by you. Obviously, every Mem
ber of this House or every citizen has 
the opportunity and the r igh t....

MR. DEPUTY-SPEAKER: I am
talking of the Members of this House.

SHRI K. BRAHMANANDA REDDY: 
The Members of this House are free 
to exercise their normal duties-----

AN HON. MEMBER: Have com
plaints come to you?

MR. DEPUTY-SPEAKER: Yes,
there have been complaints. That is 
why, I have asked. I am the cus
todian of the rights of the Members 
of this House, and when these com
plaints come to me, the least I can do 
is to seek clarification from the Gov
ernment . . . .

SHRI K. BRAHMANANDA REDDY: 
Without fear of contradiction, I can 
tell you and the House through you, 
Sir, that there can be no obstruction 
to any Member of the House doing 
his normal duties. But if, in a certain 
area, a public meeting is to be held 
or some other function is to be held, 
there are local rules___

MR. DEPUTY-SPEAKER: I am
not talking of public meetings. Even 
when they do not call for public



293 stat• Resl• rc* Di8aPP- SRAVANA 25,

meetings, do they have to take prior 
permission of the Deputy Commis
sioner or the Deputy Collector?

SHRI K. BRAHMANANDA REDDY:
Nof Sir. There are certain local rules 
or regulations either for a meeting or 
using a mike or for collecting a 
gathering inside a hall; permission 
has to be taken. It is only with re
gard to that. Otherwise a Member 
is free to pursue his activities with
out hindrances by anybody.

SHRI SOMNATH CHATTERJEE 
(Burdwan): At least On one point 
I find almost near unanimity on both 
sections of the House, that MISA has 
been misused. Instances of such mis
use have been given by almost all 
the hon. Members on either side who 
have spoken against my motion or 
in support of the Bill. The Minister 
himself does not deny that there has 
been misuse of MISA. Only he says,
‘We are trying to go into those cases 
of misuse of MISA and are trying to 
rectify it.*

My main submission has been on 
principle, that you have enacted a 
law which is being misused, admit
tedly misused. Even if 30 per cent 
of the people who have been detained 
under MISA have been put behind 
the bars by reason of misuse of this 
draconian law, this sweeping law, 
there must be something basically 
wrong either in the law or in the 
application of it.

Now, what is the corrective? The 
corrective is to go to the hon. Minis
ter on bended knees and wait for 
his blessings, which blessings he can 
only give on the basis of the report 
that will come all along the channel.
And who will initiate this report?
The very persons who have issued 
these illegal detentions. Therefore, the 
whole process has become a mockery 
of review. Therefore, instead of 
having a minimal right to get rid 
of an illegal or a mala fide detention 
order, I have to go and ask for
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mercy. This is the approach of this 
Government. That is why I wanted 
to a£k them.—I ask them and I want 
to know whether you have any faith 
or belief in the principles of civil 
liberty. Nobody has said nor does 
that the Constitution of this country 
provides certain rights and civil 
liberties which are absolute. The 
Constitution itself provides cons
traints on civil liberties and the 
exercise of rights of freedom. There
fore, these are the normal laws. The 
1971 MISA, even without a Procla
mation, the second Proclamation and 
a Notification under Art 359(1) of 
the Constitution preventing people 
from approaching courts to exercise 
their fundamental rights, even before 
the issue of that Presidential Pro
clamation, was upheld by the Sup
reme Court as a valid piece of legis
lation. And under the old MISA 
before 16A was introduced, at least 
a situation had come about, namely, 
that there was no fixed period of de
tention and the hon. Minister has 
not been able to refute me. When’ I 
say that only 15 per cent of the 
detenus even under the liberal MISA 
had been able to get released by 
orders of courts, 85 per cent remain 
in jail and for an indefinite period. * 
There are detenus now who were de
tained prior to this Emergency and 
whose detention was continued for 2 
years or 3 yearst if not more. Ate 
they not entitled to know when they 
will be released? A person who has 
been prosecuted for an offence under 
the Indian Penal Code, and found 
guilty and sentenced to imprisonment, 
knows how long he will be in jail, 
but not a citizen of this country who 
has got the favour of this Government 
to be detained under the MISA. This 
is the fundamental approach.

All things are said nowadays, in. 
the name of discipline. Everything 
is sought to be justified. Who wants 
indiscipline as such?...

SHRI VASANT SATHE: Normal
laws do not provide for an abnormal 
situation... ^  I „  * •' i_ . _ ;
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SHRI SOMNATH CHATTERJEE: 
1  «Haii come to that Who want* in* 
discipline as such?

SHRI VASANT SATHE: You do.

SHRI SOMNATH CHATTERJEE: 
The hon. Minister used to aay, gains 
of emergency. Today he made a 
slight departure and said gains of 
discipline. He said emergency has 
brought about discipline. This is 
according to your own thinking only. 
You have not taken into account the 
views of the people of the country at 
all. Their voices have been throttled. 
They cant express their views.7 I 
ask the Minister one thing: Can you 
not enforce discipline without MISA? 
You say you have got so much sup
port of the people and all that. Can 
you not enforce discipline in the 
country without the application of 
MISA? While I moved the Motion 
for the disapproval of the ordinance, 
I asked one question which the Minis
ter has tried to avoid. I asked him 
whether without MISA you can gov-* 
em or you cannot. He has not re
plied to that. Now we find {Hat 12000 
people are under the provision 16-A 
of the MISA, the emergency deten
tion. Shall I tell you in how many 
cases the power of emergency de
tention is being misused? On 25th 
June, 1975 a member of this House 
Mr. Nurul Huda was detained not 
under section 16-A. It was not there. 
He was given the grounds of deten
tion. One of the grounds was this 
that he had supported the cause of 
the Assam University Teachers. The 
other was that he hag demanded the 
release of the teachers of the Assam 
University. That was against a 
Member of Parliament. The matter 
went to Assam High Court. The Chief 
Justice asked the Advocate-General 
of Assam, how do you support this 
illegal detention? The answer was 
that this habeas corpus application 
was not maintainable and the matter 
was pending before the Supreme 
Court. The Chief Justice said: We
ahall withhold the judgment until

the Supreme Court decides. The 
Supreme Court decided the matter. 
You know and I  know and every
body knows how it was decided to 
our cost. Previously he was detained 
with grounds. Now what has hap
pened? He is detained under 16-A, 
Emergency detention. A Member 'of 
Parliament who has not been free for 
the last 18 months for alleged activi
ties not meeting with ihe flavour 
o f the Government, is now again 
detained under the emergency provi
sions. This is the way detention 
orders are being made. This is the 
way you are allowing Members to 
discharge their duties and functions. 
So, let them not talk about these 
things that everything is done only 
to bring about discipline.

If there are divisive forces, if 
there are forces trying to incite people 
to violence, then I want to ask you 
one thing—you had this twelve month 
period in which you had kept them 
inside the jail. Was that sufficient 
or not?

If you had released those persons, 
at least some of them, 30 per cent of 
them, you would have taken great 
pride to say that you had released 
thirty per cent of them; what more 
can you show to establish your bona 
yides’  The Home Minister gets the 
credit which he is asking for.

Therefore this 30 per cent of the 
detentions is not justified. With re
gard to the 70 per cent, can you not 
look into their cases, review their 
cases and bring them before a Review 
Committee? Why don’t you believe 
your Members of Parliament and 
even form a Parliamentary Com
mittee or appoint an ex-judge 
of the High Court? Why 
not? Why do you, in these cases, say 
that only the Chief Minister can de
cide rightly and nobody else can 
decide that rightly?

SHRI K. BRAHMANANDA REDDY: 
t am very sorry when Mr. Chatterjee 
says that in 80 per cent o f the cases
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trho were released, the detentions 
are not justified. I have never said 
that I said that their further de
tention was not justified. (Interrupt 
tfcms).

grant SOMNATH CHATTERJEE. 
The hon. Minister has not tried to 
follow me Their detention is no 
longer justified. Therefore, one y*ar 
has been sufficient for them With 
regard to the 70 par cent of the 
people who have been inhibited in 
their freedom, their freedom is 
estranged, their free movement has 
been curbed; their eases have, there
fore, been decided. Are they decided 
on other considerations? And are 
those considerations primarily poli
tical?

For what purposes, the MISA is 
being used? Is it being used purely 
for the purpose of emergency’  Then, 
the trade unionists are being de
tained; even your partymen have 
been detained The other day, an 
M.LA of West Bengal has been de
tained for corruption charges This 
is aceordmg to what we found from 
the newspapers We have to rely on 
newspapers but w« have no other 
source of information If a member 
of the ruling party is guilty of some 
activities which are wrongful, why 
don't you haul him before the Court 
of Law7 I do not want him to be 
^detained under MISA If he had done 
anything, if be is a corrupt man, then 
he should be publicly exposed 
Therefore, my submission before the 
House was this Today, the MISA is 
being used foi any person The jus
tification for 16A under MISA was 
there and that was detention for 1*5 
months That was because of the 
emergency when you would have re
course to using it Nobody could say 
that it was not s draconian piece of 
legislation Th#» whole approach i«j to 
justrfy this draconian piece of legis
lation And nobody can say it—at 
least, I hope, that there is no person 
who will say that this is a good piece 
of legislation except in the context

of what you say. That context
according to you will never change. 
How many illustrations shall I give 
you?

So far as Tripura is concerned, the 
Tripura M L.As had been detained 
only to defeat the No-Confidence 
Motion from being passed The
Opposition ML As including the Con
gress ML As had been detained rhe 
leader of the Opposition in the Tri
pura Assembly had been detained 
along with his other colleagues and 
they have been transhipped to Vel
lore where there is no contact and 
nobody including their relatives can 
go there and even see them The 
greatest difficulty is that if a com
munication is 6ent to them m Vellore, 
that is to be sent back to Agartala to 
be censored by the local police—cen
sor authorities m Agartala—and if 
that is cleared m Agartala, then it 
will go back to Vellore

They were arrested before the Emer
gency, their detention is continuing in 
emergency The usual new orders of 
dentention have been issued

So far as the trade unions are con
cerned, in the HMT 87 Union lead- 
ders have been detained under MISA 
and one has been released now They 
pick and choose only the leader of the 
unions for an obvious purpose, name
ly, to crush the trade unions who are 
not to their liking or who do not bols
ter up their own unions

Then, Sir, in so far as Electronics 
Factory is concerned, the same situa
tion has happened The recognised 
trade union leaders have been detain
ed under MISA though there was per. 
feet harmony between the trade unions 
and the management and there had 
been no problem and the work had 
been going on undisturbed Nobody 
can say that the work is hampered 
there Some persons have been detain
ed for about three years. Now the 
workers in the tea plantations in 
Darjeeling have been detained and
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brought to Dum Duzo.. jail. The*, 
are so poor that their relatives 
cannot afford the train' journey to Cal
cutta lor ty* purpose, of -meeting them. 
Even-Shri samar Mukherjee who, wan
ted to-have an interview with them was- 
refused t^e permission because /adly» 
their relations are permitted to go and 
see the detenus. i

This is the way you are falking con-' 
ditions have.- dbartg«L* The samd '̂is. 
the position in Ghaziabad also. A 
number, of trptfe-umon leaders have 
been detained under MJSA'.' The* othdf 
instance have been given by 'Mr. Indra- 
jit Gupta. Instances have been given, 
by my fcon. :friendg from that side 
also. They were not speaking for us. 
Mr. S. M. Banerjee has given a host o f 
illustrations as to how MISA is being' 
abused and ' misused. - It Is being 
used against trade-upionists'and pqH- 
tical opponents.. You say that you 
have not made any distinction between 
your own. partymen, and the opposi
tion partymen. I do not want even 
your partymen to be detained under
MISA. This should -not be done. If 
you have the courage ' and got any 
material against them why not haul 
them up in'the court of law? Let 
them be' publicly exposed as to bow 
they are dangerous to the society. -

In the Chittaranjan Locomotive 
Works seventeen trade unionists have 
been Retained. Sir, lour represent a -. 
tives of the All India Loco Running 
Staff Union came on deputation to see 
Shri Mohd. Shafi Qureshi, the Minist
er of State in the Ministry of Railways 
with a prior appointment grid 'when 
they carte here, instead of granting' 
them an interview, they were put be
hind the bars. Sir, in the Nort East- 
Frontier Railway many trade-union 
leaders have been arrested.The other 
day I gave illustrations of State Go
vernment and Central Government em 
ployees. The hon. Minister replied 
about 1 1 1  matters but he has not said 
why all at- teem hare been kept 
unde* ' U K * . At least the* 
West Bengal Gawenunent has 
done On* goad thing. So far as"

State Gtovenri&ntL te&ioti are con- 
cemed, 'after r flfejr wWe ' dittfetsfed 
they were qett^ned‘ ‘ under MISA’ 
followed by surspertsSotii and tfiamisf&t ‘ 
and after the process was completed 
at least the State Government 
employees Were released byl not the. 
Central Government' employees in* 
Calcutta, who have not yet "received 
the' ‘.blessings of the Central Gbvt.
I anj tgld Kerala tfce state Govern! 
ment has recommended “the release 
but ilT has ‘not got the blessings of 
the Central Govefhtnent. The Presi
dent of the All India State Govern
ment Employees Feaetfethin has been ' 
detained under MISA?- The students of 
Jawaharr Lai foehru university are be
ing 'detained under MISA ’ Therefore, 
the net has been thrown wider and 
wider We do not find any logical 
basis.-for the/use of MISA. You talk 
aboyt right reactionaries and foreign 
elements percolating here but why do 
you pick anfl ?hose people 'against 
whom you cannot - establish these 
charges?

Mr, Deputy Speaker, Sir, the advi
sory board released only five to six 
per cent of the detenus. Even those 
who are released by court are not re
leased by the adyisory board. There 
is no independent review. TherQ is 
no Opportunity to make representa
tion. The grounds are not given ■ 
Nobody knows how long, it will con- 
tinue as the hon. Minister has remain
ed silent on this aspect.

SHRI VASANT SATHE. Mr. Chat- ' 
terjee regarding those who wanted to 
subvert the Constitution' itself, surely 
you would not say that they can claim 
protection under that Constitution and 
law.

SHRI SOMNATH CHATTEHJEE: 
have personal respect • for Mr. Sattu 
I want to know whether a person who 
tries to subvert the Constitution -can 
only be dealt with. under MISA. Is 
this the law of the land?.

SKRI VASAJJT SATHE: These are 
abnormal circumstances and, as such, 
thefc* has to "I#- abnormal treatment.
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SHRI SOMNATH CHATTERJEE: 
You say it is abnormal and you say 
you have got the support of so many. 
Normalcy and abnormality will be de
cided by the number of the people on 
that side. There is no doubt about 
that. The only justification, merit, of 
this Bill is the number on that side, 
the Treasury Bench.

SHRI VASANT SATHE: Do you 
want to say that the anarchy that was 
prevailing was a normal circumstance? 
15.31 hrs.
[S h r i  B iia g w a t  Jha A zad in the Chair]

SHRI SOMNATH CHATTERJEE: 
The hon. Minister said that I have 
been praising the independence of the 
judiciary, that I am enamoured of it, 
but suddenly today I find that the 
judiciary is not so independent, that 
it has been curtailed. If the hon. 
Minister had taken a little trouble to 
go through my speech—obviously he
was not listening to me with care at 
least, and be had not taken the trouble 
of going through my speech either—he 
would have found that my charge 
against this judiciary—I have said it 
repeatedly—is that this judiciary has 
failed the people, and most of the 
judges in this country today believe, at 
least they try to show, that some 
authorities in this country can do no 
wrong. That is my charge. I have 
made this charge and I have repeated 
it.

SHRI VASANT SATHE: Taking 
advantage of the privilege of the 
House.

SHRI SOMNATH CHATTERJEE: 
People are losing faith in the Judi
ciary. That is one of the misfortunes 
of this country.

SHRI VASANT SATHE: When it 
Suits your convenience, you are wax
ing eloquent on the independence of 
the judiciary, when it does not suit 
your convenience, you imput motives 
to the judiciary also, including the 
Supreme Court.

SHRI SOMNATH CHATTERJEE: I 
believe I am making some point. The

301 Stat. Resl. re. Disapp.

position Is this. I said even the limited 
opportunities which the citizens of this 
country have to take recourse to law, 
with all the limitations, with all the 
infirmities, in the system, no longer 
exist. At least give them that limited 
opportunity. When I was quoting Mr. 
Justice Bhagavati, I was quoting the 
minority judgment. I said that. But 
at least I think one reasonable man in 
this country had said something, 
a responsible citizen said certain 
reasonable things. I was reading it 
out to you for the purpose of your 
consideration. That did not mean 
that I was- saying that this is the 
judgment of the court., therefore you 
must follow it. These are points the 
hon. Ho'ne Minister has made which, * 
I believe, were not justified so far as 
the debate that has taken place is 
concerned.

The hon. Minister has made it clear 
that it is immature to indicate the 
date of the revocation of the emerg
ency. . . . (Interruptions).

SHRI K. BRAHAMANANDA 
REDDY: Premature.

SHRI SOMNATH CHATTERJEE: 1 
stand corrected. I thought so, but 
after all, this is emergency. It is pre
mature to indicate the date of revoca
tion of the emergency. Therefore, we 
do not know when the emergency will 
come to an end. We have not been 
given' any assurance whether this 24- 
month period is going to be the maxi
mum limit. That will be decided later 
by you. When 23 months and 29 days 
are over, you will promulgate another 
Ordinance. This is the position.

You say there may be a grouping or 
regrouping of forces: therefore, it
must continue. My submission is 
that so far as the justification which is 
sought to be given for the continuance 
of this law is c o n c e r n e d ,  there is no 
valid justification except that it Is 
being used as a weapon, a political 
weapon, by the ruling party. Some of 
the 'hon. members said certain signi
ficant things. Mr. Salve, one of the
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leading members of the ruling party, 
has said this:

“Not a very detailed, long and 
elaborate elucidation is needed or 
required to establish the sell evi
dent reality that this particular 
legislations which have been pat
terned after this legislation, the 
Maintenance of Internal Security 
Act, have, in fact, been the most 
significant, the most important and 
the most effective instruments in 
reshaping the entire political, social 
and economic landscape in the 
period after the proclamation of the 
Emergency”.
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a permanent statute. What have you 
donto? You hav# done much more. 
You have brought it under the 9th 
schedule o f the Constitution. There
fore, even after the emergent situation 
goeai nobody can challenge that law, 
in d u in g  16A, Does It meet with the 
approval of Mr. Sathe? He said that 
abnormal situation requires abnormal 
law; when emergency goes it should be 
normal situation. But abnormal law 
will be continued?

SHRI VASANT SATHE: It will 
apply to abnomal persons.

Therefore, MISA is being used for 
shaping or reshaping the political, 
social and economic landscape in this 
country. This is the justification 
given by Mr. Salve. He is very happy 
about it. This is being used to bring 
about political changes in this country, 
economic changes in this country. We 
should have kept COFEPOSA sepa
rate I said specifically that it does 
not come into the consideration of this 
Bill. But many hon. members have, 
if I may say so, brought it in. There
by the issue has been clouded.

So far as MISA is concerned, this is 
the approach, you say openly that 
emergency and MISA are to be used 
for this purpose. The emergency of 
June, 1975, was issued for the purpose 
of meeting a situation which, accord
ing to the government, had developed, 
there was apprehension of internal dis
turbances in this country. How does 
economics come in there* How does 
political change come in there? You 
declared emergency because of the 
apprehension of internal disturbances. 
Emergency has brought about accord
ing to you some things unthought of 
unconsidered you never thought that 
such fr&ins would be there. Very good. 
Those gains are there. Discipline is 
there. Once there is discipline accord
ing to you, MISA must be a perma
nent feature? Hon. Members must re
member that MISA is now not only

SHRI SOMNATH CHATTERJEE: 
Why do you want protection under 
the 9th schedule? Because you know 
that even the juniormost lawyer can 
get rid of it if he goes to any appro, 
priate Court of law; it is palpably 
against the Constitution. Shri Painuli 
said that one of the greatest advan
tages of emergency and MISA was 
stability in the country but he himself 
said that bureaucracy had misused it 
and in some cases it was acting as a 
terror. Shri Banerjee supported the 
use of MISA against right reactiona
ries who were detained under MISA 
but his grievance was that those who 
supported to twenty point programme 
had themselves been victims under 
MISA Shri Sathe gave a quotation 
from Gandhi. I have no quarrel with 
that. He said that there should not 
be anarchy. Anarchy is against or
dered society and I have never ad
vocated anarchy. If I say: do not go 
on extending MISA or 16A at least, am 
I saying that there must be anarchy? 
With all the popular support which 
they are claiming for themselves, with 
all the power under the sun and with 
all the authority under the sun, with 
people’s right to go to the courts hav
ing been taken away, you cannot deal 
with them! But; Mr. Sathe was kind 
enough to bring to our notice that 
even a paralysed old man was detained



under MISA and it required an emi. 
nent MJP. like Mr. Bathe's interference 
and entreaties with the Chief Minister 
to get him released He said that only 
lor one thine, sabotage, people should 
be detained under MISA Who will 
decide that’  Sub-inspector of police 
until the matter is brought to the 
notice of the Home Minister who will 
again refer the matter to the sub- 
inspector for a report? Shri Chandrika 
Prasad say that emergency has 
brought us good, trains are running m 
time For running of trains in time, 
we must have MISA and emergency! 
He said that because of MISA we are 
reaching the goals of democracy 
Therefore, this country can be a true 
democracy only if we have MISA’ 
That is the approach* Shri Mohapatra 
says that it is a great boon it is like 
an iron rod with which to beat, an 
iron rod in the hands of the ring mas. 
ter of circus like that

SHRI K BRAHMANANDA REDDY 
Time and again the hon Member has 
been saying that all our Members had 
said that this was onlv because of 
MISA and because of emergency, they 
have said only a fact, they have men
tioned the fact that emetgency had 
given discipline, discipline had come 
and many other gains have come 
None of them have said that unless 
you continue the emergency and 16A 
the gams will not be there, nobody 
has said that

SHRI SOMNATH CHATTERJEE 
Shn Mohapatra was saying that it 
had come as a great boon prices have 
come down, educational institutions 
are working, people go about m Delhi 
with a greater sense of security

I ask him in all humility, js MISA 
essential for tins’  Should we not ex
pert a state of affairs when every 
body can move through out India 
with the fullest sense of secu
rity without MISA7 Can we
not expect such a system of
government9 In defence of MISA 
why are you bringing all these things7 
Another hon member opposed my
motion but said, there are mala fide

305 Stcrt. Kesl. re. SRAVANA 25, 1898 iSAKA) Disapp of MIS (Amdt) 305
Ord, 1976 A Bttt 

arrests and concocted police reports. 
These are the experiences of hon. 
members on the other side I am not 
surprised because this is the true posi
tion prevailing in this country For the 
first time, the hon minister has given 
some figures. If my arithmetic is not 
hopeless, about 12000 people were de 
tamed under section 16A Out of them 
30 per cent have been released and 
another 10 per cent are on parole 
That means nearly 8,000 still remain 
m prison

AN HON MEMBER It also in
cludes about 1500 economic offenders

SHRI SOMNATH CHATTERJEE I 
am excluding them Even then about 
4000 to 5000 still remain

SHRI K BRAHMANANDA REDDY* 
You need not confuse others You 
can make your own calculation

SHRI SOMNATH CHATTERJEE 
Probably you did not want to say it 
to disclose the figure but it has come 
out' You can say that out of a popula
tion of more than 60 crores only a 
microscopic minority are in jail—only
2 in a lakh. But without keeping 
these persons in jail without telling 
them what they are guilty of and with
out giving them an opportunity to re
present without bnnging them before 
the advisory board, without giving 
them at least a chance to file a habeas 
corpus petition, can’t you preserve 
the gams of the emergency’  If you 
give them this minimum opportunity 
without any certainty of release, will 
all the gams of emergency be lost and 
will discipline come to an end7 You 
say that the Chief Ministers ihemselves 
are looking into these cases I would 
like to read what the Prime Minister 
of this country has said—it has ap
peared m the Times of India yester
day dated 15th August

‘ The orders were not given by the 
Prime Minister m such matters, 
which were mostlj dealt with, at the 
state level Orders were given not 
even by the chief Ministers It 
was left to the concerned persona. 
If it has something to do with ammo-
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mic matters, then it will go through 
the ministry in charge. Most of the 
political problems will come before 
the Home Ministry.”

“This is not that kind of a system 
where one person is giving all the 
orders.”

Mrs. Gandhi said that generally 
speaking, there was not any kind of 
illtreatment as such. Her instruc
tions were that political persons and 
party leaders in detention should be 
treated well.

“Not once, but continuously I have 
repeated that the Chief Ministers 
must take a personal interest and 
also see whoever can be released 
should be released. We do not want 
to detain people,” she said.

The Prime Minister has to write 
repeatedly to the Chief Ministers and 
her experience as the head of this 
Government is that the Chief Minis
ters do not always pass these orders. 
Therefore, who is responsible for 
passing the order7 Id the case of 
economic offences, it comes to the 
Ministry concerned. So, only in the 
case of smugglers, profiteers, etc., it 
will get the initial prior clearance of 
the Ministry. Otherwise, it does not 
require prior clearance of the Ministry.

cerned, I submit that hon. Minister 
has failed to make out any case on 
merit except in numbers here, in the 
Treasury Bench in support of this 
Bill or against my Motion. I say with 
all humility that when there is almost 
near unanimous complaint about this 
law, please do not take to liberal use 
of this law. The way this law is be
ing used, it is shaking the people's 
faith in democracy.

With these words? I support my 
Motion.

THE CHAIRMAN: The question is:

‘This House disapproves of the 
Maintenance of Internal Security 
(Amendment) Ordinance, 1976 (Ordi
nance No. 5 of 1976) promulgated by 
the President on the 16th June, 
1976”

The motion was negatived.

MR. CHAIRMAN: Now, the question
is:

“That the Bill further lo amend 
the Maintenance of Internal Security 
Act, 1971, be taken into considera. 
tion.”

The motion was adopted.

Clause 2

Therefore, Sir, as I said in my 
speech, I am prepared to accept it that 
some of these hon. Ministers, the Prime 
Minister, the Home Minister and the 
Chief Ministers are taking decisions 
themselves under this law. But the 
question is, who is taking the decision 
initially to arrest them. You are not 
taking decisions but you have given 
powers to district magistrate. He 
relies on the report of the Inspector or 
the Sub-Inspector of the local thana. 
On the basis of such reports, persons 
are anrested. This is the way in which 
this draconian law fcas been applied. 
This is such a drastic law that it should 
not be extended beyond 12 months. 
Therefore, so far as the Bill is con

(Amendment of Act 26 of 1971)

MR. CHAIRMAN: Now, clause by
clause consideration. Clause 2. There 
is an amendment by Shri Somnath 
Chaterjee and Shri Dinen Bhattachar- 
ya, Shri Dinen Bhattacharya is not 
here.

SHRI SOMNATH CHATTERJEE; I 
beg to move:

Page 1, line 9, —

for “twenty-four”

substitute “fifteen’’ ( 1)
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MR. CHAfiUrfAN; Tfie quesion is:

Page 1, line 9. — . 
for “twenty-four” 
substitute “ fUtaenv

The motion was negatived.

MR. CHAIRMAN; The question is:
“That clause 2 stands part ol the 

Bill".

The motion was adopted.

Clause 2 was added to the Bill. • 
Clause 3 was added to the Bill. 
Clause*-4— (Repeal and, gavwg)

MR. CHAIRMAN; Now, clause 4.

SHRI B. V. NAIK (Kanara): I beg 
to move:

Page 1, line 18, —

' after Vpction taken” insert 
“in good faith” (3)

I have also given another amendment. 
I think, it has been lost on the road.

Therfe is one point with - regard to 
this “good faith" which 1 have the good 
fortune to possess. It was in regard to 
reformation of some of the political 
detenus. Now, is there any possibility 
of evolving a cade or a 'statement or 
an acceptance of principle or some
thing to be signed? By what way and 
by what point of time do we come to 
the conclusion that there faaa been a 
change of heart? • What are the ob
jective considerations?

In view of the fact that the hon. 
Minister has already quoted from some 
of the letters, I may'say that stone- of 
the prisoners who have written, have 
done so definitely in good cheer, very 
Rood cheer; but they have a feeling. 
Here is one quotation which says:

“I feel I wffl not be able to 
communicate wMl you far «uite 
some tiwn wnsy be 2-3 years—thitf 
I m & ir-V ek t * * '  I stadd iiave 
saved for a eoavanation.*

He ig a personal friend of ours, and a 
Mfember of Parliament. 2 or S years 
is a fairly long period of time. 71i6re» 
fore, 1 want to kno\p if some of the 
political detenus can be considered to 
have.had a change of heart on the 
basis °f a key document—if the bon. 
Minister can take care of this sugges-

AN HON. MEMBER: Is there any
thermometer in the House?

SHRI B. V. NAIK; The second Point 
which I was trying to make - out was 
that by a law, we have extended the 
period of this Parliament upto March
1977. We hope that these detenus will 
be empowered to sign some statement 
Will you kindly devise a statement by 
which it is possible to know that they 
have changed their heart, or that they 
have not changed their heart? This is 
my positive contribution.

SHRI K. BRAHMANANDA REDDY; 
Nothing prevents any Member from 
changing. Nothing prevents them 
from writing it at any time. Insertion 
of “ in good faith”. Sir, would lead to 
unnecessary litigation.

SHRj B. V. NAIK: I am afraid I 
have not been understood at all, in 
spite of my best iritentions. 1

MR. CHAIRMAN: Mr. Naik, there 
is no provision, after the Minister haa 
replied, for you to reply to him. Now 
the question is: would you like to with, 
draw your amendment?

SHRr B. V. NAIK: I am withdraw
ing my amendment.

MR. CHAIRMAN; Has he the per* 
mission of the House lo withdraw the 
amendment?

SEVERAL HON. MSMBEftft Yes.

Amendment No. 2 was, by leave, with
drawn.
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MR. CHAIRMAN: The quttttcm Is:)

“That Clause 4 stand P « t  of t t l  
BUI."

The motion wag adopted.

Clause 4 was added to >the B(H.
MB. CHAIRMAN The Question its

“That clause 1, the Enacting For- 
mula and the Title stand part of the 
Bill”

The rfiotion wa$ adopted.

Clause It the Enacting Formula and the 
Title were added to the Bill

Now the Minister
SHRI K. BRAHMANANDA REDDY; 

I beg to move
'That the Bill be passed”

MR CHAIRMAN Motion moved
“that the Bill be passed ”

Now Shri Ramavatar Shastri

«r> ▼wFQm wmft Onrsrr) 
frwwftr aft, yrpitf'f irT’ ft
irRrfrv <jwi (?r?ftw)
%  sir  a ft  ?ftf?r |

xx  % ^rr *  
w m  $  f a n  1 1 * s f t  a ft *  * f t  a r r w  
f a n  % s t f t  «P> s m r  *  t t j  t t

WFT ^  TTfTT 5̂T̂ ffT *  |

5T ^  5T T  « T R  fft^Tt *? t %
t o t  |  fa r  scrrT *? t ^  s f r r

t t  ^ q rc rt*T  
flr^TH  IT ^  | «rk
^ T r ff  art a n rs T ^ t ?rr*TT<ra
%  f a w r w  T 3 %  f  $ t  s ft» ft  * f r ,  f ?  

T T t o T  V T ^ ^ r W t  «FT St STT3T f t

?n?r ^ w r  arr T?rr 1 1 
swrc* % fa^iT * a r r ^ J r ^

% sn«r ift <tft *  *tpt% tar fa*  f  j

ft fr r  *Wf *  *!*hpt *abr 
vk P̂tw «n#F % VTifwf to  f  1 

S «rw% sftvrr fa«rr | 1 

flirt t o  % w rfta  * f t  i j fc r
% in w t n r *  n t  *t fW T | 

t f t r f f s t i f t w r o f t f t w r f  i f a  * m %  
ftrsrr i f t  $ 1 a w  * * p f t  * n #  f a *  
fa<rr ?ft «m n?t wrr vrrvri f  m  f a  

q r f f  SFTXfvwf i f t  3T?rt %
| t s«nrcr <rm  fir^nc t o r t

f*WT ift | I TO ’TTflfT TT
art t'T srrtfr t ^t —

“I have brought to your notice 
about what happened in Bihar”

srrq  ̂ awr* ferr—

“Why do you presume that we 
have kept quiet? We have consult, 
ed the State Government, end the 
State Government feel differently ”

ftnfcssft * t  am  HP# fo*rr amr 1 

ersr «rrr% ^w nfrft | ftr ^  $ rttt

«p ^ t  ^  t ,  *r |  ?ft ir r c r  ^ r rv n : %
®tWT I  I fPTT :̂ ^TT % ft  WRT 

«ift $ fa  tftar 3̂fV 9frnNnr % 

srr^t,
vt afnrar r̂nft %" n̂r̂ t
srrq% «wt t*r> Jr tqtt ^ <n w  ^  
^  ^  apnar ^  ^ 1 ?nw r w i t  ^ fa  
t j ^ f t  s f t f r f n F i  1 1 snr w rr^ft 
^ p t  JTFft arnr jtt ^r?nrt «rrcr * r t f t  arr<T ’  

« n w t  |  ^  ^ r f T  
a^w  i$mvt 5*rr | 1

«rrr^ «r»ft f a  «ft spyafar 
<̂<T ^ fa t  far^t % tft-’TTT ?mT

ift  «TN% ? p m  f a  T5T «Ft & t *
f W T i m l  1 5rt«rm fa?rT%  17 r̂nr 
f  faRJr ft v t if t  tfnr
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«WT|l tim qi it, y frsi fftfra fiffagt,
tftewgK %

17- 7 -7 5  S t f t ? * * *  i f  t  I *5f t  

f f o f T W T  'T T ^ q - , «B lT f W J t 3- 9 -7 5  
I t  f i r S t a r  * f  |  i n y w K ,

anrw Stfsft,

ijfonr, qo wrfo sfto ^  tfto 23- 9-75  
ft f  1 far ?rcf # iPTPT srt»r «n(hff 
3r 1 1 q r r c i t q ^ x f r  3 3 q5t a f t  
*r r  3 0  q f o r i t  q?t w n %  f r j p  q r r  
fa n  1 1 «rrc %  q fr f i a j r  f w r

Srfqrsr * t  i p n t  s *  %  t?i? * >  i f t  
P r t  1 ^  |  fq? f * r  t f t *

s r t e r  f r $ r  ^  s f t f f  i f  w i  

y s f f i w s f  q?t v r f  t o t  f r  s q a f t  ? 
f a T  * f t  w r r  ^  £  fq r s *r %  t f W f  q ft 
w t i T  |  1 ^  eft i r r o t f t  f a r fT T  %  * r *
?f ? ftfa  |  * f t r  « m  f a p r

j t t  m ^ r r r  q m r  f q #  f  1 w t r  
f*m *X  SiTRRS

f a f n f t  f * n n  * f k  i f t  * f  ?t  &

^rarr^ff q r  f »T3r  q?r *tst*t q r r  $  1 
f a r ^ n : St %rsr w n %  ^ m f f  q ft j f t f a  |  
fa r  f q a f t  %  s w  fa ? r  q ? r q i m  ?fl£t

5fT*T I m? 1R R T  * T *T  I *  fT p T T  ^ T ^ T T  
g far X* *T T t *TPT * 5

I

«rrw fprt a * *  v, t t ^  ?ptt 

%  %arr * f t  * f t » f a r  TJTRrf t f t  *  * ? f  a n r m  
fq» s e t f o r  t ^ s ?  * j o  t ft o  i f ,  m x  * f c r
%  Ip T o  tT o  « f t  « « a W T  T p r P T  3f t

far *$*rr* fare % Tf*t * w  $ tftr 
yw ^rw  «TTff % tft*T 5, *> *ft*T % 

* R P f e r  a r r  i f  * r t  w  n f  w  f w  
^t i w  fc i 'rerr *r̂ f w>rvt ^wft 

w*r$<niTgti wertt^lrwrnJtjfiTfT, 
wnr^t t w

iftm *ft ftra^r ? r ^  f  i ^ ^  
w v r  *nr<r f^w rw wrr T t f ^ h  wrr
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f « %  t * p n : wn^r ^  i art « rrr
* f t  ^  P f  f ^ 'r r t n  v t  f p r r  V P M T
w P f t  v r v * < f  |  fs*? <trnr * i m  
w r t  ^r » ft  ^  ^  1 TrTT «rrr%  

? p r r a  q r  * r t *r  « r r  w *ff v n w  f * F m  ? 

v f t  fc f f  if pRrrff % ITPVFTT 
tfo  1 ^  ^  $ ? ft  v n h F t r  v t  
%  f ^  j p ^  | qr«ftT % fJTT
w r r f  f W t  1 » w w  JT T ftfl’ % f%tT 
5 r r r f  ^ n ft  i * n r ^ f  qft * n r ^ t  « r  ? r» T f 
5 > ft « f l r  m r s ^ f  % ?nft x i f i  q r  ? r f r f  
ifp ft, v t ^ t s r  1 rfr w r  m  i w r  

% w f T  q ftftr tn r r  ? %rnrqft 
s ftfirffq ft w f r f ^ i f n i t , < r m ft igxT & r 
«ftf?nff % wtct f n f t  1
rnr aru  ap? ^x^st
*ftarr i f , w n ft  3ft  » >  « ft wirf t t i
W  cR 5 it  jffTT 5FT, mnOT *JT5HT V W T
q n  f ^ ? r T r  j ^ r f n r  i m  |  w r r

1 1 i f h r r  %  i p t t  f % t f t  ^  ^
q5T*n T̂rTT It rft T̂«FT Wfê PTT VH*
ftrftf1fs  ^ ?wr | i SiPpt
t  ? n *r  s ft%  %  v f a y <r i y f  %  q ^  
^ w r < f  » r n :  ^  |  x f t r  m * r  f r e r  f r  

|  i rft « n f  «n^c *r «fr
» f t  ^  |  1 g f a r e  v t  f q ^ f t  

% a r m  ^ t t  ft?rr I ,  fqnsft q?t ;r*r q rtTr 
5m  £ , ftr^ft qft ^ « r ^ * f t  ffe ft |  rft gr^qfr
» t o  w r fo  mxo tr q ^ r  ?!cft t»T  ^

¥T?r ^ f t  ^  1 w  »r tit wRt
q>r #  q p *r  qsTcTT 5  i *r  ^ rr^ c t 

T n f f  %  % ? n , «H ? ft«T  % i r e f t  * f t  v t i N s r  
f t  qfr a w  ^ m r r  %  rft<r g ? ft

qnrfipiT %  »r q ^ m r r  q r  »nr «r 

v t r q q r  * r w  ^r qn? i f t f b r  q t r  ^  

f o a f f  qrr ^  « n  t f l r

? r m  %  < r N  «rw r v r r f m f t  q rr

i j T T i r P w q ^ T T T q ^ f i w T i i ^ r T i s f t  

« n » N r  w r q ? r ? f r t * $ * $ f 3r « r ^  ^ r f i p r
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<01* ;  If a ttT

[« ft  tPTTf ff lT  W Tfcft]'

«Tfa*ff *in srer $  * m  f w r  *nrr t
t r r a r  .'•ft ^  $ i t a « r r r o  * *  vx.
•wtpit w r  fa  t  ififor frr ^ w r

« f r r  ^  tr^r q r  ?r T O * f t  ^ s u f r  

« f t r  **T f> * f a r  £  v r a m  *S t  s r * * t  

% t|  *t «ftr ^  t|  it fa  *rc* **r 'n: 
ttsp^ ??rt v i  ?ft 5*r w  wprnr* 
*3$  1 *r$ smcra «ra w i  i.* *TR*r«r 

«ft *fr«r?ff w n f t r  « t r  
sifatfr *nr 1

1600 hn.
$sm wnr 1

f  * ft  fafTT *  fW T  «rfr<TT % tfffer
*i ft  TT3T $ * T T T  1,* s f t f a  * #  ^ ( f ^ r T

-srYr ^fanr faHrc <rfT«T* % w w  If
xftr AT tr*T TT5ST ^  tfT * *  #

fas®  W V  ( w s ^ t )  *• ^n5t*rr 
%  s *  faq rc  s t  * r r f  w k  $  ^ t t ^ t  

xftx H Q  f a  SWfT1 fa^RTT fa*T% 
sfsrrT »rteft a t ^ k ,  ^  *$ &  ^ t ^ » t  
TTSfaflT, *T*fanr m t  'T’TT̂  I

inTta t o  % srraTT * t  ^  
y p « i n  W p t t  »r a 7  1 srnT%  ^ t  w  %  
63 faSTR TPwr % % fiTT TT

W  t f t  |  «TC ^ T f % * r  l £ l p r
Sftfcff *ft  fT O F T  T p W  ^  fW T  fa ffl 'T
a w n  ? r ft  % ira ft f a  w ? t  f r ^ r  
f a r r  -^ rn r V  s rrc V r f l r e f * '  w r  t ,  

% t P w w  £  1 $ f a * r  v t f t  *r r %  
f a i t f i r f f  ?t i j H r  f w r r  &

<ft V  % r  ^ W T T  %  S f^ t

^rr^-f ^?*r. ̂ rr Tift % 1 srnr<r?> =rrf^ 
fa  ?IPT l f t «  V 5TTI «to «rif O «TfTo
5^ T ^ t * r  ^ i t v ,  «rn r  5% ^  %  • w ^ ’ n r t ,  
^?r> ^  * 5  witt, gfr w»jaf
i w ' f a w r t f t  %, 3 ft f f l r r f t  * r r t « r r  v t  
fiysr f*rsr v r  £*rr iw >  faw n;

.^ ft? r r  ,sfq i ^ H r r s r  ^ t ,  f a f r ^ F ?

4 b  j l t y  f f  « ^ n * r  f>  1 - wt
z p t  fa * .* ? ; ^ f ^ h P r  >Pt

Wf^ftr?r vcrr |, #wrr5rv 
<rw>5r? aft r o g r  «P^n t. 
fa??Frrwfi| k ^ fw w *  |
5 ^  m * $  »r 4
*t fanr ift rihrf^nr, jt^fr ^arrf arr 
T f e l - v  ^tRr % fa?m> f*r ^  
<rrr f*r v i  »t wrf wn: «rtr jft^r ^ 
*ra^ ^  ?fa?r |t*n 1 

wiai vgv$'W& % «rJv>^r w  ^ tt, 
^Tcr̂ r ^  jr iftt grs«ft j ??r?r 

s r f? ? ir *ft  vttx: « E r % f s  5fc^ fL*nl 
^ r % | tfte jti<ti r̂ ^

| w n w « - $n? T̂̂ rjrer vtit 1 ?jtt 
?fa<r apt w#<i 5f t  1

5<>ff «irnr «p  ̂ <r»rrq srh: 
5T5T ittt5
$MT I ^ . «r«W 5PHT ^ fq- ssrTT̂ t

fir 1 ?i5tt 5pr*fr % $«r ?F»ft
f̂V ?r|t

f , faT ^i| r̂nr sttt «ft«rr Jr
^  ^  ̂ *TTT ftftH TfT 1

■ *?TCI ^t ’JH TOT VT.l
SHRI, JC-. BRAHMANANDA RUDDY 

I have heard him. There is no provi 
sion for detention under DISR; bu 
there can be a rests under Defence o: 
Security.. .

«tt ttw w ttt w.^wt 1 ^ *r m ^rT f̂t 
f a ^ ^ ^ f a ^ w t ? r ^ r f  v r f o ^*r° tr0 

%  vp* k f?«T *1̂  f  nftK 1 f f n r  It  ®qrr?r
|t «wt t  t *  *  % err* »r *rrr % 5 ®
^  ’Vfr 1

You* have not said anything about 
them. «{ gave you the letter personally 
on 2nd Jujy, and you expressed your 
surprise why I was not talking to the 
Chief Mfitfster. I told you that our 

, leaders had met t^tvChtaf. Minister and 
they were told that it w^s for. the 
Central Government to release them. 
You-fatt* not said «ngtfti*i‘ about these
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persons. You have read the names of 
other perwttis.' What about these per
sons? Please let me -rkpow. I have 
written to you a letter, and I have the 
right to tfet a reply from you.

• SHRI K BRAHMANANDA RUDDY 
I jhall look into it.

MR. CHAIRMAN: The question is:
“That the Bill be passed.”

The motion was adopted

1607 hrs.

PRESIDENT'S PENSION (AMEND
MENT) BILL

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS
(SHRI F. H MOHSIN): I beg to
move. •

“That the Bill further to amend 
the President’s Pension Act, 19ol, be 
taken into consideration.’*

This is a very simple Bill The exist
ing provisions of the President’s Pen
sion Act. 1951, inter alia, provide for 
medical attendance and treatment, free 
of charge, to a retired President. But 
such facilities are not available to the 
spouse of a retired President or the 
spouse of a President who dies while 
holding office as such. Keeping in view 
the dignity of the high office of the 
President, it is proposed to extend the 
said facilities to the spouse of a Presi
dent in both cases

This* is a very simple Bill and I ccm- 
mend it for {he acceptance of the 
House.
16.08 hn.

iSfnti P. TfttKTHASAHAffiy in the Chair] 
MR. CHAIRMAN Motion moved:

"That the Bill further to amend 
the President’s Pension Act, lb51, be 
taken, into, consideration.”

Sardar Swam Singh Sokhi.

FTPTrT *TT<TT g  ^

^rr =5rr?cn
*T VHP* 14 VlFT t?«FT

1 9 5 1 3 ^  *T*rfc 15,000 ?TT5TRr
* fw«r

Toft 12,000 *0 ?n*TRT

s s rs  t  «rr 1 «rn r "o t

spt 25 OTST fT  *W  ?

SfcWt mi l i f t  $  | I 3T*

JiNT t  WffW ft? WT5 

T 5 R  an T |  f  I * *

’ftafr «  s m  are *r«t <ft

ift y*pft =9rff̂ r 1 **=T «rf 1 5,000

*0 n w p rr " 2,400 m w M T
% s r o ^ T  f  i i p f t f e  % f<zw <  % 

srrc art « *r  *r i  f q  ^  |  ^  
i m  ^ r r  w  f t a r  |  1 

fv ft  sr

f t ;  & r  q'JTT t p t  m  ^

25,000 ^TMprr ^rrf^r, 
zzz  ?r m

WtnTT fa  &  ^
t t T i ^ r  sjfif t o  a rt *  

fpft btjt^ U- f a n rl  *rt

weft Wî h tike Tecemmemdation oi the President.
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[ # o t <  f i r f  i t o f t j  

writ*R $ t
« r n s  <n f i w T f r g  

%  ^  I ,  w  * t  w s t a f t ^ -

f r f t  w r r w r  * t  f o r r  » w r  | ,  < ft  w r e  

* h r w n fr  v t  %  i W t t e  * ft  f t p r  v t  i f t  
* * r *  * t f t r w  t f f a *  1

w  f i m  i r t  ^  * f t  s w r a w  v r  

?>t Jtfiw n* * f t  u t o i  f?t * t

T ift & aft yv tr*& wm & 1 f*  wrt: 

* t  T O H  ^  « n p T  &  w f  % (f S t * T  ?

f * n t  t a r  sir * t $ w r  v f x f z  * f t  

|  1 q i r r  v t f  § * r r  t f f t r f j  * p f o * r  

* f  * r c  * n t ,  f a r *  %  * i t t  f t t o t  f , w t  

tfPff f%<r f̂hrvfr t^rmr $,

* *  %  f t n ?  f f c r i f e  9 f t  f h r r

* r f &  i * t °  a r r f * R  $ $ * m &  « r r P w  

^  fcr ttx  * f r  1 J f t  w m r  Sr t t  *> t  

> f W t  V t  ^ ' R - ^ n f ’ T %  f c p j  3R F T  ^ p t  
W t  w r f ^ r  ,

i n r f t v T  #  s f f a r i ' r  % % r f t  * n f f i s r  

$  T S ^  y ?  qfr 1 * t  n *  « t ?  
«rtr, t t  TnrrftpT ^  1 m  w**f w»t ta r 
ta r  %  ftrq  f a f o r  % W t  v r  ?r$ *rrft  

T T ’ f t  q f t  i ( i w w r * f )  f r r t t  $ f » p r r  v r  

v r  * m  |  i  I f t  u w i T d ^ r  q f r  ( ,  

$  V L  * a r  t ^ t  f  1 s h e  f r p $ R m r  * r  ? f t  

^ f r r  * f i f  | ' m  1 a r t  t f w t f s  w r f a w  Hr 

r ?  V *  w w  f  t  w r  » M t  v t  
t o w  %  f i t  3r T jp  5  1

#  * r  fiwr m  xw in  v^rr g  1

^  tw w w w  m t&  ( ^ r r )  :
w f i s  * $ w ,  p f  f lw  m  * m *  

^wr v t  t  fv  f s ^ f  TP(p?% *t, jtt 

x i^ ifir % w  ^  fi? ftw  #  t o
* 17̂ ,  'W  ^ft «R*fl’ V t  f^ P p W T  ^  

^f^rarr <ft <*rr̂  1 ^  i f t  ■■rfSpr x$ *m
WT fiTTH  *PT VfRTT |  I

*f ^  filtV T V T T IT  ^ ? T T  f  ft* !W  

< t t v r  ?PQ5 ««nRwr i p ^ t  
•<T ^ r<w f ^ t  «rff*nff %  fwK « f t  jft  I ,  

?ft w i  «rt»T i f t  « n t ,  « f h  ^?r %  t t  
w ^ ^ r t t  f , *rc %  f w *  *ft « m c ^ r  

V t  w t r  f^rc f * r  wt*T ^ t  |  1

’ j a w *  vm  (<n?ft) : f* r  * * -  

^rrft ? ^ t  f  1

e ft tiw tw h tt « n w t  : awerr ^

v*fsrr(t | 1 f«F ^  «n# *Kfr t ,
faid*TV Wf f r d H ’ »flft t  m*n t  1

it ftp r  w  w n m  «irt 5*1 «ftfT :ft%  i f t
a m  « ftr  e r ^ T f t  * 4^ r(fofl %  

f ^  if t  W « R « T  W W W I I

^  i f t  ^ r ? n  P p 4 ipff 
wrt t o n r t f t a r R f t t ,  wrr W5 < ft v t  ? n w  

q r  f»m ?ft 1 1 rnsprffr v t a t w v r ? m  

q r  f ir w f t  ? n ft , W w  w W f v r  
w w  q r  ^ { t  f tr w ft  I '  1 T f f ^ m n w r  

^ft ^ i p t  fRWrft I ,  n  ’• w  I » 
^ *r r  ^ r

i f  ^ h c  ^  ¥ t  w w n w r  I  •



President's Penrtm SRAVANA in, 1898 (SAKA) (Amdt) B.I! 3X>

■ft f  i*  * ^ r M »
f t  to F T  I *TW
f t  *rf «ft *w f it  * r f i r  o t t o

qft ^*FT T  n fT  ’ ft SRî V ^ f t r  1 

W tfip  TTf’T lf TTt^Tfo *  ^

*r?*rr£ ~Pr srrrnr T R t  v  far* * f t t  r̂r 
«f*Fr TT^ I  I ^  *>t *Npt w»t TTUT

^  « r f w  qr ^
3ftf3pr «iftr # f r  ^PTF-
^?r sp srfcT *T3RT W  t ,  t R  ^

y f y rr e f r v t  w n r  *  Tsnft I ,  sft tfr

% *rm t*T 3nrT rsrcT *f*T ^tt, ^FTT 

5ft STTT J i f f  ?FJT TK f«B T  * f r  f ®

*  sit7- t |  1 1  f M N r  tt

srrxro ly r ^ t f t r r  t  ^ n r  *if f a t 3̂  5  
**r % *r**r *r stn ?r «rarw *>wr fr  
s?<hri f a it ggpraaT grerrftprt ztt 
qrRT sn^rsfrr q r t f t w r w
KrTT^rRTTrf^ i fsrrrsflPcr^ ^

ftrftswT * t  ’rfay  fp ft ^ ffq ; *

'rarfar szr^rr jr>fr i snfr t^rf -̂Tr

qft rprfcr STSRTT 3f*T aPlf ffteft * 1 
STfflrfr W WW tf' ATT *
V lft ^ T  ^  f> ft f, T*fr znzx *vrr 
f t ^  f, snPr jTr TTT 'T^rr t- *ft f̂r »?=r 
«7i?r?TPT::r ^ 3 r r T ^ , ^^r'ffr ^ r c f i T  *  «• 
fawrtrfrar ^  ?  ?ft ^  ?t ^rr f > p  i
oTfT fSTRt 3 f w W r ?
^  ^ T  apft ?^T 5p?T ?iT ^ » T  ? ?ft »*T 

v t  TTR- OTFT *T THItT f  f

*flrf*?r *rrerr ir srnr f ^ w f h r  fT  
*TOSTff, **** ft , * !#* ft , ?rt w i t  

f t  i ifrrr *rnr ^ fsrrm ?ra at er^f 
1891 L A

v  far?r *p t « P t f  w r *  ^  i r r ^ f  

f a q  eft * m  3 f * r  «tfsnr ? n f  

^i^ninT s n ’it *fr ^fti^ro i a r̂ !• f ^  
s tr  ?TTf *r s ^ '^ r r  i.r[-T.T i ^  

3T®?T *p *Ti4 ^ 7  f a ' i  ^ HH'4'*T

I  I
THE DEPUTY MINISTER IN THE

m in istr y  of h om e  a f fa ir s  cshrt
F H MOHSIN) I am thankful to both 
1he puJ ucipants who have spoken on 
tb’s Bill

\s I h ive already said, it is a very 
sin pie Bill extending the facilities of 
medical assistance to the wives of the 
ex-Presidents or reared Presidents. 
This was not there in the original Bill. 
Only ex-Prcsidents were entitled to free 
medical assistance along with a pension 
of Rs 15,000 per annum and also Rs. 
12,000, per annum for maintenance of 
secretarial staff Later on, it was found 
that iheir wives also should be given 
medical assistance m confromity with 
the practices elsewhere That is why 
this Bill has been brought forward

Oi course some other suggestions 
alb., have been made ihat even the 
pension should be raised, that the 
pension of Rs 15,000 was fixed long 
time ago and it needs a revision. Of 
course, there is considerable point 111 
what the hon Member says Even in 
respect of salaries °f Ministers, they 
were fixed quite long time ago, but I 
am not advocating that In this Bill 
the only intention j<? to extend the 
fiee medical assistance to the wives 
or widows of the formtr Presidents 
ar ' i he «nouses of future incum
bents

Shu Rr'mavatar Shastn has made— 
of course not quite relevant— a print 
m *his connection. lht>* the pension of 
other Government servants should also 
bp raised

SHRI RAMAVATAR SHA9TBI: 
Including Freedom Fighters,

SHRI F. H. MOHSIN- But that i« ft 
different scheme altogether.
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tShri F. H. Mohsin]
This cannot be tagged on to  the 

Freedom Fighter’s pension which has 
already been fixed. That is not 
relevant to the Bill before us. I can 
discuss it with him later.

I once again thank the hon. Members 
for their lull support and I move that 
the Bill be taken into consideration.

MR. CHAIRMAN: Now, the Question 
fcr

“That the Bill further to amend 
the President's Pension Act, 1951. be 
taken into consideration."

The motion was adopted.

MR. CHAIRMAN; There are no 
amendments to clauses 2 to 4 I am 
putting them to the vote of the House

MR. CHAIRMAN; The question «■
“That Clauses 2 to 4 stand part 

the Bill.**
The motion tea'- adopted 

Clauses 2 to 4 were addjtf to the Bill.

Clause 1 was added to the Bill.

The Enacting Formula and the Title 
were added to the Bill.

SHRI F. H. MOHSIN: I beg to 
move:

“That the Bill be passed."

MR CHAIRMAN: The question is:

“That the Bill be passed.”

The motion was adopted.

16.21 hrs.
REPRESENTATION OF THE PEOPLE 

(AMENDMENT) BILL

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW. JUSTICE AND 
COMPANY AFFAIRS (DR. V. A.

SEYID MUHAMMAp); I beg to move:

“That the BUI further to amend
the Representation of the People
Act, 1990 be taken into considera
tion”.

Article 62 of the Constitution pro
vides that upon the completion of each 
census, the allocation of seats in the 
House of the People to the States and 
the division of each State into terri
torial constituencies shall be readjust
ed by such authority and in such
manner as Parliament may by law
determine. It further provides that 
such readjustment shall not affect 
representation in the House of the
People until the dissolution of the 
then existing House. There is a similar 
provision in article 170(3) of the Consti
tution in respect oi the legislative 
Assemblies of the States. In accor
dance with these provisions of the
Constitution Parliament enacted the 
Delimitation Act. 1972 providing for the 
setting up of a Delimitation Commis
sion The Delimitation Commission 
appointed under the Delimitation Act, 
1972 has completed the work of final 
determination of the number anil the 
extent of Parliamentary and A&sembly 
constituencies in respect ol all States 
and Union territories, except the Union 
territory of Arunachal Pradesh Under 
the provisions of the Government of 
Union Territories (Amendment) Act,
1975 the Election Commission has been 
entrusted with the task of determining 
the extent of the two Parliamentary 
constituencies ar»d 30 Assembly consti
tuencies in the Union territory of 
Arunachal Pradesh and the linal orders 
of delimitation in this regard have fclso 
been issue!.

The purpose of the amendments con- 
talned in the present Bill is to empower 
the Election Commission to consolidate 
all orders of delimitation into a single 
Order and to maintain the said Order 
up-to-date by correcting printing mis
takes, etc. The First and the Second 
Schedules to flu Representation of the 
People Act, 1950 are also being amend.
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«d  to reflect the correct position in 
regard to allocation of seats in Lok 
Sabha and In the State Legislative 
Assemblies as determined by the Deli- 
nutation Commission

Opportunity is also being taken to 
amend section 28(3) of the Represen
tation of the People Act 1150 so as 
to bring the rule-making power of the 
Central Government under that Act in 
line with the recommendations of the 
Committee on Subordinate Legislation

With these remarks I commend *be 
Bill for the consideration of the House

MR CHAIRMAN Motion moved

‘That the Bill further to amend
the Repiesentation of the People Act,
1950 be taken into consideration ’

SHRI D1NESH JOARDER (Malda) 
Mr Chairman, Sir, this is not a big 
Bill The purpose is also very limited 
This Bill is only to fufil certain obliga
tions of the Constitution as well ns to 
re-allocate and allot seats in the 
Assemblies of the State Legisla ures 
as well as the Lok Sabha in Parlia
ment

rhrougl this Bill new allotment c.1 
seats has been made to the different 
State Legislatures as well as the Lok 
Sabha and also the legislatures of the 
Union Territories on the basis of cer
tain facts and principles that have 
come out during the last census held 
in 1971—population of a particular 
State the Union Territories ratio of 
the population in respect of the Sche
duled Castes and the Scheduled Tribes 
The seats reserved for the Scheduled 
Castes and the Scheduled Tribes have 
been adjusted as per their number

In the first place my contention is 
this The Census Report in itself is not 
correct It is not correctly prepared 
There are certain facts I do not know 
whether the Law Minister here who is 
Piloting the Util is aware of these 
things But 'these are already in the 
r#0*rds of tfe Jltafe Governments and

also the Central Government and the 
Home Ministry In many States many 
of the scheduled castes and scheduled 
tribes have not been recorded as such 
because ot certain considerations which 
may 90 against the equilibrium tha* is 
maintained m the particular State for 
their political activities or forming 
govemmenf of the ruling party and so 
on I can mention Assam for instance 
Many cases and many people belonging 
to neighbouring States and also that 
State have not been given that status 
ot scheduled castes and scheduled tn >e& 
in various districts and taluks So this 
sort of discrimination is being mtde in 
Assam When this was pointed out 
by the Scheduled Castes and ScaeduU-d 
Tribes Commission, Assam Government 
said no If we do that, then the politi
cal equilibrium that is existing m that 
State will be seriously disturbed They 
said that the political balance will be 
disturbed and so they cannot do that 
The Scheduled Castes Commission also 
reported this matter to the Home 
Ministry here The Home Minister 
expiessed his inability to do an\ thing 
So the<-e things are going on

In the matter of delimitation we 
know how proper representation is not 
being given to the total population ~f 
scheduled castes and scheduled tribes 
In allotment of seats an area is chosen 
whf»re their representation is mu"h 
less There is a neighbouring urea 
where a person is elected and the want 
that hu case may not be jeopaichsed 
and that seat should not be disturbed 
The other seat where the £>< heouled 
caste or scheduled tribe people are not 
there according to the required propor
tion is being declared ns a srhe iulfd 
caste and scheduled tnbe scat reserved 
for that community So, Sir, these are 
instances of large-scale discnmmatun 
m the matter of allotment of seats and 
also m the matter of delimitation of 
constituencies

And always that has been done 
according to the convenience of cer
tain people who are representing 
those areas and who have created 
vested interests for their electoral
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benefits, That is there. I have not 
much time because this is a 
Bill and time has been limited. So 
this is on the basis of the Delimita
tion Commission that seats are allotted 
t*. the Legislatures 111 the States, 
Union Teiritories as also in the Lok 
Sabha. As regards reserved seats to 
the schedule^ castes and scheduled 
tribes, my point is this. What is the 
total number of schedule^ castes and 
scheduled tribes population through- 
out our country and the number of 
seats allotted against them m Lok 
Sabha or in the State Legislatures?

If we take up the total number of 
scheduled castes and scheduled tribes 
population throughout our country 
and the seats that have been allotted 
to them in Lok Sabha, you will find 
that this does not represent the total 
proportion in which that should have 
been done and according to the prin
ciple laid down by the Delimitation 
Commission Act.

T have seen the census earlier I 
do not remember at the moment. In 
certain areas I know it. Take the 
c.ij.e oi collieries and tea plai’tation 
areas in our State—the State in 
North Bengal—Jalpaiguri, Siliguri, 
Alipur Duar and large parts of Assam 
and other places where ten* lai .•ei'- 
go from different States—they come 
from Bihar and Chhota Nagpur and 
M.P.—and most of them are tribal 
people. In one part they belong to 
scheduled castes and they are going 
to work in tea plantation and colliery 
and other industrial areas, there they 
will not be treated as scheduled 
castes and or scheduled tribes. They 
go for their livelihood to other parts 
of the country and so they will not 
be treated as such.

People coming from Chhota Nag
pur in Bihar, if they go to Madihya 
Pr.idesh, will not be treated as siirh 
When they go to the northern part of 
of West Bengal for their livelihood 
in tea plantation and other industries, 
they are only treated as a general
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commtmity. They are not even given 
the status o f scheduled eastesand 
scheduled tribes. In the same State, 
a section of the people, in a particular 
district are treated as scheduled 
castes/scheduled tribes but in the 
neighbouring district, they are not 
treated as suehi because they are 
treated as a general community. In 
a particular State, te community 
might have been treated as scheduled 
castes or scheduled tribes but if they 
go to Bihar, they are not treated as 
such. Because the Government ap
prehend that the Question might come 
up. they have brought forward this 
Bill whereas the Scheduled Castes 
and Scheduled Tribes Amendment 
Bill 1976 that was actually proposed 
for discussion in the last budget 
session on 25th, 26th or 27th May 
was withdrawn and at that time, 
Government said that it would be 
coming up in the next session. Why 
is this Bill not put up for an earlier 
discussion? This should have been 
discussed earlier. Why should the 
present Bill be discussed? We are 
discussing this present Bill and the 
scheduled castes and scheduled tribes 
people throughout the country in the 
Legislatures, Union Territories and 
also in Lok Sabha actually do not 
get their proper representation. This 
is a fallacv 1 should sa\ That is 
m y one conclusion.

As far as the present people’s re
presentation to the Assemblies and 
the Lok S.i'iha -nu I'nioi. rerritoue- 
is concerned, wt> have got experience 
since 1952; in almost all the General 
Elections, we find that the ruling 
paity is getting only the minority 
votes, not exceeding 35 to 42 per cent 
votes in any election. In each and 
every election they are getting mino
rity votes but they are in power for 
so many years. Even in the present 
Lok Sahha although thev have more 
than two-third membership of the 
total membership, they had secured 
only 42-43 per cent of votes. The 
principle of proportionate represen
tation should be introduced both in 
the Lok Safbha and State legislatures
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an^ .unless that is introduced no pro
per representation from the people 
caft be there. Unless that principle 
o f proportionate representation is 
there in the entire electoral system 
people cannot properly represent 
themselves in the State legislatures 
I oppose this sort of allotment of 
seats and also the system of election 
results and representation in the 
legislatures I oppose this principle
and want that there should be pro
portionate representation in each and 
every legislature

Here I do not want to discu-.s 
other matters alike but when the r e 
presentatives had betrayed the cause 
of the people from whom they had 
got votes there should be a provision 
i t  r  rhl o f ic c a .l ol such ren n  >-pn 
tatives T h e re  should be a provision 
of light of lecall in this Bill

I am fully aware that the scope of 
this Bill is very limited and this is 
only mcunt to fulfil certain consti
tutional obligations Lastly, I would 
like to draw the attention of the 
Minister to the fact that during census 
operation certain areas are not cover 
ed by the census operation workers. 
As far as West Bengal is concerned 
we know during 'census operation in 
many areas people entrusted with 
enumeration and enlistment of the 
number of people residing in an area 
were not able to go to a particular 
locality because of certain terrorism 
and gangesterism prevailing there.

For that reason, the census opera
tion workers could not go to many 
areas and could not do the enumera
tion work relating to the people 
living there; they just gave some 
fictitious numbers Many villages 
were even omitted and they calculat
ed their figures in their office without 
going to the field or the villages. 
This should be rectified. With thaw 
observations, I conclude

artTT^rftoir tfNfr (aroferj*) :

^ n r g , 1

$ ® $  vm *  s r t  fafasrs
* t s r t  differ t  fa  * 5  3*r t t  *rt*
Tt»f 1 stfffa farfiTFsr 
T i35r-*r*TT $  f ,  f r f a - f a t s r *  %

%  ir c r r i  ^fr * ji t  w t  enp^frs 
? p f r  ^  3 R T R T  ^ c f T  g  I

*rartf aft sft s ffa r n : % 
t j i  £  %  f R T d  qrnff ^  sprt jfte  f t r a t  
ft tfrc xn rt ^  ^  % 5  
zmi farter s f^ t t  jr 1 w ffa r  strt  
^ rsrf ’tft I ,  fr s n t ?> f c n  *rrft q ifs m  
srrfr |  s r k  f o n f t  ^ m rr fa sR t
v-, ^ft ^ T c T  ir ft STRft ift  <Tl2? 
7 T37 I  ^  ifftf *ft TT^f ft \ 
*t 1  ^  3t?t v r^t * n m
nrrqi, mr t ^ ^ r ^ f r r  f a r r a  t o t
0 1 ^  *i?rt v § f  ®

3TPt 5TFTT ^  t  I

frsNidVM  srn? f t  « f ) w  3 
4 % 6 % vffgfrd

k ftfffftSlIM R̂T, 1972 % STT^R 

% 1 I W W  Sf̂ ?T ^  f o n  *PTT I  I
t̂ q rf*p rr$ zft  

%PtK xfaztft
r'r tfwtFr <nr ^ t*rr 1 « W t  

fafirfifZw vA sft 
•f ?rrart *t t f r *  f e n  *nrr 11 **r*t « r t  

§ i  fa> tfq-sfte ?ifr qnt 1
ST STPfi *r fe n
?^r | f o  *rnr q?r spwrsfte ?rft
T T t  1 m  PRTT 5 P T R T

t f  w t  f t n  ’  wft a ^  f t  
ffwr £  ^  xttK 8PFT5T f f t  t
i-p»ft % ftr? $w «ftr tap̂ r -*?
^  ^  f& t  i m tt
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[«rnrr ^  %  tfrtft]'

*t*ft f ,  farrSr tpr 3 s *  $  if 
£ 1 a f i rfir&i?  19 6 6  if
* rer *frc *w 1 0  m*t v  an? trrc* 

q^hrihrtTT  ̂̂  1 fyfafsrsftpr ̂ *ftvr?r 
if «<M<’*H n^*T$ffasnt I

anrcr^f % arr^if v^qT^rr^rrj^ 1 ^  
1972 5T*P 'TOTF* fT ^ T

% WW <FT?T ^TT ^TVT ^ tftr
m «i*t *m  v tsrs i i w

*ft y f̂TTX vfhft ^  ^  aft 
It f^rnr ^  vr£r 1 1 $*t fa^n: 

% *fm f ,  «rarrsr % ?ftn % 1 firRrfsCTH 
r̂sfrwpr % V* Tt^CTrr'^ft 

qfrR^r arcr forr | 1 ^ r  tn^Fsr % r5*ff 
?r sr^TFy-^rra: T T Ffhr^ft tk  f e n  
«ptn ^ 1 ’sr̂ t % fwfrrr tnro trq-o ^o 
iftx arf<r rfmf % W jr «* R r  ft, 
%fa?T fW h rrv p r *T faaft

J iR rs i^ fft iifr^ trT ®  «pr»
^o ^ 5ft r+4, 3*R!T ♦(IWI
mr 1 ^ s p t  %mx ^ a r  »ft <tt, <ft 5?t 
spnsr tfte ^r?rr ^nrfiP  ̂ «n 1 5 *% eft 
srrr% ir*$Rr ? t i t o  v r fartrft f^rm
t l  SP££r¥ *TRFff TT <TT T lf  &
jiff 1 «rarra tr aft inntaft *fm 
*n# I , *nrc ?qn t t  «w*<v?«
«FTCZ TT *TR f̂ WT T̂PT ?TT ^  H* *p?^ 
f ,  ^  ^ F T  *^t I
fvfWfrrCTH *  vf-wi ar'T
5nwT I ,  #  ^ t  *rfa^ ?ra»r *r arj^r 
3 $ ^  | vtTK afrTCT T R  *FT% t  I 
«tt afT sforcqrferct, ^ w t  ^  f  1 
frg w ft i

^ r t t  T R € t3 ^ f t
q3*wr «ft 1 ^  % «n?ft | \

w rfflw  wk fw r 1 1 *$  war | ft  
^  1 ^  % yftn ̂ > ,  aNr f̂t iA t * p i i

wnsr % f  1 «r| ty i ^prcfif ârr 
f t  n f  1 1 fawft m  ftrr, ftwfr ?|V 
*rj ,w  «wt arfT ^fiww *wr

1 1

m X  apflWT W  ^
% appr ^»rr, ?rt w  ^ ^ r  m fim  
«fanr ^nrr 1 ^ ^?rr ^ p rr ^ f% w  
^tfafaSvR v f f a x 1r t i i f w & * f w r  
%w? ;m  J)f*ifb2y'i *>*ft9M apTim !rr^ r
cT̂T fT t^ ^ T o  fto  TJHO T?o
aidlQail ftr T̂T % M  *r «Pn  f«P5rr W  
|  I arar ?ft? 522 If aw ^  542 

?w?ff | , ?rr # 560 «ft fr  ?w?ft t «

fvnra^r 1 1  warn *m  |  f¥  ’stpkt 
**?r if 1, far^rr if 1, «jain?r *r 2, 
ffT*rwr ^ i, y^Yay  # 1, %tsr ^ 1, 
i m  sr^r if 3, v£RT*g if 3 w k  #?? 
r̂'*rRT ir 2 w r f »if £ 1 ^ ^  

anvrr î̂ cn j  Of vnprfriH
w r 1 1 «wt afrr if «fto *ftr 
'Tstr ^t sRiaft sr̂ r arft
|  ? «r*ir ^ ^  srw ?t % fprnr % 
m i  v i  | , tfr ^  ^  % ’snarreV
^V|,«rrt?r^f I , m a r o a R ^ t T f t l  1 
1972 if «fto ^tw an9V^r^Tm ?r 

^  % y .i« ft *r ^ ft ^nft i w
^t f'CT % ^n?rr ^rrf^ 1

ir<t frTCfls w ^ , %
sr̂ : if stfafaSvw arrtftvR % 
tF^T^t |  1 xns^fw ftm
I f ^ r i f t ^ r '« ^ 0  «fto t̂% % arrays 
^  w  i ^  ^ M|<rt
1%«Pf %tfx wwft %f^r p ?
?raT f̂ TT I % l̂ *To TT̂To
% j $ * f t  S f^ ^ T fr r  1 fen rw en gfv  
f^W PT *n: ir *¥  ?n$ *?t tvn n fit 5 !  
f  f faftn? ftrfir a r  y r  i^r
’ft®
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^^Wrf 'f̂ pF®T F̂PwfT wff| W  V f Wa
r̂ w  f t ,  mPiF wi^r y ? w r % 

i f *  qfoflg«pp*ft< tf &ror 
# « %  1

T1HWWT fTFWt ('5fĤ rr) 
ssmrrfcr *r$ tor, *n? star * f r  i h t  $  %  
ftNNrsH «TTf> fc  <ffo\*r (S^faRfr) 
farar w r r  s stY t ?  f a r  | — * * *  w f r  t  f r  

fifa fabra  «FffrR- ^ ^fnr-wiff §; 
Sjrffotor % * t*  3  r̂r for*? i t  | , 

stIwtc: form arft 1 ^  *
5r*TR yor*ft «<Tff s s r f  *rr %
*rk *rf %s m r i  *it f ,  ^%?t ^
3MT5T T̂PT Jfff ^ | T  | fV(R *ft $  9  

§*ft st# f ,  f^ r>  v r t  *r $  ?n% * >  
«Ti% s?r % r^arR t s r t  ■srr̂ rr fj 1

Sfar JftT $ f% SRSpTnT 
srfc^f f>T> |  1 * m  ^n-rrTiT €tv a 

eft ^ r r  fV w R ?  t  ft?  
snfcnrf whc ^r-^rrfwr #  *r£ «rVr sra 

1 *  ?fto srrfop f t  i ,  *miTf3re> 
^ r  «rh; %x ?rc$ $  sra-^frc f ,  
frprcrf %m sryr  ̂*Y *ra w i t  ’̂ rrrflr $ 1 

irfipT 3n? ^-rrar *?V srnr srrfr gr-wr 
^mrr 3  s*n*r s r fs m r  ^  -irer «mft 
|  ?rt # s £ r  g a * < % , f a n e  w r « f %  *rtor 
sfnTT-STTT *FT %  f f t  IfC JWfiWK 3 
*faar *rr?rr ^rr^r $ 1 x$  fp$  «fT?r 
^nHPRT % «wr ift ffefr $ » *  *'' 
wwrrr $ f% gR w rr |i «r»n: 
s t a  ftcfr ^  tft ^ f r w f f  *rfc  w f i w f w t f  
^  ?r «  'rrf^irrtfe ir «fr ?ffT firai*r w w i  
^  irr *rk ^rreT 1

^ rtt anrar—̂ rt ws%  ^ hw
w?ff »  2?rfa*fo>r % f^n; « r # r  *wnr 
f w  qr ?fhr %,
Tv 3*r% %irdhr ^ *fk  <pflftn?5 
%5«rt % f ^ f  nw% ^  ^  ^  v

ir ffa r ifs  % ^«r<f %ttx f w w  w r ,% 

w w f  v *  ift t«rr 1 « r n ^  ?fr f ^ r r  
%  «fV wnit t h t  % »rif
«fhc T c ^ f fV^tsft «pjff er«rr ?trpp x *r  
%  c W  spt vm 1 srer %

ftrvror | 1 f»fvr«r5r 
W  mit % %  5̂ r  s t *  ^ r n r  w#ff v t  
“«rr| #  ir^wf.f'i■ %  j f  nr sffe? ? w r  %  ? f  
f i w j T  v rz- a t ?  ? r  ^ r r  o t t  farar w  
f*F *t$ «f)- f(fr^ran: ®rf*RT ^ p p t  w « f f f
n$t ?!Wr 1 $  W R  % qTETR 5̂T 
V Q *t*T% t$  \i

fŴ TT ^ in w r  
* t h t  1 ^  ?r>«rf %  a r r ^ T  r n f  ^  y r f a O  
ts^r vlr ^ r  «rf%h* ^ emnr ?f^r 
rnx v  trfc»nr firrfv f?rr
trf^n- qfr qTTT W t ' % 1W *TC SPTT5f- 
T fR ^  s d ^ r ^ f  % 5f^% V T  ^  ^ - W R T  
SRcTTq* ii^ T  f ^ T  »RT I Sf ^  J*HTT 
’flpRnrkr g 1 ^trrt vt w  
^  §  fspff-f* v r *  ^  5r*iT*r ?rk 'f % ^ W t  
%  * R I T  *J? TO  f^ T T  f%  qr^T #  
T ^ r r  sr%(? w  p t t t

^  %■ r̂r r̂r *r«rr ^rVr ^rt « t r t  q^% «it 
^RW t v n r  ^  W3T ^  %  w h t  * r t  1 
u m n  ftrffRr |  ifa £ ig & lr  «»w

iftx y r̂ < w ^ r v r  rjth *  
xsrr 3TT*,-»rr % % ?r m  % r n r f? r

^ ^ f t m%vt 
5TT5T g f  i ifr̂ fi-JT ?TOPT ^
«RJT ?r|i <Pf-fl W«T 5T «IT 
f3RT W f  ^T fa r ?  %z*T |  3W T
H -r fa  ^  fr f 1 3n-?raT, « n ^  w *  «jjr>r 
eft 5 ^f *rr?rfr |  1 3 R  ^?r 5P4f wft w 8 “

*t ?pt vrrr % ftw 5T ’par *rrvr 
T̂RIV tr̂ r % T| 5T w f

% f% q? f  ,T STRT |  ^  «4«»W
!PT f W  «TiT «ST5 fS w f ' ^  S T V T  
W  ^  ^ j f  fw r *WT T̂aft % 5T5T VT ?
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[ ’sft TFTWflT JITCfV]

'irf'T  *rri>  ^ * r ,  s n n :  f t f a f a s s H  

spt g%*nf
5r*rr*?rr?ft sTfariff % 3  m  nnj»n
< ft f t r c  jfrr t t  ^
T ?  * t j w t  ? % f% ^ r  ^ * r r  f  m  i 
?r :rff %iTt w  % «ff
•h m t  K r i f t  %  S ,

^rr ?rm *rr, s w  wsr t t  jt p t

h w  % Pt zr fir̂ T w  1 ^  ^
3rn? z tz  fc<rr »mt i \4t

«rr ^ r  t
^  t t :  ?rr^ «r u% f  % tt  fesrpr *r *r sir t
T t  ^ r fc r q - J T  j f t  t f t o  <f)o tri? o  %

^  f r̂'Trafe % Sp*3: t  *5T5T KfiT̂ TT
f e i  n^r, Tt WiT w ft^ 'r wrx. w r 'f t  

%  e N ' i T  fif'= rr f e q r ,  f r  ^ r c f i  r |  

f  3 s * *  ssckA  *pr CT-f sr*r
f t f l T  t o t  i 57^  3 t r %  ^ t  q n r  f c z i
f e q T  t o t  ? f r r  w i r  ^ t  j t t o  ? r  t o t  

i frq ifr% t t  5TRT jttc sffifr 
^  f %  f t  S T f f  ^ T  T V r ,  «Tf5T*t<fl‘
% f m  jft?r 1 it-fcrfiwwT ^
*n? fawrr | 1 sw ur #
m *  «T T , 3 * %  T 7T *T 9 T  7 T  W t o T  %  
S - i T *  ^  f i t t T  I 5 f R  » T f i f 5 W f  %

« « %  t o *  * r * s r r  « r , a ft  ^ r ? r  v t  f w t  1 
e re ?  5T?r e ft <*fcT * r r t  

% s « f  % ^ r ,  ^
? f f t  ? i T 7 %  s ^t  %  * f t  Jr  f %  ? n r r  ^ < f r  ^ r a 1 
’ r'r r f t  ?<t  ? f t * f f  v t  < ft*ft w f F i

f t  w t  « f t  ? s r f t  ‘ ? f t ^  

v w r  w  3 p t5  ^ r  s r r ^  1 f  j j ?  ? r t t  
V 3 T  ^  f i r  ^ t ? P T  g ^ r r ^ r  «rr

^ R g T  ^ fr  t r q -  T ? r  «r r  5ft * r ^
^ f t  'f j ^ r r  #  ^rrq 1 <?«■

^  S '- f m  s m r f i r ^ f  %  n f l r r f f  F s r t ?  ^ » f t  
f v ^ r a  %  <xiir ^  %ftx 3r»r?
%  3TT% %  <T«r ^  % « H T  « T r e » ft  S IT ^  |

f i f T  « f t  5Tt? ^ ft 3T5T ^ft »T t 5T> ^
5ft<fi w.t fsrf^rw  %$ < tt jfw r ?
%  3?.'^ f t f i r f i T I W  ^ «ft? PT T T K  

^ t t  ^n% cr ( snri?r?rr^t arftf5r<fr 
% sr^iq' H srnrr *?TtT
^ r f ? q  1 i r t  f a ^ r ^ r  |  w ^ ; ,  
^rri.iijf'r r̂r ^■frr ett^t ^  m t ^ , 
?r*fr s r f :  ^  t t  5 ;rfjTsrfr>T ftr^ T
oTT K'fIT | I

ST? W'M'n ^ ftp Tii’Vi
i f  J|3 T T  5>TT NTf^tT | gt^r ^ t  TiTT
*rn % Pp w r«m  ^ r  iqr
* i t  ?rr «rt% % ? ftr  *r ^ p r r  |  1 
sti’t vfr w  err? ^tt^t srm t  1 

sr<fi jr5rrrcT ^ 3Rcrr *rr  ̂ % ?T?nrrT 
%  r̂ 7-8  *T5t% t t ^ t  f^ ir r  1 ^ t c t  
« ft  7 j * n r  %  »r^t ^  1

H a 1̂1 hi TTrT ^ t
ferr  ftr t  ^1% f  1 5i> w m a

VTrt « ft  *1 7 ^ , ^STrTT > f t ^  vft WUT , 
^ ‘ i f  q t r  sft ? rw  % f ^ T t ^ l ^ T  T t T %  T T  
<t*t £( f r < t w  ^  f ^  w t  ^rfir-
fs rfe r^, S T T tS T ^  fT s r ^ C T T C  %  fe a tfT  

in iH it  1 ^ j t t t t  t t ,  «n€f
s rfH  fk 'f i  ?r 5?r^t irn t 75  ̂
t  1 wr«r 2fte»f ^Jt ttxz *rn> fT*Fi5r 
«rr ? t f a r r 7  fpPTT 1 * p k

JtjJT *IT  Wt T T %  ^ t
ri^TT % ftrars §, Ji'inq %
f ^ T P B  ^ I n n i  l?t,,J W i ;T V t  R ^ fV n T f 
«K> TT3ff q r  % Jr ir  %  3TRT ^T??r
% m  ^ t v f h T ’SPCT^TX %  j *  * r r f r $ ,f k t r  
n f T  fp if  wrft g, 3R?rr ^ t  ?rar ^  
^ ? r  |, ŝt5tt % ?rw aRfTT
^  f ,  ^ w f t  *TH«rnTf v t  ?nwer 

tftx ^51%  ^ — SPTT i r ^  ?ft»fr 
*PT ^TcTT ff ( T i5 R T  eft STI'T^t q f  
s rfW ^ rr 3PT5TT ^ ft 1 ^ T i ^

^  s r r t w ^  ? ftr  t t j t

« n <*  f ^ i ? i  ^ t  5irjR«rT > f t  1
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^ qftrtt qar w r c  vrrw  *rf»rt 1 

F r r V  ^  TfcfVrfoJvH waffrnT
fts^ -w r  «w «$r, 3*  

i f  % k  ? R R rr,fe rr |  1 * m  «rre H f f r  
1 i t -  sftr ift 9 fsr tfr w f r * r r  fax>fr 1 

^<r% nrraK «rc *rr? ^  fo r  sifir f , 5  
f  ̂ Fr fadsr f t  ^r?at 3m
tr̂ T fo^ R  | fp  r r
•£*f %<js*fr*fa>r ^ v x k 'tk 1977 it 

tB^rd v  *fr v / ’f =t î  ̂ 1
?rtfrt: w  % *r$ vpr tfr It, v * r  ?nrr* 

ifi Tr»t<T qri>ars 1̂ t 5 r r a r; 
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f a t  $  I V* *T fTR*T q*  $ fa?
f̂t *fto f[,

w v r  w  *f h t  ?rn> v K  w r * r ^
W  $ *r? SPCT V R  «F5nff TC ®Tff

«rtx star ^  v n r  vtit 
$ f *rr* t  T ^ r^ r  «#V sr^ft 
«rr ts fcffz * fr $ sfl? *$} $*V
qffcnr fjt a rm  $ s t r  srre
% *jff*rfc,3?r*T s w  ere? 3 qr.T?r «nft 
fferr t  1 sreft̂ r ^  ffcrr $ ft? 5 ^  
% w r  *$i <tt rm ^  grreft %
iftK TO JTcTCTcTT arm** % f ^ T c T T  | 
cr>^rwrr5rnT« r^ ^ f^ r^ rq f3 r^  
arte ^  ^  *fafir t ?  ^tcit $  1 5 7  * t  
^ n r r  q ?  ff*«r rr g  1%  1 9 5 0  3r *rcr
SpT <?f£ *T H-mERiff gTJ
1 1 *rr*2rr aft | : t  £  * 5  srre v r t t  <tt 
ampr anrfar m f wa <rt ^  ?rrTr sflr

«TT  ̂ *rr5<f % T̂TT WTcTT
% I («***»*)___

ft? f f t  *i& I  far
#  1&0 f t *  *fto fef^pR:
s n f e r  s t a r  | ,  f^FT *>t w j t  a v n r  
Tf^ |  1 r r  *n? % f  r(* «frsr
«RTT f w  T̂cTT § %fa*r VPT f S  
r m  | 1 *  f  *cr ^  T̂̂ prT 5  fa; *<? 
*ttr% «rc *fsrr h t3  * r f i r

pto U  *ftyr qw  t  sri 
v V  5h f  ~  |  i nrrfnTT

f  far k$ qf JTi f  <r t n f f o r  f  f rr *=rr%q 
far «?*? «£~*f ,? rfr*r? mi tfti ^ r  

t - . ^bi: ‘3'f f  n<; f i? r f  
srrqfjfffn -rrir .tt «r̂ w r̂rTr f>r 

* 1% ^r*r f<fr r̂<% v[ ^f«r<?r srrcft t  1 #  
f t  ^  q fr r-fr  ̂ 1

f R  ?ft ^  ? r k  ^ n r f t *  nflr % 
«fk ?ft»r *r *3% t t  f  fa? «pr s t t t t  <ft*rr 

vTff vrm  -<rf^5 j «ft
« r S $ it a ft fe r $**?*?*

ift T̂cT ift ^  sn^y 1 1 ^ f  fa?
21 «rar % t o  q?r 18 srra *pt h>
?rrfar t o t * t  ?ftir v r * f t  ^r?r *Pt *r%, 
%far^T « t f j  vr?r v t  1$ *rrtt 1 1 f n c  

far w rnjr v r n r  
crt f o r t f » ' w  m  fit T g w  f a  %  

*FZX ^pr ^5#* ^  ^  3RPRT I  I

w r  fw fe r r fa r f^ ^ p r  ^  sjT?r 
^  5fifan? 1 ^rr *r?r | fa? w-T r4,

W FrV fonf m  fanr wrr m^izx wrnsr 
s f t ^  ^  «ftc faFgV  ftr^-

W-f fa?*»T ^  5ft*ff ift f^F2T 5T
ftir 13ft ^  q?f? ^qT ^ gr?w tfl- ^rw 
^fanr 5fT5r srrit | i ^  r̂r««-

trfanr t o  *rrq% |, w
^*iT'T fa ^ T  |  I 1950 « T ^ i f 1T 
f r n  I  s f f c  vt 24 *TT5f f ^ f a r ^  aprr^  
q nT f a t  «trnr% vt n t  flriT
*r*rrefa 1 9 5 0  %  ^  %  ?ft% f w  
*rfar*r<?T*{ m ^25  Krgr %  «rre aft?r *refr 
|  1 ^TT'fT fanFRft farurr srnr ? 
5f? r  | t n f t  |  1

SHRI K. NARAYANA RAO (Bob- 
bili): While welcomirvg this Bill I 
would to make a few observa
tions about the functioning Of the 
Delimitation Commission and Abo 
certain matter relating to reservation.

I was an associate Member of tha 
Deimitation Commission and I was 
not very keen to associate myself but 
due to persuasion, I agreed.

What I want to submit is that tha 
Associate Members should be taken 
into consultation more seriously. We 
have been taken in a very casaul and 
cavalier fashion in the sense that we 
were more as observers than as parti
cipants. At the various deliberations 
we had not been even allowed to* 
elicit information or take notes o f
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■even a piece of paper with the result 
that with so much volume of re
presentations that were received, we 
were not in a position to effectively 
address ourselves to the represen
tations made * by various persons re
presenting the public. At the tail 
end ° f the deliberations at one sit
ting we were asked to go through 
the whole bundle of papers and give 
our views. We were taken from 
.Hyderabad to Tirupati and then to 
Vizag and then we were asked, 

'What do you say about this? What 
do you say about that?*. We cannot 
even assimilate all the representations 
that have been given to us. Ulti
mately, what happens? They pre
pare a list and before the publication 
we have not been consulted. At least 
we could have been told the final 
product of the Commission. That also 
we were not told. Of course, they 
do not require our signatures on the 
report, but at least we should know 
the final outcome of the deliberations. 
That also we were denied. This is 
not by way of any criticism. This is 
a purely non-political matter and 
that is the very basic idea of asso
ciating MPs and MLAs as Associate 
Members in the functioning of the 
Delimitation Commission. We are
supposed to know what precisely is 
the position. Therefore, I humbly
submit that in future—I request the
hon. Minister to think about this 
matter—the Associate Members
should be entrusted with more 
effective function and, to that extent, 
the hon. Minister may consider 
amending the Delimitation Act.

Now, I will briefly say one or two 
words about reservations. I tell you 
that this is my practical experience. 
We have committed ourselves and. 
rightly too, that we have to give 
certain reservations to the Scheduled 
Castes and Scheduled Tribes.

The basiR is the population. What 
happened was this. When Delimi
tation Act was passed it had provided 
certain criteria for reservation for 
scheduled castes and scheduled tribes. 
The inter~se proportionate ratio is

the guiding principle so far as sche
duled caste is concerned. The Deli
mitation Commission has completely 
ignored this fact, that is, interse- 
proportion relatively to the popula
tion of the scheduled castes, which 
has to be as practicable as possible. 
My second point is about the schedul
ed tribes and here the criteria is that 
the proportion of scheduled tribes to 
total population shall as far as prac
ticable be the highest. What the 
Commission has done is this. On the 
basis of population they have decided 
upon the number of scheduled castes 
in a given State. That is under
standable. But then, they had broken 
up the district-wise allocation for 
scheduled castes. It is very wrong. 
Districts are not uniform in all the 
States. There are some big districts 
and small district. It does not 
give any meaningful idea if you 
take the district as the unit. 
What happened in Andhra Pradesh 
was this. There are certain consti
tuencies where less than 14 per cent 
scheduled caste population is there. 
They are reserved, whereas, consti
tuencies where less than 14 per cent 
are declared as general. The reason 
was very simple. They took the dis
trict as the unit which is not war
ranted by the Constitution or Delimi
tation Act. We can't do anything 
now. As Mr. Daga said we cannot 
go to the court.

The idea of representation is to 
give representation to particular 
sections of the people. Naturally 
where those people live will be the 
places where reservation should be 
there. What is happening today is 
this. There are some constituencies 
which have been reserved like this 
for the last 10 years or 20 years or 
probably even 30 years. This is not 
the idea of reservation. Reservation 
must be by rotation and you can 
shift to some other area. But they 
are not doing it. There is nothing 
in this Act nor in the rules t0 rectify 
the situation. I don't know whether 
there are any instructions to that effect 
There should be some guiding prin
ciples or guiding lines stating that

I
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the reservation should be on the basis 
of rotation. I request the hon. Minis
ter to work out the modalities of 
implementation of this suggestion.

SHRI B. K. DASCHOWDHURY 
(Cooch-Behar): Mr. Chairman, Sir, 
certain very interesting discrepancies 
have been shown by my hon. friend 
Mr. Daga. Before I proceed further, 
Mr. Chairman, through you, I would 
like to request the Minister to have 
a look at the Schedule as it is print
ed and presented to us.

In the First Schedule, in the Lok 
Sabha or the House of the People, 
the total figure that has been shown 
is 38 for scheduled tribe as proposed 
instead of 41 as it is existing today. 
And therefore it shows that the
number has gone down. Mr. Chair
man, it has been pointed out here
and they have provided in the Bill 
itself that in regard to Arunachal 
Pradesh the total number of seats is 
two.

And in the existing pattern, the 
total number of seals is 1; for the 
scheduled tribe in the House of the 
People one. These two seats obvi
ously will go to the tribal column 
and the total figure will be more.

For Mizoram, in the existing 
pattern, there is one and, in the pro
posed one, it is also one. In the 
total column, the seat reserved either 
for the scheduled castes or scheduled 
tribes is not even mentioned. Obvi
ously, it will go to the column for 
scheduled tribes.

Then again, Mr. Chairman, for 
Meghalaya, in the existing pattern, 
there are two seats and the two are 
reserved for the scheduled tribes. 
But, in the proposed amendment, as 
printed here, the total of the seats 
is 2. The column has not been de
fined, whether it is for scheduled 
castes or scheduled tribes. Obviously, 
it should be for the scheduled tribes. 
We now find that in the total column,

instead of 38 it comes to 43 for the 
scheduled tribes, what I want to 
point out once again, Mr. Chairman, 
is that there is an inherent mistake 
of printing or in other words, it is 
called printer’s devil which should be 
got corrected or even amended by the 
Minister’s own proposition so that it 
might not look very much incredible. 
The total number of seats for the 
scheduled tribes has been brought 
from 49 to 38. Am I clear to you, 
hon. Minister? Have you looked into 
it or have you any other explanations?

Mr Chairman, it is true that the 
total number of seats without nomi
nations and others—it should be done 
by the President, according to the 
constitutional procedure—is going to 
be increased by 20 from 522 to 542 
of which, even if all those added 
figures are taken together, we find 
that there are hardly a few seats in
crease in the case of scheduled castes 
and scheduled tribes—in the case o f 
scheduled castes one and scheduled 
tribes, according to me, their total 
may be 43. Mr. Chairman, you will 
look to the Assembly representation. 
In this Delimitation Process, for 
Andhra Pradesh, for example, the 
existing pattern is 287. In the As
sembly, the Second Schedule, I quote 
it from the second schedule, seats 
reserved for the scheduled castes 40 
and scheduled tribes 11. For the sche
duled castes, it has now come down by 
one to 39 and for the scheduled tribes 
it is 11. I do not know how it has 
happened in your own State.

SHRI JAGANNATH RAO (Chatra- 
pur): It might be because of de-schedu- 
ling of cases.

SHRI B. K. DASCHOWDHURY; We 
may say that there some biological 
miracle has happened here too.

In the case of Orissa, total number 
of seats was 140; proposed is going to 
be 147. For the seats reserved in the 
Assembly, in the Second Scheduled, 2fe 
is for scheduled castes and 24 is for
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scheduled tribes respectively* The 
.some numbers are there—seven seats 
have been increased in the Assembly 
o f which, six should be made available 
either to the scheduled castes or 
scheduled tribes—'I do not know, why?

So also is the case in regard to a 
number of other States. 1 do not want 
to go into details again. I would, there
fore, feel, Mr. Chairman, that there are 
certain inherent defects either in the 
process of calculation or here and 
there. It is true that the census report 
Is the basic fulcrum on which the 
.Delimitation Commission bases its 
recommendation and on which this Bill 

-w«hich has been introduced here. I think 
there is something wrong in the whole 
-structure.

I would only appeal to the hon. 
Minister before I give my lull support 
to the Bill that h« will consider two 
..points—(1) how to make a better ar- 
jrangement for. the census for the future 
as suggested by my hon. friend Shri 
Narayan R'ao and (2) to see that proper 
representations are there for the so- 
called scheduled castes and scheduled 
tribes—the weaker sections of the 
cociety—for whom there is a particular 
stipulation in the Constitution itself 
and it has been phrased here ‘as nearly 
as may be possible’ under Art. 331 
and 333. Now the question is for ‘as 
early as may be’ whether it should be 
‘as proportionately as there are’. Mr. 
Chairman, if you go on adding the 
total number of seats—assembly seats— 
throughout the country—not all the 
Union Territories because they are 
under different procedures—and the 
total number of seats in the House of 
the People, and if you go on calcula
tion on the basis of the total number 
of the population throughout the 
country of the scheduled castes and 
scheduled tribes, you will find their 
representations are really less.

I have made my own calculation. 
The total representation of the schedul
ed castes ought to have been more by 
-about two to three seats. To illustrate

my point I will .give the example 
West Bengal. The total number of 
Lok$abha seats is going to be incxefts- 
ed from forty to forty-two and the 
Assembly seats are going to be increas
ed from 280 to 294. Out of the (our. 
teen Assembly seats being increased 
only three seats are going to be increas
ed in the case of scheduled castes and 
none in the case of scheduled tribes. 
The percentage of population ot 
scheduled castes and scheduled tribes 
in West Bengal is 26.8 per cent. Then 
why should the Increase be only three 
seats and not four? At least there 
should be 25 per cent increase. My 
point is under Article 333 of the ConstL 
tution it should not be phrased ‘as 
nearly as may be' but it should be ac
cording to the proportionate number of 
scheduled castes and scheduled tribes 
that are existing as per the census 
operation. With submission. I support 
the Bill and request the Minister to 
come with some regulatory powers in 
his hand so that in future if there are 
any defects or incredible mistakes he 
can get them corrected.

DR. V. A. SEYID MU HA a1 MAD: 
Mr. Chairman, Sir, a large number of 
critirisms have been raised mainly 
against the provisions of the Delimita
tion Act as well as its actual proce
dures and what happened before  the 
Delimitation Commission. A large 
number of suggestions were m;»de re
garding the reform of the electroal law 
in this country and the Representation 
of the People Act. While I cannot say 
at this stage whether they are justified 
or not—I am also not competent to 
make any such pronouncement—I may 
immediately tell you. Sir, this is only 
an Act which gives effect to the find
ings and the recommendations of the 
Delimitation Commission. In short it 
is a consequential Act. It is quite 
possible—I cannot say whether jt has 
actually happened—that some mis
calculation on the basis of the census 
was made.

But as far as I am concerned and 
for the purpose for which I am .stand
ing before the House, the position is
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wall. The Delimitation Act provides 
for the constitution of a Commission of 
three members. Two of them must be 
either who had been Supreme Court 
gtidges or High Court fudges and one is 
the Election Commissioner. Provision 
J> also made to have associate members 
—generally five each from Staie MPs 
and five members of the Legislative 
Aasembly. Elaborate procedural pnd 
other powers are given to the Commis
sion and ultimately the conclusions 
arrived at by the Commission are made 
final and conclusive. In these circum
stances if any Member ieels aygntved 
by the particular conclusion arrived 
at and the recommendation made and 
the finding given by the Comm^s.on, 
the remedy should be sought 
either to amend the Delimit ition 
Act or some other procedure «i 
method which he deems fit. 
But I have to submit that in criticis
ing the Commission and their activi
ties and the proceedings of the Dcli- 
mitotion Commission while we are on 
this simple Bill, they are, while I 
appreciate the grievances thev ha\e 
voiced, knocking at the wrong door 
This simple Bill cannot really find 
any solution to the grievances they 
have voiced against the Delimitation 
Commission. These will be taken 
note of at the appropriate stage. 
Members themselves can bring for
ward suggestions for the improve
ment of the Delimitation Act and the 
activities of the Commission.

As you know, the Commission bases 
its findings on the latest Census Report 
The Census Report is not made bv the 
Commission itself it is made by the 
Census Commissioner. The Commis
sion have to go by the figures placed 
before them and according to the set 
fomula prescribed in the Delimitation 
Act work out the figures in the light 
of the Report of the Census Commis
sioner. I do not think they have to do 
anything else or they have done any
thing otter than this. If in certain 
cases, representation has been reduced 
not only of the S9e*ieduled castes but of 
others, it cannot be the fault of the

Delimitation Commission. It was 
pointed out by Shri Daschowdhury. 
There was no conceivable reduction In 
the Scheduled Caste and Scheduled 
Tribe population, yet there is slight
reduction in their number of seats. 
The .reasons for this, as my hon. and 
learned friend Shri Jagan Nath Rao, 
was suggesting, may be there may 
have been rescheduling. To straight
way come to the conclusion that there 
has been something wroqg in the W»- 
cedure or in the findings of the Delimi
tation Commission simply because the 
seats of the Scheduled castes or the
Scheduled Tribes have been reduced
by. in certain States, such a small 
number is, I submit, will not be
correct.

I do not propose to reply to the 
various criticisms made. Most of 
them pertain to the general reform of 
the electoral law or some events that 
happened in Bengal, Assam and so on 
which have nothing to do with this 
Act. So that with all my good inten
tions and sympathies. I will be trying 
to do the impossible by replying to 
these points. With these words. I 
commend the Bill to the House.

SHRI B K DASCHOWDHURY: 
What about the total figure in the
Schedule1* Is it correct’

DR V. A. SEYID MUHAMMAD: I 
do not think there is anything to be 
added there by wax’ of correction. If 
there is clerical mistake it will be 
looked into and rectified.

MR CHAIRMAN- The question is:

“That the Bill further to amettd 
the Representation of the Peof&e 
Act, 1950, be taken into considera
tion” .

The motion was adopted.



MR. CHAIRMAN: There are no
amendments. The question is;

“That Clauses 2 to 7, Clause 1, the 
Enacting Formula and the Title 
stand part of the Bill” ,

351 Terr. Waters, Cont. AUGUST

The motion id o s  adopted.

Clauses 2 to 7, Clause 1, the Enacting 
Formula and the Title were added to 

the Bill.

DR. V. A. SEYID MUHAMMAD: 
Sir, I beg to move:

“That the Bill be passed/’

MR. CHAIRMAN: The question is:

“That the Bill be passed.*’

The motion was adopted.

17.35 hrs.

TERRITORIAL WATERS, CONTIN
ENTAL SHELF, EXCLUSIVE ECONO
MIC ZONE AND OTHER MARITIME 

ZONES BILL

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI 
H. R. GOKHALEj: I beg to move:*

“ That the Bill to provide for cer
tain matters relating to the terri
torial waters, continental shelf, ex
clusive economic zone and other 
maritime zones of India, as passed 
by Rajya Sabha, be taken into con
sideration.”

This Bill is a sequel to the Constitu
tion (40th Amendment) Act, 1976 
which was passed by Parliament on 
27th May, 1976. It provides for the 
limits of India’s maritime zones and 
defines the nature, scope and extent

1976 Shelf, Excl. Ecn. Zone 35.
& Other Mar. Zones Bill 

of India’s rights, jurisdiction and con 
trol in relation to various maritime 
zones. It also provides for a general 
legal framework pertaining to which 
separate legislation dealing in greater 
detail with the regulation of explora
tion and exploitation of particular re
sources or particular groups of resour
ces such as petroleum, natural gas, 
mineral and fishery resources may be 
adopted.

This Bill, I need hardly emphasise, 
is of considerable importance to our
national interests. Hon. Members are 
aware that India has a long coastline 
of over 4000 miles. The Bay of Ben
gal on the east, the Arabian Sea on 
the west and the Indian Ocean in the 
South wash the shores o* our penin
sula. We have over 1280 islands and 
islets, about half of which constitute 
the Archipelagos of the Andaman and 
Nicobar Islands on the one hand and 
the Lakshadweep on the other. Our 
continental shelf, slope and the rise, 
together known as the continental 
margin, extend beneath large areas 
of the Bay of Bengal and the Arabian 
Sea. The seabed of the Bay of Ben
gal has unique characteristics and has 
thick piles of sediments which pro
mise rich mineral and other resources. 
We have already located petroleum 
resources underneath some portions 
of our continental shelf. The concept 
of continental shelf is therefore of 
national interest to us as it will con
tribute to India's economic develop
ment at a faster pace.

India’s off-shore areas are also rich 
in fishery resources. There is good 
scope to increase and improve our 
fish catch? which will give a higher 
satisfaction to our flshermenf supply 
cheaper protein food to our people, f 
increase our exports, and provide j 
additional employment in related in-/ 
dustries and facilities. A 200-mileJ 
economic zone is therefore in ourf 
national interest as well as of alj 
developing countries.

16,

* Moved with th' recommendation of the President.
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_ The concept, ,qf the exctysiyf eco-
omjc zone, promoted initially by 

Um developing countries lor a 
rational distribution Of the resources 
at the sea, has gained universal 
acceptance as is evident from the 
deliberations in the UN Conference 
on the Law of the Sea since 1973. 
The Conference has by now held 
four sessions aiid the fifth session is 
currently being held in New York 
and among its important achieve
ments is the establishment of the 
economic zcme, extending to 200 
nautical miles from the coast which 
gives to a coastal state sovereign rights 
over its living and non-living re
sources and exclusive jurisdiction 
over some other matters, including 
the conduct of scientific research 
and the control of maritime pollution. 
Several States, including the USA. 
Mexico, Canada and France and our 
neighbour's Bangladesh and Sri 
Lanka have already taken legislative 
and other steps to establish their 
jurisdiction in their zones.

The broad consensus of the con
ference on the Lsw of the Sea may 
be summoned up as follows: (1) A
coastal state may establish a territorial 
sea of upto 12 nautical miles measured 
from the appropriate baselines; with
in the territorial sea a coastal state 
enjoys sovereignty and ensures in
nocent p assage  to foreign ships; (2) a 
coastal sta te  may also establish a 
contiguous zone, adjacent to its terri
torial sea, upto 24 nautical miles 
measured from the appropriate base
lines, wherein it has control over 
customs, fiscal, immigration, sanitary 
and other matters;. (3) a coastal 
State may establish an economic zone 
of up to 200 nautical miles from the 
baselines from whjch its territorial 
sea is measured Within this zone, 
the coastal State has sovereign rights 
and exclusive jurisdiction in the 
matters referred to by me, a little 
earlier; and (4) a coastal State, in 
addition has sovereign , rights over 
the se«j£d *hd ocean floor beyond'
I39l‘ l£*_ia

its territorial pea up to the outer edge 
q{  the contmenjffiil Atttvfo, or to 
200 nautical miles where sudfi o&t&r 
edge does not extend up to thit dis
tance. These rights pertain to petro
leum, gas and other mineral resources, 
the sedentary fishery resources, the 
establishment of islands and instal
lations and in respect of drilling.

Bearing m piind the above con
clusions and the steps taken by other 
Slates in protecting their national 
interest, we have reflected oyer, qur 
position concerning the law of the 
sea. Outer limits of the territorial 
sea and the regime of the continen
tal self are at present ^eguated \>y 
Presidential Proclamations. We 
needed a legislative cover for pet
roleum operations on the continen
tal shelf.. While preparing a com
prehensive legislation on the law of 
the sea, we could not ignore the 
developments which have taken place 
,n the field during the past decade.

Accordingly, article 297 of our 
Constitution has been recently 
amended by Parliament. The Cons
titution 140th Amendment) Act,
1976 whereby all lands, minerals and 
other things of value underlying the 
ocean within the territorial waters 
or the continental shelf or the ex
clusive economic zone vest in the 
Union and i re held for the purposes 
of the Union. This article also pro
vides that the limits of the territorial 
waters, continental shelf exclusive 
economic zone and other maritime 
zones of India shall be such as may 
be specified, from time to time, by 
or. under any law made by Parlia
ment Thup, the concept of the ex
clusive economic zone which has 
been . generally .accepted at the Law 
of the .Sea Coa/ert&ce and in emer
ging rStpte. pr«6ftee has been ineluded 
in Vie Constitution and the resdittcea 
o ftithis zone v**st in the Union ©1 
India,
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T^s, sqfient features ot the Bill now 
hastate this House, which consists of
16 glauaes are as follows:

(i) Section 3{2) extends the tern* 
torial waters of India 12 nautical 
1f1d.es meafcurod from the appropriate 
baselines.

India has sovereignty over the 
territorial waters. However, accord
ing to section 4, while foreign mer
chant ships are given the right of in
nocent passage, foreign warships, 
submarines and other under-water 
vehicles are required to give prior 
notification before they traverse the 
territorial sea.

(11) Section 5 provides for the con
tiguous zone, which is an area be
yond and adjacent to the territorial 
waters, but extends to 24 miles from 
the baselines from whichfthe limits 
of the territorial waters are
measured. In thir zone, India will
have jurisdiction with respect to 
security, immigration sanitation,
customs and other fiscal matters.

Oil) The continental shelf of India 
has been defined under section 6 to 
comprise the seabed and subsoil of 
the submarine areas that extend be
yond the limits of its territorial
waters throughout the natural pro
longation of its land territory up to 
the outer edge of the continental 
margin or to a distance of 200 nauti
cal miles from the baselines from 
which the limits of territorial waters 
»re measured where the outer edge 

of the continental margin does not 
extend up -to that distance*

(iv> Section 7 deals with the exclu
sive economic zone of India which is 
defoed to extend to 200 natural 
ri*HeS from the appropriate baseline 
atong the coast. Within the exclusive 
efrohomic cone, India will have 
sovereign rights for the exploitation 
of the resources, both living snd 
non-living, and exclusive rights and

jurisdiction it) certain other matters 
speeifl*& to H ii, wtffe as the
establishment *1 fcrtUteitfi inlands, 
installations M d other structural 
conduct o f scientific research and 
control of marfei* pollution.

It will thus be observed that while 
the limits of continental shelf are de
fined in terms of geomorphological 
features, the limits of the exclusive 
economic zone are defined in terms of 
distance from the coast. Further, 
whereas jurisdiction within the eco
nomic zone will be comprehensive, 
the jurisdiction in the continental 
shelf beyond 200 miles will be res
tricted to the seabed and its re
sources. The resources of the water 
column beyond 20q miles will be free.

(v) Provisions have also been 
made m the Bill for specifying the 
limits of historic waters over which 
India has sovereignty, such as those 
m Palk Bay and Gulf of Manaar be
tween India and Sri Lanka, for de
marcation of maritime boundary 
between India and the other States 
concerned whose coasts are opposite 
or adjacent to those of India; for 
the publication of charts, for offences 
and trial, and for making rules under 
the Act and the removal of difficul
ties in giving effect to this Act or of 
any other enactment which may be 
extended to the maritime zones of 
India.

Hon. Members may please note 
that under Section 2, the provisions 
of the Bill concerning the continuous 
zone and the exclusive economic 
zone will come into force on such 
date or on such different dates as 
the Central Government may, by 
notification in the Official Gazette, 
appoint. This will give us an oppor
tunity to further assess the outcome 
of the discussions at the U.N. Confer
ence on the Law of the Sea concern
ing the contiguous zone and the ex* 
elusive economic zone. The other 
provisions of the £ilj will <mae into 
force as soon as the BQi has been
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by both the Qouses of Far- 
and hoc received the assent 

of the President of India.

I now, therefore, commend the
Territorial waters, Continental Shelf, 
Exclusive Economic Zone and Other 
Maritime Zones Bill, 1976 for the 
consideration and pawing by this 
hon. House.

MR. CHAIRMAN: Motion moved:
“That the Bill to provide for

certain matters relating to the
territorial waters, continental 
shell, exclusive economic zone 
and other maritime zones of India, 
as passed by Rajya Sabha, be taken 
into consideration.”

SHRI JAGANNATH RAO (Chatra- 
pur): Mr. Chairman, Sir, I support 
the Bill. While doing ao, I wish to 
make some general observations 
When the Constitution’s 40th amend
ment was discussed, I took pert in 
the debate and referred to Article 
207 which was substituted for the
old article. The old Article 897 in 
the 1996 Constitution did not con
tain any reference to the continental 
shelf which was now included. Much 
water has flown after 1950 in inter
national law and the international 
community about the extent and 
limit of the territorial waters, the 
continental shelf, i.e. the exclusive 
economic zone, the maritime zone 
and so on. I am glad that this Bill 
has now bee.i brought forward des
cribing the extent of various mari
time zones concerning India which 
ate very important to us in our eco
nomic development and for peace of 
th« country.

As the hon. Mover of the Bill has 
pointed-out that clauses 5 and 7 will 
come itfto force on such date as the 
Central Government, by ootificetiea 
»  the eftciaj gazette, appoint, con
tinental shelf is an area which is 206 
*il*s beyond the limit of the torn- 
***** wafers U . 12  plus 188 in «tber 

26» Mile* tn m  the base line

of the coast. 1 do not know why it 
should be postponed to a future date 
to be notified by the Central Govern
ment In official gazette. The ex
clusive economic zone which is 
synonymous with continental shelf, 
is extended beyond 200 miles. It is 
called continental margin which ex
tends beyond 200 nautical miif^ with 
a depth of 200 metres and it can go 
beyond that area till the point where 
the depth is 200 metres and capable 
of exploitation. That is understood 
in international law. If this clause 
does not come into force though the 
Bill defines the extent of' this area, 
the only advantage we may have by 
passing the Bil] »  to establish our 
right to these areas and the power 
that is given to us, is notified to gen
eral public and international com
munity I still call this Bill as an 
enabling Bill because clause  ̂ 5 and 7 
will come into force later. I under
stand some difficulties in regard to 
this because the international com
munity may misunderstand us, 
thinking that we have taken a parti
cular action unilaterally. But my 
submission in this regard is that 
there is a consensus in the interna
tional community, in the Interna- 
tional Conference on the Law of the 
Seas, about these two things: the
territorial waters and their limits, 
the continental shelf and the exclu
sive economic zone extend to 200 
nautical miles and beyond. There is 
no difference of opinion on these 
points. The difference is on the other 
points, to which I will come later. I 
do -lot ihink we will be annoying or 
displeasing any friendly country by 
saying that these two clauses also 
will come into force On the day the 
Bill receives the assent of the Presi
dent. Whatever it is, this is my 
personal submission.

If you look to international law, 
you will find that it is practically 
based on conventions mmd usages. 
The whole trouble started in IMS
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when the U.S. President Hr. Truman 
unilaterally declared the sovereignty 
of the United States over the sea and 
the sea-bed upto 200 nautical miles 
beyond the lemtoriai waters. Soon 
followed other countries: Chile,
Ecuador and Peru who also extend
ed even their fishing rights upto 
200 nautical mi'es. Therefore, when 
this trouble started, every country
Wanted to exercise its nationalist
claims; naturally, every coastai
State. Therefore, in 1958 when the
United Nrtfons Conference on the 
Law of the Seas met, the following 
positions were clearly put before the 
international community;

(1) a 12-mile limit of territorial 
waters;

(2) freedom of navigation on the 
High Seas, over-flights and 
laying of submarine pipes 
and cables;

(3) permission to the coastal 
States to regulate fishing 
around and even beyond 12 
nautical miles; and

(4) provis'on for the national 
exploration and exploitation 
of the continental shelf re
sources.

This was the position agreed to from 
1958; but still the 1958 conference, 
could not come to an ap.rpement In 
the second conference held in I960, 
they could not come to an agreement. 
In the thit'l conferencr in 1973— 
which spilled ever to 1974. ie. the 
Caracas confcrcnce—the position was 
somewh;it clefr In that first Confer
ence on thf Laws of the Seas, xt was 
also provided 1rat the States have 
sovereign : ighh to the sea-beds and 
the sub-soil. 4 he submarine area 
adjacent to the ocean to a depth of 
200 metres or beyond that limit to 
where the d^oih of th*> superjacent 
waters admits t.f the exploitation f,f 
the natunfl resources of the said afefc.

from  then on h&tfcr&Uy*
the claims of every State, to 6xtood 
their sovereignty and <he rights tukt 
control over the areas where explora
tion atict exploitation were possible 
for natural resources.

Then in the fconferfe ifce which Was 
held in N=w York in Api-il, 1976.

AN HON. MEMBER: It is still be
ing held.

SHRI JAGANNATk RAO: Our
Indian delegation was led by Mr.
Gokhale. There was a large consen
sus on these matters of territorial 
waters, continental shelf and the ex
clusive economic zone. This has 
been agreed to. I came across a
statement by Dr. Henry Kissinger
made at a 1uncheon meeting in New 
York on 8th April 1976,—I had 
occasion to refer to this when I spoke 
on the last Constitution (Amendment) 
Bill—where he mentioned these
things, viz. that such-and-such was 
the broad consensus that was arrived 
at. But what remains to be done is 
more important than what we have 
been able to achieve. If we do not 
come to m  agreement, it will be a 
still-born child. What remains to 
be decided, first, is about the marine 
environment, exploitation of deep 
sea bed, scientific resources etc.

Who is to control marine environ
ment, how to control it, whether the 
coastal Staies should be given the 
exclusive power, or the international 
commumt\ should have also a share 
in it or they should have an inters 
national control authority for the 
purpose, all these questions are yet 
to be decided.

The m03t important thing is how 
to exploit the sea bed resources, both 
organic and inorganic resources, and 
who- should exploit it, whether the 
coastal States should be given the 
exclusive powers, or there should be 
an International sea bed reaogrces 
authority, consisting rtrprestnta-
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lives of the mtmber-States, how 
should they do it, what should be its 
composition, what should be its 
powers, how to control the exploita
tion provision and how to settle dis
putes. This is a very ticklish ques
tion which is pending, and unless 
this is settled there can be no exploi
tation by the coastal States.

A  third important question is 
marine research. We do not have 
practically any marine technology in 
our couutry except some technology, 
may be, about fisheries. Regarding 
the exploitation of the deep sea bed 
for mineral resources we have not 
got the technology. On this point 
also the international community is 
very much wcnied. There are two 
views. One is whether the consent of 
the coastal State should be obtained, 
if necessary, or they can do it them
selves, without obtaining a letter ot 
authority or permission. On that they 
have not decidccL

There is also a further distinction 
between marine research and fun
damental research. These are all 
questions which are pending before 
the Conference, which is currently 
going on. and unless these questions 
are settled, exploitation of the deep 
sea bed would cot be feasible.

Meanwhile, what I suggest is that
e should develop our own tech- 

*J°ogy regarding marine 860
^Ploration and exploitation, so that 
e can out selves proceed on that.

The deep sea bed beyond the con
tinental shell or the continental 
margin is supposed to contain manga
nese nodules like baked potatoes 
which contain manganese, copper, 
nickel, coball and so many other 
valuable metals. So, further exploi
tation 3f  that region is very impor
tant. Only two or three countries 
in the world, USA, USSR and per
haps Japan have the necessary tech
nology. I was surprised to find that 
the United States is also interested in 
an international resources authority 
to be appointed so that the benefits of 
this research could be shared by the 
entire world community, including 
countries with small coastlines and 
small zones. There are 20 countries 
with small zones, there are 30 land
locked countries and 20 more coun
tries with Email zones. Even the 
land-lccked countries want a share in 
this exploitation.

MR. CHAIRMAN: Would the hon.
Member like to continue his speecn 
the next day?

SHRI JAGANNATH RAO: Yes.

MR. CHAIRMAN: He might con- 
tinue his speech tomorrow. The 
House stands adjourned to meet again 
at 11 a.m. tomorrow.

18.00 lirs

The Lok Sabha then adjourned till 
Eleven of the Clock on Tuesday, 
August 17, 1976/Sravana 26, 1898
(Saka).
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